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LOK SABHA DEBATES 

LOK SABHA 

Friday, May 6, 19/JB/ 
Vaisakha 16, 1910 (SAKA) 

--- . 
The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Accountant General's Office Io 
Bangalore 

*981. SHRI V. S. KRISHNA IYER : 
Will the M1n1ster of FINANCE pleased 
to state : 

(a) .tho places where the Accountant 
Gcncra1•s (AG.a) Office is functioning in 
Banaa1ore city; 

(b) the rent paid to tbo1e rented• 
boildings per month; 

(c) wbetbe/ Govornment are aware 
that location of the AG 's offices in diffe-
rent places causes lot of inconvenience t6 
the people as well as ataff; and 

(d) whether Government propose to 
take steps to construct a suitable AG'1 
Office Compl~x at Bangalore to house all 
its offices at one place ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SURI 
B. K. GADHVI) : (a) to (d) A Statement 
is given below. 

Statement 

(a) Tbe offices of the three Accountants General in Bangalore are located as 
follows:-

Accountant General (Accounts & Entitlements) 

(i) Maio Bui1diog oo the Residency Park Road. 

(ii) New Buildmg close to the Main Building, 

Accountants General (Audit) I & II 

(i) New Building mentioned above. 

(ii) Branch Office at Sirur Park Road. 

(lii) Branch Office at Vyalikaval. 

(b) No rent for the Main Building and the New Building ia being paid as they are 
Central Government Buildings. Rent for Sirur Park Road Building is 
Rs. 11,000/. per montb,nd for Vyalikaval Building fs Rs. 14,9.SO/.pcr month. 

(c) A• the branch offices loc•ted at Sirur Park Road and Vyalikaval arc only 
·•udit office• and do not deal with any personal claim of poblic, there is no 
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ir.iconvenience to the public. There la minimal Inconvenience to the staff aa 
the branch offices in the two buildfnas are sc!f cootalncd units with respective 
Group Officers functionlna in each building. 

(d) Action bas been taken to construct an additional block in the new building 
premises to take care of additional requirement of space and accommodate the 
sections now functioning in the Branch Offices. Tenders for the construction 
of the building have been called for by the C. P. W. D. authorities. 

SHRI V. S. KRISHNA IYER: About 
20 years ago, there was only one AG in 
Kamataka. Now we have got three AGs 
in Karnataka. The offices arc located in 
five buildings. Government says that there 
is no inconvenience to anybody. It is my 
constituency and I know it personally that 
there has been a lot of inconvenience not 
only to the public but also to the officers. 
And one cannot have effective control 
from one place. Do you not think that 
ft is advisable to have all the staff under 
one roof just like the office of the Board 
of Revenue ? When shall all these offices 
be located at in one building or under one 
roof? 

SHRI B. K. G ADHVI : Presently AG 
bas one main building, a new building 
with two blocks A and B and two branches 
are at Sirur Park Road and at Vyalikaval 
where the Audit Department is sitting. But 
we want to have a bu1Jdiog close-by. 
Therefore, we are building a C bJock near 
the main building and by 1989;90 it will 
be Gompleted. The contract baa already 
been given. When It is completed, we wall 
vacare private premises which are on hire. 
Theo the entire staff wall be within a 
common complex. 

SHRI V. S. KRISHNA IYER: Even 
then the work1oad is increasing day by 
day and a lime will come when we w1JJ 
have many more AGs. I would suggest 
that you should contact the Government 
of Karoataka and secure a r;uitable site; 
othery,a1e, you will have to so 10 to JS 
km1 from the centrally located place. It 
i1 worthwhile that you negotiate with the 
Government of Karnataka and secure a 
•ultablc centrally located site. Even with 
the other two buildina•. I know that the 
space will not be suffice because at the 
present m()DlCPt, h it all ~opgcstcd. ID 

one room where three persons can an, 6 or 
7 persons are sitting. So it is absolutely 
necessary that we should have a more 
spacious buUdios for AG's office in Kara-
nataka. 

I would ask the Minister whether he 
will contact the Government of Kara· 
11ataka and try to secure a site so that they 
can all be under one roof. 

SHRI B. K. GADHVI: Sir. we have 
already surveyed our rquiremeots and we 
want a space approximately 950 sq. metres, 
for which the •c· Block, as I stated, is 
being constructed in the cew building-. 
Block •A' and •B' are• already there-
Botb the main building and the new bu1I· 
ding are close to each other and, therefore, 
it will be within one area. So, we have 
assessed our requirement and on that basis 
we are constructing the new building. 
Therefore, presently there is no need 
because our requirement would be totally 
met by this new buildmg which is under 
construction. 

MR. SPEAKER : Iyer ji is having a 
futuristic view. He is thinking ahead. 

Honey Production 

*984. SHRI CHINTAMANI JENA: 
Will the Minister of COMMERCE be 
pJcased to state : 

(a) whether according to a study con-
ducted at the Rubber Research Institute 
or I ndi~, rubber honey bas bright poten-
tial in the country, as reported in the 
•Tfmes or India', deted 31 March 1988; 

Cb) if 10, the salient features of tho 
study made and tbc follow·\IP a~tion takea 

thereon; 
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(c) whether any targets for production 
of honey. have btcn fixed; and 

(d) if so, the incentives 1ivca or pro-
poaed to be given by the Kbadi &. ViHaae 
Industry Commission to boost the produc· 

Statement 

(n) Yes, Sir. 

tioa of honey to achieve the tar1et 1 

THE MINISTER OF STATS IN THB 
MINISTRY OF COMMERCE (SHRI P. 
R. DAS MUNSI) : (a) to (d) A .statement 
ls aivcn below. . 

(b) The salient reaturea of the study made are as under:-

(i} 40% of Indian. Honey is produced from rubber plantations. 

(ii) Approximately 1s hives can be maintained per hectare or rubber 
plantation. 

(iii) In a normal year IO kgs. of honey can be obtained from I hive. 

(iv) About 30 hives can be-managed by a b:e keeper. This would ensure a 
part time employment to 150,000 peop\e for the entire area under 
rubber .. 

The Rubber Board bas decided to oft'er financial subsidy to smaJJ growers owning 
5 hectares and below for taking up bee·keeplng in their holdings. 

(c) and (d) No targ.!ts for production of honey have been fixed by this Ministry. 
The Khadl & Village Industries Commission provides financial assistance for ~he 
development of Bcc·k.eeping industry through State Khadi & Village lodustries Boards, 
registered institutions and bee·keepers co-opratives. 

SHIH CHI~TAMANI JENA : Sir, I 
am grateful to the hon. Minister and bis 
Ministry that the Rubber Board bas deci-
ded to offer fioaocial subsidy to small 
arowers owning five bee.tares of land under 
rubber production. May I know from the 
bon. Minister what ls the amount prescri-
bed for such subsidy and what is the 
number of beneficiaries in the last two 
years ? Side by side, may I know whe-
ther that subsidy is given to tho farmers 
who extend the area or the quantity of 
produ~tion of more honey from tlie bee· 
hives? 

SHRI P. R. DAS MUNSI : Sir, 10 far 
a• the honey which is co11ected from tbc 
rubber plantations is concerned, as the 
hon. Member must be aware. it is not tbe 
major function of the Rubber Board. It 
to bappeos tbat from January to March, 

since there are no flowers here and there 
the bees often try to get the honey froa: 
the rubber plantation areas in a particular 
season. The hives that they maintafn are 
one hive for fifteen acres. In those bivet 
they bring the hooey and deposit it. We 
do not main lain indlv1dual catalogue for · 
individual growers or farmers. We do 
offer subsidy from time to time tbroush 
the profiramme of the Robber Board. Io 

' total we arrange in a year roughly about 
Rs. five Jakbs as subsidy from the Centro. 

SHRI CHINf AMANI JENA : Sfr, my 
second supplementary would be whether 
it is a ract that the National Commission 
on Agriculture baa recommended tho 
increasing of honey production In our 
country by 60,COO tonnes by tho turn of 
of the cetury. as against tile prosent about 
7 ,000 tonnes. So, ma7 ~ kaow wbat an · 
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t>rogrammes before the hon. Minister to 
edend tb'b atea so that the honey 
production can be .. increased 'l 
Side by side. may I know 
whe'tber our honey production is oniy 
average anti is much below the product1an 
in countnies like Canada ? In Canada, 
they arc producing 53. 3 kr-"1. from each bee 
hive per y:ar, but our production from 
each bee-hive per year 1s only seven kgs. 
So, may I know what is the programme 
before the hon. Minister to increase the 
production ? 

SHRI P. R. DAS MUNSI : Sir, lnc1-
dentally I may inform the hon. Houac and 
to you that the question came in a pecuhar 
manner to the Minisrry of Commerce, 
because honey aad bonev production is 
not at all the subject ot the Ministry of 
Commerce. It so happens that tn our 
rubber plantation programm~ ... 
(Interruptions) 

Let me answer, Sn. In the rubber 
production programme. for the honey that 
we gather from the rubber plantation 
area, sometimes with the help of the 
KVIC suprort, sometimes with the help of 
the local growers. we give them some 
subsidy. Forty per cent of rbe bon~y of 
the country is really collected from the 
Tubbier plantation areas. 

Now. it is a fact that the National 
Commiss.ion on Agriculture did recommend 
to increase production of this product. 
Thia matter should be referred to the 
Ministsy of Agriculture. It is a matt~r 
for Ministry of Agriculture to decide the 
atratesy and the p1an for the same. If he 
.gives ua 1ome suueations, wo will CC'rtai-
nly be happy to coordinate with the 
Department concerned. 

SHR.I D. N. RBDDY: Sir. honey 
being one of the richest items of food. is 
tbe boo. Minister aware that both pro-
duction baa gone do\\o very much In the 
Jut two years and the price has gone up 
almo1t douf?lc. So, wm you please con-
1lder bow to improve the production of 
hooey by the Khadi Gramodyas oraani· 
aation which is not at aJI takio, any in&e-
reat in improvin1 the production of honey. 
/.• fir 8' I know, it applies to almost 

every State exeept probably Himacbal 
Pradesn. May I request the Government 
though it does not come under your pi:>if-
folio, to "sec that the Gramodyog move-
ment is tontd up and honey prodtJdtron is 
very much in:reased so that it is wttbia 
the competence of the mfddh,·clau l*C1Ple 
to purchase ? Being the rich food, I 
would like to k oow whether the Govero· 
ment wall take special care to increase the 
production of honey. 

SHRI P.R. DAS MUNSI: Sir, so far 
as Kbadi Gramodyog is concerned, it docs 
not come under the adminittlration of the 
Com1T1erce Ministry. It Js under the 
Ministry of Industry. The matter will be 
addressed to them So far as honey is 
concerned, it is collel:ted from the rubber 
plantation areas and as and when we 
expand rubber plantation programme. 
obviously honey production will be increa-
sed and because this aubject comes under 
another Ministry that is why we would 
hkc to coordinate with the Ministry of 
Agriculture for this purpo1e. 

[Trans/a[ion] 
MR. SPEAKER Rubber hooey 

should also bo provided here. 

{English] 

SHIU P.R. DAS MUNSI : Sir, 
rubber honey, I am told, is not that tasty 
because it is comf Dg from only one flower 
and the honey that is collected from maoy 
other flowers is more tasty. 

SHRI D. N. REDDY : I am talkins 
of Gramodyog movement. They are not 
taking interest even in kbadi. apart from 
honey. You abould tone up the admiai· 
strati on. 

SHRI P. R. DAS MUNSI : Kbadl i1 
not under my Ministry. 

SHRI THAMPAN THOMAS : str. 
rubber hooey is not that much aood. If 
rubber hooey is not that much good. then 
coft'ee and other plantation items arc then 
and there is possibility of aeneradq 
Jsooey. The boo. Minister hu,aa4d tbat 
it does not come uader bi1 Ministry. But 
Sir. U is time for tb1 Commerce Miaittn 



VAISAKHA t~, lf tO (SAKA) to 

&o .think over it and see that plantation 
aroaa are lncrcaaed. some eft'orts are made 
to produce mo1-e hooey and also for po11i. 
ble export see whether tho quantity will 
bo available. I would like to know whe-
ther Government will take some measures 
In the plantation areas especiaJJv in 
Kerara. Karnataka and Tamil Nadu where 
coffee and 1uch other plantations are 
grown. where flowers in a particular season 
are available and improve the production 
or honey as a1so see the possibility of 
export-oriented production of honey in 
these area1. 

SHRI P.R. DAS MUNSI: Sir, I will 
certainly write to the concerned Stare 
Governments to provide the possibaliry of 
infrastructural support and explore the 
possiblJity of increasing the production in 
future in the inteiest of the country. 

[Translation} 

MR. SPEAKER: Digvijaya Singbji, 
you may al!io ask. Please talk of environ-
ment to add some sweetness to the 
discussion. 

[English] 

SHRl DIOVUAYA SINGH : Sir. 
there it a breed of the species which 
oriaioate from Africa. There is the breed 
from Africa which is a VC"ry aggressive 
breed. which i5 spreed all over the world 
and tirey inter-breed with the local breed 
a11d deteriorate the quahly of production 
of bOtJey all over the worJd. Therefore, 
ia the Minister aware of this and any 
precaution 1s taken against it ? 

MR. SPEAKER : W@ arc against any 
aa1rcs1ioo. 

SHRI P. R. DAS MUNSI : Sir, I am 
aware of the aggressive breed. But I 
a._.,s think that tb11 matter should be 
~keel- by every scclion of tbe society 
•d specially by the Mieester o& Agricul-
ture also. The detads may kindly be 
neinlned by tbe Mtolstry of Aariculcure. 

MR. SPBAICBR : No anrenion 
&Mease. 

( lnter,..pt#o11J) - -

SARI P. R. DAS MUNSI : The 
aggressive breed on that aide. Sir. 

VMlaUn or Stock E~ebaqe ll9t•1 
RephltroH 

+ 
*985. SHRI SRIHARI RAO: 

SHRI PRAKASH CHANf>JtA•: 

Will the Minister of FINANCE b-e 
please to state : 

(a) whether tiovernmeot's attention 
has been drawn to the p1ess report 
appearing in the ·•Ecooom1c Times" dated 
11 April, 1988 captioned "COS d~tay 

llstin~ for promoters' booty" wherein it 
has been stated that some concerns have 
resorted' to violating stock e:ichange 
listing regulations allegedly in order to 
manipulate prices at the cost of invCJiting 
pub:ic; 

(b) whether according to the provision 
of the Companies Act, 1956 th:s entails 
qeclaratioo of tho Prospectus of those 
companies as viod; 

(c) if so, the rca~tion of Govo1omcnt 
thereto; and 

(d) the action taken by Government 
in this regard "l 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) to (d) A statement is given 
below. 

Statement 

(a) to (d) Attention of the Govel"Qlo 
meot bas been drawn to the report 
appearing in the Economic Times dated 
11.4.1988 rercrred to in Part (a) o1 die 
Question. According to the prMis!on1 di 
Section 73 of the Companies Act, 1'56, 
where a Prospectus states that an apptt-
cation has been mado for pcrm;ssioa l'or 
the shares or deboatures offered thereby 
to be dealt in one or more Stock Bxcm~ 
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aea, the prospectu1 shall state the namo 
of the Stock Exchange, aad aay allotment 
made on an application in pursuance of 
this prospectus shall be. void if permission 

· bas not beeo a:>plted for before the tenth 
day after the first issue of the prospectus, 
or, whore such permission has been 
applied for before that day. if tho per .. 
miaaion bas not been granted by the Stock 
Exchange, or each such Stock Exchange, 
as the cas~ may be, before the expiry of 
ten weeks from the date of the cJosina or 
the subicription lists. While Stock Ex. 
changes are 'required to dispose of the 
appl.cations of companies within the 
prescribed time limit of ten week• from 
tbe date of the closing of the subscription 
Hat. they formally permit dealings in the 
shares or dcbeo~uros of the companies . 
concerned only after all formalities. 
including issue of allotment letters or 
lhares/debentures certificates, are duly 
complied with. Transactioqs JD securities, 
which are entered into before dealings in 
them are permitted on the Stock Exchan-
aes. are void under the Bye-laws of the 
Exchanges. 

SHRI SRIHARI RAO : Sir, the hon. 
Minister in his statement has stated about 
the procedure but not replied to my 
question. I want to know from the hon. 
Minister what action the Government 
proposes to take for violating stock 
exchange liatmg regulations in order to 
manipulate praces at the cost of in vesting 
public. 

SHRI EDUARDO FALEIRO : Sir. I 
am sure the hon. Minister has read the 
1tatanent which I have Jaid on the Table. 
and in that statem.!nt I have mentioned 
that "any a1lotment made on an applica• 
don in pursuance of this prospectus", 
which does not name the stock exchange, 
n1hall be void if permission bu not been 
applied for J>efor~ the tenth Jay after the 
fint iuue of the prospectus". For that, 
Sir, permission bas been applied for 
before that date. If the perm1SSion bu 
DOt been aranted by the stock exchange 
and 10 on and so forth, as I have mentlo-
oed in the 1tafcment. allotment, to begin 
with. will bo 'void. Further, more dealings 
or tramactloos in securities which arc 
entered into before dcalinp in 1hom aro 
permitted on the 1toek excbao1es are 

also void. under the Bye;law1 of tbe 
exchanges so that the punishments make 
tbemaelves available when these iJJegal 
dealings and illcaal allotments come into 
the picture. 

SHRI SRIHARI RA 0 : What are the 
steps being taken to insu:at.:i the interest 
of the small investors in the stock 
exchange? 

SHRI EDUARDO FALEIRO Sir, I 
have already mentioned that the legal 
provisions are av.w"ble. But, Sir, for 
safeguarding the interes~s of the investing 
public, whether small or not-so-small, 
Governmen< has imposed in January 1988 
the following additional conditions in the 
consent order issued to the Companies 
goiog in for public issues :-

(i) The Company shall scrupulously 
adhere to the time limit of 10 
weeks from the date of closure of 
the subscr1ptaon list for allolment 
of al I securities and despatch of 
allotment letters/certificates and 
refund orders. 

(ii) The company shall, at the time 
~ of filing its application for listing 

to the regional Stock Exchanae. 
furni~h an undertaking for 
compliance or the above condi· 
tion, along with a scheme incor· 
por•ting the necessary detalls of 
the arrao1~ments for such comp-
liance. This undertaking shaH be 
signrd by the Board of tho 
Company. 

There are other ccnditions, Sir. There 
arc two more conditions, I d" not want 
to take the time of the House and I will 
lay them on the Table of the House. 

SHRI ANANDA GAUJAPATHI RAJU: 
Mr.· Speaker, Sir. the Government said 
that the stock market was buoyant in 
1984-85 and then killed by the initiati~a 
by makioa it totally bcarh1h. Today you 
find that there i• oot much capital bcin1 
raised from the capital market, the 
condnioos are very bearish and not only 
that, the capital movements are 001 bein1 
monitored properJy and you find that tbe 



VAlSAKHA 16, 1910 (S~£f) Oral lfluwf.rl 14 

interest of the investor• is not being taken 
iato consideration at all lo terms of 
companies raising resources and taking 
more by over-subscription. wm the boo. 
Minister Jet us know what is tho action 
taken by the Government in this regard ? 
They have mentioned in this answer the 
procedure adopted by the Minister. but 
not the action taken by the hon. Minister. 
I would like to know the action taken 
by the Minister. 

SHRI EDUARDO FALEIRO: Sir. 
I am forced to disagree with my hon. 
friend that the stock market is not buoyant 
at the moment. I would Jike to say that 
the stock market bas remained active in 
April and May when we are at the momant 
of this year. The Economic Times Index 
number of ordinary share prices which 
is known as usually E.T. Index (1984-85 
is the base 1 CO) bas shown remarkable 
recovery in April this year. The E.T. 
Index bas risen from 221.2 on 4th April 
1988 to 236 8 on 29th ApriJ, 1988. The 
E.T. Jn~cx stood at 2.:7.4 as on 4th May, 
1988, i.e., just two days ago, Sir. The 
announcements made by the Finance 
Minister in Parliament on 27th April 1988 
regarding re-introduction of investment 
allowance and other fiscal concessions 
bad a satutary impact on 1he stock 
market. The Bombay Stock Exchange 
Sensitive Index or share prices (1978-79 is 
the base 100) therefore, bas risen from 
447.30 OD 26th April 1988 to 471.74 OD 5th 
May 1988. And surely, Sir, the hon. 
Member is going to compliment our 
Finance Miniater for bis very wise steps 
which have made this siauatioe possible. 
I would like to add. 

SHRI ANANDA GAJAPATHI RAJU: 
Please check up the figures for May. You 
are giving the figures relating to April. 

SHRI EDUARDO FALEIRO : No, 
no. I have said up to 4th May, that is 
tho Jatut. day before yesterday. You 
can't get it later than that-4th May. I 
would like to add on the second portion 
of the question or my. boo. friend, 1.e., 
the Ministry has constituted on the 12th 
of Apnl 1988, the Securities and Exchanae 
Board of India. in short, SEBI. for 
devofopmoot and rcaulatioo of stoct 

excbaoaea and securities in tbe industry. 
The Board is .expected among other 1bi11g1 
to ensure effective investors' protection. 

SHRIC. MADHAV REDDI: Tho 
thrust or the question is relating to tbe 
violation of section 73 or the Companies 
Act. Well. I know that the hon. Miniater 
it not very much concerned because it 11 
the Company law. But the question 
should have been answered by both tho 
Ministries and not by one Ministry. 

Anyway, the point is, the hon. 
Minister bas 1tated that section 73 is 
already there . The point is, listing i1 
being delayed by all the stock exchanges 
all over the country. That is a well-known · 
fact. The stipulated period of J 0 weeks 
is not being observed by anybody and in 
the intervening period, between the Jistio1 
date aod cJosing date of the share lists. 
there is a manipulation, with the result 
the prices arc going up. And the shares 

• blocked by the promoters are being otr-
Joaded and thereby money is being made. 
That is the thrust or the whole question. 

I would like to know what achoo is 
being taken to seo that such maJ~r&ctico 
does not exist in the stock exchange 
companies and to rectify it parti~ularly 

when we are considering amending the 
Companies Act. This is the time for 
making certain suitable changes in the 
Companies Act to see that such practico 
is not permitted. May I know what action 
it being taken 1 

SHRI EDUARDO FALEIRO : As 
far as amendment of the Companies Act 
is concerned, I will pass on the suaaestion 
of my hon. friend to my colleague who 
deals with the subject. 

As far as action which is possible and 
which is being taken is concerned, action 
which is permissible on non-compliance 
of condition ls as fol'ows:-

(i) Stock exchange can suspeod the 
dealings on the share of the 
company. 

(ii) Io extreme cases, the company•s 
name can be struck off from tho 
list of listed ~mpaqiea. 



'Tttcte ate tile arraopa011t1 wlllch are 
a.a•ble for deJ'auftitt!' comt:tanies ea~ 
nrely we 1hall, in •'ow of tbe augsestion 
of the hon. Member. Instruct the stock ex-
ollanges to· enforce these provisions which 
.,. available. 

[ Tnuulati'On] 

·Mil. SPBAKER: Sllri R.am Dban. 

Shd Bltfwant Sin1h Ramoowalia. 

SHIU BALWANT SINGH llAMOO-
WAUA : Qaestio11 No. 986. 

MR. SPEAKER: Today lhmoowalia 
jl is looking very smart. 

SHR.1 BALWANT SINGH RAMOO-
WALTA : I owe it to you. 

·MR. SPEAKER : Today Ramoowalia 
ji .seems to he very unity. 

-Sdte•e of Punjab Government for 
export of flowers, fruits and vegetables 

+ 
*986. SHRI BALWANT SINGH 

, llAMOOWALIA : 

SHRI RAM OHAN : 

Will the Minister of COMMERCE be 
pleased to state : 

. (a) whether State Government or 
Punjab has submitted to Union Govern-
ment a .cheme to l'romote export! of 
flowers. fruits and vegctablc1; 

Cb) if 10, tbc salient features of the 
acheme; and 

(c) tbe reaction of Government there-
on 1 

{Bngli6h) 

THE MINISTER OF STATE IN THE 
MINISTRY OP COMMERCB (SHRI 
p, ll. DAS MUNS!): (a) No, Sir. 

(b) and (c) Do DOC •riff. 

., 
SHB.I BALWANT SINGH RAMOO-

WALIA: Aetually,thilJaa question wllLrb 
I am puttiaa on your behalf. 

MR. SPEAKER: You are doia1 my 
job I 

SHIU BALWANT SINGH RAMOO. 
WALIA : Sir, you as a Minister in Punjeb 
had been strugJiog for this. So I wUI 
club both the suppl~mectariea in ono 
form. 

PROF. MADHU DANDAVATB : 
Now.a·days we defend everything that 
you do. 

MR. SPEAKER: Certain times. 

SHRI BALWANT SINGH RAMOO-
WALIA ~ Sir, the answer given by the 
hon. Minister is entirely wron1. It Is 
because, I have three page report with me. 
This is a project report which I have been 
told the hon. Speaker, as the Minister in 
Punjab, had been emphasising. Thia 
rep.Jrt, according to the Governor. waa 
circulated to alJ the MPs of Punjab. It 
says that MARKFED of Punjab bas 
submitted a proposal to the Central Gove-
rnment to make some facilities available 
for PunJab for export of fruits and vege-
tableR. The requirement from the Central 
Coveromcnt will be direct air link between 
Amritsar and international markets and 
also air freight of fruits and veaetablea 
should be at par with bulk commodities. 

As I told you, I am cJubbin1 both the 
supplementaries. In tho project report~ it 
rs also said about the introduction of high 
yielding varieties of fruits and vegetables 
in the Stare. Punjab Agricultural Univer-
sity will provide certititd seeds and impart 
horticulture tecbnoloay to the farmers an<l 
the export of flower wm be taken up by 
aaro-ind uatry. 

One, it will help diveraification for 
fruits, flowers and vegetables. Two, It 
wdl add to the iocon>e of the farmora. 
Three, rt wilJ briDI aaore foreJ111 achaa1e 
to the country. 

MR. SPEAK.ER: Aod more. empJoy. 
me1u. 
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SHRI BALWANT SINGH RAMOO. 
WALIA : Four, it wiJJ provide moro 
employment. This is a very good project. 
Please find from your files where you will 
act this project. It is in your office. Will 
tbe hon. Minister assure that this Project 
wiU be okayed for Punjab ? 

MR. SPEAKER : Beware that he is 
on very sound f ootiog. Bewaro of your 
answer. 

SHRI P. R. DAS MUNSI : I think 
you will guide the House and guide me 
also, if I take the wrong step. I am 
confident that I have not taken the wrong 
step. 

First of au, J would like to answer the 
first part of the question that the Ministry 
or Commerce bad not received any specl· 
fie recommendation either from the Punjab 
Government or from the Ministry of 
Agriculture here. This is number one. 

In reaard to the fioal outcome or the 
project report and what support they 
need, how to export and all these things. 
what the hon. Member had stated is a fact 
that the Cell of the Indian Agriculture 
Ministry beaded by the Additional Secre-
tary met the Markfed and Markfed was 
asked to prepare a detailed project report 
in regard to diversification possibilities or 
fruits and other vegetables and all these 
details, how to export It abroad and how 
to intensify it in the neighbouring States, 
all the details were worked out. It is 
officially known as the Dr. Johai Commi-
ttee report: The Punjab Government 
did not submit it officially to the Ministry 
to be examined but I would only like to 
assure the hon. Member that wc arc 
constantly in touch with the Ministry or 
Agriculture and as on today, the Depart-
ment of Agriculture and Cooperation 
were also consulted before I replied this 
question and they also informed that no 
auch scheme bas been received by them 
from the State Government. Nevertho· 
Jess I will take my own personal initiative 
not only to ascertain it from Markf'ed and 
Union Mioi1ter of Agriculture but I wflJ 
also assure you that I will personaJJy visit 
Punjab, talk to the Mark.fed and to the 
State Government and ask them to go 
tbreuab tile project. 

AUi possible efforts and steps wiJJ bo 
taken by our side through BP ADA which 
is the nodal aaency for such · export 
market. 

MR. SPEAKER : It should have been 
taken long back. Even now you should 
do it and I think you must do it with very 
aggressive attitude. 

SHRI M. RAGHUMA REDDY • 
Fruits and Vegetables and their byproduct 
are being exported to other countries. 
How much foreign exchange are we gettina 
by way of this, which arc the coootries to 
which these are being exported and what 
are tho products 1 

MR. SPEAKER : I dod't think tho 
hon. Minister can answer this question. 
If you want to give a separate question I 
will eet it answered. But ii the h~n 
Minister Is ready to reply, I cannot sto~ 
him. 

SHRI M. RAGHUMA REDDY : Ho 
is getting foreign exchange. 

SHRI P.R. DAS MUNSI: The fiaure 
for 1986-87. is :25,000 MT of fruits we have 
exported earning Rs. 25 crores. 

During 1987-88, wo exported 24, 700 
tonnes. 

SHRI M. RAGHUMA REDDY :. 
Which are the countrie.9 and what are tho 
products ? 

Mlt. SPEAKER 
Vikbe Patil. 

[Translatio11] 

Shri Balasabob 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Speaker, Sir, may I know tho promo .. 
tional activities being undertaken by tho 
Government for the export of fruits and 
vegetables from Punjab ? 

MR. SPEAKER £ The Government ia 
formulating scheme. 

SHRI BALASAHEB VIKHB PATIL: 
What aro tho export taraets this yoar fo1 
Punjab and for tbc entire Gountry ? Thero 
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fl noup potendal fn India for Che ozpott 
ol fraits and veaetables. The Ministry of 
Agric:ulture had once told In reply to tD1 
question that there is no estimate as such. 
But you are saying that U ia with the 
Mtnlstry of Agrftulture. Export of goods 
is tbe subject which falls under the juris-
diction of the Ministry of Commerce. I 
would like to know whether there is a 
proposal to grant bank Joens to those who 
are interested In the export of fruits and 
veactablcs. 

Mil. SPEAKER : He has iust replied 
that eft'orts are being made in this 
direction. 

SHlll P.R. DAS MUNSI: Mr. Spea· 
ker. Sir, for detailed answer I need a 
separate notice. But, I would like to 
inform the hon. Member that we are aoing 
to organise a two day seminar in the last 
week of June at Pune in Maharashtra to 
discuss the scheme of APEDA regarding 
export of agricultural products. There 
we will discuss as to what incentives can 
be provided to the exporters. We will 
try to remove the snags which will come 
out during the discussion with the repre-
acntative in the matter. ... 

[English) 

SHR.I E. A YY APU REDDY : Sir, 
the answer given by the hon. Minister is 
that no proposals were given by the 
Punjab Government. So, be was trying 
to give a technical answer. My question 
is 1hia. . The Ministry of Commerce must 
have a Cell or a Resarch Cell or a Section 
which will study the possibilities of earning 
foreign exchange by expartiog 
agricultoral and horticultural 
products from all the Statea. Will the 
Oowcrament th:ok about having a Section 
or a Cell or a Research Cell which 
wlU be ttevoted only for tho purpose of 

.. 1tudyio1 this problem and helplna our 
farmers and also for the purpose 'of 
•mio1 foreign e1change 1 

SHIU P.R. DAS MUNSI: So far aa 
aatf Ctlltlsral prQductlon la concerned-, tbia 
is cxclaively a matter of the Ministry of 
Aprcaltun, botb die Uniea Oovernmeot 
ud the State Ooveromeot1. So far 11 
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esperta .. ,. ..ooncerned, we ba"e 1n 1.-., 
called -Ai'BDA, as I have stated earlJer, 
conseitutecl by ID Act of Parliament and 
tUt nodal aaoocy ia operating tn this dir· 
cotion• 

Supply of subsidised yarn to baadloom 
WHY•I 

4-
•987. SHRI V. KRISHNA RAO : 

SHIU YASHWANTRAO 
GADAJ.tH PATIL: 

Will the Miniater of TEXTILES bo 
pleased to state : • 

(a) whether Union Government are 
coalidorlng a scheme for su"sidiain1 
aopply of yarn to ensure availability of 
yam to bandloom weavers; . 

(b) if 10, when the scheme is likely to 
be introduced; and 

(c) the price at which the yarn will 
be supplied to handloom weavers ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NlWAS MIRDHA): (a} No, 
Sir. 

(b) and (c) Do not arise. 

SHRI V. KRISHNA RAO • 
Sir, a Jarge number of handloom weaver; 
and small-scale powerloom weaven 
who como under Small.scale Industries 
are finding It very difficult in g~tting yarn 
as well as silk, with tho result there are 
unemployed and under-employed persona. 
lo view of the fact that they are facing 
keen competition from the bi1 powerloom 
mill owners what steps Government have 
taken to safeguard the f nterests or the 
poor handloom-wcavers and aman.scale 
powerloom wcaven? 

SHR.I RAM NIWAS MIRDHA 
Sir, the hon. Member wants to 
know what arc we 10101 to do to 
protco& the lntercat1 of amall·acaJo 
powerloom weavere adequate safety. 
Tbere ii a conflict of interests between 
the pbwerloom weavers and the bandloom 
weav«1. Tbe questioa, I believe, f1 
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about • tbo handloom , weaver•. So, we 
have taken a number or ateps to protect 
tho bandloom weavers by reservlog certain 
Items for the production.. exclusJvcJy 
by the handloom sector. So, the 
competition from the~owerloom may not 
work to the deteriment of the handloom 
sector. So, this is one of tho things 
that we have done. 

As regards yarn supply. eaain to the 
powerloQm sector and the bandloom 
sector, these are two different sectors 
and we cannot lump them together for 
1upply of yarn or for anyother policy-
matter. Sometimes, their interests are 
completely contradictory and they cannot 
be treated on the same basis. We are 
conscious of the fact that yarn prices 
have risen. They have risen mostJy 
because cotton prices have been high 
this year. We have taken a number of 
steps to tackle the situation. Just to give 
an example, we have stopped tho export 
of staple cotton so that the local 
availability might increase. We have 
decided to permit import of cotton 
against export of cotton yarn 
and cotton fabrics, maderups on 
advance licence basis and that will add to 
the avaiJabiJity of cotton. The export of 
hank-yarn which is usod by the 
bandJooms up to 60 counts has been 
ttopped. We have increased the subsidy 
on Janata Cloth from Rs. 2/- p:r sq.metre 
to Rs.2. 15 per sq.metro. These steps 
have helped in tackling the situation. 

SHRI V. KRISHNA RAO: In this 
Budget, the Government bas given subsidy 
to so many schemes and the subsidy is 
not properly reaching to lowest persons. 
that Is poor, the poor weavers, either 
bandloom weavers or powerloom weavers. 
It is only going to the big class. May I 
know what steps are you going to take to 
reach the subsidy to tho lowest per1ons, 
particu1arly to tho unall scalo poworloom 
woaver? 

SHlll llAM NIWAS MillDBA : Tbo 
present budget ai vos a lot of coocoasipns 
to tho cooperative handloom sQCtor, 
which is another instance of tho concern 
of the Govornment for this sootor . which 
wo roaard as ·vory important. Tho budaot 
wJall bun,passod10f \tile ...... baa 

just now come. We are layinJ down tbt 
procedures and are trying to see bow we 
can give substantial relier under tho 
concessions in the bud1ct to tho baMJoom 
MCtor. Wo aro. haviD& consuhatiom wi~h 
the apex cooperative 1ocictiea, w.eav,era 9f 
various States and Handloom Corpora• 
tioos of various States and we will try to 
see that wJ:aatevcr concessions a.ad auis· 
tanco havo been made available to the 
handloom sector uodor our recent budget 
are passed on to tbem. It will take ICHDC 
tim:t but wo are at it. 

PROF. N. G. RANGA : Jn Madras 
in the recent AICC meeting our fnends 
have taken the decision to move in tbo 
direction of 'Bck.ari Hatao'. -Woutd 
Government uadertate the responsibility 
of providing full employment or at least 
subsistence employment to the bandloom 
weavers and beain to re-examine tbeir 
own textile policy in regard to handloom -
weavers in the hgbt of the policy .they 
have adopted recently and in the Ugbt or 
the sr~wing distress of the weavers ? 
Because a large percentage of our 
weavers are stiH unemployed today; most 
of them are under-employed in spite of 
the so-called steps that the Government 
is supposed to be taking; there is no 
sense In my hon. friend retailina bero the 
various -ateps that the Government baa 
taken. 

SHRl,RAM NIWAS MIRDHA: I 
accept tha! there arc some difficulties in 
the handloom sector. The sales arc not 
increasing to tho extent we want it to. 
Drought conditions and lack of purchas-
ing power is one of the reasons. Bui the 
198S textile policy bad many suggestions 
and proposals for strengtbeioa and 
assisting tho baadloom sector. As a result 
of that. the production of handloom cloth 
has been increasing overy year, which 
means the employment in this sector ta 
also increasing. To aivo you IOIBO 
figures ••• 

PROF. N. G. ltANOA ~ In terms of 
employment you will bavo to reezamiao, 
not in terms of production. 

SHIU µM NIWAS Ml.IU>IiA 
Pro4uodoD .... emplOJIDIDt, 
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PROF. N. G. RANGA : Not at all. 

SBRI RAM NIWAS MIRDHA : Our 
textile policy, ao far as handJqom sector 
ia concerned, has been quite helpful. 

SBRI P. KOLANDAIVELU: Hand· 
loom weavers are facing a stiff competi-
tion from powcrlooms and powerloom 
weavers are facing a stiff competition 
from the textile mills. That is the problem 
now. Even yarn ia not being given at a 
subsidised rate to handloom weavers. In 
Tamil Nadu more than 50 lakb bandloom 
weavers depend upon bandloom for their 
livelihood. That is the position there. 
You have to take a concrete poHcy with 
regard to this, whether you are supporting 
band.loom or you arc supporting power-
loom, because after independence in the 
last forty years, even though you are 
living support to the bandloom weavers, 
they are not getting profit at all. They 
are getting hardly rupees five or aix every 
day whereas the m1JJ employcca are 
getting more tjian Rs. 60 per day, The 
handloom weavers arc not gcttina that 
much income. Is Government taking a 
concrete policy by going to powerloom 
from handloom ? If you want to support 
the handloom weavers, wilful ~ubsidy 
be atvcn to them? Will Govcrnmeut come 
forward with a concrete policy in this 
regard? 

SURI RAM NIWAS MIRDHA : 
There Is no question of Government 
coming with the concrete pohcy. We 
always have bad a very concrete and 
comprchcn1ive policy for the handloom 
Neto(. The Textile Polley of 1985 ment-
iom all the steps that we have been taking 
and we would like to take. With tbe 
result, the production in the haodloom 
aector ii increasing and, consequently, 
employment is also tocreasmg. It 1s a 
difficult sector and we are trying to 
oraanite it. (Interruptions) I mentioned, 
ID the beginning, that we have reserved 
c:crtain categories fer production only by 
tbe bandloom sector to protect them from 
the poworloom sector. This is one of the 
very important legislative measures that 
we have taken and we will seo that 
State Govornmenta enforce this properly. 
Wt arc aulatina the State Govcrnmeat1 

by way of money also to set up enforce-
ment machinery to aee that reservation 
orders are com pl led with properly. 

[Translation} 

SHRI ABDUL HANNAN ANSARI : 
Mr. Speaker, Sir, I had explained in 
detail the problems being faced by the 
handloom industry last time also. Today 
I want to specifically know from the hon. 
Minister whether the facilities announced 
by the Central Government for the 
weavers are reaching them ? The question 
is whether the facilities announced by the 
Government for the welfare of weavers do 
really reach them or not. The officers 
posted 10 factories in the States. whether 
it ia Bihar. Uttar Pradesh, Madhya Pra· 
desb or any other State, are busy in 
manipulations and colluding everywhere 
to devour all the benefits announced for 
the welfare of the weavers who still 
continue to suffer. I want to know wbc. 
thcr any remedial measures have been 
taken by the Government in this regard. 
I have beeo ra1S1ng th s issue in the 
House for the last three years. 

SHRI RAM NIWAS MIRDHA: Sir, 
the hon. Member bad stated earlier also 
that the fac1laues provided by the Central 
Government do not reach the weavers 
There is an Apex Co.operative Socict; 
almost in every State and all the weavers' 
societies arc attached to it. Besides, 
Hand-loom Corporation is also there. 
The facilities provided by the Central 
Government arc made available to the 
weavers only through these societies. We 
have received complaints recently from 
certain states that these facilities aro not 
reaching the people they are meant for 
and that these co-operative societies are 
not working properly. Instructions have 
been issued to cxamin~ these complaints. 
Whenever such complaints are received, 
we get them examined seriously and 
contact the State Governments and discuu 
with them as to how a particular scheme 
ia to be implemented 10 that t be benefits 
we want to give to Che weavers may reach 
them in full. 

[English) 

PROF. MADHU DANDAVATB 
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Sir; some of the re.plies aiven by the Hon. 
Minister earlier are very contradictory 
and all of them follow because or their 
new Textile Policy. Formerly, in the 
Textile Policy, powerloom, bandloom and 
oraanizod mills were considered not 
separate sectors. Now, we are considering 
them in manufacturing st4ges and as a 
result of that, the bandloom sector is 
neglected. While giving the earlier reply, 
the Hon. Minister said : we h•ve reserv-
ation of new items for the handlooms. 
That is correct. Ther~ is also reservation 
of Janata cloth. But that is the very 
reason, as Prof. Ranga pointed out that, 
)'OU give more Hems to handlooms, you 
give the responsibility of Janata cloth also 
to the handlooms. but to produce all that, 
they require more yarn. And that yarn is 
not available at cheap cost. The result 
is that SO per cent of the baodloom miJJs 
are already closed down and a number of 
them are likely to be closed down. There· 
fore, in view of the fact that a number of 
State Governments especially those States 
where large number of handlooms are 
there-Tamil Nadu, Maharashtra, Bihar, 
U .P .-have already recommended that 
the subsidy on the yarn should be increa-
sed so that for bandloom weavers cheaper 
yarn will be available and theo only they 
wm be able to take up the responsibiJity 
of new items that you have reserved for 
them-otherwise, if you give them reserva-
tion and don't give them yarn, then the 
reservation has no meaning-will . you 
change the policy ? I fuUy support what 
Prof. Raoga •aid. I hope you wil1 g,ve us 
a satisfactory reply to solvo the problem 
of tho weavers. 

SHRI RAM NIWAS t,ilRDHA: We 
arc reservina not only new Items but tho 
cxistins items also for the bandloom 
sector which is quite substantial. I said 
in the beginning that this year the prices 
of yarn have gone up because the prices 
of cotton have gone up. There is no cont-
rol OD the prices or yarns. We have bad 
consultation with the weavers' representa-
tives. They doa•t want control on yarn. 
They tried it many yoan back and they 
did not find it useful to them. I have also 
spelt out the s&ops that we have taken to 
meet the situation. For example, we have 
ltopped the export or yarn below certain 
cowat1 wbich aro moaUy u1od ~>' tbo 

weavers. We have stopped the export of 
cotton so that the "vailability of cotton 
in the country might Increase. To give 
direct subsidy for yarn is a very difficult 
thing to administer. 

PROF. MAOHU DANDAVATE 
What is your objection to &jve subsidy 1 

SHRI RAM Nl WAS MIRDHA 
There is a very great administrative 
difficulty in reaching millions or weavers 
and give them subsidised yarn because 
there is a possibility or diversion. So, the 
idea is to make availability or cotton to 
such an extent that the price or yarn 
becomes reasonabJe. Here again, the price 
increase in yarn bas been much Jess than 
the increase In the cotton prices. So, the 
situation is being tackled by a Jot of 
administrative measures and the prices of 
yarn have already started coming down. 

Classifica tioo of Cities 

•990 SHRI V. SOBHANADREES· 
WARA RAO: Will the Minister of 
FINANCE be pleased to atate : 

(a) whether problems of the cJassi· 
fication of cities on the basis of the their 
costhness have been taker. In the National 
Conucil of Joint Consultative Machinery 
meeting for Central Government 
employees in August 1987; 

(b) whether Government have 
examined the cas~ and taken a final 
decision on this issue; and 

( c) lf so, details thereof? 

THE MINisrER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
IN THE MINISTRY OF FlNANCB 
( SHRI B.K. GADHVI ) : (a) to (c) A 
Statement is aivcn below. 

State meat 

( a ) The Staff side had raised a 
demand in the National Council 
(JCM) for upgradatlun of ~mos 
for tho purpose of Compensatory 
( City ) AJlowaace. The Scatf lido 
demand was tbat those special localities 
which bad beOD uparaded jor tbo purpoao 



of CCA as B.2/B·l towns should be 
aranted CCA at the rates of B-1 and 'A' 
towns respectively in case they have in 
tho meantime been upgraded as B-2 and 
B-1 towns on the basis of population 
fiauros of 1981 Census. The demand was 
diecusscd in the National Council mectina 
held in August, 1987 and the Off 1cial side 
aareed to examine the Staff .side request. 

( b ) Yes, Sir. 

( c) In view of the specific 
,observations of the Fourth Pay 
Commi11ion and also the dUTicultica 
experienced by the Government in 
.carrying out the study of the comparative 
c:ostllness of the cities in the past, it has 
m>t been found possible to accede to the 
·demuds of the S1a1f side. 

SHRI V. SOBHANADREESWARA 
RAO : It is a very important matter. The 
City Compensatory .. AUowance is intro. 
duced with the precise objective to take 

.care of the increased cost of living in some 
cities. The Government in its reply bas 
agreed to examine the staff side demand. 
It npressed its helplessness and stated 
that it bas not been found possible to 
accede to the demand of the staff side. 

One of the reasons that has been 
mentioned is the difficulty experienced by 
the Government in carrying out the study 
of tbe comparative costliness of the cities. 
It may be true in the olden days; but 
today with the introduction of computed-
aation in several sectors and setting up of 
national information centres in different 
part1 of the country, it should not be so 
.dfflicult to arrive at this fiaure of the 
.GOIDPU8tive costliness of the cities. 

The 4th Pay Commi11ion also has cate-
1orically stated that it had recoaniscd the 
need for rationalisation and simplification 
oftbe exmina payment of CCA and also it 
•kl that : 

"We must add that even in tbi1 
exercise there were a few B-1. 
11-2~ or C ~· cities which 
perhap1 for .ae11cral rocuon1 wtre 
lnordioa~ly expeoaivo". 

Bo, thi• practico ii alr•d1 neoplMd 

by the 4th Pay Commission. The cities 
Ute Vijayawada, Rajkot and 12 other 
cities are upgraded as B·2 cities for the 
purpose 'Of payment of CCA. But the 
staff are requcstins for payment of bifber 
CCA by treating them as B-1 cities 
because of either population basis or its 
coatline11. 

I ask the Government as to what 
steps it has taken now precisely to find 
out the real comparative coustltncas of 
the different cities in view of the latest 
technology that is a\ailable with it. I 
demand a specific answer from the Hon. 
Minister. 

SHRI B. K, GADHVI : This question 
or comparative costlmess of the cities and 
CCA was examined by the 4th Pay Commi· 
ssion and their observations are : 

"Classifying cities on the basis of 
their comparative costliness is 
complicated and time-consuming 
process." Even the limited study 
which was done in the past took 
considerable time and was possi· 
ble in respect of a few cities only 
for which more data was already 
available. It may be difficult to 
carry out a special study in res-
pect of aJJ cities and towns in the 
country to determine their rela-
tive costliness. Moreover, cost· 
liness of places is likely to vary 
from time to time depcndina upon 
the growth of industries and 
availability or various aoods and 
services. It bas also been pointed 
out that many of tho biuer cities 
which have well-established 
marketing and transport system 
may not really be costlier than 
smaller cities which are not pro-
perly developed or are isolated. 
The suaacstion that CCA should 
be paid at all placea is difficult to 
accept as iocreaaos in the aeneral 
coat of Jivio1 are compenaated 
by thtr scheme of payment of 
Dearness Allowance from time to 
dme. Wo havo aoparatoly reco-
mmended regular acbomo for 
compenution for price-ri1e and 
have also -1111111ted · improve. 
mODtl ID the ,.... of boUM nat 
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allowanco and itl payment at an 
p1c1ccs." 

Having regard to all these factors tho 
Commission observed that thoH is little 
justification for modification of existina 
schemes of CCA and suggested fixed rates 
or CCA OD different pay ranges in A, Bl . 
and B2 cities classified on tbe basis of 
their population. So the Commission 
also went in depth into this question. 
After the new pay scales have been fixed 
up there is 100 per cent neutralisation. It 
It impracticable and as such Government 
did not accept it. 

SHRI V. SOBHANADREESWARA 
RAO : It is not impracticable. Where 
there is a wilJ there is a way. With tho 
latest means available with us we cao 
certainly arrive at and it will be a scien-
tific basis for paying CCA instead of 
ad hoc arrangement. So I urge upon the 
Government to re-consider. Secondly 
nearly 2500 em pl oyces are working in the 
Wagon Repair Workshop at Rayalapadu 
within 8 km in the periphery of the city 
of Vijayawada who arc cligiblo to get 
CCA. They were paid CCA for one 
year-but later discontinued whereas the 
employees who are working in the Central 
warebousina Corporation. which is beside 
this concern, arc still getting CCA. Win 
the Government re-examine it ? I will 
supply all the necessary data to the hon. 
Minister. I urge upon the Government to 
look iato it and take immediate steps for 
sanction of CCA to the employees who 
are working in the waaon Repair work-
shop at Rayalapadu. 

SHRI B. K. GADH VI : This 
is a specific question with regard to 
a particular town. Certainly our policy 
is that when there is urban agglomeration 
then we do take it into coosideratioo. As 
the boo. Member bas suggested be is moat 
welcome to write to me and I will have it 
examined. 

SHRI VIJAY N. PATIL: Sir, the 
Minister bas said it is difficult to c1asaify 
because various fack>rs have to be consi-
dered but then bow does th• BBC know 
that some of the citio1 here are growina 
ver1 fast ? From where do they aot this 

information 7 I come from Jalpoa,. 
Thero wa1 a news item GO the BBC that 
Jalgaon is the fastest growin1 city in Alia. 
So I would like to know whether you an 
1oin1 to expedite the classification of suab 
citiee into A, B, C, Bl, etc. 

SHRI B.K. GADHVI : We have 
cJalified the cities on the basi1 of 1981 
census. Again when the new cenaus will 
come up, we wHJ certainly take up the 
matter in 1991. 

LIC 1cbeme for flatl 

/ + 
•991. SHIU BANWARI LAb 

PUROHIT: 
PROF. RAM KRISHNA MORE : 

Wil1 the Minister of FINANCE be 
pleased to state : 

(a) whether rhe Life Insurance Corpo-
ration propose to launch shortly a special 
scheme to help the Bombay dwellcn to 
buy flats~ 

(b) the details or the proposed scheme 
and the extent to which the Bombay dwel-
lers will be benefited; and 

(c) wbotber the LIC propose to launch 
similar scheme for other matropoJitaa 
cities also ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN' THE MINISTRY OF 
FINANCE(SHRI EDUARDO FALEIRO): 
(a) to (c) Yea, Sir. The Scheme will cover 
arant of loans for purchase/construction 
of fiats by policybolden at a number of 
centres includin1 Bombay. The details 
of the 1chemc have not !Ct J>toen finalitod 
by the LIC. 

[Tra11Slation} 

SHRI BANWARI LAL PUROBIT : 
Mr. Speaker, Sir. It i1 clear from the 
reply of the hon. Minister that a sdleme 
la being formulated but it bas not yot been 
finalised. I would liko to know from tho 
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hon. Minister the broad features of this 
scheme since the Government intend~ to 
launch it in Bombay and in 01her metro-
politan cities and is silent about its details. 
Wiil the hon. Minister therefore, be plea· 
sed to state the broad outlines of the 
scheme ? I also want to know the amount 
of loan to bo granted and the cities other 
than Bombay where the scheme is likely 
to be implemented as well as the number 
of the people to be benefited thereby. 
Also indicate the amount to be provided 
for the. purpose in the Budget. I would 
further like to know whether the scheme 
will be extended to old constructions also 
which are comparatively cheaper in cost ? 

[English] 

SHRI EDUARDO FALEIRO: The 
main purpose of the new scheme is to 
simplify the procedures. It is not a quos· 
ti on of increasing beneficiaries or increa. 
sing the amount. The beneficiaries will 
benefit more and more amount will be 
available for the construction and pur-
chase of flats if the formalities are• simp-
lified. The purpose of the new scheme is 
to simplify the formalities. 

The main difficulty ·that comes on the 
way of purchase of a flat is the require-
ment under LIC policy that there should 
be a fint mortgage of the property. Unless 
there is money, the filat cannot be purcha-
sed and unless the flat is purchased. it can 
not be mortgaged. So, there seems to be 
sometimes a vicious circle as far as 
purchase of fiats is concerned. To remove 
this vicious circle, now we are attempting 
to drop this requirement of first mortgage. 
this is tentative at tbia stage because the 
scheme ha& not beon finalised to require 
an agreement to mortgage instead of the 
mortgage itself that is, an asreement to 
mortgage on completion or purchase of 
the ftat alongwith some collateral security. 

MR. SPEAKER : Did you uae the 
word •.more' before or after 'beneficiaries' 'l 
You used the words 'more beneficiaries' 
or •beneficiaries wlll benefit more' ? 

SHRI EDUARDO FALEIRO : More 
people will benefit if the procedure is 
1imptitied, 

[Translation] 

SHRI BANWARI LAL PUROHIT : 
Mr. Speaker, Sir, my other supplementary 
11 whether the scheme will cover the 
purchase of the old houses also which 
are comparatively cheaper. Sir, Nagpur 
is an old city. I want to know whether 
this city will be included in it or not 
because 13 Jakk people live in this bis 
cUy. 

[English] 

SHRI EDUARDO FALEIRO : The 
hon. Member wanted to know about buy-
ing flats by urban dwellers. If he bas some 
particular ideas about purchase of old 
houses, we surely will look Into that. 

Assistance to farmers for setting op 
industries lo co-operative sector 

•994. SHRI BALASAHEB VIKHE 
p A TIL : Will the Minister of FINAN CB 
be pleased to state : 

(a) whether Government propose to 
give any facllities to rura1 agrlculturaJists, 
small and marginal farmers etc. for 
establishing industries in co-operative 
sectori 

(b) if so, whether any Instructions 
have been issued to the nationalised banks 
in this regard; 

(c) if so, the salient features thereof; 
and 

(d) if not. the reasons therefor ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO): (a) to (d) A Statement is 
given below. 

Statement 

The rural aaricuJturista, small and 
marainal farmers etc. can form cooperative 
1ocietie1 for undertakina industrial acti· 
vities and tbo banks extend credit aNls. 
taoce to such cooperative •~lotin .undor 
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the existing guidelines of Re.icrve Bank of 
India. ~ABARD provides refinance 
facilities to State and Central Cooperative 
banks for meeting the credit requirements 
of industrial cooperatives. Such facilities 
enable agriculturists and JandJess Jabourers 
to establish industries in cooperative 
sector. 

[Translation) 

SHRI BALASAHEB VJKHE PATrL: 
Mr. Speaker, Sir, have gone through the 
statement. I wanted to know tbe details of 
the facilities going to be provided by the 
Central Government to the small and 
marainal farmers for setting up their 
agro-based industries in the co-operative 
sector and the guidelines issued by the 
Government in this regard. But 
nothing has been said about it io the 
reply. I therefore, would like to know 
from the hon. Minister a,; to what 
concrete steps arc proposed to be taken 
by the Government to set up agro-based 
industry In the co-operative sector so as 
to give a fillid to the industries, provide 
relief to the farmers and the labourers and 
create employment potential. But 
from this reply of the hon. Minister we 
do not see that any such re1ult will 
come out! 

[English] 

SHRJ EDUARDO FALEIRO : The 
rural agriculturists-which the bon M-:m· 
ber bas in mind-small and marainal far-
mers and other categories of this class can 
form cooperative societies for undertaking 
industrial activiriei;;, including agro-based 
industrial activities aad the banks, I am 
sure. will extend credit assistance to such 
cooperative societies under the present 
guidelines of the Reserve Bank of India. 

I may inform the House also through 
you that NABARD provides refinance 
facilities to State and Central Cooperative 
Banks for meeting the credit requirements 
of such industrial copcrativcs as the hon. 
Member baa In mind. 

[Translation] 

SHRI BALASA HEB VIK HE 
PATIL : My second supplementary is 
w~ ber certain special provision• are pro-

posed to ·both made by the Government to 
enable the farmers. the labour~rs and the 
peopfe belonging to Schedled Castes and 
Scheduled Tribes to purchase full shares 
to establish in Industries in cooper11tive 
sector since they do not have sufficleot 
amount for the purpose. ff sot 
what will be the percentage or 
contribution of both the parties ? 

[English] 

To purchase a sbare, what faci!itles 
you are giving? 

SHRI EDUARDO FALEIRO: I have 
mentioned smalJ and marginal farmers and 
similar categories. The suggestions of 
the hon. Member will be kept in mind. 

WRITTEN ANSWERS TO QUESTIONS 

Constroction of water reservoin 
ia Kerala 

*979. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of WATER 
RESOURCES be pleased to state : 

( a ) the amount of assiarance given 
by Union Government for construction of 
water reservoirs in tho drought hit 
districts of Kerala ; 

( b ) wherber State Government has 
submitted a report regarding the 
construction of reservoirs in thses 
districts ; 

( c ) if so, the number of reservoirs 
constructed m such districts ; and 

( d ) whether tbe amount bas been 
fully utilised by the State Government ; if 
not, the reasons therefor? 

THE MINISTER OF WATER 
RESOURCES (SHRI DINESH SINGH): 
( a ) to ( d ) · Planning Commission 
aJJocated in October, 1987, Rs. 5.50 
crores to accelerate implementation of 
certain irrigation projects in Kerala. Fifty 
percent of tbi1 amount is to be met from 



tbe orovisio11 tor employment 1eneratioa 
programmes under drought relief and the 
balance is made availab!e to the State as 
advance plan assistance. An amouat ol 
Rs. one crore Is reported to bavo been 
utiUsed by the State Government under 
employment aencration proarammc for 
earth wo k. on minor irrigation W<>rks and 
a matcbina advance plan assistance of 
Rs. one crore bas bc~n released by tho 
O'ivernment of India to tho State 
Government. The deta1Js of schemes 
and n.,enditare incurred scheme w1se-
w1ll be reported by the State Gcwern-
ment to the planning Commission. 

Prettt.bHffJ of f oreJgn -banks 

•980. DR. B. L. SHAIL£SH : Will 
the M1n1ster of FINANCE be pleased to 
srate : 

(a) the number of foreittn banks opera-
ting in the country, c1ty·wise, and the 

number of.repreMOCatfve o1lce1 of these 
ban~ located in tbe country; 

(b) the• perce&taae ol the sbue of 
the1e f~ga baok isa the braacb network 
and ia thn worki~ fuoda aocl their profttt 
vi111a.¥1.-.U. Indian commercial baak1; 

(c) whet~er the profitability of the 
Indian banks bas been ebbioa for, tho.,laat 
two decades, wbUe there- has been a 
metoono ri• ia the profltabihty of tbe 
Indian br--.s of fotcip banks: and 

(d) if ao. the reasons therefor '1 

THB· MfNJSTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) as on date, 2J foreign 
banks are having 136 operattog branches 
in the country, J 8 foreign bant s are 
maintafmng their representative offices 
in the country. Their c1ty·w1se details are 
given below:-

City No of Operatina 
branches of 
foreign baokl 

No. of represen-
tative Offices 
of foreign banks 

l 

Bomb~y 

Calcutta 

New Delhi 

Mad rat 

Amritsar 

Banaalore 

Cocb•n 

Dar;edtna 

Kaopur 

Tutlcorin 

Simla 

Srinagar 

Gam.i 

2 

4S 

44 

19 

10 

3 

1 

2 

3 

15 

3 
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2 

Hyderabad 

Visakbapata•m 

Goa 

Calicut 1 

Total J36 

(b) Reserve Bank of India (RBI) baa 
reported that the percentage share of the 
fortigo bunks io tho total number of bran-
ches of all scheduled commercial banks in 
the country as on 31st December, 1987 
was of the order of 0.25%. The data 
regarding working funds and profits for 
the system as a whole for the ~ar 1987 
bas not yet become available. 

(c) and (d) R Bl bas reported that the 
published profits of the Indian operation 
o( the foreign banks had increased from 
Rs. 27.18 crores for the year 1984 to Rs. 
86 41 cram dunng the year 1985 and to 
Rs. 70 04 crorcs durina 1986. The publi-
shed profits of all scheduled commrcial 
banks ID Ind a increased from Rs. 107.35 
crores in 19~4 to Rs. 160 80 crorcs in 1985 
atnd to Rs. 272 04 crores in 1986. 

The foreign banks function .in metro-
politan/port towns and therefore do not 
operate schemes meant for rural areas at 
lower rates of lotcrost. ~cater ma1oly 
to the needs of foreign trade aod industry 
which give better re1uru oo f11oda. Since 
the character and motbods Gf -operations 
of the for ejsa huko; and tbe locHao ~anks 
arc dlfferent, it may not be appropriate to 
make any oompar;.on betwoon.&~ J)l'ofita-
bility of forcian baab oporatiq In .India 
aad otb4sr Indian banks. 

Marketfaa of JIM •barM 

•982. SHRI DAUUT.$1NOHJI 
JADBJA : Wlll the Minister of COMME-
1\CB bo l'loased to ma. ; 

3 

18 

(a) whether the Marine Products 
E~ort Development Authority (MPEDA) 
has submitted any propoul to Govern-
ment for marketioa fish abroad; 

(b) if so, the details tbereoJ; 

(c) the action being taken io the 
matter; 

(d) whoo the plan for selJing fish 
abroad w1Jl take·off; and 

(e) the time-table for starting such 
promotion measures 1 

THE MINISTER. OF FINANCE AND 
MINISTER OF COMMERCE ($Hill 
NARAYAN DATT TIWARI) : {a) to (e) 
The Merine hoducts Export Devclopmcat 
Autilority (MP.EDA) has aot aubmitted 
•DJ ..-pocific proposal k> tho GOYClDIDODt 
for .-arka&iog &sh .abroad. Howo¥Cr, aillo 
MPEDA bas already initiated promotiODal 
measures for increasing exports of marine 
prodaou to markets .a.broad. These pro-
motional measur•• include induction of 
more fishin1 vcssols for exploitation of 
fishery resources in deep 1ea end diversi-
fieadoa of -our catch aad export-J>l'oduots. 

&anklq lacUUiea ba Krlsltaa alld~eat 
Geda•al'l.Dlatrict iaADAra P . ( 

-983. SHRI B.B. RAMAIAH:~~~l 
the Minister of FINANCE be pleased tq 
•t~; 
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(a) whether banking facilities in the 
backward, upland areas in Krishna and 
West Godavari districts in Andbra Pradesh 
are inadequate; 

(b) if so, the reasons therefor; and 

(c) the remediaJ measures proposed 
to be taken by Government to cover the 
remo1 villages by establishmg branches of 
commercial banks/Kanakadurga Gramin 
Bank in these areas 1 

THE MINISTER OF Sl ATE IN THE 
DEPARTMENT OF ECO?'OMlC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (S.HRI EDUARDO 
FALEIRO) : (a) to (c) The Reserve Bank of India (RBI) bas repcmcd that as at the 
end of December, 1987, the average 
populauon pn baoK office (APPBO) 10 

the rural and semi-urban areas of Krishna 
and GoJavari d:str\cts in Andhra Pradesh 
was 14,000 "'b1ch was equal to the 
national average. Under the BraPch 
Licensfr:g Po icy for the VIIcb PJaa perrcd 
which aims 10 acbh.ve APPBO of 17,000 
in rural and 1em1-urban areas in each 
development block, RBI bad allctted :6 
centres ia district Krishna and 26 centres 
in district West Godavar1. With the 
opening of b:-ancbcs at all the allotted 
centres, toth the districts. except tw~ 

development blocks of West Godavan 
district will meet the popubtion coverage 
norm prescribed in the branch expa(lsion 
policy. The bank having Jead responsi-
bility in West Godavari district bas been 
adviacd by RBI to identify appropriate 
centres \n these two blocks and forward 
the list through the State Government 10 
that RBI could consider the same for 
requisite a 11 otment. 

DecUoe in Small Savings Schemes 
receipts 

•9s8. SHRI PRAKASH V. PATIL : 
Will tho Mt0ister of FlNANCE be pleased 
to state : 

(a) whether there ha" been a dec!ine 
in tbl! recoi~ts under the Small Savmgs 
ScJicm~ launched by the State Oovcrn-
anonts; 

(b) tf 10, tbt reasQna therefor and 

State-wise break.up of such earning over 
the last two years with particular reference 
to Maharashtra; ' 

(c) whether as a result of decUne ha 
smaJI saving rece;prs, the Stares resource 
position has been affected adversely; 

(d) if so, whether Union Government 
propose to make available any compen-
satory assbtaoce; and 

(e) if so, the details thereof? 

THE MINISTER OF ST ATE IN THB 
DEPARTMENT OF ECONOMIC AFFA-
IRS JN THE MINlSTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) to 
(e) The: gross colle;::tions in sman savings 
schemes in Post Offices during 1987-88 
(Provisional) •are Rs. 9351 crorns as agai-
nst Rs. 8ll02 crores during 1986·87 
(Provisional). Thus, there is no decline 
in smaJJ savios colJections. The aggregate 
Joans given to State Governmenls in 1987-
88 were Rs. 3097 crores compared to Rs. 
2800 crores in 1986-87. So far as Maha-
rashtra is concerned. the position ls as 
foflows:-

1986-87 

1987-88 

(Rupees in crorea) 

Annual Plan Loans released 
assumption 

572 572 

400 573 

Rene,. of SEE UY Scheme 

•989. SHRIMATl PATEL RAMABEN 
RAMJIBHAI MA VANI : Will the Mini· 
srer of FINANCE be pleased to state : 

(a) whether tho Commissioner, Lucknow 
Division (Uttar Pradesh) bad organised a 
meeting of the Divisional Co-ordinating 
Comm•ttee of the Bankers sometimo 
before mainly in order to review the pro· 
guas under Self-Employment for Educatod 
Unemployed Youth (SEEUY) Scheme; 

'b) if 10, tbe outcome of tbe re"Yicw; 
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(c) whether all nationalised bank were 
represented at the meeting; and 

(d) tr not, names of banks not repre-
sented and reasons for their non-repre-
sentation ? 

THE MINISTER OF ST ATE IN THE 
Dl!PARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
:FINANCE CSHRI EDUARDO 
FALETRO) : (a) to (d) The Reserve Bank 
of India (RBI) has reported that Commi-
asloner, Lucknow Division, Utter Pradesh, 
bad convened a meeting on January 23, 
1988 to review tbe progress of various 
development schemes including the scheme 
ror providing Seit Emplvymeot to Educated 
Unemployed Youth (SEEUY). In the 
meeting the progress of sanctions and 
disbursements of cases by banks under 
(SEBUY) was nut considered satisfactory 
and therefore, representatives oft be banks 
were advised to issue suitable instructions 
to their "brancbes for early disposal of 
pending applica1tons as well as for disbu-
rsement of loans in sanctioned cases. The 
RBI bas further reported that out of 9 
public sector banks having lead responsi-
bility in the Stato of Uttar Pradesh. 3 
Banks viz. State Bank or India Allababad 
Bank and Punjab National Bank were 
represented at the meeting. The other 
six banks, namely, Bank of lodii, Bank 
of Baroda. Canara Bank, Central Bank of 
India, Syndicate Bank and Union Bank 
of India were not represented. The reasons 
for the absence or the representatives of 
these banks are being ascertained. 

Seizure of contraband gold In Karoataka 

•992, SHRI MULLAPP ALLY 
RAMACHANDRAN : Will the Mmister 
of FINANCE be pleased to state : 

(a) the details regarding the seizure 
of contraband gold near Kundapur in 
Karoataka during the last six months; 

(b) whether any foreign nationals are 
found to be involved io the smus1Hna 
operation; 

(c) the number of persons arrested 

and the action taken/proposed to be taken 
in this r~gard; and 

(d) fhe elfecti'le measure4J being taken 
by Union Government whb the co-ordi· 
nation of conceroctd Seate Governmeot5 to 
check smuggling activilies along the 
Western coast ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN 
THE MINISTRY OF FINANCE 
(~HRI A. K. PANJA) : (a) Durina 
lhe last six months the Customs autbori-
tl~s have made one seizure of contraband 
gold near Kundapur Io this case which 
was made on Ith ApriJ, 1988, 2740 gold 
biscuits of foreign origin we1ghmg 319,484 
kus. valued at Rs. 10.39 crores approxi· 
mately were seized. 

(b) and (c) 8 persons have been 
arrested in this case and remandc-d to 
judicial cu:.tody, All these persons arc 
lndian national9. No forc1gn national 
bas been found to be involved. 

(d) The anti-smuggling drive through· 
out the country including the arn around 
Kundapur bas been intensified. Intensive 
and utensivc parrol:ing on both land and 
sea is being undertaken. Close co-ordi-
nation is being maiataincd \\ich au the 
agencies concerned in the detection and 
prevention of smuggling. 

Recruitment of Scheduled Castes and 
Scheduled Tribes in ladlaa Overseas 

Bank 

•993. SHRI BANWARI LAL BAI-
R WA : Will the Minister of FINANCE be 
pleas~d to state : 

{a) whether State-wise, rosters for 
rtcruitment to clan Ill and IV posts in 
Indian Overseas Bank are maintained and 
record kept by the regional/Zonal Haisoo 
officer of Scheduled Caste~/ScheduJed Tri-
bes appointed by the bank at various 
ngional/zonal offices: 

(b) whether the rosters tor regiooaJ re• 
quiretments have been inspected/cbecbd 
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by directors of Scheduled Castes/Schedu-
led Tribes working In various States in 
caac of Indian Oversea3 Bank; 

(c) If so, the dates thereof, Statewiae, 
and if not, tbe reasoas U1eretor; ao4 

(d) the steps taken by Gove1nmont to 
make effective the machinery of haison 
officaer1 10 bamk 1pecially m respect of SC/ 
ST employees and their associauoas and 
tr.aiain& of reatooal/zonat !1a1son officers on 
l'08ler'vation pohcy and its proper uD<ier· 
standmg and lmplemcotaUon 1 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA-
lltS IN THE MINISTRY OF FINA .. 
NCB (Sift.I EDUARDO FALEIRO) : 
(a) Indian Overseas Baok bas reported 
lbat the State-wise rosters for rccrunment 
to Clcracal and Substaff cadres arc presen-
tly bein1 ma1ntamed at its head Office. 

{b) and (c) As per th~ information 
furnished by nauonal Commission for 
Scheduled Castes and Scheduled Tribes, it 
balnot asked the D1rcct<'rs of Scheduled 
Caete1 aod Scheduled Tribes io tho States 
to iaspcct •ucb rosten. 

(d) Goverom ftt bas advised all the 
public 11ector banks, iocludtng Indian 
Owrseu Bank. that the Liaison Officers 
for Scheduled Castes and Scheduled Tri-
bes appointed in the banks may informally 
meet the SC/ST emplyoees and therr re-
proacntauvcs aod hear their grievances in 
respect of matters arising out of policy 
regarding reservations. A mccllog of the 
Liaison Officers was also held HJ th" Bank· 
Ina Division to emphasise their more 
effective role ia the 1mp1ementation of the 
reservation policy 10 the bank. Indian 
Overseas Bank conducted, m 1987, a work· 
•bop on reservat100 policy for us zonaJ/ 
teafbnal level Liaison Officers. 

Water Bas ia AafheTJtf 

*99S. SHRI G.S. BASAVARAJU: 

DR. G.S. RAJHANS : 

Win the Minister of WATER RES· 
SOURCES be ¢eased to be ttate : 

(a) whether Union Government have 
decided to set up a Water Basin Author-
ity soon; 

(b) by what time tho same is hkely to 
to be set up; 

(c) the main fuoctieos of Authority 
and whether the State Governments will 
also be represented 10 tb1s .\uthority; and 

(d) to what extent it will be bol~ful 
for udlisation and dastr1but100 of watel' ? 

THE MINISlER OF WATER RE-
SOURCES (SHRI DINESH SINGH) : (a) 
to (d) Tbe National Water PoJ1cy Jay1 
down that resource pla1.iamg in the ~ase 
cf water should be done for a hydrologi-
cal unit such as a drainage basm or a 
sub.basin, the Pohcy envisages estabJ•sh .. 
mcnt of appropriate organ sat1ons with the 
ma10 function of ensuring planned dcveJop-
ment and managcmeat of a river bas10 as 
a whole. The issues rcla11ng to the form 
and role <>f organisation, includ1n11 parti-
cipation of the Stato Governmcna, would 
need to be fioaJised. 

Tn dispute case1 pendi1t1 decist.a 

•996. PROF. K. V. THOMAS : Will 
the Minister of FINANCE be pleased lo 
state : 

(a) the number of tax dispute cases 
pendmg decision for the last three ycaTs; 

(b) the steps taken for the speedy 
settlcmenl of tax. disputes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) ~(a) The number of tax dlSpute 
cases pending deca&ion at various levels for 
the last three years in respect of D1recc 
Taxes and Indirect Tues is as follows : 

Direct Taxes (As on 31.3.87)-S3,773 

Indirect 1'Het (As on J.1.88)-47,761 

(b) The' Government bas taken all 
po11iblo adminlatrativc/lcgal measure• for 
ttpewy 4ilpo1al of tax "1iapute1, 
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Ceatrilmtioa o£ Watel' and Power Co•• 
Hltaacy Servlt• Lt•. ta trrtcatioo 

mana1emeat 

•997. SHRI C. SAMBU: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) whether any initiation In regard to 
Irrigation Muagemcnt and Trainmg Pro-
ject Programme has been taken b) the 
Water and Power Consultancy Services 
Ltd. (WAPCO); and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RES-
OURCES (SHRI DINESH SINGH) : (a) 
and (b) The Water and Power Comuhancy 
Services (TodJa) Limited (WAPCO)'s has 
signed aa agreement with the Central 
Water Commission to provide consultancy 
s,..rvice5 in the areas of trairuog. adaptive 
research, acOon re~earch on OfH'ralional 
systems, technology transfer, development 
of trainina materials and manuals etc .• to 
the CWC and to State Water and Land 
management Institutes and other technical 
institutes uoder the Irrigation Manaae-
mcnt and Traming ProJect. 

Steps to impron the woakiag of 
N.T.C., New Delhi 

*998. DR. V. VENKATESH ~Will the 
Minister of TEXTILES be pleased to 
state : 

(a} whether Government ha~e taken 
fu!ther steps to Improve the working of 
the National Tutile Corporation Mills, 
New Odhi and 1ts subsidiaries; 

(b) whether its earlier efforts in that 
regard could not acb1e\e results ud am· 
prove the profit earning capacu1es of each 
of the uniu/m1lls; 

(c) if so, the facts and details thereof; 
and 

(d) the corrective measures taken by 
Uaioo Ooveromcat thereon 'l 

THE MINISTER OF TEXTILES 
(SHR:I RAM NIWAS MIRDHA) : (a) to 
(d) Improving the J)erformance of textile 
mills under the NadonaJ Textile Corpor· 
atioa is a continuous proceu. The impa~ 
or such measoree ia reviewed and fresh 
meaaurea are IJ&ken. NTC baa not boon 
able ro contala its Jones mainly becaaH 
of the inadequacy of investment 1a moder-
nisation, lack ol working capital funds, 
It~ rise in the prico of cotton. NTC 
bas formulated freab turn-around atrateo 
based on selective modernisation with the 
help of iMtitutiooal finance amalgamatioa 
of units, cloawe of uneconomic actlvitie1, 
etc. 

Rebate to farmers on loans for Irri-
gatlooal purposes 

•999. SHRI MURLIDHAR MANE : 
CHAUDHARY RAM PRAK-

ASH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is any proposal 
under cons 1deration or Government to 
grant any special robate to the farmers on 
the loans taken by them for the irrigat-
ional purposes during the current year; 

(b) if so. the details thereof and the 
nature of rebate proposed to be givc:n; 

(c) whether Government propose to 
extend this facility especially to the farmers 
belonging to the tribals and backward 
classes 1n Orissa aod provide them interest 
free Joans for this purpose; and 

(d) if so, the details of the proposal 
and if not, tbc reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE 
(SliRI EDUARDO FALEIRO) : (a) lo 
(d) Banks provide investment credit to 
farmer• for minor irri&ation purposes at a 
concessional rato of interest of 10% per 
annum. Unde.r a centraJly-apo.nson:d 
Scheme for Assistance to Small and u.rp. 
nal Farmers for incrcasioa AsriculturPI 
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Production, sub~idy to the extent of 25% 
for sma 11 farmers, 33-1 /3% for marginal 
farmers and 50% for tribal tarmers is 
admlsstbte for individual minor irrigation 
schemes. Another centrally-sponsored 
schem~ entitled 'Encouraging irrigation 
through the use of sprmklers/.dnp system, 
bydram1 water turbines, man. or animal 
operated pumps' provides for subsidy to 
the extent of 25% to small farmers. 33-1/ 
3% to marginal farmers and 50% to be 
small and marginal farmers belonging to 
scheduled castes and scheduled tribes for 
instalhtion of water s:avmg devices for 
irrigation. There is, however, no propo11al 
to give interest free bank loans to farmers 
for irrigation purposes. 

Innstment by financial Institutions in 
West Bengal 

9898. SHRI SANAT KUNAR MAN-
DAL : Will the Minister of FINANCE be 
plesed to state : 

(a) whether it is a fact that various 
all India fina1cial institutions have 'dis-
criminatory' investment pohc•es for Invest-
ment in West Bengal ; 

(b) if 10; the reasons therefor; and 

(c) the corrective measures Gevern· 
ment propose to take in the matter in 
view of mounting unemployment in West 
Bengal ? 

THE MINISTER OF STATE IN THE 
DEPARlMENT OF ECONOMIC AFFA-
IR~ IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) to 
(c) All India Financial Iast1 1utions do not 
adopt any discriminatory policy for exteod-
ina financial usistance in any State. State-
w1se distribution of assistance of financial 
institutions depend9r upon the number of 
applications for viable projects originating 
from different States and, inter-alia locati-
onal decisions of entrepreneurs. Locati-
onal decision• of entrepreneurs in turn de-
pend upon factors which lac'ude avtlablfi. 
ty of •killed labour, power and other 
infrastructural facihtiea. 

With a view to encouraging industria1l· 
satiC'n in specified backward areas, institut-
ions provide fiaanc1al assistance on con· 
cessional terms to units set up in the 
backward areas. 

Cases or Tax-evasion 

9899. SHRI MOHANBHAI PATEL: 

SHRI CHINTAMANI JENA: 

WiJl the Minister of FINANCE be 
pleased to state : 

(a) the number of tax-evasion cases 
pending before the different courts at pre-
sent: 

(b) since when these cases are pend· 
ing; 

(c) whether Government propose to 
set up special courts to deal with tax evad-
ers more effectively; and 

(d) if 10, the details of the decision 
taken in this regard 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (d) There arc 4711 
cases of anti smuggling and Central excise 
evasion pending disposal before different 
courts-the oldest one pending since 1961. 

(c) and (d) Setting up of Special cou-
rts is done by the State Governments. The 
following States/Union Terrllones have 
set up special courts for trial of economic 
offences. 

Andbra Pradesh 

Bihar 

Karnataka 

Kera ta 

Madhya Pradesh 

Orissa 

Rajas than 

Tamil Nadu 
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Uttar Pardesh and 

Delhi. 

Lower Damodar Reclamation Projed 

9900. SHRI HANNAN MOLLAH · 
Will the Minister of WATER RESOUR: 
CBS be pleased to state : 

(a) whether a major part of South 
Boogal is facing many problems due to 
incompJction of the Lower Damodar 
Reclamation Project; 

(b) if so, the reasons for delay in the 
completion of the Project; 

(c) the progress and the present stage 
of the Project; and 

(d) the effective steps being taken for 
Its earJy completion ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a} to (d) 
The scheme for the improvement of 
drainage in the Lower Damodar Area in 
three stages at an estimated cost of Rs. 
34.14 crorea was prepared by the Govern-
ment of. West Bengal In 1971. The stage-I 
for the channelisation of Amta channel 
was almost completed at an expenditure 
of about Rs. 22 crores. The execution of 
this scheme was however, suspended due 
to public opposition in the yoar 1976-77. 
An expert committee was set up to go 
into the demands of tho public. On tho 
advice of the experts committee. a revised 
scheme was drawn up for Rs. 14.40 
crores. This revised scheme was conside-
red by the Advisory Committee of tho 
Ministry of Water Resources In us meet· 
lng held in January, 1988 and found 
tochno-economically feasible. The formal 
approval of the Plannin& Commission is 
awaited. The Government or West Bengal 
propose to take up this revised scheme 
durins 1988-89 with a budget provision 
of Rs. 75 lakbs. 

Payment of Polfclea under ·•Jenan-
Mitra" 

~?I: SHRI H. G. RAMULU : Will 
the Mmaster of FINANCE be pleased to 
state : 

(a) whether it is a fact that the Life 
losura~ce Corporation of Indja, Kanpur 
bas W&JVed or the provision and applic-
ability or clause 4 (b) of rules of the Life 
Insurance Corporation in the matter of 
settlement of death claims arising out of 
the policies under "Jeevan-Mitra"; 

. (b) if so, the detaill and number of 
claims so. settled by the Life Insurance 
Corporation, Kanpur during the last •ix 
months including tho amount paid in each 
case; 

(c) tho total number of similar claims 
made by the claimants all over the coun. 
try and denied by the Life Insurance 
Corporation during the last two years· 
and • 

(d) the steps proposed to be taken to 
waive the provision of clause 4(b) of the 
said rules to avoid discrimination between 
men and women poJicy-holders ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Installed capacity of captive generators 
in NTC in eastern zone 

9902. SHRI LAitSHMAN MALLICK: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the number of textile ml11s under 
the National Textile Corporation in tlae 
Eastern region which bavo captive aenera-
tors to overcome power problrms; and 

(b) the 1=ower requirements of thcao 
mills separately and thca, Installed capac,ity 
of the captive generatofs in each caao 1 



TllB MINJS'l"Elt OP T!XTILES 
(SRRT RAM NJWAS MTRDHA)· (a) end 
(b) The position regarding tho number of 
miUs which have captive generators, their 

power requirement• and th" f_..IJed 
cepacity or generston. in each c11e, of 
mills under NTC (WBA BO) ia aiveo 
below: 

SI. Name of the 
No. Mills 

Maximum dblabtt 
(KVA) on Installed 
capacity 

lnstaJled 
capacity or 
generators 

1. Bengal Laxmi Cotton Mins 

2. c ... tnll Cotton MiHs 

3. Rampooria Cotton Mills 

4. Sbri Mabalaxmi Mllls 

5. Bangasari Cotton Mi11s 

6. Bengal Fine No. l 

7. Gaya Cotton a Jute Mins 

3. Manindra Mills 

9. Jyoti Weaving Factory 

lG. La~uni N•TilJ&D Cotton· M1H1 

u. Arf.i Cotton Mills 

12. Kanoria Industries 

13. Bengal Textile Milla 

14. Bibar Coop. Weavins & 
Spinning Mills 

1.5. Bengal Fine No. 2 

16. Sodepore Cotton Mills 

17. Mobini Mills 
(managed miUs) 

Del•I i• parment or loe111 approft.d b)" 
Dl1trlct Indastrlal Centres 

9903. PROF. NA&AIN CHAND 
PARASHAR : Will tbe Mini,. 

tcr ol FINANCB be pleased to state: 

(a) whether any complaf nts reprdtna 
the de1ay in the payment of loans a ppro-
ved by the District lnduatrial Centres/ 
Pl'oject Oftictrs to the unemplbJcd )'OUJJI• 

3480 

3686 

3716 

1798 

1918 

1589 

2700 

522 

soo 
1690 

123' 

615 

986 

882 

1Sl 

100 

1360 

1290 

1250 

1000 

800 

800 

825 

400 

790 

800 

360 

8~0 

500 

500 

soo 

men or industrial entrepreneurs bave been 
received from the various districts ol 
Bimacbal Pradeab; 

(b) if'°• tbe numbrer of cotnrHaint• 
...twd in each di1tr1ct of Himeobal 
J.H4nll aJoeawtth the. n11M1 or banu 
181iaet whoa dae: compJMntl btlve boe8 
received durina the pa1t three yeaR; aad 
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(c) the ~ion take11 by GovcrDCNDl/ 
Reserve Bank of India in this rqard ? 

THE MINISTBR OF STATE INTHB 
DEPARTMENT OF ECONOMIC AFF-
AIRS (N THE MINISTRY OF FINAN· 
CB (SHR.1 EDUARDO FALEIRO) : (a) 
to (c) The present data reporting system 
of banks docs not yield information in tho 
manner·ask.od ior. R.clftVe .Qank of India 
have reported that an complaints aaainst 
balliks, includiDg those rclat111.1 to delay in 
payment of )oans approved )).y Q'8trict 
Industries Centres/Project Officers to 
unemployed youth or 1odustrial eotrepre· 
neurs, as and when received, are taken 
up witb the banks concerned for approp. 
riate action. Taking into aooouot the 
1erioumess of the tapse on tbe part of tho 
bank staff, 1f any, the management of tbe 
bant cQncoroed takes actlop asainst 
them, as they deem fit, ill ~cqrdancc with 
the service regulations. 

Production of Moonga silk and Andi silk 

9904. SHRI H. B. PATrL : Will the 
Minister of TEXTILES be pleased to 
atato: 

(a) whether It is a fact that tbe pro-
duction or Moonga silk bas gone down 
and whether the same is the position 
with regard to the production of Andi 
1Hk because of less financial alJ~ation by 
the Central Silk. Board for their develop-
ment; and 

(b) if so, whether Government pro-
pose to conduct an inquiry into ·the matter 
and take appropriate measures to increase 
tbo produeeioo of tlae above two QllaJldes 
of silk ? 

THE MINlSfB.R OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. 

Cb) Does not arise. 

9905. SHIU ATl.SH CllANDRA 
SINHA : Will tbo Miaiator of 

l'IXTlLBi bo plused· to .N&tl : 

(a) whether it is a fact that the civil 
works pertaining to modernisation of alills 
under the management of the National 
Textile Corporation (WBABO) Limited. 
Calcutta have come to standstall due to 
want of payment to contractora; 

(b) if 10,, the facts and details thereof; 
and 

(c) the remedial measmes beina taken 
to expedite tbe propose ol compJetioa of 
cootraot jobs 'l 

THE MINISTER OF TBXTILB8 
(SHRl RAM NlWAS MIRDHA): (a)No, 
Sir. 

(b) Docs not arise. 

(~) In order to expedite the comple-
tion of the civH works, the NTC (WBAB 
& 0) bas asked the contractor to work 
out lho races on PW D basis. 

c ... igameDt &as 

9906. SHRI CHI NT AMANI JENA : 
Wm the Mioilter of FINANCE be pleased 
to state : 

(a} whether It is a fact that his Mini-
stry is tbioktng afrosb on consiaamcnt 
tax, a levy on inter-state transfer of goods 
aa bas been reported in"Tbe lnclian Post" 
Bombay, dated 4 April, 1988; 

(b) whether Union Government pro-
pose to baye further consultation witb the 
Chief Ministers: and 

(o) if ao, the details thereof ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISJR\r OF FINANCE (SHRJ A. K. 
PANJA) : (a) to (c) As some of the iu•s 
involftd with the proposed levy of oeui-
pment tax are yet to be sortod out, it· bu 
not been po1sit»e to take a tinal deciitioa. 

Subsidy to tobacco exports 

9901. SHRI C. K. KUPPUSWAMY : 
Wiii the Minister of COlllME&Q bt 
pltaRd tG .-. ; 
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(a) whether tobacco exporting coun-
tries are providing subsidy to tobacco 
producers; 

(b) if so, whether India also provides 
such subsidy; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNS!) : (a) It 1s reported 
that a few tobacco growing countries 
provide some subsidy to growers. 

(b) No, Sir. A cash assistance of Rs. 
100 per hectare is being g1\en by the 
Tobacco Board to a few se1ected growers 
under the scheme viz. · ·scneme on impro-
ving yield and quality of VFC tobacco,'' 
for following the recommended practices. 

(c) Minimum Support Prices for vari-
ous grades of VFC tobacco arc fixed every 
year thereby ensuring minimum avarage 
returns to the growers. 

Import of cotton 

9908. SHRI PARASHRAM BHAR. 
DW AJ : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether it is a fact that the cotton 
textile mdustry has urged Government to 
import cotton to meet the current shortage 
and bas offered to pass on the price adva-
ntage derived as a result of these imports 
to the handloom sector; and 

(b) if so, the reaction of Government 
ln this regard 1 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) 
Representation have been received from 
various textile industry associauons for 
import of cotton to 10crcase its avaliabihty 
and to check the rise io the prices of 
cotton. 

(b) Government have taken various 
DlCi'S\ltes to ensure availability of cotton 

such as suspension of exports of 1taple 
cotton, permission to Import ...._cotton on 
Advance Licensing Basis against of cotton 
yarn. cotton fabrics and made-ups, etc. 
As a result of these measures, the cotton 
prices have declined arid availability of 
cotton has improved. 

Profit/Loss In NTC 

9909. SHRI JAGANNATH PAT-
NAIK : Will the Minister of TEXTILES 
be pleased to state : 

(a) the profit/ oss earned/incurred by 
the National Textile Corporation during 
last three years, year-wise and m1ll-wlse; 

(b) the number of employees at 
present employed in each mill run by the 
NTC; 

(c) the remedial measures being taken 
to make these mills viable; and 

(d) tho details of the schemes of the 
NTC to be covered up during the remai· 
nmg period of the Seventh Five Y car 
Plan? 

THE MINISTER OF TEXTILES 
(SHRI RAM ~IWAS MIRDHA) : (a) and 
(b) A Statement showrng the profit/Joss 
position of mills under N re, during the 
years 1985-86 to 1987-88 (upto December. 
1987), m1Jl-w1se and number of employees, 
as on 31.12 1987, m1ll-wlsc, given below. 

(c) The performance of NTC is reviewed 
by the Government periodically. NTC 
have formulated mill-specific action pJan1 
to improve their performance. 

(d) The Planning Commission bas 
approved an outlay of Rs. 117 crores for 
modcrmsation/labour rationalisation schc• 
mes In NTC during the 7th Plan poriod 
(1985-90), out of which Rs. 73 crores bavo 
so far been released to NTC. The balance 
amount will be released for modernisation/ 
Jabour rationalisation on selective l;>asis, 
durina the remainlna period of the Piao. 
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Profit/Joss position and number of employees of mills under NTC. 

SI. Subsidiary/Units 1985-86 1986-87 1987-88 No. of 
~o. (Apr .. Dec'87) employees 

(Audited) (Audited) (Provisional) as on 
(Rs. in Lakhs) 31.12.87 

1 2 3 4 5 6 

1. NTC (DPR):Ltd., New Delhi 

Dayalbagh SPg. & Wva. -63.98 -60.76 -25.04 679 
Mills, Amritsar 

Suraj Textile Mill, -53.47 -61.77 -20.73 796 
Malout 

Shri Bijay Cotton Mills, -24.81 -61.08 -30,37 680 
Bljai Nagar 

Kharar Textile Mills, -53.33 -48.1-' -11.96 1009 
Kharar 

Udaipur- Cotton MiJ11, -19.20 -20.60 -19.15 775 
Udaipur 

Ajudbia TextiJe MiJJs, -364.28 -312.82 -302.66 2387 
Delhi 

Mabalaxmi Mi Us, Beawar -53.94 -46.69 -75.79 1449 

Edward Mills, Beawar -89.66 -48.94 -76.89 1561 

Panipat Woollen Milla, -105.48 -106.17 -54.29 1243 
Kharar 

l. NTC (MP) Ltd., ladore 

Hira Mills, Ujjain -218.S2 -385.tg -338.69 3648 

Swadcshi Cotton & Flour -214.29 -317.9S -235.22 2634 
Mills, Indore 

New Bhopal Tex. Mills. -50.09 -142.43 -121.63 1867 
Bhopal 

Burbanpur Tapti Mills, +41.85 -108.Sl -112.81 3041 
Burbanpur 

Bengal Naapur C. Mills, -104.48 -283.64 -21218 3196 
Rajnandaaon 
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2 3 4 s 6 

Indore Malwa United Mills, -144.03 -481.98 -496.20 5199 
Indore 

Kalyanmal Mills, Indore -147.37 -431.61 -325.91 3625 

3, NTC (UP) Ltd., Kanpur 

Sri Vikram Cotton -145.51 -155.99 -91.99 998 
MiJJs, Lucknow 

BiJli Cotton MUJs, -132.13 -136.79 -88.38 1054 
Hat bras 

Swadcsbi Cotton Mills, -13 Sl(P) -6.00 -14 62 903 
Maunath Bbanjan 

Racbarcli Tex. Mills, -96.52(P) -85.96 -30.63 722 
Racbareli 

Swadesbi Cotton Mills, -169.60(P) -149.47 -75.01 3045 
Nainl 

Muir Mills, Kanpur -249.39 -169 04 -434.20 3286 

Now Victoria Mills, Kanpur -500.50 -645.93 -648.91 3898 

Lord Krishna Tex. M1Jls -245.53 -361.i4 -294.01 2913 
Saharan par 

Swadeshi Cotton Mills, -85J .24(P) -740.81 -754.78 5245 
Kanpur 

4. NTC (SM) Ltd., Bombay 

Barsb1 Tex. M1ll1, +36.17 +13.89 +12.10 155 
Bars bi 

Apollo Tex. Mills, -l29.31 -159.98 -142.14 2196 
Bombay 

Bbarat Tex. Milla, -81.93 -224.78 -161.42 1883 
Bombay 

Digvijay Tex. Mills, -168.03 -179.30 --.260.79 262$ 
Bombay 

Jupiter Tex. Mills, -188.57 -394.99 -34~.15 2'74 
Bombay 

New Hind Tex. Milli, -186.81 -315.71 -3l3.79 z.o 
Bombay 
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Mumbai Tex. Mills, -293.37 -328.53 -323.13 2646 
Bombay 

Auranaabad Tex. Mills, +36.95 +2.39 -53.53 832 
Auranaabad 

Chalisgaon Tex. Mflls, +s1.16 +4.97 -100.39 2017 
Ch&Jisgaon 

DbuJc Tex. Mills, Dbule +ss.21 -40.81 -163.SS 3008 

Nanded TeX'ttle Milli. 4-85.04 -79.28 -154.46 3320 
Nandcd 

5. NT"C(MN) Ltd., Bombay 

India United Mi11 No. 1. -389.53 -554.01 -500.30 4347 
Bombay 

India United MIU No. 2, -224.91 -427.41 -384.04 2566 
Bombay 

India United MilJs -302.17 -551.16 -526.64 3302 
Nos. 3 & 4, Bombay 

India United Mill No. 5, -133.21 -216.29 -210 27 1652 
Bombay 

India United Dye Works, -58, 16 - 241,33 -234.26 1195 
Bombay 

Model Milla, Nagpur -79.72 -327.29 -330,4() 3950 

R.S.R.G, Gopaldas Mobta -161,53 -197 .43 -134.81 1534 
Spg. Wvg. Mills, Akola 

R.B.B.A. Spa. Wvg. Mills. +12.89 -46.60 -104.29 1995 
Hinghangbat 

Savatram Ramprasad Mills, -79.10 -126.44 -99.80 JJSO 
A kola 

Vidarbba Mills (Berar), -43.57 -123.04 -117.10 1667 
.Acbalpur 

6. NTC (GUJ.) Ltd .• , 
A'medaha• 

Rajkot Tex. MllJs, Rajkot -43.14 -81.43 -120.54 1019 

MahaJaxmi Textile Mills, -186.42 -282.83 -251.35 2028 
Bllavoaaar 
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Petlad Textile MiJls. -162.71 -217.84 -181.36 1601 
Pet lad 

Abmd. New Tex. Mtlls. -196.SO -391.34 -314.'7 2992 
Abmedabad 

Abmd. Jupiter Tex. Mills, -328.80 -377.SO -418.28 3262 
Ahmedabad 

Jebangir Tex. Mills, -234.11 -325.S8 -326.94 3030 
Abmedabad 

Rajnagar Tex. Milts No. 1, -374.44 -48S.S4 -423,,1 4257 
& 2, Ahmedabad 

Viramgam Textile Mi11s, -142.60 -184.37 -183.73 192S 
Viramgam 

New Maneckchock Textile -SOOS -170.07 -216.87 2559 
Mills, Ahmedabad 

Himadri Tex. Milla, -12,.37 -1sg.1s -132.SS 1787 
Ahmedabad 

Fine Knitting Mills, Not in production 
Ahmedabad 

'· NTC (APKKM) Ltd., 
Bao galore 

Notba Spg. Mills, -9.87 -17.23 -18.93 603 
Secunderabad 

Natraj Spg. Mills, -21,97 -24.23 -6.10 563 
Adilabad Dist. 

Anantapur C. Mills, -76.98 -J14.9J -62.27 710 
Tadapatri 

Tirupatbi C. Mills, +28.20 -JB.97 -19.97 680 
Renigunta 

Sree Yallamma C. Mills, -99.17 -162.72 -85.15 641 
Tolahunae 

Cannacore Spg. & Wvg. -36.09 -37.02 +t.97 584 
Mills. Cannanore 

Kerala Luxmi Mi1ls, +4.6S -54 Sl -24.32 764 
Tricbur 

Vijaymobini Mills, -8.18 -23.09 -21.07 640 
Trivandrum 

Cannanorc Spa. Wvs. MiJls, -J0,16 -4.43 -12.09 761 
Mabe 
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Adon! Cotton MilJs, Adoni -13.56 -3034 -36,64 517 

AJagappa Tex. (Cotton) +31.80 -118.57 -56.35 1184 
MiHs. AJagappa Nagar 

Mysore Milla Processing -248.75 -298.04 -265 83 3143 
Factory, Bangalore 

Mioarva Mills, Bangalore -242.41 -404.77 -313.93 2323 

Mebboob Shahi Kulbarga -212.94 -284.52 -297.87 2675 
Mills, GuJbarga 

Parvatbi MilJs, QuiJoo -37.59 -71.34 -114.38 1412 

Azam Jahl Mills, Warrangal -187.85 -311.55 -236.31 3930 

8. NTC (TN&P) Ltd., Coimbatore 

Om Parasakthi Mtlls, -42.03 -45.41 -29.79 548 
Coimbatore 

Cambodia Mills, +11.03 +S6.48 +32.o7 86, 
Coimbatore 

Krisbnaveni Tex. Mills, +15.04 +I0.70 -8.94 525 
Coimbatore 

Sri Raagavilas Gag. Spg. -12.43 -0.94 -3290 939 
& Wvg. Mills, Pedamedu 

Paokaja Mills, Coimbatore +43.06 +3S.S9 +8.76 '40 

Pioneer Spmners, -8.43 -24.03 -11.34 392 
Kanudakudl 

Balrama Varma Tex. Mills, +35.78 +40.34 +3002 559 
Sbcncottah 

Kaleeswarar Mills •B' -22.14 -1.69 +2.93 653 
Units, Kalayankoil 

Kotbandram Spg. Mills. Not in production 
Madurai 

Coim. Murugan Mills, +94.03 +ss.11 +66.10 1075 
Coimbatore 

Somasundram Mills +42.37 -+-54 30 +14.85 1084 
Coimbatore 

Kat. Mtlls •A' Unit. -17.08 -2.61 -19.0l 1223 
Coimbatore 
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Coim. Sp1. & Wva. Mllls, -77.,. -52" -lf2.'l6 2&48 
Coimbatore 

Sri Bbarathi Mill•, -23.SI -II.fl .iw61-21 Mi48 
Pondicberry 

Swadeshi Cotton Mills, -37.02 -49.11 -ff9.'9 ,244g 
Pondicberry 

Sri Sarda Mills, Pondanur -0.0, -19.62 -30.71 1192 

'· NTC (WBABO) Ltd., Cal catta 

Bengal Tn. lflilh, -74.37 -87.'9 ~s1.6e ~ 
Mursbidabad Diat. 

Loxmi Narayan Cotton -169.44 -158.31 -112.29 1162 
Mills, ~ R isbra 

Arati Cotton Mills, -126.5fJ -102.TT ~36 ,.,, 
Dassnaaar. Howrah 

~engal Fine No. 2. -75.41 -M.32 -'4.U 393 
Kotaguoj 

Kanoria Industries, -14.3, -76.53 -"5,.36 415 
Kennanaaar 

'Sbde,,ure Cotto-n Mm1, -74.,3 -71.?l -'3.44 4J6 
Sodopore 

Associated Indusries -67.86 -63.9' -4'.37 V!8 
(Assam}, K1mrup 

Bihar Cooperative Spg- -69.96 -58.82 -50.U S21 
Mi111, Mokamah 

Orissa Cotton Mills. -81.71 -71.S6 -37.61 956 
Bhagatpur 

Central Cotton M tlla. -364.15 -393,99 o-328.00 2712 
Howrah 

Ben~al Fine No. 1, -164.55 -163.0S -109.19 1"91 
Konn agar 

Benga1 Luxmi Cotton Milli -2J5 83 -242.18 -19,_17 19'0 
Serampore 

Sh. Mahalaxmi Cotton -221.19 -247.85 -227.93 "15 
Mills, Palta 

Rampooria Cotton MiUs, -2,4.71 -~9.36 -178~11 '18'97 
Scram pore 
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Baeaasri Cottoe MHla. -BS.5~ -93.77 -118.02 1028 
Sukchar 

Jyoti Wvg. Factory, -94.18 -87.66 -66.29 S36 
Calcutta 

Gaya Cotton &. Jute -191 •. \4 -llS.05 -145.99 1193 
Mdls, Gaya 

Muiodra .Mi.IJs, Co••i.o) - 66.GS -44.36 -65.SO 551 
B~ 

11. 13 Taken Over Mfll1, Bo•baJ' 

Elphtnstooe Spg. & Wv9. -202.S9 -20&.4& -175.42 1991 
Mills 

Finlay MiUs -94.63 -1S6.21 -233.26 2270 

G~Jd Mobui M'Ua -271.41 -221.77 -167.79 1737 

Jam Mfa. M1JJ11 -J37.08 -317.SO -295.13 2524 

Kohinoor Mills No. 1, -329.63 -391.17 --405.49 2391 
2&3 

Sh. M.\u1busudai» Milla -196.33 -3J9.G7 -3ll.1' 19l0 

New City Malla -108.81 -192,2• -181.91 2621 

Pod.ft "4Ula. -7S.03 -120,Sl -91.53 1792 

Podar (Procou) +s2.s1 +CB.OJ +32.14 1032 

Sbri Situ~ Mills -2'1.90 -303.J& -232.03 1379 

Tata Mills --"·40 -69,62 -165.88 2635 

()tier Maua•• v.at. 
Lull'ir•ttlQ C. MU&t. '"r""Bll.01 -lt'M.2• -t0i3.3S ~217 

~anpur 

A&llttton Miiia, Xanpur ~.,l -805.44 -692.47 2$23 

MobfnJ MIU1, Bal1aria -172.18 -347.43 -333.42 2151 
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Fruit produds exporting companies 

9910. SHRI AMARSINH RATH-
AWA: Will the Minister of COMMERCE 
bo pleased to state : 

(a) the names of the companies which 
are exporting fruit s:;roducts; 

(b) the amount of fruit products 
including fruit juices exported by each 
compnay during the last three years, year-
wise; 

(c) whether any new firm bas applied 
for export licence of fruit products, if so, 
the names of such units and the action 
taken by Government; and 

(d) the measures being taken to boost 
this trade ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
R. DAS MU:NSJ) : (a) Export of fruit 
products is under OG L. Therefore, names 
of comraoie1 are not listed. 

(b) Company-wise detalls are not 
maintained. 

(c) Fruit products are a1Jowe'd to be 
exported freely. So no export licence is 
required. 

(d) Cash Compensatory Support of 
15 %, import replenishment of 25o/. and 
duty drawback are available on export of 
fruit products. The exporters arc also 
eacou1aged to participate in food fairs/ 
exhibitions abroad. 

Drug traffickfna 

'91J. SHRI K. S. RAO : Will tho 
Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that heroin 
originating In the "Golden Crescent" 
(Afghanistan, Iran and Pakist~n) fs 
increasinaly findin1 its way into India 
particularly Delhi from where it is re· 
f:&portcd to the West; and 

(b) If so, the details thereof and the 
action being taken or proposed to be 
taken by Government to check this p~o­
blcm of drug trafficking 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
KUMAR PANJA) : (a) and (b) Reports 
received and seizures made indicate that 
India contmues to face the problem of 
increasing transit traffic, particularly in 
heroin, originating from Pakistan and 
Afghanistan. According to the information 
available with the Narcotics Control 
Bureau, during 1987, about 82.4% of the 
herom seized in the cpuntry had origina-
ted from this region 

Government have mitlated various 
aggressive counter-measures against drug-
traffick1ng which include strengthening of 
the preventive and intelligence machinery, 
adoption of a liberalised reward scheme 
for officers and informers, increased co-
operation between various drug law 
enforcement agencies, bilateral co-opera-
tion with Pakistan and regional co-
operation under the umbrella of SAARC. 

A Cabinet Sub-Committee has also 
been constituted to review the various 
measures to combat <Jrug trafficking inclu-
ding the need to strengthen the existio1 
laws. 

Demands of All India Handloom Coopera· 
tive Weavers Apex 

9912. SHRI SRIKANTHA DATTA 
NARASIMHARAJA W ADIY AR : Will 
the Minister of TEXTILES be plea"ed to 
state : 

(a) whether the All India Handloom 
Cooperative Weavers Apex aad Corpora-
tion Aasocfation bas submitted a memor-
andum to Goveromeat; 

(b) if so, what is the charter of de· 
mands placed by the Handloom Weavers 
Asaociation in the said memorandum; 

(c) whether Government have oxami· 
ncd these demand•; and 
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(d) if so, the action taken thereon ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) The Association have requested 
the Central Government to recognise the 
said body, make arrangements for re-
presentation of this body on boards, 
committees etc .• constituted by the Cent-
ral Government and to provide opport-
unity to the body to make representations 
to the Central Government/any committee 
set up for Texti!es and Handloorns. 

(c) and (d) There is no system for 
formal recognition of private organisations 
by the Central Government. The Assocta-
tion is free to make representations to the 
Centra1 Goveromen1/any committee set 
up for Textiles and Handlooms. Some of 
the representatives of Handloom Apex 
Cooperative Societies are alreaoy memb~rs 
of Advisory Bodies like the All India 
Handlooms & Handicrafts Board, Advis-
ory Committee set up under the Hand-
loom (Re1ervation of Articles for Produc-
tion) Act, 1985, etc. 

Convey a nee allowance re im bursemeot to 
officers of Punjab and Siod Bank 

9913. SHRI U. H. PATEL : Will the 
Minister of Fl NANCE be pleased to state: 

(a} whether there is uniformity regar-
ding eligibility and amount of conveyance 
allowance reimbursement to officers of 
Puojab and Siad Bank who are working 
in tho sami lar scales (grades) as in other 
nationalised banks; 

(b) whether there is umformity also 
regardlnR eligibility of leased accommoda-
tion to Punjab and Sind Bank officers of 
State of domicile place in similar scales 
(lrades) as in other nationalised banks; 

(c) the rujes of eHgibility in respects 
of parts (a) and (b) above for each scalo 
(lrade) of officers of Punjab and Sind 
Bank; and 

. \d) the steps proposed to be taken by 

the bank to bring uniformity in conveya-
nce a•Tow~nce and lE>aQed acc0mmodation 
to Punjab and Sind Bank officers of States 
of domicile placed in similar scales 
(grades) as in other nationaJised banks 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a) 
l he service condmons of officers m 
nauonahsed bank.s do not provide for 
payment of conveyance alloV'. ance. How· 
ever, nat.onahs~d bank! permit reimbur-
sement of conveyance expenses actually 
IDcurred by the officers on a monthly 
consolidated basis m the interest of 
busrne.)s. The Indian Banks' Associatioo 
has recommended to the nationalised 
banks a scheme for the purpose of 
conveyance al.owance to the officers. 
Punjab and S,nd Bank has reported that 
they arc following the scheme rccommen· 
d~d by IBA In this regard. 

(b) and (c) Punjab & Smd Bank bas 
reported that as per the eligibility criteria 
for leased accommodation to officers 
folloYted by the bank, all officers in 
MMG-11 and above are ehg1ble for re-
sidential accommodation. Officers in JMG 
Scale-I are eligible for bank's accommod· 
ation except those drawing Basic Pay less 
than Rs. 1825/· and posted at their place/ 
state of domicile. All officers having their 
own houses at their place of postings are 
not eligible fer bank's accommodationa 
as per Government guidelines. 

(d) Since banks are not following a 
uniform policy. it is not possible for 
Punjab and Sind Bank to have uniformity 
with all other nationalised banks on those 
two matters. 

Import of Coconut Oil, rubber and spices 
under OGL 

9915. SHRI P. A. ANTONY : Will 
the Minister of COMMERCE be p1casod 
to state : 

(a) whether any import has been made 
of coconut oil, rubber and spices since tho 
conversion of it to open General List; 
and 



Wrlll111 Annur• MAY'· 1918 16 

(b) if IO, the quantities importod ? 

THE MINISTER OF ST ATE IN THB 
MINISTRY OF COMMERCE (SHRI P. 
R.. DAS MUNSI): (a) and ~b) Coconut 
oU and Natural Rubber have not been 
shifted to the Open GeneraJ Licence List. 
Import of these two item~ conttnues to be 
canalised. Certain spices viz. Cloves, 
Cinnamon/Cassia, Nutmeg and Mace 
have been shifted to the Open General 
Licence List in the current policy. Data 
about imports of these items under Open 
General Licence is not available. 

Repatriation of foreign excba-nge from 
Indians working la Gulf Countries 

9916. SHRI K. MOHANDAS : Will 
the M.illister of FINANCE be pleased to 
*le the amount of forci10 exchange 
repe.&rlated to India by Indians workin1 
In middle east couotries sioco 1980? 

nIE MINISTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : 
Countrywise information regarding remit· 
tances sent by Indians working abroad is 
Dot maintained by the Resorve Bank. 

Proposal to take over Scladla Steam 
Navieation Compaay 

9917. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to atate : 

(a) whether O overnment propose to 
take over the Scindia Steam Navigation 
Company or permit it to merae with 
another private company; 

(b) the number of ahips in the Scindia 
leet;D 

(c) tho number of employees in the 
Sc;iadia Steam Naviaation Company; and 

(d) whether any aa&i•&aoct ha1 been 
extended to Scindia Steam Naviaation 
Company for upgradiQI and rep1u111ng its 
cargo ftect ? 

THE MINISTER OF STATE IN THE _ 
DEPARJ'MENT OF ECONOMIC AFF- -
AIRS IN THE MINISTRY OF FINAN· 
CE (SHRI EDUARDO FALEIRO) : ~a) 
There is no proposal at pre)eot for t•ke 
over of Sciedia Steam Naviaatiou Com-
pany by Government. Cortain private 
companies have been expressing intoreat 
ia takina over tho company. 

(b) There are 22 ships In the Scindia 
ftoet, includ•DI 19 dry cargo-linors &Qd 3 
bulk carriers. 

(c) The Shtpp101 Credat and Inveat-
ment Co. of India bas reported that at 
present SciLdia Steam Navigation Co. bu 
a total staff of 379. 

(d) SCICI h!!s reported that asaistance 
has been extended to Scindia Steam 
Nav1gauon Co. for urgent repairs which 
were mainly for maintaining its vessels. 

World Bank aid for projects In Ker ala 

9918. SHRI T. BASHEER : wm 
tho Minister of FINANCE be pleased to 
a«atc : 

(a) tbe totaJ amount of aid provtded 
by the World Bank to projects in Kerala 
during the Jast five years; year-wise; and 

(b) the names of the projects aided by 
World Bank in Kerala State ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MJNJSTR Y OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a) 
and (b) Tbe details of projects in Keral• 
State for which World Bank 1roup 
assistance has been comm;tted during the 
last fiive yoars are aivcn in tho 1tatemeat 
below. 
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State meat 

SJ. Name of the Project Date of Amount in 
No. agreement S million Remarks 

l. Tbtrd Popul•tion Project 8.2.1914 
(Multistate-Karnataka 
and Kerala). 

2. Kerala Social Forestry 12.12.1,84 
Project. 

3. Keral-a Water Supply and %4.9.198S 
'Sanrtation Project. 

4. K•rala Power Project. S.12.198S 

TOTAL: 

[Translation] 

6muggl iog of E.1".ploslves by CRPF 
Employees 

9919. DR. CHANDRA SHEKHAR 
TRIP AT HI : WiU the Min istcr of FIN • 
ANCE pleastd to stafe : 

(a) whether it is a fact that smu~gliog 
of explosive Is taking place on a large 
scale; 

(b) if so, whether it is aJso a fact that 
the employees of Central Reserve Police 
Poree have also beeo found invo:vcd in 
the activities of smugsling; 

(c) if so, the details thereof; 

ID.RD IDA 
70.0 The IDA 

Credit 
approxi-
mately 
$ 28.7 
million is 
intended 
to cover 
project 
acti'\'itiel 
in KeraJa 

31.8 

41,0 

l '76.0 
---

176.0 142.8 

(d) the action taken against the guilty 
employees or the CRPF; and 

(e) If not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A. IC. 
PANJA) : (a) Seizures mado and reports 
received do not indicate any Jargc acalo 
smu1atiog of expJosi9es. 

(b) to (e) Do not arise. 

Transfer of Offtcers fn State Bnk of 
Btkaner and Jaipur 

9920. SHRI RAJ KUMAR RAI : Will 
the Minister of FINANCE be pleased to 
refer to tho reply aivon on 6 August, 1987 
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to Unstarrcd Question No. 1667 regarding 
transfer of officers in s~ate Bank of Bika· 
ner and Jaipur and state : 

(a) whether it is a fact that the Head 
Office of State Bank of India, Fort Bom-
bay bad issued the transfer orders of some 
officers of the State Bank of Bikaner and 
Jaipur in December, 1986/January, 1987 
to be sent to the State Bank of Indore; 

(b) if so. the reasons for not sending 
these officers so far~ 

( c) whether it is a fact that some 
officers of the State Bank of Indore were 
transferred to other banks; 

(d) if so, the policy of the both banks 
with regard to not implementation of these 
orders strictly; 

(e) whether Government have taken 
concrete 1teps in both the cases; and 

(() if so, the details thereof? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) State 
:Bank of India bas reported that with the 
consent of concerned officers, tramfer 
orders on deputauon basis of four officers 
of State Bank of B1kaner and Jaipur were 
issued by State Bank of India. Out of 
these four officers, two offictrs were to go 
to the State Bank of Indore and the re-
maintng two to other Assoclrste banks on 
mutual exchange basis. 

(b) The orders of two officers initially 
transferred to State Bank of Indore were 
subsequently changed. One of them was 
transferred to State Bank of Mysore on 
bis promotion to the cadre of Chief Gene-
ral Manager and the transrer of the second 
officers was changed from State Bank of 
Indore to State Bank of Saurashtra as 
State Bank of Indore was unable to relieve 
theu officers in replacement. 

(c) One Chief General Manager and one 
General Manager of State Bank of Indore 

were transferred to State Bank of Hydera-
bad and State Bank of Saurashtra respecti· 
vely and they have since joined in these 
banks. 

(d) to (f) A scheme of exchange on a 
regular basis of w11ling officers between 
the associate banks inter-se was evolved 
by State Bank of India. The scheme is 
reported to be useful for tbc develop.. 
ment of the officers as well as for tho 
banks and is work satisfactorily. 

lssue of Bonds and Debentures bJ 
Public Limited Companie& 

9921. SHRI DILEEP SINGH ~HU. 
RIA : Will the Minister of FINANCE 
be plC'ased to state : 

(a) The Policy of Government regard-
ing issuing bonds/debentures by public 
limited companies; 

(b) wbc:ther the Hindustan Photo Fiims 
Company has been permitted to issue 
eight laks bonds of rupees one thousand 
each at annual interest rate of thirteen per 
cent; and 

(c) if so, whether the company bas 
enough profits so as to service the bonds'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO) : 
(a) A. copy of the Guidelines issued by 
Government regarding issue of bonds/ 
debentures is given 10 the Statement be· 
low. 

(b) Yes, Sir. 

(c) The existing and expanding acti· 
vities of the company are expected to 
aencratc enough income to onab'e it to 
service these bonds also. 
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Statement 

GUIDELINES FOR FLOATATION OF PUBLIC SECTOR BONDS 

1. Appllcabillty : 

The Scheme is applicable to all public sector enterprises (PSEs) of the Central 
Government. Subject to tile approval of the Ministry of Finance, bonds can be issued 
by existing aa well as new corporate undertakings including Fmacce Corporation that 
may be s~t up in specified sectors like railways, etc. 

2. Objects of hsue : 

The objccta of the issue may include one or more 01 the rouowlng : 

(a) Setling up of new projects; (b) cxp-inslons or devcrslfication of existing 
projects; (c) makmg normal capital expcad1ture for modernrsatioo; and (d) augment-
ing the long term resources or the company for working capital requirements. 

3. Quantum of Issue: 

The amount of issue of bonds for projects financing and other objects will be 
approved on a case-by-case ba11s by the Ministry of Finance JD consultation with the 
administrauve Ministry. 

4. Debt Equity Rado: 

The debt-equity ratio shsJI not normally exceed 4 : 1 subject to the project be-
ing certified viable and the ratio bemg approved by the Central Government. 

5. Interest Rate : 

The int :rest rate on the bonds shall not exceed the rates prescribed in guide-
line 13 below. 

6. Mode of Payment of Interest : 

Post-dated interest coupons for ba.f-yearly payment of interest could be attached 
by the company in advance with the relevant bonds to enable the investor to get the 
interest on time when tl is du! to h1m/be1. Any olhcr suitable mechamsm may be 
prescr1bed \1\ ith the approval of the Government. 

7. Buy-back arrangement : 

Buy-back arrangements upto Rs. 40,000 of the face value of the bonds from any 
indMdual may be prnvided at tbe option of the PSE after a Jock-10 pertod of 3 
)'cars from the dcitc of allotment of 9~ ~ bonds, and in the case of 13% bonds 1 
year. 

8. Dt nomination of the bonds : 

The bonds can be of the face vulue of Rs. 1000/-, Rs. 5000/-. or Rs. 10,000/-. 

9. Institutional placements : 

The bonds can be plac~d with the mve!tment insututions with tho prior approval 
of the "4iafstry of Finance. 
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10. Liltin1 or Boad1: 

The bonds shall be Jisted OD the Stock Exchanaes. 

U • Mode or Tranlferabllit1 : 

The bonds can be transferred by endorsement and delivery. 

12. lhn1tment by NRLs: 

Non-resident Indians can made investment for those bonds OD non-repatriation 
basis only. 

13. Term1 and conditions : 

The PSEs can issue bonds subject to the above gu;delines from the following 
alternatives subject to specific approval of tho Ministry of Finance in each case : 

Public Sector Bonds Public Sector Bonds 

(198S Series)- (1986 Serles)-

Alternative-I Ahernative-Il 

(i) Malurity : 7-10 years Maturily : 10 years 

(ii) Rate of Interest : R~te of fotereit : 

13% P.A. Upto '~0 P. A. 

PSEs may, with the approval of the Ministry of Finance offer a combination of 
both types of tho bonds. 

14. Tax-benefits : 

(i) There will be no deduction of tax at source from the interest which accrues 
to the investor in these bonds. 

(ii) The income by way of interest on tbe 13% hoods will be entitJed to exempt-
ion under Section 80.L of the Income Tax Act, 1961. 

(iii) The income by way of interest from bonds with interest rate upto 9% will 
be c!lt1tlcd to exemption from Income tax under tLe Income Tax Act, 1961 

without Jim1ts. 

(iv) These bonds will be exempt from wnlth tax without any limit. 

15. AaraciH for Public J11ues : 

Tho public sector undertaking may appoint a suitable agency/agencies from 
amongst the nationalised banks or all-India financial instituUon1 to manage the issue 
and for other allied and ancJJJary scrvic.es partaioin1 to the i11ue, 
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16. Tl miaa : 

PSBs planoina to rai10 reaources through these bonds should write to tho Mini•· 
try of Finance well In advance so that their issue of approved, can be appropriately 
slotted and bunching of bonds issuea can bo avoided. 

New Delhi, 
17the September, 1986. 
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GUIDELINES FOR ISSUE OF DEBENTURES BY PUBLIC LIMITED COMPANIES 

These guidelines are issued in aupersession of the auidclines isauod by Govern· 
ment on 17th April, J982. 

1. Applicability : 

The guide'ines will apply to issue or secured coovcrtibio as well as non-converti· 
ble debentures by public limited companies aod public sector companies. 

2. Objects of Issae : 

Tho objects or the issuo can be one or more of the followina 

(i) Setti[)g up of new projects; 

(ii) Expansion or divoraification of existing projects. 

(iii) Normal capital expendituro for modern:sation; 

(v} Merger/amalgamation of companies ia pursuance of schemes approved by 
Bank.s/financ1al institutions and/or any legal authority; 

( v) Restructuring of capital as approved by banks/finaneial institutions and/ 
or any other legal authority; 

(vi) Acquisition of assets in accordance with Ieaal provision and/or MR TP 
Act; and 

(vii) To augment 1001 term resources of the company for working capital re-
quirement. 

3. Quantum of Issue : 

The amount of issue of debentures in the case of working capital requirements 
shall not exceed 20 per cent of 1bo gross current assers, loans and advances. The 
amount of issue of debentures for project financing and other objects will be conside-
red OD tbe basis 0£ the approvals or tho schemo of fioance by tho fina.oc1al institutions/ 
Banks/Government under tho provisions or the M.R.T.P. Act, etc. 

In caao of over subscription to tho issue of debentures mentioned above, the 
companies may bo permitted to retain subscription for non-coovertibJe debentures 
upto a maximum of 50% over tbo oriaina/ issue for wbrcb consent was oriainalJy 
obtained from tbe Controller of Capital Issues subject to the other condition1 beiq 
fultlllt4. 
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4. Debt-Equity Ratio : 

The debt-equity ratio sha1l not normally exceed 2:1 for this purpose: 

•Debt' will mean a~l term loans , debentures and bonds with an mitial maturity 
period of five years or more including interest accrued thereon. It also includes 
all deferred pctyment Iiabitit1es but it does not includo short term bank borrowin11 
and advances. un:,ecured deposits or loans, from the public, ~hareholders and 
employees, and unsecured loans or deposits from others. It should also include the 
proposed debenture issue. 

•Equity' will roean paid up share capital including preference capital and free 
reserves. 

Note: 1. The compu!atlons under guidelines 3 and 4 mentioned above will be 
based on the latest available audited Balance Sheet of the company. 

2. A relaxation in the norm of debt-equity ratio of 2:1 will be conside-
red favourable for capital-iorensive projects such as fertilizers, petro· 
chtmicals, cement, paper, shipping, etc. 

5. Jntereat Rate : 

In the case of convertible debentures the rate of into;:rest shall not exceed 12.S 
per cent per annum. In the case of non-convertible debentures the rate of intcr"st 
shall not exceed 14 per cent per annum. 

6. Period of Redemption : 

Debentures shall not normally be redeemable before the expiry of the period of 
7 years except in the following cases : 

(1) A company wm have the option of redeeming the debentures from the Stb 
to the 9th year from the date of isaue in such a way that the average period 
of redemption continues to be 7 years. While exercising such an option the 
small investors having debentures of the face value not exceeding Rs. 5000/-
will have to be paid in one instalment only. 

(li) Io case of non·coavertib!e debentures or non-convertible portion of conver-
tible debenture~ a company may have the option of getting the debentures 
converted mto equ11y fully with the approval of and at such price as may 
be determmed by tbe Controller of Capital Issues. The debenture holders 
will , however, be free not exercise the right. 

1. Price at t~e time ef Retlempti on : 

A premiom upto 5% of the face value can be allowed at the time of redemption 
io the case of non-convertible debentures only. 

I. Deaomfoatloo of Debeotore1 : 

The face value of the debentures will ordinarily be Rs. 100/ each. 

9. ~httna of Debentures: 

The debentures 1hall normally be listed 011 the Stock Exchanaes cKcept in the 
followiDI situations : 
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(i) Companies may make private placement of non-convertible debentures with 
banks/fir.anclal institutions and scch ai;e:::dcs (e.g. Army G:oup Ir.sutance 
Scheme) aa are approved by C.C.I. 

(ii) Companies may make private placement of non-convertible deb~ntores wjtb 
corporate bod1e' and individuals with the approval of C.C.I. 

10. Security of Debeatures : 

Only secured debentures will be permitted for issue to the public. 

11. Underwriting of Debentures: 

The Issue of debentures shall be underwritten, A relaxation may be permitted 
in this regard if the Cootroller of Capital Issues is otnerw1se satisfied that tho issue 
need no be underwritten. 

12. Listing of Shares of Companies proposing Debenture Issue : 

(i) The shares of the company proposing to issue debenture! must be listed 
in one or more Stock Exchanges and the market quotation of its 1bares 
mullt have b.~co at or above par value during a 6 moo1bs prior to tbc date 
of application for the issue of debenrurcs. 

(ii) Simultaneous listing of shares and debentures of companies w1JJ aJso be 
permitted. 

(iii) The provision regarding listmg of shares will not apply to public sector 
companie" pro\•1ded (a) the fair value of the shares of such companies is 
equal or more than the par \'alue and (b) such companies have declared 
dividend in tl:le year immediately precedmg the year of proposed issue. 

13. Linking of Share Issue "itb Debenture Issae: 

Lioked issue of shares and debeotures may be permltted oaly in cases where the 
interest rate offered in respect of noo-convcrt1ble debentures is not more tbao the 
maximum rate prescnbcd for the convtrtible debentures. S1muhaneou5 issui! of equity 
aod coovcrt1blc/non-coovert1b1e debentures may be permitted provided the investors 
are free to 1ubscr1be to either shares or debentures or both at their option. 

14. Extra IDceothes : 

Schemes which aim at providing an interest rate exceeding 13.5°0 but which 
b1ve built-in features of the convcnibJe debenture hsuc w1U not be permitted. 

Provision of non-financial incentives which result 10 restricting the access to a 
company's products by the general public or which have other undesirable features. 
wUI aot be permitted. 

New Delhi 

Dato : lStb September, 1984. 
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[En1/ish] 

Income ta:s: deduction fcom salary of 
officials of Punjab aod Siad Bank 

9922. SHRI JAi PRAKASH AGAR· 
WAL : W1U the Mm1ster of FINANCE 
be pleased to state : 

(a) whether Government are a~are of 
cases 10 the Central Zone of the Punjab 
and Sind Bank where certain officers did 
not deduct income-tax from their own 
salary bllls io violation of the statutory 
obligation cast on them as drawing and 
disbursing authority; and 

(b) if so, the details thtreof and t!Je 
action ta ken against them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a) 
Yes, Sir. 

(b) Punjab & Sind Bank has reported 
that one Deputy General Managar, Cen-
tral Zone of the Bank did not deduct the 
amount payable as Income-Tu from bis 
ulary for the year 1983 to 198S while he 
was the final salary disbursing authority 
of bis office. The concerned officer bas 
been charge-sheeted. A notice from the 
lncom~Tax Department is a1so reported 
to have been received for payment of the 
Income-Tax dues. 

Seil.Cl re of aold 

9923. SHRI K. RAMACHANDRA 
&EDDY: WilJ the Minister of FINANCE 
be pleased to atate : 

(a) wbetb~r it is a fact that aold worth 
rupeea two crorea bas been seized from 
five members of an international ayodicare 
on 24 February, 1988; 

(b) tbe eff'orts made to ascertaift tho 
mode aad the 1ource of smuglina tbrouab 
Which the &Old II bcina lmU,aled into the 
90Uatry by the iaccrnational syndicate; ... 

(c) tho success achieved in this re1ard 
10 far? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINJSTR Y OF FINANCE (SHRI A. K. 
PANJA) : (a) to (c) Yes, Sir. The officers 
of lhe Directorate of Revenue Intelhgence 
seized 480 foreign marked sold b11cuit1 
valued at Rs. 1.90 cror:s approximately 
oo 24th February, 198& from a truck oo 
Rob\ak Road, L>elbi. 

The mode of smugalina. the source 
and the roure through which the gold was 
smuggled into the country bas been ascc-
rtamed. 

The international syndicate behind 
this operation has been identified. 5 
Members of the gang were arrested in 
Delhi and ono in Amratsar. These persons 
have also been detained under the pro· 
visions of Conservation of Foreign Ex-
change and Prevention of Smu11hn1 
Activities Act, 1974. 

{Translation) 

CRI raids oo senior officers of Indore 
bead office of State Bank of Indore 

9924. SHRI C. JANGA REDDY 
WiJI tho Minister of FINANCE be plcaaed 
to state : 

(a) whether Government ar" aware 
of the fact that officials of CBI bad 
conducted raids during 1982 to 1984 on 
the premises of some senior officers of the 
Indore bead office of Slate Bank of 
Indore; 

(b) if so, the number of officers whoso 
premises were raided; 

(c) the pauticulars of those officers; 

( d) the number of casea of tbe bank 
in which tbcae officers were found involv· 
ed; and 

(e) the actioo taken 11ain1t them 1 
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THE MINISTER OF ST ATE I?)l THE 
DEPARTMENT OF ECONOMIC AFF· 
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a) to 
(e) State Bank of Indore has reported 
that during the years J 982 to 19 84, the 
residential premises of only one officer 
or Senior Management Grade IV, posted 
at the Bank's Head Office during that 
period, was raided by the Central Bureau 
of Investigation. In this regard, the CBI 
bas reported that nothing incriminatina 
was found against the concerned officer. 

[English] 

Smuggli11g or Revolvers 

9925. SHRI s. G. GHOLAP : wm 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that smuggling 
of revolvers 1s going on at Jarge scale and 
ilJcgal revolvers are also made available 
in abundance in India; 

1985 

(b) the number of rcvoJven or pistols 
confiscatrd In India during 1985, 1986 and 
1987 especia11y at Bombay, Madras, Delhi 
and Calcutta; 

Cc) bow the confiscated revolvers are 
disposed of and at what price and to 
whom; and 

(d) the details of factories other than 
ordnance factories which arc manufactur-
ing revolvers in India ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A. IC. 
PANJA): (a) Since smuggling is a clandes-
tine activity, it is not feasible to estimate 
the extent of smugglins of revolvers into 
the country. 

(b) The number of revolvers or pistols 
seized during the calendar years 1985, 
1986, and 1987 at Bombay, Madras, DelfU 
and Calcutta is given below :-

1986 1987 

--------- --------- --------
Revolvers Pistols Revolvers Pistols Revolvers Pistols 

Bombey 

Madras 

Delhi 34 137 

Calcutta 23 9 

Total 58 2 146 

(c) Confiscated nn·olvcrs are appro-
priated for tho departmental use. Any 
surplus non-prohibited weapons are also 
sold to Members of Parliament at a pnce 
fixed by the Pricina Commntee. A dis-
count of 5% is also 1iven in such cases. 

(d) No private factories have been 
Jicenscd for manufacturins revolvers. 

:? 2 

4 567 20 

3 

7 570 23 

Concealment of income by Punjab 
based c ompaales 

9926 SHRI KAMAL CHAUDHARY: 
Will the .Mlnisrer of FINANCE be pleased 
to state : 

(a) the dctaiJs of Punjab based 
companies found to have concealed larae 
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amounts of Income from tax atH1essment 
daring the Jast two years; 

(b) whether concealment also involved 
any foreien exchange default; 

(c) if so. the facts and detafls thereof; 
and 

( d) the action ta ken or proposed to 
be taken 7 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) to (d) The information is 
being collected and will be laid on the 
Table of the House as soon as possible. 

Irrigation schemes in Karaataka 

9927. SHRIMA TI BASAVARAJ ESW-
Alll : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether it is a fact that the short. 
aae of fuads in Karnataka bas greatly hit 
the State irrigation plans; 

(b} if so. whether the State Govero. 
ment bas requested Union Government to 
provide more funds for the improvrment 
of Irrigation plans in the State; 

(c} if so, the total amount allotted to 
the State during the last three years to 
improve the irrigation plan in the State; 

(d) whether the allocation of funds 
for the irrigation plans in the State has 
been leas towards Karnataka as compared 
to other States; and 

(e) the main reasons for the same ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi) : (a) to 
(c) Jrriaatioo projects are funded and 
iml'lemootcd by State Governments. 
Owioa to Jhnitcd resources available with 
reference to 1arae spillover costs of on-
1oiag proicc11. 1be problem of shortage 
ol fnds is experienced. A rrquest for 
aMinoaal financial assistance baa been 
received In the Plannin1 Commi11ion but 

no such assistance could be provided 10 
far. 

(d) and (e) The approved outJay for 
major and medium irrigation projects or 
Karanataka for the year 1987-88 was R1. 
128.14 crores out of a total allocation of 
Rs. 2559.90 crores for all tho States. 
Central assistance is given in the form of 
block grants and loans and is not tied to 
any project or sector or devolopmen t. 

Share L'aphal of Bombay D7efog and 
Manufacturing Company held by publJc 

financial iostltutloas 

9928. SHRI BHATTAM SRIRAMA 
MURTY: Wall the Mioi1ter of FINANCE 
be pleased to state : 

(a) whether more than 25 per cent of 
the share capital of Bombay Dyeing and 
Manufacturing Company Limited is held 
by lhc public financial institutions; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a) 
and (b) No, Sir. According to the Bom-
bay Stock Exchange records, the sbarc-
holdmg of public financlal institutions 
(excluding aationalis('d banks) in M/s. 
Bombay Dyeing and Manufacturing 
Company Lipi1ted as on 28.9.87 ia to the 
exten of 24.42% of the total equity capital 
or J 12.41.980 shares. comprising LIC-
13.51 %, UTl-4.14%, and GIC-6 77%. 

Strike la Jute Miiis 

9929. SHRI H. N NANJE GOWDA: 
W1U the Minister of TEXTILES be p!ca1ed 
to state : 

(a) whether 1t is a fact that two-month 
old strike in the Jute mills run by the 
National Jute Manufacturer• Corporation 
(NJMC) continued in spite ofa sianificant 
shift in the attitude or the management 
add the U nioo Textile Ministry; 

(b) if so. the main demands or tbt 
atrlkins employees; 
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(c) the response of Union Government 
thereto; 

(d) the loss incurred due to thi5 strike; 
and 

(e) the number of casual labourera 
rendered un-employ~d during this strike ? 

THE MINISTER OP TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) to 
(e) workers in five units of National Jute 
Manufacturers Corporation (NJMC) in 
West Bengal were on sttike from 14-12-1987 
to 24-2-1988. The stnke was sequel to 
Workers' demand for interim relief, which 
was not extended to workers of Public 
Sector Undertakings where region-cum-
industry-wise tripartite wage agreement 
existed. The stand taken by the NJMC 
management was to ~tick to the Govern-
ment decision since jute indus 1ry has 
traditionally born governed hy Wa~e Board 
Awards and Industry-wise-tripartite settle-
ment in matter of wages and term~ and 
conditions of employment. The State 
Government was therefore, reque~ted for 
initiatin1 Trlpartit ne~otiauons for wage 
settlement. Following a series of concih~ 
ation meeting held by the State Govern· 
ment an Interim settlement was arrived at 
on 24·2-1988 in respect of NJ MC mills in 
Weit Bengal reg1uJing the demand of 
interim relief, pend10g a final wage settle· 
ment. The "aluc of p~ Jduction less to 
NJMC due to the strike \\as about Rs 20 
crorcs. Durmg the strike period about 
12000 Bud Ii (Casial) work crs on rnll of 
NJMC did not get emp:oyment. 

Implementation of pay scales for 
employees and teachers of Tmil 7'adu 

9'30. SHRI AJOY BISWAS : Will 
the Minister of FINANCE be pleased to 

Place :--.o. of searches 

2 

I. Guotur 21 

state the steps the Tami1 Nadu Govern• 
ment has taken to implement the Central 
pattern of pay scales and other benefits 
to its em pl oyces and teachers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
IN THB MINISTRY OF FINANCE 
(SHRI B. K. GADHVI) : Government of 
Tamil Nadu have examined tho issue in 
the context of representations from various 
associations of emp:oyecs and they have 
decided tha l a! It wi1l involve considerable 
financial commitment, it will be eppro· 
priate to be decided hy a popular Govern-
ment when it assumes charge. 

Raids by Income Tax Officials io 
Andbra Pradesh 

9931. SHRI MANIK REDDY : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of raids conducted by 
the Income Tax Officials io Andbra 
Pradesh during the year 1987-88 and the 
outcome thereof; and 

(b) the det1 •ls of the raids; towc-
wisc? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINA ~CE (SHRI A. K. 
PANJA); (a) and (b) The Income Tax 
Deranmem in Andhra Pradesh conducted 
590 searches during the FinanciaJ year 
1987-38. These resulted in the seizure of 
prirna-fJCJc unac.0unted assets worth 
R,. 569.09 lakhs. During the course of 
the!e searches the persona searched 
admitted coaceairnent of income to the 
tune of Rs. 895.83 Jakhs. The derai's of 
the searches in some major towns are as 
under. 

Approximate value of 

3 

(Rs. in lakbs) 

18.23 



!)9 Written Answers MAY 6, 1'88 Written Answtrs 100 

1 2 

2. Kaktnada 46 

3. Nizamabad s 
4. Rajahmundry 2S 

s. Tadepalligudem 16 

6. Vijayawada 24 

7. Vi11bakbapatnam 37 

8. W.;irangal 3 

9. Hydt'!rabad and 309 
Secunderabad 

T .. oaos serored under artlcle 291 

9932. SHRI DIGVIJAY SINH : Wilt 
the M10ister of FINANCE be pleased to 
state : 

(a) whether there are any regulations 
for securing loans under article 292 of the 
Constitution of India; 

(b) whether the loans secured under 
"Public Debt" as presented in the last 
Budget have been within these prescribed 
limits; and 

(c) wt>at are these limits 'l 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF EXPENDITURE 
IN THE MINJSTRY OF FINANCE 
(SHRI B. K. GADHVI) : (a) Parliament 
has not made any law under article 292 
of the Constitution fixing hmlts on borro-
wing by the Union. 

(b) and (c) Do not arise. 

[Translation] 

Project of Vidarbha peodidg with C.W.C. 

9933. SHRI VILAS MUTTEMWAR : 
Will the Minister of WATER RESOUR· 
CES be pleased to state: 

3 

'14.Sl 

27.95 

5.46 

14.67 

7.34 

61.74 

22.38 

265.31 

(a) the names or the projects for 
Vidarbba in the State of Maharashtra 
which arc pending with the Centra1 Water 
Commisiton (CWC); 

(b) whether it is a fact that several 
projects are pending with the Central 
Water Commiasion for over seven ) ears 
for approval; and 

(c) whether several projects have been 
sent back to the State Government; if so, 
the reasons and dctaiJs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) The 
names or the six medium projects are (i) 
Cbapdoh, (ii) Jamb Nalla, (iii) Lal NaJJa 
(iv) Gardi Nana, (v) Katangi, and (vi) 
Hathigota. 

(b) No, Sir. 

(c) Projects were returned for furnl· 
sbing modified proposals. 

Non-Hail ability of controlled doth 

9934. SHRI VIRDHI GHANDER 
JAIN : Will the Mini1ter of TEXTILES 
be pleased to 1tatei : 

(a) the quantity of controlled cJotb 
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produced by the National Textile Corpo-
ration during the last two years; 

(b) whether it is a fact that the said 
controlled clotb is nut available at the 
fair price shops under the public dl1tribu-
tioo system; 

(c) if so. whether Government propose 
to make immediate arrangeruents to make 
the contro11ed cloth available for the 
general public: and 

(d) if so, the details thereof 1 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) 
The year-wise production of controlled 
cloth by NTC mills during the last 2 years 
is 1iven below: 

Year 

) 986-87 

1987-88 (Provl.) 

ControJJed cloth 
production 

(Mi11ion sq. mtrs) 

18S .00 

107.50 

(b) The distribution of controJJed 
cloth is done by the State Govts. and 
their agencies. 

(c) and (d) Do not arise. 

{Enz/ish] 

IDBI asshtaace for setting up of 
Hal dla petro-chemlcal comple:s: 

9935. SHRI SATYAGOPAL MISRA: 
Will the Minister or FINANCE be pleased 
to state : 

(a) whether tbero i1 any proposal 
under consideration of the Industrial 
Devolopmcot Bank of India to release 
ftaancial a1s1stance for setting up of a 
petro-cbcmical complex at Haldia; 

(b) ir so. tho details tboroof; and 

(c) the reasons for delay m sanctioning 
of tho said loan 1 

THE MINISTPR OF STATE IN THB 
DEPARTMENT OF ECONOMIC 
AFFIARS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
PALEIRO) : (a) and (b) The Industrial 
Development Bank of India (IDBI) bas 
reported that Haldia Petro-chemicals Ltd. 
bas approached the financial institutions 
for financial assistance for setting up a pc· 
tro-chemical complex comprising Naphtha 
Cracker, a number of down stream units 
and related off sito facilities. 

(c) IDBI bas further reported to the 
effect that the rnagmtude and the 
tecbnical/financi3J complexities of the 
project have necessitated wider coosuit· 
ation/examination. 

Group Insurance Scheme for landless 
loboorers 

9936. SHRIMA TI VYJA Y ANTHI-
MALA BALI: 

SHRI AMARSlNH RA TBA .. 
WA: 

WiJJ the Minister of FINANCE be 
pleased to state : 

(a) the number of landless labourers 
covered so far under the Group Insurance 
Scheme introduced by Union Go,·emmeot 
on 15 August, 1987; 

(b) wb "'ther the cooperation of the 
State Governments and the Union 
Tcrntories bas been sought for the imple-
meotation of this scheme; and 

(c) if so. with what results, Statewiso 1 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF ECONOMIC 
AFFIARS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) About 3 crores landless 
aaricultural labourers arc estimated to be 
covered under , the Group Insurance 
Scheme introduced by Union Government 
with effect from J ~th August, 1987. 

(b) Yes, Sir. 
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(c) The States of Uttar Pradesh, 
Rajastban, Jammu & Kashmir, Orissa, 
Bihar, Karnataka, Madhya Pradi:sh, 
TamHnadu. Kcrala, Goa and An.dhra 
.Pradesh and the Union Territories of Delhi 
and PonJichcrry have already issued 
administrative instructions for implemen· 
tation of the Scheme. Follow-up action 
for Issue of similar administrative instruc· 
tions by the remaining States/UTs has 
been taken. 

Opening of SCICI branch io Delhi 

9937. SHRI T. BALA GOUD: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Sb1ppina Credit and 
Investment Company of India propose to 
set up a branch in Delhi to cater properly 
and coordinate effectively with other 
organisations to implement financial 
policies with respect to its trawler finance 
acti vitics; 

(b) whether Government have received 
complaints regarding rough treatment 
being given to small fisb;ng units, especi-
ally from Andbra Pradesh; and 

(c) If so, the details thereof and the 
action Government propose to take m 
this reaard ? 

THE MINlSTER OF ST ATE IN THE 
D!!PARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) The Shipping Credit and 
Investment Company of India Ltd. has 
reported that at present It does not have 
plans for setting up a Branch Ofh;c in 
Delhi. 

(b) and (c) References have been 
received relating, inter-a/fa. to higher debt 
•quity ratios being insisted by SCICI as 
GOmpared to erstwhile S DFC in respect of 
new cases of financing of deep sea fisbin1 
trawlen. SCICI is of the view that for 
the healthy growth or the deep sea fishing 
Industry a reasonable promoter's stake In 
the fi1hin1 unit is necessary. Further. 
1uch reasonable promoter's contribution 

also helps in the project by keeping the In· 
terest burden lower. SCICI has also repo-
rted that it has adopted a f}exible attitude 
towards debt equity ratio. In appropriate 
cases, depend ir:g on merits. they have 
porticipated In the equity of fish201 units 
coocerned in order to improve financial 
struclure of the company. 

Working GlOop on plantation crops 

9938. SHRI SRIBALLAV PANI· 
GRAHi: Will the Minister of COMMERCE 
be pJea!ied to state : 

(a) whether a Working Group has 
been set up on plantation crops ; 

(b) ;r so, whether any projection btts 
been made by the Workiag Group on the 
availaMlity of Natural rubber in the 
country by the end or the century ; and 

(c) the programme drawn up by 
Governrnont to achieve natural rubber 
production at that level by the end of the 
century ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI) : (a) Yes, Sir. A Wor-
ing Group on plantation crops for formu-
lation of 7th Five Year Plan was set up 
by Govt. in November, 1983. 

(b) and (c) A target of 5,25,000 tonnes 
of natural rubber production by the end 
of the century was proposed by this 
Group, This target would have been 
achievable with a uew plaritation/replanta-
tion target of 200,000/35,000 hectares 
respectively during the 7th PJan period. 
However due to severe resource constraints 
these targets have since been coostderabJy 
curtailed. 

fnceotives to Marine Prnducrr1 and 
~sport~rs 

9939. SHRJ SOMNATH RATH : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) the steps being taken to contain 
continuous declining trend of m!lrlne 
production ; and 
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(b)' the incentives b~ing aiven for 
export or mbr~nc products ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) There has been steady 
powtb or marine productioD, as may be 
teen from the following table : 

1983-84 

1984-85 

1985-86 

Marine production 
(iu lakhs tons) 

JS.19 

16.98 

17.16 

1986-87 (Provisional) 17 13 

(SoU!'Ce ; Ministry or Agriculture) 

However, for augmenting productton of 
marine products, Ministry of Agriculture 
gives assistance for development of brackish 
water aquaculture, modernisation of tradi-
tional crafts and introduction ot Beach 
landing crafcs. In ad:l1 JCn to these, 
Marine Products Expon D~\~ IJpment 
Authority 11 extending as:i.1stan~e tor gc1-
tina up of prawn farms. establishment of 
1eed banks and prawn hatcheries. 

(b) The incentives given for export of 
marina products include import rcplemsb-
ment, Cash Compensatory Support and 
Subsidy assistance for moderni.sauon of 
acaf ood processing Industry. 

Credit Deposit Ratio 

'940. SHRI S.B. SIDNAL: Will the 
MJoistry or Fl NANCE be pleased to 
1tate : 

(a) whether credit-deposit ratio of 
scheduled commercial banks declined by 
three por cent to sixty one per cent 1n 
1917; and 

(b) th• step1 beina coo~fdered to 
improve the credit-deposit ratio in the 
commercial banks in lt88 and 1989? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THb MINI~TRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) and 
(b) Crean : deposn ratio ot ail scbcauu:d 
commercial banks declined from 63 per 
cent as at the end of the December 1986 
to 61 per cent as at th• end of December 
1987. A abarp decline in food credit 
during the year 1987 and overall lower 
growth of economy due to arought arc 
mam iactors for this declme in credit : 
deposit r.itio. instructions have been 
i1sued to all scheduled commerclaJ banks 
to achieve 60 per cent credit : deposit 
ratio m respect of their rural and semi-
urbao branches. Credit : deposu ratio is 
also reviewed an the m !etrngs of State 
Level Bankers Committee. 

Kaldiya II rigarioo Scheme of Assam 

9941. SHF<.! BHADRESWAR TANTI: 
Will the Min·~1cr of WATER RE· 
SOURCES be pleased to state : 

(a) whether Governrn~nt cf Assam had 
submitted a rc\'1~ea proJect report of the 
Kaldiya lmgaaoo Scheme (Medium) for 
Re;. 811.00 to the Central \\iatcr Commis-
sion in De:ember, !986; 

(b) 1f so, ~betber clearance from the 
Planning Comm1ss1on 1s stm awaitca ; and 

(c) 1f so, the rea11ons therofore ? 

THE MI ,JSTER OF STATE IN THE 
MINISTRY OF \\ATER RESOURCES 
(SH RIMA Tl KRISHNA SAHJ) ; {a) to 
(c) Rcvtsed project esuma:e costing 
Rs. 811 lakhs was re.::;hed rn rbe Central 
Water Commission in July. 1984. The 
projc~t bas been found to be techno-
cconornically \'1able subject to clearance 
under the Fo1 est (Conservation) Act, 
1980. 

Benefits to corporate sec1or vls·a-Yis 
ooo corporate sector 

9942. SHRI VIJAY N. PATIL: Will 
the Minaster of COMMERCE be pleased 
to state : 

(a) whether Government bavo noted 
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that the recent three year Import-Export 
Policy is more beneficial to the non-
corporate sector as compared to the 
corporate soctor ; 

(b) its effect on the fiscal policies of 
Government if genuine exporters drift from 
the corporate sector into the non·corporate 
sector; and 

(c) the steps bejog taken to pJug the 
loopholes ? 

THE MINISTER OF STATE IN THE 
MINISlR Y OF COMMER.CE (SHRI P.R. 
DAS MUNSI) : (a) to (c) In the Import 
and Export Policy, th~ non-corporate 
sector does not enjoy any speci1:t.l beLefits 
a1 compared to the corporate sector. 

Lectare1 organi1ed bJ Bank of 
Maharasbt. a 

9943. DR. A.K. PATEL : Will the 
Minlater of FINANCE be pleased to 
state : 

(a) whether the Bank of Maharashtra 
ia holding each year series of vodic 
mathematics lectures in Pune for candidates 
of bank recruitment examinations ; and 

(b) if so, 1ince when the bank baa 
beoo holding tho lectures and what have 
been the noed and benefits of such a 
proaramme ? 

THE MINISTER OF STATE IN 
THJi DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
PINANC:I! (SHRI EDUARDO FAL-
ElllO) : (a) and (b) Information it 
being collocted and will be laid on the 
Table of the House to the extent available 
and poasiblo. 

LoaDI advanced bJ Bank 1 under 20-
Pofn t Programme 

9944. SHlll ll.M. BHOYB: Will the 
Minister of FINANCE be pleaaed to 
1tate : 

(a) the total number of penon1 who 
,.ere panted loan1 from tho l'811k1 under 

the 20-Point Programme during the last 
three years ; 

(b) out of 1hc amount so granted how 
much was given as subsidy and bow much 
as Joan ; 

(c) the amount earmarked for this 
purpose during the current financial year i 
and 

(d) the amount spent so far and the 
number of families which have been 
benefited alongwnh the targets fixed for 
the current year 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL· 
EIRO) : (a) to (d) The latest available 
details relating to the performance 
of public sector banks in providing loans 
under the 20-Point Programme (TPP) are 
indicated In the Table given below : 

As on Ja1t No. of Loan amount 
Friday of Accounts outstaPding 

(Rs. in (Rs. in 
lakhs) crores) 

December 1985 127.95 6684.19 

December 1986 151.73 7896.90 

December 1987 189.16 8599.85 

Banks provide ooly Joana and not 
subsidy for the bankable economic acti-
vities covered by tbe 20-Point Programme. 
The existing data reporiing system docs 
not yield particulars o~ aruount earmarked 
and number of familles to be assisted in 
the manner asked for. 

Elloru to monitor and reduce pri ce1 or 
Textile Cloth 

'94S. DR. DATTA SAMANT: wm 
tho Minister of TEXTILES be pleased to 
state : 

(a) the existing rate!I per metre for 
polyester and cotton clothes in th• market 
as on 1 April, 19H ; 
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(b) the reduction in rates because of 
tbe various concessions ~ranted ro the 
textiJe indu'itry in the last Budget ; and 

(CJ the efforts Government are making 
to monitor and reduce prices of tcxtfJe 
cloth to the consumers ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) and 

(b) A Statement regardina prices fl aino 
below. FuJI impact of duty reduction 011 
syntbtHc fibres/ysrn1 is expected aa pro-
duction of such fabrics is increui111J1 
undertaken with materials, which haye 
enjoyed the duty concessions. 

{c) A Monitoring Committee ha' been 
constituted to monitor the prices. 

Statement 

Bombay market Powerloom cloth prices for selected varieties of cotton, blended 
and synthetic filament fabrics as on 1.4 88 a1 compared to 1.3.81 according to 
Tecoya Trend are as follows : 

Cotton CJoth 

Grey Powerlooms 

Mulls JOOXl20 80X72-50n 

Cambric::s 60X60 88X80-32" 

Cambrics ( P) Bld 
t00XI20 80X72-119 OMS 

Dhottes 
44X80 ~6X52-~0 .. 

Blended 

Shirtma 2/60S 
4~ /52X76D-37" 

Saree Cloth <OS 
(67 /33)X76D-49 .. 

PFY Fabric~ 

Texo Bosky 
l7"-76X76K+6 Kgs. Print 

Texo Bosky 47"-76X76 
7.SOO Kg. Print 

China Bosley 
37"-44X76 S.500 Kg. 

Rs. per Metre 

1.4.88 1.3.88 

5.91 6.2.5 

6.91 6.31 

6.75 6.15 

2.89 2.89 

14.00 14.25 

11.50 12.25 

12.SO 13.25 

15.00 lS.71 

12.00 12.75 
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Fall In stock market Indices 

9946. SHRI BRAJAMOHAN 
MOHANTY : Will the M•nister of 
FINANCE be pleased to state : 

(a) whether Government · are aw~re 
of the situation In capital market bavmg 
sto;;k market indices reaching minimum 
level and capital market remaining unatt-
ractive to the investon; 

lb~ if so, the reasons therdor and 
Government's reaction thereto; 

(c) whether withdrawal of bao on 
forwarding trading is being ieconsidercd; 
and 

(d) if so, when and the details there-
of 1 

THE MINISTER OF STA TE IN 
THE DEPARTMEI'T OF ECO~OMIC 
AFF AlRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) and (b; Government are 
keeping a close watch on the situation in 
the capital market. Ups &1td downs in 
the share price indices arc a normal 
feature of the stock ILarket. The attrac-
tiveness or o!hcrw1~c of the capital 
market to tbe investors depends upon a 
number of variable factors. The Budget 
for 1988-89 contains several positive 
measures for the Jont; term growth of rhe 
capital market 

(c) and (d) Forward rrad!ng in secu· 
rities stands prohibi.ted since 1969, and a 
change in the above p::>s1tion is not conte-
mplated at preaent. 

Credit camps 

9947, 5HRI UTTAM RATHOD: 
Will the Minister of FINANCE be pleased 
to state : 

(a) when was the system of disbursing 
loans to the poorer !ectiom of the society 
through credit camps was introduced in 
the country; and 

(b) whether the scheme of credit 
camps will be continued till the end of 

the current Five Year Plan poriod and 
thereafter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) and (b) The Public 
Sector Banks have bt'"en organising credit 
camps as a pa1t of the overall measures 
taken by thtm to improve the flow or 
credit to weaker sections. 

Fioaocial Hsistance to Aodhra Pradesh 

9948. SHRI V. TULSIRAM: Will 
the Minister or FINANCE be p!eased to 
state; 

(a) the amount o·r financial assistance 
given to the State Government of Andhra 
Pradesh other than the grants allotted 
under tbe planned schemes : 

(b) the purpose for which the grants 
were given; 

(C) whether the amount of fioaoclaJ 
assistance so given is insufficient in view 
of the floods and drought situation or the 
State; and 

(d) whether Union Government arc 
considering to give more financial aid to 
the State Government of Andbra Pradesh, 
If so. dccai 's thereof and if not, the 
reasons therefor ? 

THE MINIST-ER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
IN THE MINISTRY OF FINANCE 
(SHRI B. K. GADHVI) : (a) and (b) 
The amounts und ptirpose or the said 
financial assistance given by the Ministry 
of Finance in 1987-88 are as followa:-

Purpose Amount (R1. croros) 

2 

l. State's share in 732.08 
ContraJ tuet. 

2. Loans 11ain1t 136.60 
small 211vin1s. 
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2 

3. Drouabt reliof 54.40 

(Loan=Rs. 38.0i 
er ores 

Grant=Rs. 16.32 
er ores) 

4, Grants in lieu of 7.29 
tax OD railway 
passeoger fares 

!J. Grants for upgra- 23 31 
dation of standards 
of administration 

6. Centre's contri· 12.25 
butlon to Margin 
Money for reJief 
or natural calamities. 

Total : 965.93 

(c} Financial assistance in 1987-88 for 
undor(aking flood and drought relief 
measures was sanctioned ou the recomme· 
ndations of the Central Study Teams 
which visited tbe State for an on the spot 
asaeasment of the situation and require· 
ment of funds for relief measures etc. 
followod by the recommendations of the 
Hiab Level Committee on Relief. 

(d) No, Sir. 

[Translation] 

Promotion of silk fa U. P. 

9949. SHRI HARISH RAWAT: wm 
the Manister of TAXTILES be plt"ascd to 
1tate : 

(a) whether aoy comprehensive scheme 
bu been formulated to produce 11lk io 
Oak forests in biJI areas in Uttar Pradesh; 

(b) ir ao, the details of the st'bcme 
and the amount or expenditure liktty to 
be lncarred thereon; 

(c) whether the programme of expan-
llon of Oak forests is also included in this 
1elaeme; and 

(d) if so, the amount of expondtturo 
proposed to be incurred thereon durina 
1988-89 ? 

THB MINISTER OF T AXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) 
and (b) C•otral SiJk Board baa reported 
that a Survey team constituted by tbe 
Board has drawn up a comprehensive 
Project for steppina up production of Oat 
tasor yarn in various potential states of 
the ~ountry including U.P. Detaila of 
the Project will be finalised after the same 
is received from CSB and is duly coml. 
dered by tho conceroc:d agencies of tbe 
Government of India. 

(c) No, Sir. 

(d) D·Jes not arise. 

[English] 

GIC scheme for farm and indastrlal 
1ecton 

9950. SHRIMATI JAYANTI PAT· 
NAIK : Will the Minister of FINANCE 
be pleased to state : 

(a) whether the General lnsuranco 
Corporation has introduced any schemes 
for farm and industrial secton; 

(b) if so, the detaiJs thereof and the 
date fror.a which the schemes have come 
into effect; 

(c) wbethn rural areas have been 
adequately covered by GIC; 

(d) if not, the steps taken by GIC to 
give due coverage to the rural arcu; 
and 

(e) the details thereof 1 

THE MINISTER OF STATE IN THB 
DEPARTM.E;NT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OP 
FINANCE (SHRI EDU AR.DO 
FALEJRO): (a) Yes, Sir. 
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{h) Jn the Farming Sector, the Gove. 
rnment or India had introduced a country-
wide Comprehensive Crop Insurance 
Scheme effective from 1st April, 1985. The 
Sebeme covers paddy. wheat and millets, 
at a premium rate of 2% of the sum insu-
red and pu1!es and oil-seeds at a rate of 
1% of the sum insured. The Scheme 
appftes to an farmers who have secured 
toans from commercial, cooperative or 
Regional RuraJ Banks for cultiution of 
stt pu,atcd crops in the notified areas. The 
Suro Insured is fixed at 150% of the loan 
&mo'Ont. The Scheme is being implemented 
in those States which have agreed to join 
the Scheme. The Scheme is administered 
throuph the General Jnsurance Corp('lre-
tion of India (GIC). 

For the Industrial Sector, the four 
subsidiaries of GIC have been marketing 
various insurance CO\'ers incJuding the 
following important covers since iDcep-
tion:-

(1) Fire Insurance with allied periJs 
like Riot Strike, Malicious 
Damage, Flood, Storm, TelJlt'est, 
etc. Earthquake and Terrorism, 
etc. 

(2) Loss of Prvfits following a fire 

(3) Marine and Transit Insurance 
for Goods 

(4) workmen's Compensation Insu-
rance 

(S) Personal Accident Inturance 

(6) PubHc Liability Insurance 

(7) Products Liability Insurance 

(8) Motor .Insurance 

(9) Machinery Breakdown IJJsurance 

(IO) Storage-cum-Erccr100 Inrurao&:e 
for Engineering Project 

(11) Boiler Explosion Ia1uraocc 

(12) Loss of profits following Machi· 

aery Breakdown and Boiler 
Explosion 

(13) Burglary, Caab-in-Trantit Insu-
rance 

(14) Professional Indemnity and 
Errors and Omissions UabiJity. 

Further, a Comprehensive Insurance 
for Artiaans, Village/Cottage Industries, 
Tioy Sector industries etc. is also being 
offered by the four subsidiaries of GIC 
alJ over Jndia. Under this insurance 
cover, Fire and Allied Perils including 
natural calamities Jlke Flood aod Innunda· 
tion are covered. 

(c) to (e) For the rural areas, the 
Government of India bas introduced 
w.e.f. ht May, 1988, a Hut Insurance 
Scheme to provide fire insurance protec· 
tion to families in rural areas whose total 
annual ;ocome from all sources do:s not 
exceed Rs. 4,800/-. In the event of loss 
dtJe to fire under this Scheme, the insu. 
ranee company wiil pay to the insured a 
swn not cxcc~ding Rs. 1,000/·for the but & 
sum not exceeding Rs 5f0/- for belongiog1 
in the hut destroyed by fire. The Scheme 
will be operated by the GJC and its four 
subsidiaries. 

Another Scheme for the benefit of 
poor f&m1l1cs in urban and rural areas as 
wcJl is PusonaJ Acci~ent Insurance 
Social Security Scheme for poor Families. 
The Scheme bas so far been introduced 
in phases, in 214 districts in the countr; 
since its inceptioo (15th Auaust 1985). 
The Scheme covers all people in the age 
group or 18 to 60 wilose total family 
income from all sources does not exceed 
Rs. 7 200/-. A sum or Rs. 3,000/-ia paya-
ble to the dependents of the deceased 
earning member of poor families (compri-
9ing of tandlas labourers, 1man '•rmers, 
traditional craftsmen etc.). The Scheme 
h adorinilltered through the General Insu-
rance Corporation of India nd its four 
sub1idlarle1 with the •cttvo colJaberarioa 
of State Governments/Union Territories. 

A Farmera' Package lo1urAoce is also 
transacted by the four subsidiaries of !be 
GIC, coverioa dwcllinas and contents as 
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well u :ill work assets of farmers aaainst 
fire and alhed penis besides Pcrsoaal 
Accident Insurance of the insured and 
spouse. 

Besides the above covers, the four 
subsidianes transact the foHowina insu-
noccs in cbe rW'al areas:-

1. Cattle and Livestock Insurance 

2. Agricultural PumpHls Insurance 

3. Fisb (in Pond~)/Brackish Water 
Prawn Insurance 

4. Honeybee Insurance 

s. 

6. 

Personal 
Gramin 
Insurance 

Accident 
Personal 

Silkworm Insurance 

Insurance/ 
Accidenc 

7. Comprehensive Insurance for 
small Shopkeepers and House-
holders. 

Scheme to facilitate closure of ooviable 
textile mills 

9951. SHRI NARAYAN CHOUBEY: 
Will tbe Minister of TEXTILES be plea-
sed to state : 

(a) whether Government have drawn 
up a scheme to facilitate closure of unvia-
ble textile mills taking care of the into· 
rest of worken render:d jobless; 

(b) ~r so, the Jeta1ts of the scheme; 

(c) whether any such milJis have been 
closed so far under this ~chcme; and 

(d) if so, tho details thereof ? 

THE MINISTER OF TEXTILES 
{SHRI RAM NIWAS MIRDllA) : (a) 
and (b) A Tex.tile Workers' Rehabilitation 
Fund has been set up to provide tntorim 
.aditd to workers rendem unemployed 
due to textile units closina down perma-
•ntlr on or afler 6th J Wle. 19&5. Relief 
...Ser the Fund Schomo is avaUabll for 3 

yaara on a tapering basis to eligible 
workers. The Scheme bas been modified 
rectntly to permit payment also in cases 
where a Liquidator bas been appointed 
and bas taken ove1 po&sesslon of assets. 

(c) As oo 31.3.88 no teT.tile mill bad 
obtained permission to close down perma-
aon&ly. 

(d) Does oot arise in view of (c) 
above. 

Sweepers in Nationalised ban.ks 

9952. SHRI ANADI CHARAN DAS : 
Will the Minister of FINANCE be plea• 
sed to atate : 

(a) the number of lsweepers on conao· 
lldated monthly pay of Rs. I 00 in the 
nationalised banks and the other benefits 
admissible to them; 

(b) whether nat;onalised bunks engage 
sweepers on temporary bads, if so, tho 
details thereof; and 

(c) whether all temporary sweepers in 
the Allahabad Bank have been recruited 
or enaaged from Scbeauled Castes/Sche-
duled Tribes commumties ? 

THE MINISTER OF STi\TE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINlSTR Y OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : (a) to (c) laformatibn is 
belng collected atnd to the extent available 
will bo laid on th: Tab!o of the House. 

Export of prawn through Paradeep 

9953. DR. KRUPASINDHU BHOI: 
WiU the Mlntster of COMMERCE be 
pleased to srate : 

(a) whether the export of prawn from 
Orissa through Paradeep Port dedrned in 
1987-88; 

(b) if so. the reasons therefor; 

(c) tbe s1.:ps taken to increase export 
of prawn throuan Paradeep Port; aod 
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(d) the projection made for financial 
)'ear 1988-89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI) : (a) Yes. Sir. 

(b) The dechne in export of prawns 
through Paradeep Port f n 1987-88 is 
mainly due to poor shrimp landings. 

(e) Steps taken by MPEDA to 
Increase shrimp production in Orissa 
include setting up of a prawn hatchery 
with foreign technical know-how at Gopal· 
pur. providing technical advice to pros-
pective prawn farmers in close association 
with the State Government, undertaking 
micro-level surveys and preparation of 
project reports for prawn farming etc. 

(d) No portwisc export projections 
are made. 

Proposal to 1hlft headquarters of Bank of 
Baroda 

9954. SHRI HAROOBHAI MEHTA : 
Will the Minister of FINANCE be p1eased 
to state : 

(a) whether there is acy proposaJ to 
1b1ft the headquarters of Bank of Baroda 
from Baroda to Bombay; 

(b) if 10, the reasons therefor; 

(c) whether Government have received 
any representation against such a move; 
and 

(d) the response of Government 
thereto 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN· 
CB (SHRI EDUARDO FALEIRO) : (a) 
No, Sir. 

(b) Does not ariae. 

(c) Yea, Sir, 

(d) In vi~w of reply to parts (a) & (b), 
no furth~r action Is called for. 

Appointment of Cbalrper1001, Maaa&IDI 
Directors Hd Directors in Natloaalfted 

Bank1 

9955. SHRI CHHITUBHAI GAMIT: 
SHRI UTTAMBHAI H. 
PATEL: 
SHRI.MATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether there are any rules, 
policy, norms and procedure for the 
appointment of chairpersons, managina 
directors and directors of nationalised 
banks; 

(b) if so, the details thereof; 

(c) the particulars of the above beads 
of nationaJised banks whose terms have 
expired or are hke1y to cxpue w1thm a 
short penod; 

(d) when and how these posts are 
likely to be filJcd; and 

(e) the quota for Scheduled Castes/ 
Scheduled Tribes and women out of the 
above new appointments ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRJ EDUARDO FALEJ-
RO) : (a) to (e) AppoJatment of Chair· 
men and Managing Directors and other 
Directors on the Boards of Nationalised 
Banks are made in accordance with tht 
procedure and criteria laid down in the 
Nationalised Banks (Management and 
Miscellan~ous Provisions) Schemes, 1979 
and 1980. 

Aa on date, there ia no Chief l!xecu· 
tive in one Bank. The term of oftice of 
Chief Executives of two other banta bu 
endod but tbe:f aro continuin1 In olice 
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pendin1 decision about their reappoint-
ment/appointment of their successors. 
Terms or office of four more Chief 
Executives are due to end during the 
current year. It is the endeavour of the 
Government to decide about the appoint-
ments of Chief Executives of the public 
aector bank• before the current terms of 
office of existing incumbents cod. 

The Nationalisation Schemca do not 
apocificly stipulate appoantmcnt of persons 
beloogin1 to Scheduled C111tes/Schedulcd 
Tribes and also women on the boards 
of nationalised banks. However, 1t bas 
been endeavour of the Government to 
1ive due rep.rcscntation to these categories 
also in the matter of appointment of 
directors on the boards o' tbe banks. 

supply of diesel on to i odust rics commit-
ted to e1ports 

9956. SHRI K. RAMAMURTHY 
Will tho Minister of COMMERCE be 
pJoascd to state : 

(a) the details of the scheme for 
diesel supply at International prices to 
industries with over 25 per cent of 
production commiued rn expart: and 

(b) tbt' steps being evolved for 
coordinating the efforts of Union and 
State Governments' aaencies to boost 
export ? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) Government 
bavo decided tb'1t units exporting 25% or 
more of their production would be supph-
cd diesel oil at prices comparable to 
international price to the extent it is used 
for captive power generatloo in relation 
to the production exported. A public 
notice in this regard was issued on 
1.10.1987. 

(b) Proper coordination of the efforts 
or Union and State Governments• agencies 
to bGoat exports ia a.continuous process. 
Nocesaary meetings are held from tim~ to 
dme. Tbe last moetina was held on 3rd 
.December, 1987 in the Ministry or Com-
merce to consider short and long term 
...,urea in tbis reaard. 

Pig iron dutJ nasioo 

9957. SHRI SANAI KUMAR 
MANDAL: 

SHRI SIUBALLAV PANIG· 
RAHi: 

Will the Minister or FINANCE be 
pleased to state- : 

(a) \\'bctner bis attention has been 
invited 1 o the news item captioned 
"Racket in pie iron duty evasion .. 
appearin!? in ·The Times of Ind:a· New 
Delhi, dated 29th February, 1988; 

(b) 1f so, the details thereof; 

(c) the penal action taken or proposed 
to be ta.b.eri against the delinquent firm; 
and 

(d) the measures proposed to be taken 
to prevent such a racket in future ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE ~SHRI A. K. 
PAN 1 A) ·(a) and (b) Yes, Sir. A case or 
grcss .ibu::.e of the provisions of Duty 
EumptiC'n Enrnlement Scheme bas been 
detected by the coordinated action of tho 
staff attached to Cc'lectoratc of Customs 
(Prev.), Ahmedabad aad the Cuscoms 
officials at Kandla Port. A Calcutta based 
firm, namely. M/i.. Kajaria Exports 
Limited bad imported aga1ost ao Advance 
Licence 5943 . .27 MT of pig iron in 
September, 1987 through Kan JJa pore and 
got orders for its duty·free clearance 
from the Cust~m House. The ~i& iron 
was cleared rn \artous Jots trom the docks 
at Kandla aad iostead of using it for 
e~port production through its five support-
mg manufacturers as dc:clarC'd m 1bo 
Advance Licence. rbe same was diverted 
for home consur;iption and sold to various 
part1e-> s1tuat~J at Abmcdnbad and '01ber 
parts of Saurashtra. 

Ia rhe \'arious searches that wero 
carried out by the Department as a 
follow-up act.on, on inteUiaence 
received, incriminating documenb 
and a substantial quantity of 
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pia iron oloared duly·fre• and disposed of 
in violation of the provisions of the Duty 
&emp&ion Bbtitloment Scbeme were 
recovered and seized. 3197 .9 MT of Pill 
iron which was still ·lr.iot In the docks a& 
ICandJa pending clearance by the firm 
wa1 also seized as the firm appeared to 
have plans for simiJar disposal. The 
President of the Company was arrested in 
December, 1987 and Jater released on bait. 
It has been revealed durina investigations 
that two of the supporting manufacturers 
declared by the firm were evea non· 
existent aad the remainin1 three had not 
entered into any agreement with the 
aforesaid firm. 

The firm has already pa id up duty 
amounting to about Rs. 39 .87 lakhs and 
interest amounting to about Rs. 2.0S 
laths for the pig ir• which bad been 
sold after clearance from 1he docks. 

(c) Show cause notice bas been Issued 
to the party. Prosecution will depend on 
tbe outcome of adjudication proceedings. 

(d) The subject case is io the nature 
of post importation violation of the 
eonditioa of Advance Licensing Scheme. 
Tiie office of CCl&B is the moDitoring 
autbority for prenntioo of violation of 
tbeel types of cases. Tbe dt:taits of thi1 
QUO bavc already bcea bro111ht to the 
attention of the CCI&:E for n•ceasary 
acdoa. 

Financt•a of leasi11g Iodtntry by IDBI 
and IFCI 

'958. DR. B. L. SHAILBSH : WilJ 
the Minister of FINANCE be pleased to 
state : 

(a) whether an interest war is break-
lq out amona the financial institutions 
panlcular\y between the lnduatrial 
Development Bank of India and the 
Industrial Finance Corporation of Iodia 
over providing finance to tho leasing 
Industry; 

(b) U so, the 1eM1t1 of this lease 
fuodi111 reM war; u4 

(C) the steps Government propose to 
lake to sort out matters ? 

THB MINISTER. OF ST AI'B LN TNE 
DEPAR!fMBNT OF ECONOMIC Al"F-
AJRS IN THE MINISTRY OF FINAN· 
CB (SHRI BDUAllDO Ff\LElB.0) : ") 
No, Sir. Under its scheme of finanoj11g 
the leasing and htre purchase companies, 
the IDBI charge a rate of interest of 15% 
per annum payable monthly. IFCI has 
also a scheme for assistina leasing and 
hire purchase companies envisaging the 
same rate of interest as in tbe ca1c of 
IDBI. It also propo~es to take up direct 
leasing acti~ity. 

(b) and (c) Do not arise. 

UtiJl,atlon of warer 

9959. SHRI LAKSHMAN MALCICK: 
Will the Minister of WATBR RESOUR-
CES be pleased to state : 

(a) \\hetber it is a fact that only about 
14 per cent of the available water in the 
couo&ry is being utilised for irrigation 
purposes and the remaioina 86 per cent 
of the water is going waste into the sea; 
and 

(b) if so, specific steps being taken to 
utilise at least 50 per cent of the available 
water for irrigation purposes ? 

THB MlNISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRJMATI KRISHNA SAHi): \a) and 
(b) Broad estimates indicate th 1t over 
45% of the utilisable surface water 
reaources and about a fourth or the 
utilisable around water resources have 
been utilised so far. A number of projects 
enviaaaiog further u~e of water have been 
taken up. 

A11lt1attee to sick •ntt1 lty IRBI 

9960. SHR.I LAKSHMr\N MALLICK: 
Will the Minister of FINANCE be pJeaaed 
to 1tate : 

(a) the total amount of ••-..C• 
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given so far by the Indu1;trial Rccon1truc· 
tion Bank of India to revive sick indust-
rial units ia the country; and 

(b) the number of units covC'rcd and 
the total amount disbursed, State-wise, 
during the last three years 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MlNISTRY OF 
FINANCE (SHRI EDUARDO 
FALBIRO) : (a) The Indu5tria1 Re· 

construction Bank or India (IRBI) baa 
reported that ita total term Joan outstand. 
iogs as at the end of June 1987 were lls. 
134.88 crores for the revival of 126 aick 
industrial units as per the definition of 
sick units under the Sick Industrial Com-
panies (Special Provisions) Act, 1985. 

{b) A statement showing the number 
of sick industrial units and the term loan 
assistance disbu!"sed to these units by the 
JRBI durfng 1984-85, 1985-86 and 1986-87 
(July-June) ls aivcn below. 

Stalement 

SJ. No. State/Union Territories 

2 

1. Andhra Pradesh 

2. Asaam 

3. Bibar 

4. Ddbi 

S. Gujarat 

6. Haryana 

7. H1macbal Pradesh 

8. K.erala 

9. Kamataka 

10. f\fadbya Pradesh 

11. Maharashtra 

12. Punjab 

13. Rajai~tban 

14. Tem!! ?-'adu 

1984-85 

No. of Amt. No. 
Units• of 

3 

s 

3 

2 

5 

3 

10 

2 

4 

4 

0.85 

1.19 

0.36 

1.04 

o.so 

1.51 

0.61 

I.45 

5.11 

0.20 

l.09 

2..80 

5 

2 

s 
1 

2 

4 

8 

1 

2 

(Rs. /Crorea) 

1986-87 

Amt. No. Amt. 

6 

0,82 

0.77 

3.61 

0.40 

0.31 

1.30 

2.72 

0.20 

0.87 

0.36 

of 
Units•• 

7 

2 

1 

2 

7 

2 

2 

9 

2 

1 

8 

o.os 

1.06 

0.95 

7.49 

0.91 

0.26 

o.so 
4.2.S 

0.47 

o.1s 
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1 2 3 4 5 6 7 8 

15. uuar Pradesh 4 1.71 3 2.13 2 1.73 

16. West Bengal 20 3.73 9 8.28 s 816 

-----.....-----------------
65 22.87 40 21.77 36 26 30 

NOTE :- *The sick industrial units are as per definitions of sick units adopted 
by all-India public financial institutions . 

.. The sick industrial units are as per the definitions of sick units u11der 
the Sick Industrial Companies (Special "Provi1ioos) Act, 19~5. 

Financial Assistance for Minor Ira igation 

9961. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
WATER Rl!.SOURCES be pleased to 
refer to reply given on 18 July, 1986 to 
Uostarred Question No. 63 rq;ardirg 
ground water exploration and 1tate : 

(a) the St&t~ wise break up of the 
provision or Rs. 2805 crores plan outlay 
and Rs. 3515 crores in institutioaa I finance 
for minor irrigation mc1uding ground 
water progress; 

(b) the exact amount utilised by 
Governrr.ent and States fn each of the 
three years of the Seventh Five Year PJan 
and allocations for each remaining year 
of the Plan; and 

(c) whether the allocation would be 
increased in view of the severe drouabt 
situation experienced by the various 
States during 1987-88 aod also in vi cw or 
the cost escalation of inputs like steel otc. 
and the increase in wages ? 

THE MJNISTER OF STATE IN 1HE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KR.ISANA SAHI): (a) to 
(c) Two statements I and II showing 
State-wise break up of provision of Rs. 
2805 crores plan outlay and Rs. 3513 
crores insututional finance for Minor 
Irrigation including ground water during 
7th Plan; and yearly expenditure durina 
first three years of the plan ere aiven 
below. Allocation for each year of the 
plan is decided during annual Plan 
discussions with State Qovernments taking 
into consideration all r~levant factors. 

Statement-I 

Statewise outlay/expenditure on Minor Irrigation 

S.No. States Se vein th 
Plan 
1985-90 
A1reed 
Outlay 

1 2 3 

J. Andhra Pcadesh 147.4J 

2. Aruaacbal Pradesh 23.00 

(R~. in crores) 

Annual Utflisat1on Annual Piao 
------------- 1988-89 
l98S.86 1986-87 1987-88* Agreed 

Outlay 

4 s 6 v 

3J .12 31.67 23.9.5 31.00 

4.lS 4.46 ,.15 4.60 
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1 2 3 4 s 6 7 

3. Assam 160.00 28.39 33.32 34.88 36.88 

4. Bhiar 260.00 49.4{) 56.09 56.00 72.00 

s. Goa 8.80@ 1.66@ 1.80@ 1.76@ 2.00 

6. Gujarat 134.55 26.SS 19.90 11.,7& 28AI 

7. Haryana 14.17 1.30 1.34 l.90 2.28 

8. Himachal Pradesh 54.00 4.14 7.69 11.74 14.06 

9. Jammu & Kashmir 42.00 11.78 10.08 12.31 12.39 

JO. Karnataka 151 00 28.32 36.23 33.10 35.83 

ll. Kerala 50.00 4.99 9.17 S.02 13.60 

12. Madhya Pradesh 433.60 64,76 76 38 75.09 78.54 

13. Maharashtra 250.00 40.47 64.64 93.06 117.07 

14. Manipur 10.00 1.70 l.SS 1.80 1.87 

15. Meghalaya 9.70 1.70 1.76 2.00 2.00 

16. M1zoram 7.00 .69 1.00 1.12 J.61 

17. Nagaland 15.00 2.14 2.70 2.Sl 2.74 

18. Orassa 110 00 22.00 25 24 47.82 33.10 

19. Punjab 46.22 5.44 5.77 6.15 7.&S 

20. Rajasthan 47.88 7.41 9})9 9.52 ll.01 

21. Sikkim 10.00 1.41 1.83 1.80 1.90 

22. Tamil Nadu 65.00 15.78 22,44 23.eo 27.77 

23. Tripura 15.00 3.07 3.99 4..20 4.Sl 

24. Utaar Pradesh 512.00 101.58 11 J.00 113.21 116.99 

25. West Bengal 78.00 17.14 11.70 17.SO $ 

Total : States 2654.32 477.12 551.77 604.29 

UNION TERRITORIES 

1. .Andaman & Nicobar 2.70 0.42 0.37 O,A2. 0.42 
Islands 
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2. 

3. 

4. 

s. 
6. 

7. 
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2 3 4 6 7 

Chandigarh 
' 

0.60 0.22 0.22 l 0.26 020 

Dadra & Nagar 2.U 0.24 0.27 0.42 0.3S 
Have Ji 

Delhi S.19 0.97 0.97 1.00 0.93 

Daman & Diu ----included in Goa -- -- Ne1. 0.01 

Lakshadweep / 

Pondicberry S.05 0.69 

Total Union Territories: 15.67 2.81 

Central Sector 135.00 12.83 

All India Total 2804.99 492.76 
Say 2805 crous 

1.02 

2.85 

33.39 

588.01 

@ includes provision for the U. T. of Daman & Diu also. 
• revised approved outlay. 

1.60 

3.70 

33.79 

641. 78 

$ Sectoral break up not yet finalised by the Stato Government. 

Statement-II 

Institutional Investment -Minor Irrlaation 

(Rs. in crorcs) 

1.44 

3.35 

41.00 

S. No. Name of State/UT 7th Plan 
1985·90 

I. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

2 

Andbra Pradesh 

Aruncbal Pradesh 

Assam 

Bibar 

Goa 

Gujarat 

Haryana 

Himacha I Pradesh 

3 

589.3 

53.2 

323.2 

144.5 

96.4 

0.6 

1985-86 

4 

62.41 

2.02 

27.38 

32.40 

19.40 

0.1 

1986-87 

71.46 

6.39 

30.SS 

35.29 

22.27 

1987-88 
Anticipated 

6 

101.9 

10.6 

64.6 

28.9 

19.3 

0.12 
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1 2 3 4 6 

9. Jammu & Kashmir f>.9 0.01 0.2 

10 .. Karnataka 181.4 41.99 62.76 36.3 

u. Kora la 76.8 12.76 19.63 1~.4 

12. Madhya Pradesh '467 SS.41 49.60 93.4 

13. Mabaraabtra 279.6 77.46 93.05 SS.9 

14. Maoipur ., 

JS. Mesbayala 

16. Mizoram 
~ 

17. Nasalaod 

18. Orissa SS1.2 8.85 9.59 111.4 

19. Punjab 151 49.83 S0.64 30.l 

20. Rajastban 107.8 21.47 26.43 21.6 

21. Sikkim 

22. Tamil Nadu 57.l 27.65 27.04 11.4 

23. Trlpura 4 0.8 

24. Uttar Pradesh 301.4 51.43 73.5 60.3 

25. Wost Bengal 201.6 10.21 12.46 40.3 

Total Statos 3513 500.84 584.06 703 

UNION TERRITORil!S 

I. Andaman & Nicobar 
Islands 

2. Cbandisarb 

3. Dadra &. Naaar Havcli 

4. Daman & Diu 0.02 
lincludo1 Ooa) 
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'· Dolhi 0.01 

6. Pondicherry 0.4S 0.38 

Total UTs. 0.45 0.41 

All India Total 3413 501.29* 703 

• It does not include credit disbursed for Minor Irrigation under the normal 

proarammo or commercial Banks. 

Opening of Bank branches in Himacbal 
Pradesh 

9962. PROF. NARAIN CHAND 
PAllASHAR: Will the Minister of FINA-
NCE bo pleased to refer to the reply given 
on 25 February, 1987 to Unstarred Quest-
ion No. 250 regarding licences for opening 
of bank branches in Himachal Pradesh 
and' state : 

(a) the names of the centres at which 
the branches of the nationalised banks 
have been opened in each district, alona-
with tho namea of the banks concerned, 
U OD 30 April, 19&8; 

..(b) the names of the identified centres 
u per li1t given in the annexe to the 
abOW'e 1eferr.d reply. which have been 
alJotted licences, in addition to those al-
ready allotted; 

('fl the likely date by which the r~­
mainlbg centres would also be allotted 
licences by tho Reserve Bank of India; and 

(d) the likely date by which all the 
branchca would be opened 10 respect of 

,,,... auch centres for which the licences 
•ve been given ? 

-THE ){INISTER. OF STATE IN THE 
DBPMlTMENT OF ECONOMIC A.PFA-

' llt.S IN THE MINISTRY OP FINANCE 
(SHIU EDUARD~ FALBIRO) : (a) As 
per t11formatlon1 .avai~t;>lc with Reserve 
B•at of India (RBI), out of 104 centres ,,. 

in Himachal Pradesh initially aJlotted, 
banks. have opend their branches, upto 
31.3.88, in the 26 centres indicated tn 
Statement-I below. 

(b) The requisite details Indicating the 
name of 14 centres subsequemly allotted 
to banks, on reconsideration, out of the 
174 centre• init1a1Jy identified by t.he State 
Government. are indicated in Statcment • .JI 
below. 

(c) RBI has completed the allotment 
of centres in Himachal Pradesh in respect 
of lists of identified Centres so far received 
from the State Government. In respect or 
11 blocks which continue to be deficit 
after the allotments and which require J 7 
additional bank offices to achieve the 
objective of the current branch licensing 
policy. RBI bas advised the concerned 
lead banks to identify sufficient number of 
eligible centres and forward the Jhts there· 
of to them through the State Government 
for consideration of furtber aJJotmeots in 
accordance with tho policy norms. 

(d) As per the information av•iJable 
with RBI, out of the centres allotte'd to 
the banks under the current branch liceaa-
ing policy, branches havo been opened at 
64 centres so far. RBI has advised the 
banks that branches at the allotted ~ntrcs 
should be opened in a pba1ed manner 
during tho remaining period or current 
branch licensing policy which it operative 
upto the end of March, 1990. As such. it 
i1 not po11ible at thi1.ia1e to huiicat, the 
likely date of opcoina branches at tbe re-
mainio1 centres. 
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Statement-I 

Name of District Name of Centres Name or bank allotted to 

BILASPUR 1. Dargrabn State BaGt of PatlaJa 
(Jakatkbaoa) 

2. Chbakoh Punjab National Bank 

3. Mebri Kalthla -do-

HAMlRPUR 1. TaJ -do-

2. Chakmoh S 1ate Bank of India 

3. Dhangota Central Bank of India 

CHAM BA 1. Khairi State Bank of India 

KANG RA 1. Bankbandi Punjab National Bank 

2. Sansarpur Terrace -do-

3. Sunb1 -do-

4. Chamunda Central Bank of Bank 

5. Rajboon Punjab National Bank 

6. Darini -do--

KINNAUR 1. Karcham -do-

KULU I. KaJatb -do-

MANDI J. Ma5bwar -do-

2. Jarol -do--

SIMLA 1. Madbauni -do-

2. Kutara State Bank of India 
3. Pujarlw State Bank of Patiala 

4. Mauhri Punjab National Bank 

S. Nirtb -do-

SIRMUR l. Bhagani State Bank. of PatiaJa 

2. Kberi State Bank of India 

SOLAN 1. Bbagani Punjab National Bank 

2. Nand -do-

Note : Thia list does not include branches o~nedout or tbc subsequent list of 
1:entres allotted of which information is contained in S&atemont·ll. 

118 
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Statement-JI 

Name of District Name of centres Name of bank allotted to 

BILASPUR 1. Marsinghi• State Bank of Patiala 

2. Karloti -do-

@ 3, Harlog Punjab National Bank 

HAMIRPUR @ 1. Maharal -do-

2. Patlander -do-

3, Kut -do-

4. Jaure AMB -do-

5. Garli -do-

@ 6. Nahi -do-

MANDI @ 1. Sandbol -do-

UNA 1. Behdala -do-

2. Cbambi -do-

3. TaJmera -do-

4. Gondpurbanebra State Bank of India 

@ Branches have been opened at these centres. 

Setting ap of Nationalised Bank Braocbe1 
lo Himachal Pradesh 

9963. PROF. NARAIN CHAND 
PARASHAR: W!ll the Minister of FIN· 
ANCE be pleased to state : 

(a) whether the Punjab National 
Bank. the State Bank of India, State Bank 
of Patiala and any other nationalised 
banks have been given any licences for 
setting up of new branches in Himacbal 
Pradcab durins the calendar year 1988; 

(b) if so, the name1 of the centres 
alonawitb the names of the banks to which 
they have been allotted io each district of 
Himacbal Pradesh; and 

(c) if not, whether any such licences 
to these banks would be granted till June, 
1988, if so, the names of the centres con· 
cerned, district-wiac ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALB-
IR 0) : (a) and (b) Reserve Bank of India 
(RBI) has reported that during the year 
1988 licences for open1n1 branchea at 9 
centres in Hl,macbal Pradeab have been 
Issued to Public Sector Banks 11 per di1-
trictwise detail• given below :-
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Name of District Name of Centre Name of bank allotted to 

Hamirpur 1. Potlander 

2. Kot 

3. Jaure Amb 

4. Garli 

Una 5. BchdaJa 

6. Chambf 

7. Talmera 

BiJa1pur 8. Morsioghi 

9. Karloti 

(c) Docs not arise. 

Belgrade Meeting of Developing 
Countries 

9964. DR. B.L. SHAILESH : Will rbe 
Miaister of COMMERCE be pleased to 
state : 

(a) whether India attended the three 
day ministerial meeting of the developing 
countries held at Belgrade from 11 to 13 
April, 1988; 

(b) if so, whether InJia expressed its 
disappointment with the first round of 
trade oegoriar1ons under the Global Sys-
tem of Trade Preference (GSTP); and 

(c) if so, how far India bas succ~eded 
in getting better access to the markets of 
the developing countries through a reduct-
ion of the tariff barriers and other con-
cession to promote its trade ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) India attended 
the meeting of the Negotiating Committee 
on Global System of Trade Preferences 
held In BoJsrade from 11-Jl Aprll. 1988. 

(b) No, Sir. 

(c) The tariff concessions exchanged 

Punjab National Bank 

-do-

-do-

-do-

-do-

-do-

-do-

State Bank of Patiala 

-do-

in the first round have been modest. The 
focus on the fir!t round was on establish-
ing tbe GSTP Agreement so that an inst· 
rument is available to the developiag 
countrie! to promote trade and economic 
cooperation among themselves. 
The tariff concessions offered by 
other developing countries in elude a 
number of products of export interest to 
India such as tea, shellac, jute and cash-
ewn ut among traditional products and 
pharmaceuticals (antiMo5ics, vitamins and 
other medfcamcnts), engineering products 
(heavy n'achincry, banotools, tubes and 
plp:s) and rubber tyres etc. among non-
traditional rroducts. Non·ariff and other 
measures \'\are not negotiated in the first 
round-

UN Help to Drag Control 

9965. DR. B. L. SHAILESH : wm tho 
Minister of FIN A NCE be pleased to 
state : 

(a) whether a high-powered U. N. 
team recently visHcd Delhi to work out 
the modalities of the US S 20 million loan 
co bl.! given co India to help buUd the 
infrastructure for drugs control; 

(b) if so, the broad outlines or tho 
modalities worked out; and 

(c) the manner in which this amount 
will be utilised ? 



THB MINISTfilt OF -ST ATE IN THE 
DEPARTMENT OP REVENUE IN THE 
MINISl'-R.:V OF FINANCE \SHRI A.K. 
PANJA) : (aUo (c) A two member team 
from the United Nations Fund for Drug 
Abuse Control (UNFDAC) visited India 
in March, 1988 to work out the project 
Components and financial implication of 
such projects to be financed from the US 
S 20 million assistance committed by the 
UNFDAC for fighting drug trafficking and 
preventing drugs abuse in India. 

The team held detaiJed discussfons in 
this behalf with the officers of the Narcot-
ics Control Bureau and other Ministries 
concerned with the matter. The assistance 
would cover a number of schemes aimed 
at-

(I) Strengthening of 

(a) eontrol over licit prodaction 
of op1uru; 

(b) control over transit traffic; 

(c) fore111ic laboratories; 

(II) Community based treatment and 
social reintegration of drug addi-
cts; and 

(iii) Prevention of drug abuse through 
education and information. 

S..l&liae of Gold Coins of Maghal 
Period 

9966. DR. B.L. SHAILESH : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether any investigation bas been 
made by the Directorate of Revenue In-
telHgence in collaboration with the C.B.I. 
into the sudden appearance In the Inter-
national marketl of two rare and priceless 

'4'0-Years oh1 24 carat goJd coins of the 
"Muabal period, 1u1pe(.."fed to have been 
smualed from 1ndte; 

(b) if 10, bow_ thae.wue ID\'Wlled out 
of the country and 1urfaced suddenly for 

·•uodon ia the antique mar.ta -ID <Hneva· 
aad ' 

W1lllH AMWUI .l44 

( c) The re:nediat measures contem-
plated to be taken ror fature'l 

THE MINISTER OF StATB IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) The Directorate or Revenue 
Intelligence had received an intelJigenco 
reaarding sudden appearance or two price-
less 24 carat gold coins of the Mughal per-
iod in the international market. The in-
teJJigence was passed on to the Central 
Bureau of Investigation for Investiaation 
aod necessary action. 

(b) Investigations are still in progress. 

(c) Remedial measures would be taken 
once the modus operandi is revealed by 
investigations. However, the aati-smu11-
ling drive throughout the country has been 
intensified aod the anti·smua&)ing ~achi· 
nery bas been geared up. Close co-ordl· 
nation ts being maintained with an the 
agencies concerned in the detection and 
prevention of smuggling. 

Implementation of anti-poverty pro-
arammes by CQlllmercial Banks 

9967. SHRI H. B. PATLL : Will lbe 
Minister of FINANCE be pJeaaod to ~t~e: 

(a) whether Government or the Rese-
rve Bank of India have received represent-
ations about problems bciog faced in the 
implmentation of anti-poverty and .rural 
development proarammes by .aucb rural 
brao;;bcs of commercial banks, where only 
one officor-cum-maoager is posted; 

(b) the total number of rural braaobes 
in the country and bow many of elMm 
are one-officer manned branches know• ..aa 
one.man branch; and 

(c) the ttel's beina taken by <JoYtrn-
rneot to overcome thee difficuJcus ? 

TUE MINISTER OP ST A TB IN TRB 
DEPARTMENT OF BCOMOMlc 
AFFAIRS IN THB MINISTRY OP 
FINANCE(SHRI EDUAaDO,~EIRO): 
(a) to (c) The present data roportina •Y•-
tom doo• aot aive infqrqa1ti09 '•rdin1 
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one officer manned branches of commcrc, 
lal banka. As per the information collec. 
ted earlier, u at the end of December. 
1983. there wore 4466 branches 0f 28 Pub-
Uc Sector Baolc.s and 3675 branches oi 
R•ional Rural B1nks which bad only one 
officer. 

It bad come to the ni.Jtice of Reserve 
Bank of India that one of the reasons for 
delay in disposal of applicatioos under 
Integrated Rural DeveJopm~nt Programme 
was fnter-alia sraff co.ostraiou at aome 
branches Resern Bank or India bas 
already adYised rbc banks to take neCC'SS• 
ary stop• ID this behalf. 

Loaas adunced by r~gional rural bank 

9968. SHRI H. B. PATIL : Will tho 
Minister of FINANCE be pleased to 
atate : 

(a) tho number of regional rural banks 

at present operating io ICarnataka; 

(b) the-amount of loan disbursed by 
these bank• during lhc laat three years and 
what is recovery position; and 

(c) the number of smaJJ and marainaJ 
farmers who have availed of such Joana 
during the above period 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA .. 
IRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) At 
present there are 13 Regional Rural Banks 
functioning in Karnataka. 

(b) Data published by NA BARD re-
garding advances of re1ional rural banks i1 
ia terms of outstandangs. The ouutandioa 
advances of regional rural banks in Ku-
nata ka and their recoveries are as indi-
cated below :--

As at the end of Outstanding 
Advances 

(Rs. in Lakb) 

~o of recovery to 
Demand 

June 1985 12316 57 

Jone 1986 17058 56 

June 1987 20947 Not available 

(c) The amount of outstanding agri-
cultural advances in respect of RRBs in 
Karnataka and number of borrowal acco-

unts for the same during the above period 
is indicated below :-

As at the end of 

June 1985 

June 1986 

June 1986 

Amount of outstanding 
advances for agrn:ulture 
& allied activities 
(Rs. in Lakhs) 

8219 

11342 

13752 

No. of borrowal 
Account pertaining 
to such advances 

312252 

380002 

S84811 
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Settf na up of TecbnolotJ Detea..-eat , 
CorPoratlon bJ ICICI 

9969, CH. RAM PRAKASH : Will 
the Minister of FINANCE be pleasod to 
state : 

(a) whether rbe Iodustrial Credit and 
Invecitment Corporation of India ba1 
propo 1 ed to set up a technology develop-
ment corporation to help upgrlJde 
technolopy for Indian industry ; and 

(b) if so, the details in this regard aod 
the lo·:ation rhereof? 

THE MlNl"TER OF STATE TN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE' (SHRI EDUARDO FAL-
EIRO): (a} and ~b) The Industrfel Credit 
and Investment Corporation of India 
(ICICI) has reported that Technology 
Devclormer.t and Information Co npaoy 
of India Ltd. (TDJCI) has been incorpo-
rated on hnuary 5, 1988 and the same 
is propost"d to be set up at BangaJore. 
The main functions of TDICI would be 
financing of commercial rnearch and 
developml"nt 41Cb~mes, venture capital for 
high- tech and high risk projects. technology __ _ 
up gradation and morleroi5la•lon schemes 
and providing technology information 
service on a commercial basis for users of 
technology. 

Prospects of collstruction iadustry la 
Gulf regfoo 

9970. SHRI PARASRAM BHARD-
WAJ: Will the Mmister of COMMERCE 
be pleased to state : 

(a) whether the prospects of tbe 
Iodran con.struccfon industry lo getting 
more contra ... ts in the Gulf region appear 
dim; 

(b) whetber. the . industi:y_. bas __ been. , _ 
facing severe international competition 
from manv giant companies from tl:ie 
developed world as wen as developing 
countries like South Korea, China etc ; 

(c) If so, the factual position thereof; 
and 

(d) the concrete meuorea bein,.,takc,q. 
for promotiq con,ultancy in order to 
procure contracts abroad ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMERCE(SHRJ P.R. 
DAS MUNSI) : (a) to (c) In the 1980'1, 
tbere bas been a decline in construction 
project exports aa compared to the earlier 
years. Be1ide1 stiff' international competi-
tion from companies from various deve-
loped and developing couatrica,: tho 
decline in Indian conatJ'uctioa project 
expcJrts i1 attributable to fall in oil 
revenues in oil rich countri°' of West 
A1ia and Africa, the war. in the 
Middle-East and for,ign excbartge pro-
ble~s being faced by many devcJopin1 
countries. 

(d) W1 1b a \'iew _to bco1ting exports 
of projects and consultancy 1ervices, 
the Government has, inter aHa, taken the 
foJlowina measures : 

(i) Grant of project assistanu to the.. 
tune of l 0% of net foreiga cxcbango 
earnings fr0m the t;ervice portion 
of the contracts. 

(ii) Market Dovelopment Assistance 
for reimbursement of S-0% of cost 
of prepare tion and submission of 
bids, 

(iii) Market Development Ass~stance 

for opening and operating overseas 
offices by consultancy firms. 

Tra~, a1reement with Soatb Asian 
Countries 

9971. SHRI MULLAPPALLY 
RAMACHANDRAN ·Will the Minister 
of COMMERCE be pleased to state : 

(a) the details of trade agreement with 
South Asian Countries entered into by 
India durina tS87-88 ; ) 

(h) whether the ttade with agy of the 
South Asian Countries durio1 1987-88 
bas .'decreased as c;ompared to 19.@6-87 ; 
and 
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(c) if so th.! reu.Jns for this decrease ? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF COMMERCE (SHRI P.R. 

DAS MU NSlJ : (11) !'-co ttadc aarccmcnt 
has been entered Into by India with any 
South Aaian Coumrics in I~ 87-88. 

(b) Trade data for the period April-
Deccmber, 1987-88 a1 compar-=d to the 
same pericd for i986-87 show that overaH 
trade decreased wuh Nepal and Iran. 

(c) In the case of Iran, the decrease 
in the trade turnover b'la been primarily 
because of reduced oil imports from that 
country. 

Io the case of Nopal, the trader data 
reflect a decrease bcca use m the ftgur.:s 
for 1987-88, petroleum product exports 
have not been included whi e for some 
months of 1986-87 these exports have been 
included in toe export 'ltatist;cs. 

Soft loans to dnelopiog couatrie1 

9972. SHRI JAGANNATH PATT· 
NAIK ; Will the Mm11ter of FINANCE 
be pleased to stale : 

(a) whether Union Government have 
takao any initiative to establish a new 
financial institution to heip the deveJopiog 
countries in their pursuit to increase their 
indu1tr1a1 pro'1oct1on by extending loans 
on sore-term basis : 

(b) whether the rich and developed 
countries have raifed to give Joans to the 

1 • developing countries on liberal terms ; 
aod 

(CJ if so, the e~ent or progress made 
in this direction 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
!A.IRS 'IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO) : 
(a) ~o (c) Government or India have not 

r·]n"dpo•ed the setting up of a new financial 
1fli.Citutioo. The inadequacy of fiaaeial 
"lows-' in' recent years· and in -partfcolar, 
1be 1ta111'a'Dcy itr concenional assiataace co 

developing countries is. however. a matter 
of concern. India has blgbtighted, at 
various international fora. the n~ed to 
urgently step-up resource transfers; ioclud-
ina concessional flows to developing 
countries, to meet lheir noed~ for economic 
growth and poverty alleviat100. 

FJoance of Plastic ladastry by IDBI 

9973. CH. RAM PARKASH : Will 
the Minister of FINANCE be pleasoJ to 
state : 

(a) whether the Industrial Develop-
ment Bank of India bu decided not to 
finance the plastic iodu:stry in the country ; 
and 

(b) if so, wh ... ther Gov-:rnment have 
decided to relax the coodiuons imposing 
a ban on financmg of plastic industry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF· 
AIRS IN THE MI"JISTRY OF FL'lANCE 
(SHRI EDUARDO FALEIRO): (a) and 
(b) The Industrial Development Bank of 
India (fDBI) bu reported that it bad 
advised primary lending institu•icns in 
1987 to support New Grass Root Projec1s 
on a very selective basis encouraging those 
in high tecb. areas or engaged in m.:>der-
nisation and technology upgrada(lon of 
existing units for improving their viabiJity. 
The position was reviewed by IDBI in 
January, 1988. The primary lond.ng 
institutions have been advised by IDBI to 
take their own decision r~garding financing 
of projects from Plastic Proces.,iog 
Industry after making proper assessment 
of the viability. The lendlrig institutions 
have also been advised to consider 
extending support to the project.> which 
are strong from the angle ot technology, 
management and marketing. 

[Translation] 

Case1 filed against management or State 
Bao k of Indore, Delbl 

9974. SHRI RAJ KUMAR RAI : 
Wlll ·tbe'Minister of FINANCE be pleased 
to atato : 
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(a) the number or employt.es who filed 
tbtir cases against the management of 
Chandnl Chowk Branch of tho State 
Bank 01 Indore in the office of Assistant 
Labour Comm1ssiooer at C-1 Hu!ments in 
connection with their transfc:r orders ; 

(b) if so, the reasons for not compJy-
tn1 with tho stay order issued by the 
Labour Commissioner ; 

(c) wbelhcr exbtence of those emp-
loyees bas been threatened because of 
non-payment of salary to them till date ; 
and 

(d) if so, the officials responsible 
therefor and the action proposed to be 
taken by Government in this regard 7 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) State 
Bank of Indore bas reported that only one 
case was filed against the Cbandoi Chowk 
Branch of State Bank of Indore 10 the 
office of Assi~tsnt Labour Commissioner 
(Central) Delhi in connection with a 
transfer order. 

(b) State Bank. or Indore has contended 
that the employee concerned stood re1iev-
ed before the dispute was seized of by 
rh• Conctltation Officer. The bank bas 
also reported that a mutually bmding 
settlement was arrived at between the 
management and the union through 
which the dispute was raised In the 
presenc~ of Assist~nt Labour Commis-
1ionor (Delhi) lo terms of this settlement, 
the employee in ques1ion was requirt:d to 
report ar the place where he was trans-
ferred by the bank. 

(c) and (d) The employee over whoso 
case the dispute was raised Is no longer 
in tho service of the bank. 

Non-payment of ProY1dent Fond to 
1be dismissed 1ta1J of State Bank 

of Indore, Delhi 

9975. SHRl C. JANGA REDDY : 
WiJl tbe Minister of FINANCE be pleased 
to atato : 

(a) the number of officera of Chandal 
Chow k Branch of State Bank of Indore 
who have been terminated durin1 1986 
and 1987 and the reason• for not payi111 
their amount of provident fund so far ; 

<b) the total number of these offtcert 
and the outstandioa due amount to bo 
paid to them ; and 

(c) the instructions issued by Govero· 
ment to the bank for immediate payment 
or their due amount ? 

THE MINISTER. OF STATE IN 
THE DEP AR TM ENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) State Bank of Indore 
bas reported a case of only one sucb 
officer. A cheque for Rs. 34, 740/-. boina 
the provident fund balance of the officer 
was sent to their Cbandni Chowk, Delhi 
Branch for deliverina to him but the 
concerned officer fa repo1ced not to have 
accepted tt. 

(c) In view of above, no instructions 
will deemed oeceasary. 

[English} 

Export of Coir prod•cts 

9976. PROF. K.V. THOMAS: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the Coir Board bas fixed 
the lowest price for the coir and coir 
products exported ; 

(b) if so, what is the price fixed ; 

(c) whether any company has violated 
this regulation : and 

(d) if so, the details of the action 
taken in the matter 1 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) to 
(d) Export of coir and coir products are 
"llowed subject to certification by Coir 
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Board that the f.o.b. price Is not less than 
the Minimum Export prices fi~ed from 
time to tnne. Minimum Export prices 
are fixed taking inh> account the prices 
realiaed fn oversees market and Che 
demand ior our products. Coir Board 
baa reported that oo violation of this 
condition bas come to its notice so far. 

lFAD Loan 

9977. SHRI G.S. BASAVARAJU: Will 
the Minister of FINANCE be pleased lo 
atato: 

(a) whether the International Fund for 
Agricultural Development (If AD) is con-
1tderillg three Indian prcjccts for grant of 
101111; 

(b) if so, the total loan asked for and 
terms and conditions thereof ; and 

(c) the project that will be undertaken 
with this loan ? 

THE MINISTER OF STA TE IN 
THE DE.PARTMEMT OF ECONOMIC 
AFFAIRS IN THE FINANCE: (SHRI 
EDUARDO FALElRO) : (a) to (c) 
Di1c1Aasions have be~n ht<d 9. ith the 
International Fund for Ag! i.;uhurat 
Development (IF AD) on a p1peime of 
projects for consideration for funding in 
the fature by IFAD, IFAD assistance is 
currently extended on highly concessional 
terms. with no interest cbarses; and a ser. 
vice charge of l%per annum oo disbursed 
amounts. The projects for which a~sis· 
tance will be tied-up is at present 
indeterminate and the quantum of assis-
tance from IF AD would depend upon the 
projects to be approved and IF AD's own 
resources development position. 

National Hoa1iag Bank 

9978. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pleased to state : 

(a) whether the National Housing 
Bank baa beeo set up; 

(b) if 10, when and the details ther~-
er; 

(c) the t";l(fent to which this would 
improve the availability of hou1ing 
finance; 

(d) whether Government are consi-
dering any plan in which people would be 
in~olvcd themselves in the housing pro· 
grammes: and 

(c) if so. whctbcr the National Hou-
sing Bank would be of any help 10 the 
people invo1ved in the bousin11 progra-
mme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA· 
IRS IN THE MINiS ! RY OF FlNANCE 
(SHRI EOllAROO FALEIRO): (a) No 
Sir. 

(b) Does not adse. 

(c) 10 \c) National Housing Bank 
would b~ given initial share capital of 
Rs. !00 crores and additional Rs. 160 
crores would be provided for rural housina 
schemes. 

Govcrnmcn~ is encouraging constl-
tuticn or C'.:'Op~rntivc housing societies and 
tben:by p>!ople'~ direct invo!vement io hous-
ing activity. Secondly housing finance instl· 
tulion set up by commercial banks would 
also formulate sch.:m~s for the lovolvc-
ment of individuals in Housiug finance. 

Production of opium 

9979. SHRI MULLAPPALLY 
RAMACHANDRAN : Will che Minister 
of FINANCE be pleased to state : 

(a) what is the India's rating in the 
world's production of opium; and 

(b) the extent of country's opium 
production utilised by dome1lic pharma-
ceuticals and other concerns ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (b) Iadia continues to 
be the only produ.:er of licit opium for 
export io the world. 
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The Oovernmcnt Opium and Alkaloid 
Factories ae Gbazlpur (U.P.) and Neemuch 
(M. P.) proc:e11 opium to extract alkafoids 
like morphine, codeine, no•capine, etc to 
meet the reqlrirem&nts of do~stfa phar· 

~ maceutical industry. The quat11ity of 
·,opium ·used for rbe purpose differs- ftom 

year to year and presently, it is l O& totmes 
per year approximately. Besides, a smatt 

"q•ntity of opium io tbe form of medicinal 
opium cake and m,:dicioal opium powder 
i1 also consumed for making medicinal 
preparations, etc. 

Settlag up er .Small llldwlf rles 
Development Bank 

9980. SHRI V. S. KRISHNA IYER : 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is any proposal be-
. fore Go•eroment 10 sot up a Small Iodus-

tries Development Bank of Ind 1a with t!Je 
share capital of R~. two hundred fifty 
crore In Bangalore city; 

(b) whether any place bas been 
1ooatedt for the establishment of the propo-
eeduok; 

(~ the steps takeo by Government 
· for•earJy. settiq up of tbo bank; and 

(d~ the time by which the bank is 
likely to be set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA· 
IRS IN THB MINISTRY OF FINANCE 
(SHRI JEDU'ARDO FALElRO) : (a) to 
(d) It bas been decided to establish a 
~sma1t·'Industrte1 'Developmen&i Bank of 
India. · Tlle'neW' Bank·would be a sub· 
1idiary of the Industrial Development 

1•·Bank ofli:Jdia. The equity of the new 
"Bank would be Rs. 2.50. crores. Suitable 
1tep1 for setdn1 up of. the Bank are being 
Cakeo. 

. Ce•mlttee to check dr~ tramcklo1 

· '9981. SRRI BANWARI LAL PURQ .. 
HIT: 

PR.OF. 
MORE 
SHRI T. B-'SHEER : 

Will 1 th• Mfniater of PINANCB1 be 
,1eaed to "State : 

(a) whether tn view of the linkage 
between drug traJli~k.101 and tenorism lo 
Punjab, Government have set up a commi· 
ttee to cootrof dru1 abuse and traftiekin1; 

(b) if so, the composition or the 
committee; 

(c) tho strfDScnt steps proposed to be 
taken by the committee to deal with the 
problem; and 

(d) the details tbtreof '1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF REVENUB IN THE 
MINISTRY OF Fl NANCE (SHRI A. K. 
PANJA) : (a) to (&) A Cabinet Sub-
Comrnittee, under the Cbairmaasbip of 
tho Home Mini11tcr, bas been con1titUted 
to review and suggest various measures 
for combating drug trafficking and for 
preventing drug abu~c. The Committee 
consists, besides the Minister of Home 
Affairs, the following Mf nisters : 

1. Minister of State in the Ministry 
- of Welfare 

2. Minister of State in tho Miniatry 
of Finance (Revenue) 

3. Minister uf State in the Miuirstry 
of Home Affasrs 

4. Minister of State io the Ministry 
of HeaJth and Family Welfare. 
and 

s. Doputy Minister' in the' ;..Mmtstry 
of Information and Broadcasting • 

A comprehensive action plan bas been 
ncommende.d by the Sub-Committee for 
necessary implementation. 
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ma. SHIU 1V. s. KRISHNA IYER ~ 
Willi the Minister of FINANCE be pleased 
to state ; 

(a) whether the M cdicare Insurance 
is apphcable upto the age of 70 years only 
and tbe people o"er 70 years who aeno-
rally suffer from serious ailments and need 
prolonged hosi;itahsatf on or domic11Jary 
treatment arc not covered under tbas 
scheme; and 

Cb) if so. whether rn view of the fact 
that these o1d people are ]'!ft uncared, 
Goverm~nt propose to extend the benefit 
of this Medicare Insurance to the peoplo 
of all ages oa charging a sma 'l surcharge 
for those above 70 years 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE {SHRI EDUARDO FALEIRO) : (a) 
and (b) Yes, Sir The Iodiv1dual Mcd1-
claim Insurance Scheme is available for 
the aac grou, of 5 years to 79 years. Tho 
Scheme was introduced in the country by 
tbe -G!oeral lmurancc Corporatloa of 
India .... e. f. 3cd November. 1986. The 

question of uteadiati ,., covcrap &o 
people over 70 years of age can be conll· 
dcrcd only after rcview1og the perrormanco 
of the Scheme- and 1aiains experience 09er 
a period of time. 

Vi11laace at Bomb11 Airport to 1to, 
1maali• 

9983. SHRI PRAKASH V. PATIL: 
Will the Minister of FINANCE be plea· 
sed to state : 

(a) whether there bas been any impro· 
vement in vigilance to atop smuuJin1 by 
the passenger• at Bo~ay Airporta; and 

(b) tf so, the details of the seizures of 
contraband gooda etc. etrec:ted duuna 1986 
and 1987 1 

THE MINISTER OF STATE IN THB · 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) Yes, Sir. 

(b) Th~ detail• of tbe seizure ef cont• 
rabaJid goods etc;' ~ecte4 durl111 1986. 
l987 and 1988 (Upto March) are given in 
tbc Statement below:-

(Value : Rs. 10 crorcs) 

Name of the con\raband 
goods seized 

Gold 

Narcotic druas 

Otl:e.rs 

Total 

As1l1tance for modernisation of 
bantllo•m 1ertor iJa Kerala 

1986 

13.51 

l.17 

lS.07 

29.75 

9984. SHRI VAKKOM PURUSHQ. 
f,BANt\bl.! . Will the Mini1lef of TAX .. 
.flLliS ·"~ p~ascc.t to state : 

l987 

21.20 

1.82 

15.06 

38.08 

1988 (upto Mar~hl 
(provjsional) 

13.00 

2.38 

7.0l 

22.41 

(a) whether Union Government have 
given any assistance for the modernisation 
of bandloom sector unit• in Kerafa State; 
and 
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(b) if so, tbe details thereof 1 

THB MINISTER OF fl:D.(TJLES 
(SURI RAM NIWAS MlRDHA) : (a) Yea 
Sir. 

(b) The Scheme provides assistance 
@ Rs. 2000/-for purchase of an ordinary 
loom, Rs. 4000(-for purchase of Jacquard/ 
Seml-automatic}Peda1 loom and R1. 1000/-
for purcbaae of accessorie•, shared on 
50 : 50 basis between the Centre and the 
States with 2/3 a! loan and I/3rd as grant. 
Central assistance of Rs. 34. 729 lakhs 
bas be"n released to the State of Kerala 
under the 'scheme upto 1987-88. 

Opening of nening coonten in Natlo-
nalfsed banks branches in Bangalore 

9985. SHRI V. S KRISHNA IYER : 
Wfll the Minister of FINANCE be plea-
sed to state : 

(a) the number of branches of the 
nationalised banks functioning in all 
lmoortant cHies market areas and in 
particular city market area in Bangalore 
city; 

(b) the working hours of these bran· 
ches; 

(c) whether there i1 a demand from 
business houses to opoo evening counters 
in these branches; and 

(d) the steps proposed to be taken by 
Governmtnt in this regard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA· 
IRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO PALEIRO) : (a) The 
Reseru Bank of India (RBI) bu reported 
that as at the end of December, 1987 there 
were 421 branches of t be Public Sector 
Banks operating in the city of Bangalore. 
RBI bas further reportod that it does not 
have specific information reaardina number 
of branches of n::itionalfsed banks ruoct10· 
nlq in the market areas- of important 
cf ties. 

(b) to (d) RBI baa reported tbat ban· 
king hours of branches in the citfa VBl'J 
from branch to branch and no uniform 
banking hours have been prescribed.Bllnb 
have been aiven ftexiblllty in fixina their 
bank.iog hours after takina into account. the 
location of the branch. convenience of itl 
clientele and security requirementl, it ia 
for each bank. to consider whether i& 
should set up avenina countera at Its 
existing branches after takina intc account 
the business poteotia1 and the convenience 
of its clientele. As such RBI does not 
propose to issue any general directions lo 
this regard. 

Cotree allowance to empl07ee• ·of 
Saate Bank of Mysore 

9986: SHRI V. S. KRISHNA IYER : 
Will the Minister of FINANCE bo pleased 
to state : 

(a) whether any coffee allowance 111 
paid to the employees of tho State Bank 
of Mysore in Bangalore city where the 
11trengtb of the employees is more than 
ftfty; 

(bJ if so, the amount paid to oacb 
employee as cdft'ce allowance per day; 

(c) whether the same allowance is paid 
to the.employees of· all brancbc1 of tbe 
State Bank of Mysore irrespective of the 
strength of tho staff'; and 

(d) if not, whether Government pro· 
pose to take steps to pay the above allo-
wance without d1scrlmination to all tho 
employees of the State Baok of M)aore 
in Banga1ore city 7 

THE MINl5IER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE:. MlNISTRY OF FINAN· 
CE (SHRI EDUARDO FALEIRO) : 
(a) lo (d) Information is beina collected 
and will be laid on tho Table of the Hoose ·· 
to the extent available and possible • 

Changes la Esport l118pe~tlom A1enc1 
RulH 

9987. SHRI DAULATSJNHJI 
JADEJA : Will the Minister of COMME· 
RCB be plcaacd to state : 
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(a) whet her Government are contem-
.Platioa cbaoaes required to be aft'ec:ted in 
tbe Export loapectioo Aaency Ru1e1 lor 
takin1 into consideration practical defti. 
~u1tio1 faced b~ the fisbina industry; 

(b) whether aome represe01ation1 have 
been received from the fi1hin1 industry ia 
tbi1 regard; and 

(c) the action beina taken in the 
matter? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMERCE (SHRI P. 
ll. DAS MUNSI) : (a) to (c) Keeping 
In view the need to promote exports and 
alto the need to maintain quality in tune 
wiUa -the requirements in the internatlDnaJ 
martet. the Technical Committee of tbe 
Bxport Inspection Council reviews tho 
preahipment inspection scheme from time 
to time and make amendmenll where 
warranted. While reviewing, the views 
of the trade and industry are also consi-
dered. 

Excise concessions to ft1hfng trawlrrs 

9988. SHRI DAUlATSJNHJJ 
JADEJA ~ Will the Minister of FINANCE 
be pleucd co stale : 

(a) the amount of collection of the 
Central Excise from diesel fueJ/c;>fl sale to 
deep-aea fishing trawlers at various fishing 
harbours all over the country ln 1985-86, 
1986-B? and 19/$7-88 respectively; and 

(b) wbetbcr it is a fact that only fifty 
per cent concession on excise duty is 
presently aiven to deep-sea ftshiog 
trawJeu 'l 

THB MINISTER OF STATE JN THE 
DEPARTMENT OF REVENUE JN THB 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) Information rt'garding the 
total amount of excise duty coHected on 
dieeel oil supplied ar coaces.,rooa) rates of 
excite duty in terms of notification 133/flS 
Central Excises dated 22 6.68 to de~p sea 
ftah&oa Vl)Uels at tbe various ports in 
lndJa durioa tbe years J98S-86, 1986-87 
uad 1987-88 Is beina collected aad will bo 

laid on the Table of the Sabha . 

(b) Deep.sea fiabioa trawlers appro..S 
•• 100% e11port·orieatod unit• aro oJi8J1Ne 
for ,complete exemption from excite 4a&1 
on diesel oil uaed by such trawlen. Dieul 
oil uaed in other deep.sea fithma vessels 
which are not Jess than 13. 7 metrea l~ 
Jensrh aad usin1 motor• not lest tbao UO 
BHP fs cbaraeable at SO% of tbe normal 

· excise duty. PuJJ exemption from excile 
duty can be claimed In such cases, if proof 
of export of shrimp at the rate of 1 tonne 
for every r. 08 kilo-litre of diesel med is 
produced. 

Re.dlellmle ... t •f loa• to ftalli11g 
CempeoiH 

9989. SHRI DA ULA TSINHil 
JADBIA: 
SHJll T. BALA GOUD : 

Will the Minister of FINANCE be 
pleased to state . 

(a) whether the Shipping Credit and 
Inveatm.,~t Company of India (SCICI) 
bas received representations from the 
fisbina mdustry for reschedulement of 
Joans and interest thereon; if so, the 
reaponse of the SCICI thereon; 

(b) whether the SCICI bas the requJ. 
red c:a:peruse to decide about the requi-
rements of ibe fishing units; and 

(c) 1f so, the details thereof? 

THE MINISTER OF $T ATB IN THB 
DEPARTMENT OF ECONOMIC AFF. 
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a) 
to (c) Represco•attoos have been received 
by Goveromont from deep sea fishioa 
trawler units for financial concessions. 
which include deferment/moratorium on 
payment or instalments of term Joea• •nd 
interest in respect of deep aea fishma 
vessel.::. J'hese have b~n referred to tlte 
Sbippioa Credit and Investment Company 
of India t'ClCl) for oxamfaatioa, since ft 
bas tbe requisite expertise for canyiGI 
out ap~raisement or financial reqaircmeata 
of units. 
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SCICI baa intimated that with active 
co-operauon from tbe concerned ftabina 
u01ta, would be able to complete exami-
nation of the request• for rescbodulement 
of loam, inroreat etc. 

(Tralis/at,.on] 

Rise la Wholesale Price llldH 

9990. SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOWALIA: 

WflJ the Minister of FINANCE be 
pleased to state : 

(a) wbe.ther it is a fact that Alt India 
Wholesale• Price Index increased const-
antly durina the month of March, J 988; 

(b) if so, the facta reaardlna tbe prace 
rise; 

(c) what was the position of All India 
wholesale pr·ce Index 1n the conespondina 
month of past two yean; 

(d) whether tb1s price Index reg11-
tettd 10crease despite the efforu of Gove• 
rament; and 

(e) if iO, the outcome of aoy further 

1tepa taken by Oovernttient in this regard ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF FIN-
ANCE (SHR.I EDUARDO FALEUlO) : 
(a) to (c) fbe requisite informauon i11ivea 
in the statement below. 

(d) and (e) Prices rtmained under 
preuure durina the whole of 1987·88 be-
cauae of the unprecedented drought which 
led to the decline in aaricultural produ-
ction and reduced tbe su-pplies of e11cntial 
commodiUea. Tbe Government took a 
number of measures in advance by way 
of supply and demand manage~ent. The 
principal Instruments of Government 
policy to fiabt the drought was tbe P¥b\\"' 
Di1tribu1ion System and tho buffer stock 
operation in foodaraios. As a result, the 
inftation rate duri111 the year was contai-
ned at l C 4 per cent wbicb i1 much lower 
than the Inflation rate in comparable 
drousht years 10 the past. Tho price 
movemrnt i• being continued to be clo11ly 
moD1tored to minimise the splll over 
effect of the previous year's drouabt In 
current year and further measures are 
beina tak.en as necess•ry to keep tho price 
in check. The Budaet of 1988-89 prov1-
dea iac:eocives for 1ocreas1ns production •• 
well aa re1iefs through reduction in dutie1 
on a wide ranac of articles. 

Statemeat 

WHOLESALE PRICE INDE:.X FOil ALL COMMODITIES (1970-71=100) 

(Movement durlo1 the month of March. 1916, 1'87 & 1988) 

J985·86 
Week Ending 

I st M•rcb, J 916 

Stb .Marcb, J916 

JSth March, J916 

Judea 

2 

~.o 

360.0 

360.4 

Perceoteae cbaose 
over the week 

3 

+o.J 
No cbanae 

+<>.J 
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22od March, 1986 

29th March, 1'986 

1986-87 

7th March, 1987 

14th March, 1987 

21st March, J 987 

28th March, J 987 

1987-88 

2 

3'9.4 

3S9.3 

377.3 

378.4 

378.6 

378,2 

3 

-0.3 

Nca. 

+o.3 
+o.J 
+0.1 

-0.1 

Stb March, 1988 

12th tdarcb. 1988 

19th tdarcb, 1988 
26th March, 1988 

413.S(P) 

41'.0(P) 

416.6(P) 

417.7(P> 

+0.1 

+o.3 
+o.4 
+o.J 

(P)= Provisional 

Target for prodactloa of Jaaata cloth 
and coatrolled cloth In NTC Miiii 

9991. SHRI RAM OHAN : 
SHU BALWANT SINGH 
RAMOOWALIA : 

Will the Minister of J'EXTILES be 
pleased to state : 

(a) whether ft is a fact that the mills 
run by tbo National Textile CorPoration 
could not achieve the taraet faxed for 1987-
88 for pr\Jduction or J aoaca and controlled 
cloth; 

(b) if 10, what wen thae taraets; 

(c) tbe actual producdon tbeae 
varieries of clorb; 

(d) wberber it is also a tact that tbe 
prices of these varieties or cloth are iacroa· 
1io1 due to 1hortfall in their producdoa; 
••d 

(e) if so, the facra Jn th.it regard ? 

THJ! MINISTER OP TEXTrLBS 
(SHRI RAM NIW AS MIRDHA) : (a) 
to (c) The target of production aod the 
actual production or coorrolled cloth and 
Janata cloth during the year 1987-88 are 
as follows:-

Taraet ActnaJ 
Prod1actioa 

(Fi3uros in million 
Sq. mtrs.) 

I. Controlled Cloth 175 101.s 

2. Jaoata Cloth S2S 510 

(d) No, Sir. 

(e) Does not trlM. 
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J ... IHlewalaa Gold Complex 

9992.. SHRI RAM OHAN: 

SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI YASHWANTRAO 
GADA~H PATIL; 

Will. the Minister of COM~ERCE be 
be pleased to state : 

(a) whether Government bad announ-
ced a scheme in 1984 to set up a Centre 
for 1old1mitbs in Jhaadewalan Complex. 
New Dc1hi to encouraae export of aold 
ornadH1n1s; 

(b) if 1~; tho detail• thereof; 

(c) whether the scheme bas not yet 
been fully implemented: 

(d) if so, the reasons for delay io this 
reaud; and 

(e) the time likely to be taken in 
implementlna this scheme ? 

THE MINISER OF STATE IN THE 
MINISTRY OF COMMBRCB (SHRI 
PlllYA RANJAN DAS MUNSI) ~(a} and 
(b) TM Scheme to sot-up 100°/,, export 
orteated 1otd jewellery complex at Delhi, 
Bomba1. Calcutta, Jaipur and Madras 
wu anoou.nc~ by the Government io 
Sept . . J9U. Minerals & Metals Tradina 

· Corparatioo of India (MMTC), wall oomi· 
aatecl as the Sponsorio1 Agency for the 
Brat 1ucb complex at Jbaodcwalan in 
October, 198S. The Scheme provides for 
lmpod or Capital pods and raw materials 
by tlae unit• ror export production under 
eutom• bond. 

(9) aad (d) Jbandewalan Oold Jewe-
llery Complex ha1 become partially opera-
tion.a. Soml of the esMotia I Inf rastruc-
tanl facllltlet. like pow~r (coonectioo and 
cutoan bonctiaa facilttiel. ba¥e Jet to 
be provided for tbe Complex to become 
rally operational. 

(t} Aceordtn1 to .MMTC. the 1poo• 

1orin1 aaeocy, the Complex i1 expected to· 
ab into full commercial operation by June, 
1988. 

[English} 

Trade de8clt wltll EEC 

9993. SHRI v. KRISllNA llAO : 
WiJJ the Minister of COMMfi&CB be 
pleased to state : 

(a) whether India's seriou1 concern 
over tbc cootiouiol adver• balance of 
trade with the Europian Economic 
Community (EEC) wbicb aocoaated for 
almost half of tbc country's alobal trade 
deficit is shared equally· by tbe BBC; 

(b) if so, whett.er the matter was 
discussed with tbe EEC Comml11ioner 
recently; 

(c) whether any concrete formula bas 
been found to meet the trade deficit; 

(d) if so, whether any aareemcot ia 
this reaard bas been reached; and 

(e) to wbat c:ucot EEC bas aareed 
to bcJp India in reducina the trade deficit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR.1 
P. R. DAS MUNSI) : (a) and (b) Ya. 
Sir. 

cc) to (e) E~C bas agrhd to bc1p 
India develop selected products few export 
to cbe Community and for 1ettin1 up an 
Imormatioo Centre for Tccbnolo11. boai· 
dca auengl beoin& some or tbe iofra1tru· 
cturaJ aapcct!i for export promofion. 

Major f rrlgatioa pro)ect1 la Se...U. 
Plan of MalaarHbtn 

9994. SH.RI BALASAHEB VIKHB 
PATIL: Wm the M1n11ter "'WATER 
RESOURCES be pleased to 1tate: 

(a) the major tfription projeC11 lo 
Maharashtra wbkh have been. ioclacted lo 
the se~enth F1 ve Year Plan; aad 

(b) tbe proarn• of thffe projeotl net 
the "timated cost of tbeH project• T 
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THE Ml NISTER OF ST ATE IN THE {b) The particulars or tl!e projects bein1 
MlNISTRY OF WATER RESOURCES lmplemented under the Seventh Piao aro 
(SHRIMATJ ERISHNA SAHi) : (a) 1ad aivea an the Statement below .. 

St1teme•t 

(Rs. in crorea/Th. Ha.) 

SI. Name of the project La teat Anticipated 
No. estimated e xpeodlture up to 

cost end of 1987-88 

2 3 4 

1. Kbadakwa~la 175.31 96.17 

2. Krishna 264.94 , li5.95 

3. Bbima 321.00 237.91 

4. K.akadi 425 co 174.J& 

s. Upper Godavari Staac-1 90.26 50.36 

6. Wama 364.38 126.19 

7. Upper Tapi St. I & II 102 13 63.52 

8. P.nlcb 1.IS) 145 I J Jl8 13 

9. Upper Pensaoaa 368.19 151.46 

10. Upper Wardba 282.01 107.52 

11. ~ejra 33.22 32.97 

12 Dadsanaa (IS) 213.30 S6.13 

J3. Wqhur 34 52 4.45 

14. Jayakwadi St. I 252 sq 391.80 

"· Jayakwadi St. II 353.45 J 
16. Upper Pravara 142.75 6.93 

17. Kali1arar (IS) 10.24 9.48 

·11. Chastman 73.64 10.71 

19. Nandur Madhme1war 77.66 7.15 

20. Lo .. Dudbna 53.28 0.40 

21. Vb1t1a 32.02 21.33 
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1 2 

22. Surya 

23. labtapari 

24. 

2'. 

26. 

27. 

21. 

29. 

ao. 
31. 

32. 

33. 

M. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

Bawanthadi (IS) 

Tillari (IS) 

Lood1 (IS) 

Low•r Peoaanaa (IS) 

Lower Tbirana 

Gbosi Khurd (Sawar1aon) 

Lower Wardba 

Lower Wana 

Wan 

Arunavatby 

Tultuh 

1'.arwa 

Gated Weir at Khodasbi 

Sanaolf Branch Canal 

Talambt 

Punad 

Human 

Krishna ICoyna Lift Scheme 

Openlag of h•k branches In 
Ma .. ra•tn 

9995. SH.RI BALASAHEB VIXHE 
PATIL: Will the Mini1te>r of FINANCE 
be plealCd to state : 

(a) the number of braocbes opened 10 
far bJ tbo natiooalilOd baaka la Maba· 
l'Mbtra; 

(b) whether tbere i1 any plaa to opeo 
aore braacbe1 in the B1ptb Five ·Year 
1'1aa; ao4 

3 

'7.04 
147.77 

SS.IO 

20.40 

42.15 

207.14 

62.08 

464.82 

92 • .59 

66.S4 

34.14 

53.10 

35.61 

11.20 

3.24 

21.9.5 

73.18 

13.30 

61.47 

117.90 

4 

--· 
S6.93 

50.15 

11.27 

7.30 

0.61 

0.02 

26.36 

2.7, 

2.62 

20.52 

4.4, 

16.69 

S.15 

3,27 

1.29 

2.?S 

4.30 

l.26 

4.35 

7.7• 

(c) if so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP ECONOMIC AFFA· 
IRS IN THE MJNISTR Y OF FINA· 
NCE (SHRI EDUARDO PALEIRO) : 
(a) Re.acne Baok of India (R.BI) ba1 
reported that aa at the end of 1987, 4064 
branchea of Public Sector Banh were 
fuoctioninc in Mabaraabtra. 

(b) Branch Licen1ln1 Polley for tbe 
eqbtb plan ha• not yet beea formulated. 

(C) Doe• aot arf1t. 



1'73 B'rillen.An.swefl VAISA KHA t6 1910 (S.tfL4) Wrltren .Auwer.1 114 

Export incentin1 to Cecoa products 

9996 SHRI BAJ..ASAHED VIKHE 
PA TTL : WiJI the Min;ster of COM ME· 
RCE be pleased to state. : 

(a) whether Government are consi-
dering a package of incentives of facilitate 
export of Cocoa products; and 

<.!» if 10, the broad features thereof ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMERCE (SHRI 
PRIYA RANJAN DAS MUNSJ) : (a) 
and lb) To encourage export or cocoa. 
products, Import Repl~nishment facility 
i1 provided as follows :-

(i) Chocolate & Malted 10% 
Milk foods 

(ii) Cocoa Beans 3% 

(iii) Cocoa Powder 20% 

(Iv) Cocoa Butter 25•fo 

Exemption of lnrome tax 011 award 
winning ftlm1 

'997. PROF. K V. THOMAS : Will 
the Minister of FI!'lA NCE be pleased to 
state : 

(a) whether award winning films are 
proposed to be exempted from income 
tax; 

(bJ if so, the details thereof; and 

(c) if not, the reasons tberdor ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FJNAl\CE (SHRl A. 
K. PANJA) : {a) No, Sir. 

{b) Does not arise. 

(c} Tt is oot the policy of the Govora-
mcnt to exempt tax on income earnina 
acrivitie1, oo the basis of oxceJJeocc 
alone. 

Traiaina facllltle1 for bank empl01ees 

9998. SHRJ C. SANBU : Will the 
Minister of FINANCE be plcaacd to 
state : 

{a) the traiaina facilities presently 
available to the ban'ting ,sect.Jr to train 
their staff at various lavela; and 

(b) the number of public sector banks 
which have their own staff colleges/trai· 
a1na institute. to train staff, bank-wise, 
alonawitb the location of their inst!tutes 
etc. ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OP 
FINANCE (SHRI EDUARD.O 
FALEIRO) : (a) The training arranp. 
ment1 for banking penonnel available in 
tbe country are provided by the banks 
themselves through their training colleges/ 
centres and by some Apex training insti-
tutions such a1 the Bankcn Trainina 
Colleae; National Iost;tute of Dant 
Management and the Co11eae of Agr;cul-
tural Banking for catering to the specia-
lised requirements of jobs in banks. Tho 
course content is so desianed a1 to 
Include, inter aHa. the latest developments 
in banking. · With the sustained arowth 
or the banking sector. progressive cha nae 
lo work technology and the need for equi-
pping the bank employeea in 1boulderin1 
social banking responsibilities the trainina 
arranaements in banks have been strona-
tbeoed. Reserve Bank of Iod1a monitors 
and auides abe trainins arrangements on 
an onaoina basis. 

(b) Information readily available is in 
the st!ltement below. 
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S. :No. Name of tho Bank 

2 

1. State Bank of India 

l. State Baok of Hyderabad 

3. State Bank of Iod"re 

4. State Bank of Bikaoer & 
Jaipur. 

s. Stare Ban\: of Mysore 

6. Stace Bank of Patiala 

7. State Bank of Travaocore 

8 State Bank of S1urubtra 

MAY 6, 1988 Written Answer• 

Statement 

No. of Staff Trainina Centres of Banks 
rbat have be~n ostabUsbed in the country 
aod the location or such Trainin1 Centres. 

J 

3 Apex level Trainina Colleges-one at 
Guraaon aod Two at Hyderabad aod 
48 Reaional Training Centres located at 
followina places:-

1. Alipore Road Calcutta, Pork Street 
Calcutta. Sltiauti. Bandra Bombay, 
Pune, Akola. Nasik. Auranaabad, 
Panji (Goa), Bangalore Tiruchirapalli, 
Kilpauk Madras Be!gaum, Naaapatti· 
nam, Ambatamcdu, Perambur 
Madras. New Delhi, Debradnn, 
Mcerut. Ajmer. Agra, Kanpur, 
Lucknow, AIJababad, Bareilly. 
Varanasi. Nainrtal, Baroda, 
Ahmedabad, Ameerpet Hyderabad. 
Sccundcrabad, Kakioada, Vizia· 
nagaram. MasuHpatoam Somajiaude-
Hyderabad. Patoa, Ranchi, Bhopal, 
Indore, Balaapur. Jabalpur, 
Bbubaneswar, R('UrlcJa. Jammu, 
Chandigarh, Amritsar, Oaubati, 
SbiHona. 

3 Training Ctnlrta-Two at Sccundrrabad • 
and one at Gu1berga. 

2 Training Cenrres borb located at 
Indore 

3 Staff Training Centres-One each at 
Jaipur. B1kancr and Uda1pur. 

3 Training Centres - Two at Baaaalore 
and one at Mysore. 

? Training Centre.1-0oe each at Patiala, 
Chaod11arb aod Paocbkula. 

2. Trainina Centres-One is at Trlvandrum 
and one it at Ernakulam. 

2 Training Centres- One each at Rajkot 
and Bbavnaaar 
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9. Central Bank of India 

I 0. Bank of India 

JJ. Panjab NarioHJ Bank 

12. Bank of Baroda 

13. United Commercial Bank 

1•. Canara Bank 

15. United Bank of India 

16. Dena Baok 

3 

2 Staff Training Institution1-0ne each 
at Bombay and Dbanbad !2 Staff Trainin1 
Centres, Jocated at folJowing places : 
Abmedabad, Bombay, Bhopal, Calcutta, 
Chandigarh, De\bi, Hyderabad. Lucknow, 
Madras, Patna. Pune and Muzzafl'arpur. 

IS Training Centres inc1udina one colleae 
jointly run with Bank of Baroda. Tb• 
location of these are as follows : 
Two at Bombay and one each at Ahmeda-
bad. Bhopal, Bbubaneswar, Bombay, 
Ca1cutta. Cbaodigarb, Delhi, Lucknow, 
Madras, Nagpur, Patna, Pune and 
Secunderabad. 

14 Trainioa Centre• : 

One Staff Training Colleae at New Delhi, 
Eleven Zonal Training Centres each at 
Bangalore, Bhopal, Calcutta, Chandiaarh, 
Delhi. Dcbradun. Jaipur. Kanpur, 
Ludhiana, Nagpur & Patna, Two Regional 
RuraJ Banks Training Ceotres each at 
Lucknow and Ludhiana. 

13 Training Centres-Two each at 
Abmedabad, Bombay and Lucknow and 
one each at Baroda, Calcutta, New Delhi, 
Jaipur, Madras, Pune and Patna. 

4 Training ColJeg•s-Ooe each at 
Calcutta, Bombay, Madras and Jaipur 

I Tra10ing College and 9 Staff Trainina 
Centres. Tbe college located at Bangalore 
and Training Centres ere at Agra, 
Banga'ore, Bombay, Calculta, Hyderabad, 
Madras, Madurai Maogalore and 
Trivandrum . 

2 Staff Training Colleges-One at Calcutta 
and aaot her at Bhuba~eswar. 

J Joint Staff Trg. Co!legc 2 Zonal and 
7 Regional Contre1-J0Jnt Staff Trg. Collcae 
located at Bombay, Zonal Staff Tra. 
Centres at Bombay and Ahmedabad. 
Regional Staff Trg. Colleges are at R-.jkot, 
Surat. Puoe, Bar;gafore, Calcutta, Bhopal 
and N~w DeJb1. 
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17. Syndicate Bank 

18. Union Bank af India 

1'. Allahabad Bank 

2('. Bank cf Maharashtra 

21. Indian Bank 

22. Indian Over~eas Rank 

23. Andhra Bank 

24. Punjab and S1nd Bank 

25. New Bank of India 

26. V1jaya Bank 

27. Corroratlon Bank 

28. Ontntal Bank of Commerce 

MAY 6, 1918 Jf'rillen An.swus 

t Staft' Tr1. Co1Je1e1-Jocated Udupi, 
Ban1alore, Belaaum, New Delhi, Calcutta. 
Hyderabad, Bombay, Ernakulam and 
Abmedabad. 

1 Staff' College ·at Bangalore and 7 Staff 
Training Centres located at Abmedebad. 
A1waye. Bangalore, Bordi, Bhubane1war, 
Lucknow and Obazipur. 

2 TralninJ Centres-One located at 
Calcutta and one at Lucknow. 

1 Steff Trainin1t Co1le1e at Pone and S 
Tralntn• Centres located at Punt!', Bombay, 
N•1rur, Belgaum and New Delhi. 

1 Staff' Trainlntr CoJJege located at Mad~ &!I 

and ~ Staff. Trainiaa Cf'ntres Delhi, 
B0atbay, Calcutta and Hydcrahad. 

11 Trainintr Centres located at Ban1alore, 
Bomb11y. Calcuua. Coimbatore. Delhi 
Hyderabad, Madurai and Tr1vaodrum and 
Rural Bankin1 TrainkJg Crntres at Madras 
and Tanjore. 

1 Staff Trainin1 College and 3 Staff 
Training Ccntrc1, located two at Hyderal-ad 
and one each at Vrsakbapatnam and 
Vijayawada. 

3 Tralmnp Ccntre11, located at New Delhi 
Chandigarh (Residential) and Cbandiaarb 
(Locational). 

2 Staff Training Colleaes. located at 
Farldabad and Chandiaarb 

2 Tndn1ng Centre•. kcated at Baoaalore 
and Mulld (Daluhinl Kannada Dbtt.) 

3 Trainioa Centre• located at Manaalore, 
Ban1alorc and Bombay. 

t Tra1oin1 Ccn1rea located at New Fr;enda 
Colony, New Deihl. 
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S.ney of 1'ater re1oarce1 b7 Ceatral 
Water Comml11loo f o Aadbra Prad•h 

9999. SHRI MANIK REDDY : Will 
tbe M1ni1ttr of WATER RESOURCES 
be pleased to state : 

(a) whether the Central Waler Commi-
11100 bas visited durin1 1987-88 Aodbra 
Pradesh and auryed any Jrrigation or water 
resource project• of the state; 

(b) if so, the details tboreof; aod 

(c) what were lbe1r recommendations 
and the action beina taken u1 this reaard? 

THE MINISTER OF STATE IN THB 
MINlSlRY OF WATER RESOURCES 
(SHR.IMATl KRISHNA SAHl): (&} No, 
Sir. 

(b) and (c) Do oot arise. 

n·,amlation) 

Clearance of lrri111tion Projects by 
· Ceotral Water Commlnloa 

, 10000. SHRI VILAS MUTTEMWAR: 
Will tbo Min11ter of WATBR RESOUR-
CES be ploased to state : 

(a) tho oame& and othe1 d~taiJ1 of 
irriaation projects cleared by tbe Central 
Water Com1DJ11ion durina 1987-88, Staro-
wJae; 

(b) The number of project proposals 
pendJaa with the Central Water Commi1a.. 
Ion for ita approval alonswitb &be oamet 
and position thereof_ Srate-wise and 

(c) the area of Ja.od taracrcd to bo 
brouab• under irrigation under each soch 
projects 1 

THE MJNISIER OF STATE IN THE 
MINISTRY OF WATER RESOURC& 
(Sli1UMA Tl KRl:Sl:iNA SA Hi) : (a) 36 
major and moa1um frrapuon prOJ"'9 were 
appra11eu by tbc Central Water CommSi-
1100 durio& 19is7-8d fo1 1.:onsrderation by 
lbe Adva~ory Comauttc.: on lrri1a1ion aa<l 
FJooa Control Pcojccta and clearaoc. 
t.bcrealtor by tb~ Piann1ns Co~on. 
Tbe re1evaor details aro gi veo in rbe Stat .. 
WCDt·I bolow. 

(b) and (c) The Srato-wise break up of 
projects which are under different 1taaea. 
of examloatioo at the C~ntre is givea io 
Statemoot-11 below. 1 b~ area that can be 
brought under irrigation by a project ia 
fioahsed at the clearance stage of a project. 

Statemeal-1 

SI. Namo or Stitt/ 
No. Name or Project 

2 

Aldllra Pract• 

MaJor 

1. 

Mdl•m 

2. 

Jurala lrri1atloo Project 

R.alwada Rosonolr Schome 
(Short Note) 

Bstimtted Benefit 
cost in in Tb. Re: marks 
Rs. Jakbs ba. 

3 4 s 

2047S.OO 47.38S 
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3. 

4. 

s. 
6. 

7. 

8. 

A-• 

2 

P•dderu Res. Scheme 
(Short Note) 

Vattlvagu Res. Scheme 

Madduva Lasa lrrgn. Project 

Andhra Res. Scheme 

VenaaJa Raya Sajanam Projec1 

Varadraja SwPmy Guddi Project 

Medium 

9. 

u • .., .. 
Major 

10. 

11. 

Pahumara 

Hathnikuod Barraae Pro1ect 

Mod. of W.J.C. 

Karaataka 

Major 

12. 

13. 

Karaaja Irrign. Project 

Upper Krishna Stg. I 
Phase-II 

Madhya Pradeab 

Major 

14. Thanwar Tank ProJeCt 

Media• 

15. Bah I rri1at1on Project 

Maharashtra 

Mal or 

16. Panzan Left bank canal 

17. Go1i Kburd Jrrp. Proj. 

3 

792.00 

2870.75 

3889.00 

1312-56 

2380.15 

1396,67 

2684.64 

4237.00 

3737.00 

98.00 

12491S.00 

1830.88 

2992.00 

891.68 

4'11f.OO 

4 

2.134 

9.918 

9.996 

3.816 

1.014 

5.351 

9.918 

184 

- (Replacement 
Barra11) 

14.96 

4 59 

18.21 

13.426 

l~.141 

250.19 
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2 3 4 s 

Medfam 

18. Navarpon Tank Proj. 526.103 3.430 

19. Benetwa lrrgn. Proj. 401.37 2 510 

20. Renapur 736.06 4.300 

21. Deopd 2463 60 1.347 

22. Upper Manner 2618.342 8.28 

23. Hatwanc 458.70 12.03 

Ori Ha 

Major 

l4. Mahanadi Barrage 11967.92 293.138 

Med lam 

2S. Sunder Ir!1n. Proj. 820.67 6.025 

26. Aimpa Oanguti Island 463.02 8.% 
Irrao. Proje!:t 

•21. Suppl~mcntary Note on 1249.22 3.675 
Bagblati lrrgn. Proj 

h11Jab 

Major 

21. PuDJab lrrgn. Project 11747 00 101.276 
Phase-II (Lining of Warer 
Courses) 

29. lntearated project for 508700.00 200.00 
Development of water 
loued area• of South 
Watern of Punjab. 

30. S.Y.L. Part-I Main Canal 38600.00 Carrier Canal 
Laths 

31. Raistn1 linin1 of Bhakra 827.lS NIL 
Main Canal. 

frlpat• 

Med lam 

32. Gumti lrraa. Project. 1935.80 9.800 
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Uttar PrHMt. 

Major 

33. 

Wett Be 

Major 

34. 

3S. 

New Okbla Barraae 

Supplementary Note on 

Subcrnarck.ba Barraae 

Modomisation of 
Kanpabati Project 

3'. Hinalow Irran. Project 

Name of tbe State 

1 

Aadbra Pradeab 

IJihar 

Gujarat 

HarY•na 

Himachal Pradesh 

Jemmu & ~uhmir 

Karoatata 
kerala 

Madhya Pradab 

Mallara•tra 

• e • 
MA\• 6. 1988 

3 4 

3192.5.S NIL 

22682.00 130.014 

21S61.00 114.196 

156000.00 367.28 

525.90 12.388 

------ ------
988696.02 1627.45S 

Stat emftlt-11 

Major and Medium 
Multipurpose Pro Jee ts 
Projects 

2 3 

8 7 

13 13 

8 2 

s 2 

# 1 

7 

4 0 

2 0 

8 fi 

22 44 
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2 3 

Maoipur 0 2 

Meabalaya 0 1 

Oriaaa ' 13 

Punjab 7 0 

R1ja1than ll 6 

Tamil Nadu ' 3 

U ttar Pradesh 12 0 

West Beoaat 6 0 

Arunachal Pradesh 2 0 

------------------
Total : 120 

Con1traC"tioa of Baasaaar Project 

10001. SHRI RAM BHAGAT PAS-
WAN : Wall the Minister of WATER 
RESOURCES be pleased to stato : 

(a) the time by which the benefit of 
Bansagar ProJcct is likely to be received 
by Bibar, Madhya Prad~sh and Pttar 
Pradesh; 

(b) the present sta1e or construction 
of the said project; aod 

(c) the time by which this construction 
ia lik.cJy 10 be completod at this pace and 
tho extent of escalation in the estimat~d 

cost tbereot ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHR.IMA Tl KRISHNA SAHi) : (a) to 
(c) The Baosaaar Dam Project, ori,inally 
coeUna R.1. 9J.30 crores. it estimated to 
ooat about Rs. 380 crores (1984 price 
level). This is scheduled to be completed 
in J992. The benefit to the bendlcia1y 
9tat• would start airer cOll'pJetion or 
tta.lr reapective canal projects. 

107 

[Enzlish] 

10002. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FIN-
ANCE be pkased to atate: 

(a) wbetber report of lhe woikiaa 
aroup on Lead Dant Scheme baa been re-
ce\ 1Cd by Government; 

(b) 1f so, tbe maio rocommeodatioDI 
of the report and the likely date by wbicb 
these are likely to be implemented; ud 

(c) wbetber Government propose to in-
troduce the concept or •One Lead Banl 
for each Block' thus decentralfsfna tile 
•District Lead Bank Scheme' to the 6C.D. 
Block Lead Bant Scheme• and t•e litelJ 
date by which 1t would be implemented 1 

THB Ml.NISTER OF STATB IN THE 
OEPAR1'MENT OP ECONOMIC AFF-
AIRS IN THB MINISTltY OP FINAN· 
CE (SHRI EDUARDO PAL'BlllO) : (a) 
to (c) Tho Wortin1 Group OD L•d But 
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Scheme bas 1ubmitted its report to 
Government on J.3.1988 and tts main re· 
commendations relatioa to block levol 
plannins arc indioatod below and the same 
are under consideration of Government in 
comultation with Reserve Bank of India : 

1. It is desirable to devolve ~ome of 
the responsibilities of the lead 
bank on an areal unit smaller 
than the district. A development 
block is considered to be the app-
ropriate unit for tbi1 purpose. 

2. There should be a block level 
committee for planning and mon-
itoring credit dcveloymcnt in the 
rural areas. 

3. A bank branch should be made 
roaponsible for meeting the credit 
requiremeots of a group of villa-
ges which woold con!ltitute its 
•Service Area'. 

4. It would be necessary to assocl· 
ate local instimt1001 1ucb as the 
vlllage pancbayata with the pre-
paration and implementation of 
block level credit plans. 

5. The contents of Annual Action 
Plan may be be broadooed to in-
clude elements of perspective 
planning and enlar1ed plan may 
be known aa. the Annual Credit 
Plan. 

Fbla•cial a11iltaoce to clo1ed Testile 
Mills le Rajastaa 

H,003. SHRI VIRDHI CHANDER 
JAIN : Will tbe Minister cf TEXTILES 
be pl~ued to state = 

(•) whether the maoagemeot of the 
cloeed textile units in Rajastban bu urged 
Union Government for financial auill · 
aocc; 

(b) if 10. the oame1 of mills which have 
boen civen fioaoc1al auiataou; 

<cl whether Union Government have 

conatdered the cases of the remainiDI 
closed textile mill1 which have been pro-
vided financial assistance; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) Tbo-
Union Government do not provide finan· 
cial assistance to textile mi1J1. Sucb a11i· 
stance is provided by the instltution1/ 
banks. 

(b) to (d) Do not arise io view or 
(a) above. 

Complaints aaalnst cu1toms aatborltle1 

10004. SHRI T. BASHEER: wm the 
Minister of FINANCE be pleased ro 
state : 

(a) whether it is a fact that there are a 
lot of complaints from lodiana workina 
abroad aaaiost tbc c111tom authorities that 
the Indian passengers are harassed by the 
customs authorities unneccessarily; 

(b) if 10. tho details thereof; and 

(c) the steps Government have taken 
to atop auch unoece11ary bara11meot ? 

THB MINISTER OF STATE IN THE 
.DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. IC. 
PANJA) : (a) and (b) Complaints are 
occasionally rece1Ved from Indiana work· 
in& abroad regarding their clearance 
through Cu1toms at tbe airporu. The 
complaaors relate to alleged del1y1 in 
clearance, over-valuation aod over-aaes1-
ment of 1ood1 imported in bauaae, rude 
behaviour and denial of concesttlons under 
tbe Ba11ase R uJes. 

(c) The Government have iotrodlle*I 
a sy1tem of clearance of pauenaera bHed 
OD their declaration reaardlDI tbe Vahle 
and conteota or rbeir ba,11a1e. Bnmtna-
tton of baua1e is re1orted to only la 
casea of 1aspicion. Tbe majority or tbe 
p1111engera are cleared in the ._.,t 
tbroagb' Green Channel without enmia· 
ation. The system of clearance provid" 
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for adequate and close supervisf on by 
tenlor officers so as to minimise instances 
of complaints of harassment. Examination 
of baggage is aJ10 done under the supervi-
sion of senior officers in order to avoid 
possible harassment to passengers. 

[Translation] 

Building rent paid by Delhi Cantonment 
Branch of State Bank of India 

10005. SHRI RAJ KUMAR RAI : 
Will the Minister of FINANCE be pleased 
to state ; 

(a) what was the rent of the Delhi 
Cantonment branch building of the State 
Bank of India upto March, 1984; 

(b) whether afLer March 1984 the 
rent of this buiidiog is bem~ paid at a 
higher rate; 

(c) if so. the quantum of increase; 

(d) whether for the increased rent any 
extra space bas been provided to the 
bank; 

(e) if so. the details thereof including 
the lerms agreed to; and 

(f) if not. the reason~ for paying the 
extra rent and whether Government 
propose to conduct an inquiry into the 
entire matter ? 

THE MINISTER OF·SfATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS JN THE MINISTRY OF 
FINANCE lSHRl EDUARDO FALEI-
RO): (a) to (f) State Bank of India bas 
reported that the renc of its Derhi Can-
tonment Branch was revised from Rs. 
SJ39/- to Rs. 25000/- per month w.e.f. 
1.1.1984. The enhanced rent was a part 
or th.' packaae deaJ with rhe llndlords 
which broadly envisaaed the foflop i rig 
terms 1od conditions : 

(i) The 8'lnk would retain possec;.,ion 
of enure area 1.c. 6064 sq. ft 
'built up area and 13746 sq. ft. 

open area. This open area i1 
inclusive or 24' wide passage on 
the East side in the compound 
wall which was with the laud· 
Jorda. 

(ii) The ground rent is payable by 
the landlords to the Military 
Estate Officer @ Rs. 60/· per 
sq. metre per annum 1pecificJtlfy 
applicable to lucrative commer-
cial use of the land. 

(iii) Provision of following item1 by 
th~ landlords at their cost : (a) 
two strong rooms, (b) replace-
ment of entire electric wirina, (c) 
water pro.Jfing of certain roofs 
and ( d) renovation of out-house• 
which required ioinery, plaster-
ing, ft.oorlng, etc. These jobs 
required expenditure or Rs. 4.38 
lakhs. for which a loan of Rs. 
3.50 lakhs carrying normal rate 
of interest was sanctioned to 
landlords by the Bank. The 
ba!aoce amount was to be raised 
by the landlords from their own 
resources. 

(IV) Lease period or 5..i.5 year-200k 
increase in the existing rent after 
expiry of the first S years. 

State Bank of India bas reported that 
as a result of its f nvcstigation into the 
matter, certain discrepancies have come to 
notice The Bank bu rberefore, advised 
its concerocd Local Head Office to take 
necessary action to remedy rbe discrepan-
cies. 

Fraad In Head Office, Indore of State 
Bank of Indore 

10006. SHRI RAJ KUMAR RAI : 
Will the Mimsrer of Ff NANCE be pleased 
to ref er to the reply given on 11 Decem-
ber. i987 to Un~larred Quesuon No. S432 
regarding traud in rbe State Bank of 
Indore, Madhya Pradesh and state : 

(1) the findini;ts of the investigation 
rei:ort of tbe C.B.I. regarding guilty 
officers/ernpJoyces; and 
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(b) the acti('ID taktn by the bank 
menegrmrnt en the "Ugrcstion made by 
tAe C.B.I. agllinst guilty employees ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF ECONOM.JC AFF· 
AIRS JN THE MINISTRY OF FINAN-
CE (SHRl EDUARDO FALEIRO) : (a) 
Centra1 Burnu of Invest~ation (CBI) bas 
tel)OrteCI That on the basis of its invcstiga· 
tion mto the case relating to fnwd io the 
payment of bonus in the H cad office of 
State Bank of Ivdore, it bad recommended 
111nc110n for prosecution in respect of one 
empi<'yce and regular dt>partmental action 
against another cmployt"e. 

(b) State Bank 0f Iodorit bas reported 
lbat wbire crim•nal ca~e has bettn filed 
agafost one cmo'oy~l!" in the Court of tho 
Special Judge Indore. C'n 9.12 87, depart-
mental action has also been iniriate'd 
arainst the other cmployef'. The Bank bas 
furth~r reported that departm"o1a1 action 
against a third employee has also been 
initiated. 

[Translation] 

Ext('1Jtion of luse deeds by Stat~ 81t11k of 
India 

t0ft07. SHRI 'RAJ KUMAR RAI : 
Will the Minister of FINANCE be pkased 
to state : 

(a) wbet~er •he Jegal documents 
required for tease deeds are got executed 
in all the hn ncbes of the State Bank of 
India in Delhi; 

(b) if f'Ol. the number of branches 
wber~ i r is not done: 

\ c) whether the owners of bouttes and 
tr e bank sign an agreement on blank 
j)aper as a substitute r.rocedure; 

Cd) whether it is a fact that In some 
ca,es Jea"e deed i~ requ•rtd to be ·uec'ured 
through ccurt and ooJy then the amount 
of rent is released; 

c~) if so, the reas<ins for adoptins 
ir:ucb a dt.ia. roli'-y; 

(f) whether Governmtnt pro·pose t~ 
conduct an inquiry into the entJt~ mattet; 
and 

(I} if so. by what time and If not, the 
reasons thertfor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE Ml"ISTRY OF FINAN. 
CE (SHlI EDUARDO FALElRO) : (a) 
to (g) T-he iofOf'mation is being coUectcd 
and to the extent available "'ill be laid oa 
the Table of the House. 

[English] 

Sbrl n-.p industry of A11dbrn Pradesh 

10008. SHRI T. B-.LA GOUD : Will 
the M1n1srer of COMMERCE be pleased 
to state : 

(a) whether sta11nation in shrimp 
landings 10 Andhra Pradesh \llll affect 
the long term prospects or export targets 
of marine products; and 

(b) the steps being taken by Govern-
ment to aui&t rhe Andbra Pradesh fishing 
Industry which 1s in do1drum1 ? 

THE MINISTER OF STATE IN TUB 
MJNJSTRY OF COMMERCE (SHRI P. 
R. DAS MUNSI) : {a) The shrhn() 
landirJf:S in A ndhra Pradesh, show a 
fluctuating trend. but are not likely to 
affect prospects of long term export target 
of marl oc products from lndta. 

(b) The steps being taken by Govern-
ment to aaaiat the Aodbra Prade~h fisb101 
industry inc'udcs seniog up a Pra'lt'n 
Hatchtry in Andhra P•adcsh and promo-
tional meBSurcs/s.ubs1dy schemes adminis-
tered by Marine Produch Export Develop-
ment Au1hor1ty for devrlopment of pr&\\D 
farms and prawn seed baDks. 

Cat.iadt) uiiUbatl<.o c: N.T.C .. K-npur 
(U.I'.) 

10009. SHRI AllSH CHANDRA 
SIN UA : Will the M101uc1 • t 11:.Xl JU:.S 
be pleaacd to , tate : 
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(e) whe1her it i! a fact tbat the uaits/ 
milJei wo1 ~ma under tbe "'8'1JtleiP~n& of 
&be Na,uonal Tcx'lle Corporation Limited, 
Kanpwr (Uttar Prade-.b) ba~ Q~ beop 
working Jn tull swing or working at very 
low Jevcl of their capa~aJies; 

(b) if so, the detalls thereof and 
detaals of level of capaci1y utilis&ffOn 
acblcved during.the past llX months as on 
30 April, 1988; and 

(c) tho steps bein1 proposed to be 
taken to maximise t'1e capacity uuhsalion 
of each of 11s uaits/mtlls 1 

THE MlNlSTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) 
and (b) During the perioa October, 1~87 
to March, 1988 the ave~agt spiCloina and 
weavtng u:ihsar:on of 1c.1.tile mill1 under 
NTC (Uttar Pradcsb) was respectively 
59.4% and 62.2~o· 

(c) The steps taken to improve the 
capacity utilisation of the m1U! un4er 
NTC (U tar Pradesh) include preparation 
of short term investment plan, supply of 
raw materials and other inputs. proposals 
to the banks for enhancins credit limit•. 

NRls nsponte to UTli mastersbares and 
IQUIUal fund 

100'0 SHRl H N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether nl>n·resid~nt Indian• are 
now eligible to acquire mastenba.res in 
the mutual fuod of Unit Trust of India; 

(b) if so. whether Gov•rnmeot are 
1etting respome from the non-resident 
Indians after this •nnouocemeot; and • 

(c) tbe otb~r proposals Government 
plan to tn\rodµco to attract ooo-rcaideiit 
IncUaDS to iovest . money on lndi•n 

projects T 

THE MINISTER OF STATE IN TRE 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FlNAN-
CE CSHRI EDUARDO FALElRO) : (a) 
Y°'• Sir. 

{b) Non-Re!ide:it TndiaoCJ have only 
ret;e'1tly been pennitttd to acquire mas1er-
1hares in tbe s~condary market and tt ts 
premature to comment oo their responeo. · 

(c) Government have d.:cided to 
introduce a new scheme of Foreign 
Currency denomioat~d Boods/DePt>•it 
Certificates for Non-Resident Indrans on 
a non·reparriabte basis. 

Bank robberies in Punjab 

10011. SHRJ H.N. NANJE GOWDA: 
Wiii the Minister ot FINANCE pleased to 
st•tc : 

(a) whether it is a fact that a number 
or people incJudiog five officials of the 
PyQjab Nat:ooal Bank were killed as a 
braucb of bank was looted in Punjab on 
17 March, 1988, if so, the detaits thereof ; 

(b) the number of robber!es comm·tted 
in Punjab during tbc last two }cars ; 

(c) the number of personti who lost 
their live~ durmg bank robb:nes in Punjab 
during the above period and asc;i!tance 
given to famaly members of those • killod 
during bank robberie!I ; 

(d) the number of 1fre~ts mac'e ia 
connection with bank robberies during the 
period ; and 

(e) the steps propo~cd to be taken by 
Government to check bank robberies in 
Punjab ? 

THE MINISTER OF SfATE IN 
THS DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE \.1INIS fR Y OF 
FINANCE (SHRI EDUARDO F,AL-
EIRO) : (a) Reserve Baok of Jodi!\ bas 
reported that on l 7rb March. 1988, a sum 
of Rs. 47,000/· was Jo.:>ted from Punjab 
National Bank's Dhulka (Amritsar) 
branch. Io tb1s incident five staff mcmb=r• 
of the branch were killed by the 
culpr\ts. 

(b) to (d) A\lailable ioformatiOQ 
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reaardina the total number of bank rob-
berie1/daco1tie1 which took place 10 the 
State of Punjab, amount involved therein. 
numbor of persons kilJed. persons arrested 

Year No. of 
robberiesJi.i. 
dacoities 

Amount 
involved 
(Rs. in 
lakhs) 

and assistance ahen to the famlly mem-
bers of the deceased persons durina the 
years 1986 and 1987 is given below : 

No. of 
persons 

killed 

No. of 
persons 
arrested 

A11iatanc:e 
given to 
families 

------------=-----------------------
1986 43 63.89 JI J6 Rs. 2.85,000/· 

+ 
Travellers Cheques valued 
at U.S $ 45690 + £ J 3040 

1987 26 591.44 2 46 Rs 2,66,112/-

(e) Since the inc dcnce of bank rob-
berits/dacolties depends, to a considerable 
~xtent on the general security invironment 
prevailing an the area, with cbaoges ID 
the security 5ituation in a region. security 
arraosements m banks have 1:--een review-
ed and strengthened to meet the require-
ments of the situation Security arrangmcots 
in banks Jo Punjab have accordmgly 
been reviewed from time to tame and 
improvemcnrs in security arrangements 
wbicb include, among others deployment 
of ITBP personnel an some branches, have 
beeo made. 

World Bank Loan for ONGC projects 

J00i2. SHRI H.N. NANJE GOWDA: 
Will the Minister of Fl NANCE be pleased 
to state : 

(a) whether the World Bank ha~ 

approved a S ~95 million loan for rbe Oil 
Natural Gas Commiss100 ( ONGC) for 
dne!opmeot of its Western onshore and 
offabore aas projects ; 

(b) if so. by what time the ONGC 
will get Lhis Joan and 10 bow many 
tn1talmen1s ; 

(c) the other projects of ONGC where 
World Baok: i1 civina Joao1 ; and 

\d) whether the work on all such 

(Data provisional) 

projects bas been started and by what 
time the work will be completed ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AF1AIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) A1recmeols with the 
World Bank have been aianed on April 
21, 1988. for a loao or $ 295 million to 
the Government of India for the Western 
Gas Development Project (Loan No. 
2904.I N). The loan Vf1IJ be on standard 
IBRD terms wbicb include a variable rate 
of interest in accordance with the World 
Bank's own cost of borrowing. The 
current rate of 1otercst 1s 7.72%. Io 
addition, commitment charges @ 0.75% 
per annum are charged oo the uodisbur-
sed bllllance of the Joan amount. The 
loan is repayable in 20 years including a 
grace penod of 5 years. 

(c) and (d) The IBRD bas also ex. 
tended assistance for tbc foUowina oo-
goiog ONGC projects namely, Knsboa 
Gadavarl (Loan No. 2205-IN) South 
Bassein (Loan No. 2241-IN) and CAmbay 
Basao (Loan No. 2403-IN). The closioa 
dates for the~e pro1cct1 arc 31.3. J988, 
3J.J2.1988 and 30.9. J990 respectively. 

Target Os:ed for Turtle E.sport 

10013. SHRI H.N. NANJE GOWDA 
DR. KR.UPASINDHU BllOl; 
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Will the Minister of TEXTILES be 
pleased to state : 

(a) the taract fi.lod for textile exports 
for the year 1988·89 ; and 

(b) thf' measures taken to acd'ieve the 
tar1et? 

THE MINISTER OF TEXTILES(SHRI 
RAM NIWAS MIRDHA) : {a). aoa (b) 
A statement is given below. 

Statement 

(Rs. in crores) 

Item Target for 1988.89 

Cotton Textiles (includin{l IOOO 
Handloom) 

Readymade Garments 2000 

The following steps have been taken 
to achieve the target :-

(i) Soph1sticard garment maoufac-
tur•og machines oot manufactured 
indigenously are allowed to be 
imported on OGL. As many as 
118 machines for garment and 
hos!ery manufacture have been 
placed un1er OGL. 104 of lhem 
enjoying CODCC!SIOnal import 
duty. 

(Ii) Import Juty on 31 items of 
machinery placed under OGL 
required for woollen mdustry bas 
been reduced to 35%. 

(iii) The Government permits import 
of 7 items of sophisticated tex-
tile machines at a conceHional 
rate of impon duty of 25% pro-
vided either the Importer~ exports 
S time the value of machinery 
witbio a period of S years over 
and above the averaae exports of 
the importer durina the preceding 
3 years or uports 7~% of the 
production for S ycar1. 

(iv) A textl!e modernisation fund of 
Rs. 750 crores bas been created 
for fac1litat10n of modernisation of 
Textile Industry. 

{v) A Jang term policy for the export 
of cotton yearn with liberal ceil· 
iogs bas been announced. The 
ce11fng for the year 1988 has been 
fixed at 40 million kgs. for cotton 
yarn of counts upto 60s. There 
is no restriction on the export of 
cotton yarn above counts 60s. · 

(vi) In order to encourage improve-
ment m the quality of cotton yarn 
and fabrics, excise duty oo (1) 
Auro-Coners, (u) Open end Rotor 

Sp1nnmg machines, {iii) Sbuttleless 
Looms for all t} pes and (i\) Two 
for One Twister bas been reduced 
from 15% to 5°0 • 

(vii) Revised rates of CCS have been 
annoua.;ed effective from Jst July, 
1986. These rates which have 
been annono~cd for a period of 3 
years arc generally higher than 
before. Slow movmg items of 
631"mrnts on which CCS was not 
admissible when exported to quota 
countries have been made eligible 
for CCS.~CCS OD export Of COUOD 
yarn of all counts bas been 
allowed @ 8° o from 29th August. 
1983. CCS on cxrort or grey 
iabrics ha!' been rarsed to 10% 
w.e.f. 13.2 1987. 

(viii) 

(ix) 

Cotton garments and textiles have 
been brought under the scheme 
of Contract Registration with a 
vJew to provid•ng an element of 
certainty to exporters in the 
matter of CCS. 

A National Iosutnte for Fash· 
wo Technology bu been set up 
in D~hi for education, research 
and training in the areas of fash-
ion design for sarment manofa;-
turc. 

(X) The duty drawback rat'9 fot 
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cotton aarments have been increa-
sed to t 00/o. 

(xil The number of days o! pre-
abipmeot crtdit has beco increased 
from 90 days to 180 days. The 
rate of interest bas also been 
reduced by 2.S%. 

(xii) Many Items of raw material/ 
fabrics arc permitted to be im-
ported UDder Advance Licensing 
Scheme aod the lmporr-Export 
Pass Book Scheme. 

(xiii) The scope of Advance Licensing 
and Pass Book Schemes has been 
widened and procedures simplified. 

(xiv) Under 100'70 Export Oriented 
Units and Free Trade Zones 
Scheme, facilities for liberal im-
porr of capital aoods and raw 
matena1s alonawitb many other 
concessions are given. These 
Units have now also been made 
ctigible for CCS and tax-bohday 
for S years. 

(xv) Governmcat has been givjng 
liberal as1istaoce for sponsorin1 
and fundina promotional activities 
aucb as market studies, buyer-
sellcr·meeta, participation in inter. 
national fairs aod exhibitions. 

(xvi) Permission for use of foreian 
brand oamea for domestic sales 
bas beco approved in the case of 
rcadymade prmeota with the 
stipulation that on1y lodiaenous 
Cabdca are uac.d ; at least 75% of 
tlae production is exported and no 
royalties are allowed oo dome•Jlic 
sales. 

(mi) The agency commissi oo bas been 
increuccl and rul11 for blac. kct 
pemaillion for foreian exchaoae 
bas been •ob~taotially liberalised. 

(xviii) Tax conce5sion under Section 80 
HHC tor export profits bas been 
enhanced 10 a1 to exempt 100% 

of export profits from income• 
tax. 

Income tax· on corporate tis-a-ti• oon-
corporate 1ertor 

10014. SHRI VIJA Y N. PATIL : Will 
the Minister of FINANCE be ploa1ecl to 
state : 

(a) whether Government have noted 
th~ aJJ profits accruing from the exports 
of goods by non-corporate sector would 
be exempted from tax v. hi1 :! corporate 
sector will have to pay tax of fifteen per 
cent; and 

(b) if 10, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINJSTR Y OF FINANCE (SHRI A. K. 
PANJA) : (a) and (b) Yes, Sir. The 
Finance Bill, 1988, proposes to amend 
section 80HHC of the Income-tax Act to 
provide for a deduct1oa, 10 computing the 
iocomc of a raxpayer. of a sum equal to 
tbe wbo'e ot the income earned by tbo 
taxpayer from export of aood~ or 
merchandise. However, rn the case of 
corporate taxpa)ers, 1f the total income 
computed under various provisions of the 
Act, is Jess rhan Ju per ceot. of tho book 
profits, then in actordance with the 
provisions of section l l5J, the income of 
the company will be taken at 30 per cent. 
of the book profit and, accordingly, the 
company will be hab!e to tax on this 
income. 

Finance Mmisccr bas alretdy made ao 
announcement on the 27th April 1981l. 
ind1catins bit iotentioo to amend secuon 
l ISJ so as to enable corporate taxpayers 
to take fuU advaoraae of the 100 per cent. 
tax exemption on expcir t profits. 

Esporf of commercial vealdts 

JOOIS. SHRI YASHWANTRAO 
GADAKH PATJL : Will the Mioaster of 
COMMERCE be pleased to state : 

(a) the commercial veblclea exported 
durias 1987-81 and the couotriet to which 
exported; 111d 
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(b) the mca-;ures bdng taken to rncre-
aae the exports and find new markets ? 

THE rvtINISTER OF STA J E JN THE 
MINISTRY OF COM ~ERCE (SHRI 
P. R. DAS MUNSI) : (a) As per the 
figureq available with Engineering Ell.port 
Promotion Council, exports of complete 
commercial vehicles during 1987-88 is 
estimated at Rs. ~6 00 crores. These 
vehicles arc re3ularlv being exported to a 
large number of countries in Africa & 
Asia. 

(b) A number of measures have been 
takea by the Government to boost export 
of enaioeerang goods mclud1ng commercial 
vebtclcs and find new markets. These 
inter-aha mcrud<= hberalisat1on of hcenaina 
procedures and technology import, a new 
regime of Cash Compensatory Support, 
access to raw materials and consumables 
at international compctiuve prices, reduc-
tion an lbe interest rates of pre & post 
&b11)ment credit. mterest rebate on oew 
term leans to units wbich expert more 
than 25% of their oroducuoo, a:,,~•stance 

from export marketing fund for marketing 
act1vtt1es abroad. 1otroducucn of new 
blanket cx~hange permit scheme to 
facilitate e~pon r romorion activities. 
grant of replenishment licences, duty 
drawback etc. 

Assislaace to rarm aod 1nJmsuactl sec.on 
b) Bauks 

10016. SHRI JAG~~Nt\TH PATNAIK: 
Will the Minis1cr of Fl NANCE be pleased 
to state : 

(a) whether it 1s a fa~t that the 
Reserve Bank 01 India ba~ reel otJ~ 
adopted a policy of \,'.&Utlou~ increase 111 
banking system credit re~ources to meet 
rhe financial jemaod1 o; farm aad 
indu-.trial economJ in the next six months, 
beginning J April, 198~; aod 

(b) If so, the detai la regarding the 
ctecfslon tak«m alongwith the b.i~1-:- fearu~s 
of rbe cr~dit t>olicy bein~ adopted durina 
eunent tlnrncial year 'l 

THI: MJNfSTER OF STATE IN THE 
D'EPARn1ENT OF ECONOMIC 

AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRJ EDUARDO 
FALEIRO) : (a) and (b) Tbe alack 
season credit p.:>hcy for the first half of 
1988-89 as announced by Reaerve Bank 
of India seeks to provide adequate credit 
to botb agriculture and mdustry to belp 
the expected recovery of the economy ID 
1988-89 keeping 10 view the current rale 
of inflation and the strong growtb in 
primary liquidity in tbe )a1t 3 years. Tb1 
salient features of the credit policy are a1 
follows : 

(i) The entire amount of Jt:s. '144 
crores of balances tmpoaod .. 
ullder incremental Cash Reserve 
Ratio have been released oa 
Apnl 23, 1988 to enable baob to 
meet the seasonal reqmrement 
of food credit for rabi food 
procurement; 

(ii) with a view to partially oeotrali. 
aiog rhe return ftow of food 
credu, with effect from fortr.i1bt 
begloo1ng July 30, 1988, the 
Cash Reserve Ratio would ~ 
raised from 10% to ICU% of net 
demand and time liab11itie1 (this 
excludes FCNR/NRE deposits). 

(iii) The banks wiJJ be provided 
export refinance wttb eff~ct from 
Auttust 27, J 988 to the extent of 
l00% of the increase in export 
credit over the moo~hly averaae 
Jevel of J 986. 

(:v) the term deposits rares for 91 
days and above but les! than 6 
months is raised from April 4, 
1988 from 6.5~0 to 8% (not 
app~bJe to FCNR/NRE 
deposits). 

Paymeat of 'diamond Jubilee b .. s' to 
employees of State Bank of tndon 

10017 SHRI MA NVBNOR~ SINGH: 
Wdl the Minister of FINANCE be pleased 
to state : 
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(a) the reasons for not makloa pay-
ment of •diamond jubilee bonus' so far 
by the Board Clf Management to the 
employees of the State Bank of Indore; 

(b) whether diamond jubilee bonus is 
likely to be paid in near future; and 

(c) if so. the tame by which the 
employees will receive this bonus ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
BNANCE ~HRI EDUARDO 
FALEIRO) : (a) to (::) loformauon 1s 
beio1 collected and wi11 be Ja1d on the 
Table of the House to the extent avadab'e 
and possibk. 

Pro•ident fond depo&its of employees of 
State Bank of Indore 

10018 SHRI MANVENDRA SINGH: 
Will the Minastcr of Fl NANCE be pJcasd 
to state : 

(a) whether employees suffer loss 
instead of any gam due to depos.ung of 
State Bank of Indore employees provident 
fund contribution 10 the current account 

• of the bank; 

(b) if so, whether the bank manage-
ment (Trustee) propose to invest the said 
amount in other forms; and 

(C) the total amount of the t'rov1dent 
fund contnbutfon as on 31 March, 1988 1 

THE \.flNISTER OF STATE IN THE 
DEPARTMI:.N r OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEJR.OJ : (a) to (c) Stare Bank of 
Indore bas confirmed that the employees 
are not suffcrmg los'ies as the Tru~t JS not 
ma10ta1nin1 Current Account with the 
Bank. Tbe Pro· Jdent Fund contr1but1on 
u on 31st March. 1988 11 reported to be 
about Rs. IS 22 er ores. Tt-e amount is 
invested •a interest earning Savrngs 
Accounts and Government sccunues. 

[English] 

NTC Milli ta Or111a 

WOl9. SHRI LAKSHMAN MALLI· 
CK : WUJ the Mmister of TEXTILES be 
pleased to state : 

(a) the number of the National Tex· 
tile Corporation mills in Oritsa at "resent; 

(b) whether Government propose to 
set up more such mills in that State; 

(c) whetb~r s,ate Government of 
Onssa bas also approached Union 
Government for financial assistance in tb11 
regard, and 

(d) If SO, the details ID this reaard ? 

l HE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) At 
present, there as one NTC mill 10 Orissa. 

(b) and (c) No. Sir. 

(d) Does not arise 

\\'lthdra"al of export coaceasloat/ 
ioce•tlYe1 

10020. SHRIMATJ BASAVARAJE-
SWAR T • Will the M1n1ster of COMMER· 
( E bt pleased to stale : 

(a) whether Government have 
emphasised to the exporters chat 10 case 
e 1Cport obltgauons are not fulfilled, tbe 
conccss1ons and IDCC nt1ves provided to 
them fn the new f mporr-export policy will 
be wHhdrawn; and 

(b) 1f so, the detailJ thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHlll P. 
R. OAS MUNSI) : (a) and (b) In rbe c11e 
of hcences issued wirb specific export 
obligation, it i1 enjoined upon the expor· 
ters to fulfil the export obliaatlon witblD 
tho pre-~crabed time lo case of rallure 
to fulfil tbia condition, they are 
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liable to be declared as deraulten di1en-
dtnna them from aecurin1 Import• liccoce1 
and export benefits besides any action 
that may be taken a1aio1t them under the 
lmpon-Export (Control) Act and tho 
Orden tnaed thereunder. 

Trade trend wltb France 

10021. SHR.IMATI BASAVARAJE-
SW.ARJ : Will tbe Miniater of COMMER· 
CB bo plcucd to atate : 

(a) whether the total value of trade 
between India and France io 1986 was 
blpcr u compared to 1987; 

(b) if to, the main re11on1 therefore; ... 
(c) th• steps bein1 considered to 

Improve tbe same dorioa the current 
year? 

1118 MINISTER OF ST ATE IN THE 
MINISTRY OF COMMER.CE (SHRI 
P. ll. DAS MUNSI) : (a) On the basis of 
tbe trade figures compiled by DGCI&S, 
0.lcatta. India's trade with France during 
1'15-86 and 1986-87 was as follows : 

(Rs. crorcs) 

1985-86 1986-87 %change 

Exports 202.71 274.51 +35.4 

. 
Import• 582.59 669.44 +14.9 

Total value 78S.30 943 .95 +202 
of the trade 

(b) and (c) Do not, arise. 

10022. SK&IMATI BASA VARAJ E-
SWAIU : Wiii the Minister of FINANCE 
be pl•ted to state : 

(a) wbetb• U 11 a fact that Union 

Govoromeat bave decided to formulate 
new cu1tom1 rules; 

(b) If so, the main cbanaea tbat aro 
likely to be made; aod 

(c) to what extent these cb•n1es wiD 
be heJpfuJ to the common people ? 

THB MINISTER OF STATE IN TBB 
DEPARTMENT OF REVEMUB IN TH8 
MINISTRY OF FINANCE (SHR.1 A. IC. 
PANJA): (a) to (c) It is presumed tbat 
the Hoo'ble Member is referrio1 to tb1 
Customs~ (Amendment) Bill, 1988 '8ill 
No. 38) of 1988. which bat beon io&ro-
duced by the Government for 111itabl' 
amending the provisions of section 14 of 
the Customs Act. 1962 (S2 of 1962), which 
provides for the valuation of the 1ooda 
for the purposes of a1M11mcnt of dutlea 
of customs charaeable on aoodl by 
rofercoce to their value. 1bl1 blll bu 
been pused by the Lok Sabha on 2.S.1918 
and 1s pending for consideration in the 
Rltjya Sabha. Rules when framed there-
under will be laid oo the Table of the 
House, u per the prescribed procedure. 

Trade upaaslon witb Aastralia 

10023. SHRIMA~I BASAVARAJE-
SWARI : WJll tho Minister of COMMER· 
CE be pleased to state : 

(a) the steps beins taken to tap the 
trade potentiaJ between India and 
Australia; and 

'\ ' 
(c) the voluma of bilateral trade at 

present 'T 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SRB.I P. 
R. DAS MUNSI) ; (a) FolJowiDJ 1teps. 
inter aHa have been/are beina taken to 
increase our trade w!tb Australia: 

(I) ExcbaD10 of trade deleaatiom Ja 
lndentified sectors; 

(li) Partidpatioo In trade fain/ 
e.idlihiUom; 

(ili) Meednp of JoiaC Bu&f ne• 
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Council, Joint Trade Committee, 
etc. 

(b) As per' the provisional data 
receiv'd from DGCI&S, Calcutta, trade 
between India and Australia during 1986-
87 was Rs. S78.3 ~ crores. ·During 1987-88 
(April-December), the volume of bllateral 
trade was Rs. 468.34 crorea as compared 
to Rs. 422.37 crores during the corre 
spondmg period of last year. 

Irre1ular itle& in Tobacco Auctions 

10024. SHRI V SOBHANADRFES-
WARA RAO : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether Government are aware 
that during the tobacco auctions this year, 
at some auction platforms, some emplo-
yee~ of the Tobacco Board have delibe-
rate'y uoder weighed the bales causing 
considerable loss to growers; 

(b) if so, the factual position thereof; 
and 

(c) The action being laken to fix the 
respooslb lily and obviate ~ucb complaints 
in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
R. DAS MUNST) : (a) A1Jegat1ons of 
under·welghment of tobacco bales at 
aome aucuon platforms llave been recei· 
ved by the Tobacco Board. 

(b) The matter has been investigated 
by the fobacco Boarc1. Differences in 
weights of bales were fouod to be due to 
mecbauical dafects of the we1gbirg scalct. 
After the defects were noticed all tbe 
bales so'J were reweighed and weights 
rectified on the same day. 

(c) The allesation of deliberate under· 
weigbment or bales baa not been e1tabH1-
bed. The Tobacco Board baa taken 
1tep1 to check the wcl&h101 scalea every-
day at each or tbe auction platform• 
before commencina weigbment and 
in&ermitant checks to obviate such 
complaint• in future. 

AddlClonul u1l1tance 1ougbt for Jrrtaatlon 
prodactl by Andbra Prlde11b 

1002S. SHRI V. TULSIRAM : Will 
the Mmister of WATER RESOURCES be 
pleased to state : 

(a) whether Governmeot of Andhra 
Pradesh has requested Union Government 
to provide additional financial assistance 
for early completion of major, medium 
and minor irrigation projects in the 
state ; 

(b) if so, the details tbereor; and 

(c) the action taken in this regard and 
the time by which nectesary funds will be 
made available to tbe slate 1 

THE MINISTER OF STATE IN THI! 
MINISTRY OF WATER RESOURCES 
(SHRIMA TI KRISHN~ SAHi); (a) to (c) 
In connection wnb rhe Special Foodgra1n1 
Producuon Programme for attainment of 
foodgrains production target envisaaed In 
the Seventh Plan, the Government of 
Andbra Pradesh bad 1nmally 1Dd1cated a 
requirement of about Rs. 98 crores for 
acceleratina work on certain projects. It 
bas been clarified to the State represeo· 
tatives that such a large additional outlay 
would not bo available uader this 
programme. 

1rrl1atloa project• uader CAD pro11 a111me 
of Orlna 

10026. SHRI JAGANNATH PAT· 
NAIK : Wall the M1oister or WATER 
RESOURCES be pleased to state : 

(a) the namos or the irriaation project• 
to Oriasa which arc Included under the 
Command Area Development_ Programme 
(CAD); 

(b) tbe amount of Central a1s11tance 
provided durma cbe Seventh Five Year 
Plan period for tbe execution of theae 
projects; and 

(c) the proaresa made in tbe comple-
tion of those projecu 10 rar 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RBSOURCBS 
SHRIMA TI KRISHNA SAHi) : (a) Hira-
kud, Salaodi, Mabaoad1 D::lta and Pouoru 
Irrigation projects in Orissa have been 
included in the Ceatrally sponaored 
Command Area Development Programme. 

(b) _.Contral assistance amountina to 
Rs. 687.03 Jakbs bas been reJeased to 
Orissa Government from 1985-86 to 
1987-88 during the VII Five Year Plan for 
execution of these projects. 

(c) The information received 10 far 
from the State Government shows that 
an area ot aoout 2. lU lakb hectares bas 
boen covered with field channels in those 
projects 1111 Decemb:r, 1987. 

Adoption of Villages in Andbra Pradesh 
by Baoks 

10027. SHRI V. TULSIRAM : Will 
the Mini:>ter of FINANCE be pleased to 
state : 

(a) the procedure and criterion for the 
adoption of villagos by banks ; 

(b) the number of villages in Andhra 
Pradesh 10 adopted by banks during the 
last one year ; 

(c) whether the number of villages 
adopted in Andhra Pradesh •s for Jess 
tb&n villages in other States, if so, tbo 
details thereof tog.:tb.:r with reasons 
therefor; and 

(d) the steps beans taken to adopt 
more villages in Andhra Pradesh ? 

THE MINl~TER OF ST ATE IN 
THE DEPARTMENT OF ECONOMIC 
·AFFAIRS IN THE MlNISTRY OF 
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) The village adoption scheme 
aims at concentrated and coordinated 
eft'orts to finance agriculturists in areas 
with significant aarlcultural potential and 
bavin1 preponderance of small farmers. 
The vi llaaes to be adopted are genera 1Jy 
1elected in cono;ultation with tho local 
aovernmental agencies and priority is 
1lvoo to those villaaea wbor1 cooperatlvo 

credit institutions have not made much 
headway to the desired extent. 

(b) and (c) As at the end of Decemb.or 
1986 (1ateat available), the public sector 
baoks naa adopted 19,738 v1Uaae1 in tbo 
State ot Andhra Pradesh. In terms of 
number ot viHage1 adopted, Andhra 
Pradesh ranks fourt b among various Statea 
and Union Terntories lo lbe country. 

(d) Reserve Bank of India (RBI) baa 
i!!UCd IUldtJiDCS, dated 14.3.19:::18, 10 the 
commercial ban.kl and regional rural 
banks re&atd1og I.be service area concept 
an relation 10 rura1 credit sys1em 10 tbe 
country. Under this, eacb bank branch 
in the rural and 1emi-ur ban areas of 1he 
country, mclud1og Andbra Pradesh. wall 
have a clc=&igna1ed service: area covering 
about U lo 2S ·vu!ages, and th¢ branch 
would be pramariiy 1espoos1b1e for meet-
ing the appropriate credjt needs of its 
service area. 

P111icblotala balancing resenoir scheme 
- of Andhra Prade-.b · 

10028. SHRI V. SOBHANADREES-
WARA RAO : Wall the Mimater of 
WATER RESOURCES be pleased to 
state : 

(a) whether the Government of Andbra 
Pradesh bas forwarded ·•Pul·cbmtala 
Balancing Reservoir" scheme for clearance 
from the Central Water Commission ; 

(b) if so, the details thereof ; and 

{e) the likely date b)' which this 
scheme wrlJ be cleared by Central Water 
Commission ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA TI KRISHNA SAHi) : (a) Yes, 
Sir. 

(b) and (c) The project costina 
Rs. 138.57 crores mainly aims to stabilise 
irriaatioo in the existing Krishna Dotta: 
Thia, however, bas been rcturoed for 
furtbor invnti11tioo1. 
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Ca1es _.er FERA 

1002'. SHRI SYED SHAHABUD-
DIN : Will the Minister of FINANCE be 
pleased to state : 

(a) tbe number or live cases under 
FBRA a1 on l April, 1986 ; 

(b) the number of ca~es Initiated 
durina 1986-87 ; 

(c) the number of cases adjudicated 
durina 1986-87 and the number of persons 
convicted durina 1986-87 ; 

(d) the number of cases closed during 
1986-87; 

(e) the number of freab cases initiated 

No. of cases pending as on 1.4.86 

durin1 1987-88 ; 

(f) the number or cases a4jlldloated 
and the number of persons convH!ted .tur-
in1 1987.88 ; 

(&) tho number of cases closed durina 
1987-88 ; and 

(h) the number of cases on record on 
J.4.88. 

THE MINISTER OF ST A TE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO PAL-
EIRO) : (a) to (b) The 1tati1ttcal data of 
the cases· under FERA aa sou1bt fot ia 
given below : 

6,337 

No. of cases pondiua as on l.4.88. 10,198 

No. of cases Initiated by 
i11ue of SCN. 

No. of ca1es adjudicated. 

No. of persons convicted. 

1986-87 
----

6,278 

4,S73 

386 

1987-88 
---

8,509 

6.3S3 

117 

The cases. arter issue of Show Cause Notices, are not' .. clmed. 

(TNUtslation) 

Foreign A11i1taace to Hill Areas 
Project 

10030. SURI HARISH RA WAT : Will 
tbe Minister of FINANCE be pleased to 
•te.: 

(a) whether Government of Uttar 
Prldub bu submitted some projects of 
bill area of this State which are to be 
laaeced by the WorJd Bank, European 
Common Market and other io1tilutiou ; 
uc1 

(b) if IO, the oamet Of the pro.19Ctl 

and districts and the date on which thne 
have been submitted, the cost involved 
wherein and the present position In reprd 
to these projects ? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF BCONOMIC 
AFFAIRS IN THB MINISTRY OP 
FINANCE (SHRI BDUARDO PAL-
ElllO) : (a) and (b) The Uttar Praclllb 
Power (Srinaear) project located la Paarl 
Oarbwal D strict ia preaeatly uader COJlll. 
doratlon for multilateral ftoancina. Project 
coat Is eatimated at Ra. 1000 crore1, and 
World Bank 111i1taace ii Hk1ly to be 
commJtlod la tbe current year. 
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Ofe•faa ofReslYal R'anl Bank 11 
Uttar Predeab 

10031. SHlll HAR1SH'RAWAT: Will 
tbe Minister or PINAMCB be pleased to 
•tat• : 

(I) whether the restonal rural banks 
laaft been opened In all the di1trict1 in 
Utter Pradnh ; aad 

(b) If not, the name• or the remainlna 
dl1trict1 where tbelO banks bave not been 
opened and the time by which reaiooa 1 
rural bank1 are likely to be opened in 
tb110 dl1tricts ? 

THI! MINISTER OF STATE IN 
THB DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
PlliANCE (SHRI EDUARDO FAL-
EIRO): (a) and (b) There are 40 Regional 
llara1 Banks in Uttar Pradeah, conring 
54 out of the 57 di1trict1 of the State. 
The names or di1tric&s not yet covered by 
the nslonal rural banks aro Sabaranpur, 
Moerut and Matbura. 

At proecot there arc no proposals for 
opoaioa ll .. ioaaJ Rural Banks in above 
aamod districts. 

.Irrl1•tioa ,.a..tia I of U. P. 

10032. SHRI HAlllSH RAWAT : Will 
the Minitter of WATER. RESOURCES bo 
pleated to ltate : 

(•) tbe total irrf1atfoo potential from 
andeqrouad and aurface water toarces 
nalfable in Uttar Pradosb and the oztoot 
to which tho potential ii boiaa utilised at 
PNltnt; 

(b) the Irritation capacity required 
lo be created to meet the irriaatlon 
requirement of Uttar Pradesh by 2000 
AD; 

(c) wbetber any proaramme bas boon 
elaalked out to mate arraoaements to moot 
tlllt ·8fl•h'emenl;IDd 

(d) if ao, tbt detail• tlMreof 'I 

THE MINISTER OP STATE IN THB 
MINISTRY OP WATER RESOURCES 
(SHRIMATI KRISHNA SAHi) : (a) to 
(d) An irrigation potent;aJ of about 18.8 
m. ha. was created upto end of 1984-85 
oat of which about 16.6 m. ba. wu 
estimated to be utilised. The proarammo 
for further development of uliliaable water 
reaourcoa is drawn up frcm plan to plan 
by the State Government keepi111 In Ylew 
inter-sectoral priorities. The Seventh Plan 
envisaaea creation of an additional irria•· 
tion potential of about 4.24 m. ha. 

[English] 

Trade npan1ioa wltb Algeria 

10033. SHRIMATI JAYANTI PAT· 
NAIK : Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government have t akeo 
1teps to expand trade with Algeria ; 

(b) if so, the areas idenhfi~d ; 

(c) whether tbe Iodo-Alseria joint 
puel met recently to ditcosa the issue ; 

·' and 

(d) if so, the decisions arrived at 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMBRCE (SHRI P.R.. 
DAS MUNSI) : (a) to (d) Fourth Session 
of the lndo-Algerian Joint Commission 
was held in New Delhi from March ~6tb· 
29ab, ·ss. Durins the discussions. rho 
ex:istin(E level of trade between the two 
countries was reviewed. It was aareed 
that steps allould b• taken by both 1ide1 
to divel'llfy the composition of trade and 
to increastna)y source imports from either 
country not only on short term basis but 
also by entering into Jong term arranae· 
ments, wbcrcttr possible. Spec&fic products 
of osport interest to •either country were 
discua1ed. These included drup and 
pharmaceuticals, tobacco, spices, enatneer-
io1 goods, computer software, automobile 
spare~ and components etc. for aport 
from India and phosphates, mercury. 
metbooal, benzene etc., for export t'rGm 
Alaeria. Jn tbo area of projects. it wu 
8lhed that then was eco,. ·to iacnue 
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cooperation based on mutual advantage 
between the two countries. Specific 
project1 In the area of Railways, Road• 
and Hydraulics otc., were discussed. 

Protlactlon of Jauta Cloth in Orlin 

10034. SHRIMATI JAYANTI PAT-
NAllC : Will the Minister of TEXTILES 
be pleased to state ~ 

(a) whether tho production of janata 
cloth in Orissa mills bas decllned during 
1987-88 ; 

(b) U so, the rea1ons therefor ; 

(c) whether his Ministry bas granted 
1ubsidies for buying t~read and other 
equipments for those malls ; and 

(d) if not, the details of steps taken 
to uaist the mill• to iocreue the produc-
tion of jaoata cJoth in Orisaa ? 

THE MINISTER. OF TEXTILBS 
(SHRI llAM NIWAS MIRDHA): (a) and 
{b) Janata cloth ls produced by the band· 
Joom IOCtor and not by the miU 1ector. 
There bu boon a mar11nal dechne io the 
production of Janata cloth durina 1987·88 
u compared to 1986-87 on account of 
Increase in prices of hank yarn aod 
prevailina drouaht conditions. 

(c) and (d) Do not arise at mills arc 
not concerned with the production of 
Jaoata cloth. 

Nan-dnelopmeat upeadlture 

10035. SHR.I VIJAY N. PATIL: Wall 
the Minister of FINANCE bo pleased to 
1tatc : 

(a) the percentage distribution of 
Uaioo Government expenditure on Govern-
ment Adminiltratioo and on devcloment 
work dutin1 1986-87 and 1987-88 ; 

(b) the amount 1pcnt on non-develop. 
mat work durf 01 that period ; 

(c) wbothtr Govcramt0t bave takeo 

1teps to reduc.e non-development cxpen• 
dlturo ; and 

(d) if so, wbat is tho percootaao or 
such roductjon pertaloina to aeoeral 
admfntstratioo ? 

THE MIN1STER OF STATE IN THB 
DEPARTMENT OF EXPENDITUR.B IN 
THE MINJSTR Y OF 

1

FINANCE (SHR.I 
B.K. OADHVI) : (a) Tho percentaae 
d111ribution of UD10D Governmeot'1 
expenditure oo Government Aomin11tra· 
tJoo and on devc1opmeot work are u 
follow1. 

%aae or total Expenditure 

Administrative Development 

1986-87 3.3 SS.1 

1987-88 (RE) 3.5 53.6 

(b) The non-development Expenditure 
for the above p~riod are Rs. 25,876 crores 
and Rs. 30,686 crores respectively. 

(c) and (d) Government are coota-
ouously making effort• to reduce non· 
developmental expenditure to the barest 
minimum. A number of measures have 
also been taken to brina about reduction 
in the expenditure. Tbe10 1ncJudo curbs 
on travel expenses, entertainment, ineuen-
tial seminars, confercncea. publication•. 
purchase of furoiturc/furoi1binp. fuel 
coosumptJoo etc. Further M1ni1trje1 aod 
Departments of Government have been 
instructed to revaew all their proarammea 
and priorities them adoptioa the Zero 
baao budaetloa tecbniqae so that expeodi· 
ture oo low priority Item• can be reduced/ 
elimtnatod. The results or all theae will 
be kno~o over a period or y"ars. 

Jolat 1 ector pro Jedi with Caaal1 

10036. DR. KRUPASINDHU BHOI: 
WUI tbo Minister of CO MMBRCB be 
pl..,otl to •Cate : " 
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(a) whether some io·nt sector project• 
have been started by India and Canada in 
Canada; ~ ' 

(b) if so, the number of such joint 
vent urea; and 

(c) the amount and other details or 
investment involved in those projects ? 

THE MI NIST ER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI) : (a) At present 
there is oo Indian joint ventures in 
Canada. 

(b) and (c) Do not arise. 

Bank credit to minority commu aitle1 

10038. SHR! SYED SHAHABUD-
DIN : Will the Minister of FINANCE be 
pleased to state : 

(a) the particulars or the monitoring 
machinery set up in the public sector 
banks at the central, regional, 
and local Jevels 10 monitor the flow of 
bank credit to the minority communities 
in the forty districts with high minority 
concentration; 

(b) the total ftow of credit district. 
wise, and the proportion of flow directed 
toward~ minonty communiries for the 
period ending 31 Decemb~r 1987; and 

(c) tbe overall national po~itioo, 

bank-wise. in tbis regard as a...ailable 
from the half-yearly reports submitted by 
the banks to the Reserve Bank of India 
on 30 June, 1987 and 31 December, 1987 ? 

THB MINiSTER OF ST ATE IN Tim 
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) 
Reserve Bank of India have i11ued 
Instructions to banks for setting up apecial 
cells at thejr Head Offices for monitoriq 
flow of credit to m1nority communities. 
All banks having lead responsibility in tho 
40 identified distrl~ts, having concentra-

. tion of minority communities, have been 
advised to designate an officer exclusively 
to attend to problems regarding credit 
flow to minority communities. The 
Convenor banks of the State Level 
Banlcers Committees (SLBCs) are also 
required to review. at their meetings, the 
ftow or credit to minority communities. 
Banks' branches.situated in the forty iden. 
tificd districts, are required to specifically 
report to the Reserve Bank of India in 
tbe presoribed format, grant of priority 
sector advances to minority communities, 
on a quarterly basis. The branches in 
other di,tricts are to furnish similar 
information on a haJf.yearly basis. 

(b) and (c) Reserve Bank of India 
bas reported that the pre!ent data report· 
in& system relating to ftow of credit to 
minority commonities, does not generate 
d11trict·wisc information. 

Reserve Bank of India bas reported 
that as per information received from 24 
pob)ic sector ban ts the outstanding 
advances ID fcrty identified districts as at 
1hci end of June, 1987 were Rs~ 3C6.47 
crores in 5.53 lath borrowal account•. 
Bank-wise details are given in the state-
ment below. Data for the period endina 
December 1987 bas not yet become 
avaiJable. 



State•ent ...,, 
,.~ 

w 
Oredit tacllities to minority Communltlei No. of A/c In Thou1aad1 

Quarter ended June 1982 Amount in lakh1 ~ 
~ 
i 

SI. No. Name of the Bank Priority Sectw Advances Priority Sector • :.. 
granted by the branches advances srantod e 
aituated in 40 identified by the branchoa TOTAL I 
districts havlna concent- situated fn orher Total Priority ~ 

ration on minority districts Sector Advenoea 
communities 

2 3 4 s 6 7 8 9 10 
No. of A/c Bal 0/S No. of A/c Bal 0/S No. of Afc Bal 0/S No. of A/c Bal O/S ~ > ii< 

I. State Bank of India 2S2.43 9737.76 872.01 47425.,2 1124.44 57163.68 7471.00 653102.00 $" 

2. State Bank of Bikancr & 0.58 32,SS 26.0fi 2036 . .SS 26.64 2°'9.13 293.00 31213.00 i 
Jaipur 

3. State Bank of Hyderabad 12.45 ~02.37 34.S9 1301.46 47.04 1701.83 575.00 36468.09 

4. State Bank of Indore 0.65 .SB.32 21.32 2148.39 21.97 2206.71 184.00 19471.00 ~ ... 
State Bank of Myaore 0.78 I09.,8 30.,3 1574.32 31.31 1683.90 3SS.OO 26612.00 

:: 5. -:a 

6. State Bank of Patiala o.so S0.33 108.15 11750.26 
~ 

108.6.S 11800.st 19'.00 27600.00 e 
7. State Bank of Saaraabtra N.A. N.A N.A. N.A. N.A. N.A. 143.00 16993.00 

~ s 
8. Stat'8ank of Travancore 48.13 2460.32 159.03 7926.27 207.16 10316.64 659.00 38071.00 

N 
N .. 



Ii.> 
~ 

~ 

'· Allababab Bank• 32.11 1.58.Ul 41.48 216S.5G 80.S9 3751.01 567.0I 48025.00 

18. Bank of Baroda 9.34 61.07 S084.16 1ss.oo 46625.<lO 
~ 

481.S4 Sl.73 4603.22 -.. .. -;:a 
11. Bank of India 9.64 1343.93 98.96 122Sl.78 108.60 13S9S.71 1430.00 146810 00 :... e 
12. Bank of Mabarubtra 3.13 83S.38 30,SS 2541,27 33.98 3376,6S 1423.00 158946.00 

~ s 
13. Canara Bank N.A. N.A. N.A. N.A. N.A. N.A. 421.00 SS600.00 

~ 
14. Central Bank of India 3S.72 126S.81 165.40 115Sl.12 201.12 12816.93 22S9.00 188293 00 -{/) 

~ .,. Dena Bank 7.01 748.53 20.SS 1774.03 21.S6 2S22.S6 171S.OO I 6S400. 00 ~ > 
16. Indian Bank 5,08 703.36 87,59 S093.13 92.67 S196.49 225,00 23611.00 .... 

!1' -17. Indian Oveueas Bank 6,47 4S8.0S 130.46 7S19.70 136.93 7977.7S 468.00 47524.00 IO .... 
0 -18. Puojab National Bank 32.32 1687.00 179.32 22424.00 211.64 24111.00 99S.OO 84SIO.OG ~ 

19. Syndicate Bank 43.83 '.2910.96 119.70 9619.05 163.53 12530.01 1072,30 78810.00 ~ ..._ 

20. Union Bank of India 20.72 2749.39 113.3S 8087.02 134.07 10836-41 196,00 31818.00 

21. United Bank of India N.A. N.A. N.A. N.A. N.A. N.A. 206.00 29547.00 ' -:t 12. Corporation Bank 2.04 131.59 26.12 2307.78 28.16 2439.37 1437.00 174820.00 a • 
23. Now Bank of India N.A. N,A. N.A. N.A. 20.5.00 34272.00 

. e 
N.A. 'N.A. I 

24. Oriet»tal Bank of 615.94 1442,00 
~ 

6.43 44.64 6663.43 Sl.07 7279.37 106100.90 
Commerce 

~ • 



2 3 4 5 

25. Andbra Bank 3.16 216.52 27.88 990.73 

26. Punjab &: Sind Bank 6,30 843.07 117.40 14307.40 

27. UCO Bank 5.38 528.14 93.22 8261.52 

28. Vljaya Band 9.08 691.84 39.62 3002.16 

TOTAL:- 553.28 30647.84 2646.06 197326 04 

•Data relates to quarter ended Sept. 1987. 
O/S denotes Out1tandm1 
A/c denotes Account 

6 7 8 9 

31.04 1207.2S 981.00 89143 00 

123.70 15150.47 1006.90 74100.00 

98.60 8789.66 943.00 73150.00 

48.70 3694.00 39S 00 3340S.OO 

3200.24 227973.88 28017.00 2540646.00 

Data -Provisional 
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Self-EmpoJ111eat Pro1ra .. 1 

For Urba• Poor 

10039. SHRI SYED SHAHA-
BUDDIN : Will the MiDilter of 
PINANCB bo pleased to state : 

(a) the number of applications 
received and unctioned, bank-wise and 
State-wiae, by the bankln1 system under 
self employment proaramme t"or the urban 
poor durin1 1986-87; 

(b) the break-up of the amount aan-
clioood and the number or ~onefictarics 
durin1 the same period. trade/profeuion-
wiso; 

(c) the number of beneficiariu with 
the rotal amount sanctioned, State-wiae 

aad bank-wise, durin1 the 1ome pertdd; 
and 

(d) the number of applications rejected 
durlna 1986-87, bank-wiso and Stato-
wiH 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MIMSTRY OF FINAN· 
CE (SHRl EDUARDO FALEIRO) : (a), 
(c) and (d) State-wise and bank-waae and 
position of applicauuns received, rejected, 
sanctioocd and tho amount saocuonod 
under Solf EmpJoyment Programme for 
Urban Poor (SEPUP) during 1986-87 as 
roportod by Reserve Bank of lodaa i1 
aiven in Statomonts l & II bolow. 

(b) Activity-wise details of loans san· 
ctioned• under SEPUP during 1986-87 are 
as under: 

R.1. in crores/No. in Jakbs 

Group of activities No. of accounts 

Small vendors/shops J.70 

Artisans/Carftsmea 0.41 

Servicin1 units 0.69 

Otbor activities 4.S8 

Total 3.38 

Amount of Joan 
san ctionod 

57.15 

14.39 

23.82 

19.99 

llS.35 

•Data provisional since activities-wile information In respect of some banks i1 only 
Partial. 

State•aat-1 

(Amount in lakha of rupees) 

St. Name of \be A\\\\\\ca\\oaa A\\\\\\e&t\ous Loan\ n.uc\\oucd 
No. State/Union recelnd by rejected --------

Territory bank branches No. Amount 

(l) (2) (3) (4) (S) (6) 

1, Aadlara Pra4 ... 41274 12mo 26638 923.67 
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1 2 3 4 5 6 

2. MmD 4069 '6S 3496 141.66 

3. Bi bar 21798 5140 16866 68.10 

4. _Gujarat 27182 10447 JS958 469.30 

s. Hnyana 1'791 6779 8492 313~86 

6. lfimacbat Pratlelb 417 70 36S 1~.23 

7. Jammu & lt&1bmir 3SJ3 1723 1534 47.'5 

3. JCaraataka 39029 10288 28231 973.7' 

9. Kera la 12163 159S 10313 404.98 

10. Madhya Pradoab 38477 13902 23764 869.84 

11. Maharashtra 53785 15730 36897 11.iM.~7 

12. Manipur 331 44 287 12.24 

1a. Meabalaya 194 66 126 j:96 

14. Nap land 198 33 148 7.J!5 

1.5. Odua 1106 2270 8579 333.22 

16. Punjab 18341 S617 11999 41S.25 

17. Rajastban 29988 9617 20095 749.88 

18. Tamil Nadu 60293 21673 37920 10'8.00 

19. Tripura 62.S 107 518 2t>.S7 

20. U ttar Pradesh 63052 18705 42587 1665.22 

21. Weet Benaaf 33609 1156 25100 819.31 

22. Andaman ll. Nicobar 
llJanda 180 7 J?O 7.JZ 

23. ArunacbaJ Pradesh 

24. Chandiaarb 2078 977 1082 30.43 

25. Goa, Daman&. Diu 668 212 403 17.00 

26. Mizoram 137 17 120 6.00 

27. Poodicberry 124 29 95 3..82 

28. New Delhi 57699 34909 20301 430.55 
----------------~-~-----

S36M1 181121 141314 1Ml4.41 
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Statement· III 

SEPUP-1986-87 

Bank-wise Performance Data (A'I on 16 March 1988) 

{Data Prov.itional) 
(Amount in lakbs of rupees) 

Applications Apphcalioos Loang Sanctioned 
received rejected ---------

No. Amount 

2 3 4 

State Bauk or India 100994 33054 65555 2210.23 

Stato Bank of Bikanor 
and·Jajpur 13820 4948 8872 315.39 

State Bank of Hyderabad 7841 1643 6198 199.67 

Stace Bank of Indore 5228 1940 3288 117.63 

State Bank of Mysore 5856 113 5334 161.53 

State Bank of Patiala 6706 2631 3727 134.00 

State Baotc of Saurasbtra 2706 1222 1484 46.4S 

State Bank of Travaocore 3814 346 3262 117.89 

Allaba'-d Bank 19333 6215 1311$ 469,,8 

AmttmrBm lil361 4681 8680 311.84 

Bank of Baroda 24641 7855 16261 530.69 

Bank of India 263S7 6025 J.5796 531.41 

Bank of Maharashtra 12835 3622 8839 294.35 

caura Bank 34629 l16SS 22974 772.99 

Centnf Bank of India 40459 13556 24436 846.47 

Cerpe1etien 'hnk 6939 2501 4438 150.03 

Btu Buk 13006 5342 7478 232.41 

Indian .Bank 230~2 11146 11906 357 56 

Indian Oveneu Bank 16260 4633 J0667 346.69 

New Bank ot India 9591 4136 5314 181.61 
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1 2 3 4 s 

Oriental Bank of Commerce 7899 3971 3928 137.4S 

Punjab National Bank 399J8 1'48SO 24942 882.38 

Punjab & Sind .Bank 9514 334S 4912 172.10 

Syndicate Bank 24446 9947 14499 508.43 

Union Bank of India 22426 8734 13692 419.S4 

United Bank of India 10897 1230 9667 332,60 

UCO Bank 21247 7169 14078 489.46 

Vijaya Bank 12316 3809 7879 271.95 

----------------------
TOTAL: 536141 

Income-tax collection 

J0040. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the totaJ coJlection by way of 
iucome tax ; year-wise during the last 3 
years : 

(b) its break-up by income tax circloa, 
with the jurisdiction of each circle ; 

{c) the total number of Jive income 
tax accounts as on 1 April. 1987 : and 

(d) the break-up of these accounts by 
1labs of income tax assessments or 
collections ? 

THE MINISTER OF STA TI: IN THE 
DEPARTMENT OF REVENUE IN TH~ 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b)• The figuros of 
collection of income-tax (1ocludin1 Cor-
poration tax) for the year 1987-88 are yet 
to be compiled as the final fiaurea of 
Tax deducted at source for the month of 
March, 1988 are awaited from various 
tourcet. The fiaures for the earlfer three 
1ean are aa under :-

180238 

Fmancial 
year 

1984-85 

1985-86 

1986-87 

341284 11~14.39 

(In crores of Rs.) 

CoHection durina the 
year 

4484 

5374 

6038 

The break-up of the above figures 
according to I.T. circles is not available 
and has to be coUected from Chief 
Commiss1onera/Commissioners all over 
India. There are thousands of circle•/ 
wards al I over the country and the 
collection of information would involve 
considerable time and Jabour. If the 
Hao'ble Member de1ire1 to have such 
information about any partlcular circle 
the same can be collected and furnished. 

(c) the total no. of effective incom•-
tax as10saco1 as on 1.4.87 was 62,61,46S. 

(d) the break-up of those aue11oa by 
11abs of income-tax a11e1ement1 or 
colloctions i1 not avaUable. 
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Opening of Natlonall1ed Bank• Braachet 
la Surat, Valsad and RaJkot lo 

Gujarat 

10041. SHRI CHHITUBHAI GAMIT : 
SHR I UTTAMBHAI H. 
PATEL: 
SHRIMA TI PATEL RA MA-
BEN RAMJIBHAI MAVANI : 

Wnl the Minister of FINANCE be 
pleased to state : 

(a) whether a number of branches or 
nationalised banks have been opened in 
Surat, Valsad and Rajkot districts of 
Gujarat during the last three years ; 

(b) if so, the details of each such 
branches opened ; 

(c) the details of bank branches 
proposed to bo opened during 1988, 4989 
and 1990 in each of the above districts ; 

(d) the amount of loans given by each 
or the banks or the weaker sections in 
each of the above districts ; 

(e) the action taken for advancement 
of more loans to weaker sections under 
various schemes ; and 

(() the target fixed for Joans to woaker 
sections by each 1'ank dur•ng 1988 1989 
and 1990 in each of the above districts 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAL-
ElRO) : (a) and (b) Reserve Bank of 
India (R Bl) bas reported that during the 
year 1985, 1986 and 1987, Public Sector 
Banks have opened 19 branches In Surat, 
Va1sad and Rajkot D11tricts of Gujarat 
as per details given below :-

Name of Di!trict No. of branches 
opened 

Surar 2 
Vahad 8 
R.ajkot 9 

Total : 19 

(c) On the basis of list of identified 
centres received from the State Go•ero· 
ment of Gujarat, RBI has allotted elflible 
centres to commercial banks for openin1 
branchea at rural/semi-urban are11 of 
Surat, Val1ad and Rajkot Districts of 
Gujarat under the current Branch Licea· 
sjng Policy for 1985-90 which is operadve 
upto end of March, 1990. Banks are 
expect.,d to open their branches at th• 
allotted centres in a phased manner 
during the operative period in the Polley. 
Year-wise targets for opening brancbet 
have not been prescribed. It Is, there-
fore, not possible to indicate the number 
or branches proposed to be opened during 
the ,.ears 1988, 1989 and 1990, 

(d> to Cf) As per the information 
available with RBI the total outstandin1 
advances of banks to weaker sections in 
Surat, Valsad asd Rajkot Districts as oo 
last Friday of December, 1987 were 
Rs. 216 SS lakbs. RBI bas advised the 
banks that their advances to weaker 1ec-
tiona should not be less than 10 per cent 
of their total credit. This target is to be 
achieved with reference to the advances 
of the banks as a whole and Districtwf se 
sub-taraets have not been prescribed. 

GIC marine panel to Screen Export 
Vessels 

10042. SHRI SANAT KUMAR. 
MANDAL: WU' the Minitcr of FINANCE 
be pleased to state : 

(a) whether his attention has been 
invited to the news item captioned "GIC 
marine panel fails to stop import frauds .. 
appear1Dg in the "Business Standard'', 
Calcutta dated 10th ApriJ 1988; 

(b) if so, the facts of the matter ; 

{c) wbother any foolproof screeni.111 
procedure for all vessels loedln1 exp0rt 
cargo with a view to checking marine 
frauds bas been evolved ; if l'O, tho salient 
features thereof ; and 

(d) the other concrete meuurea 
proposed to be taken to detoct 1ucb 
frauds? 
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THB MJNISTER OF STATE IN 

T..HB DEPARTMENT OF ECONOMIC 
AFFl«IRS IN THE MINISTRY OF 
FINANCE (SURI EDUARDO PAL· 
BIRO): (a) and (b) The news Item v11•s 
quoted out of context from a paper read 
at a Seminar wbero the success achieved 
by tho General lnwnmce CorpoNtion of 
India (OIC) in screeoing export vessels 
wu bi9blt1bted. It was aiao mentioned 
iD that paper that similar sucCCll couJd 
not be achieved in respect of import 
carao. Keepine in view tho failure of 
performance of voyaaes by vossels bringing 
import cargo, the OIC, as a first atep, 
introduced a screening procedure efl'ecti ve 
from 1.4.1986 for vossel1 bringing full 
vessel load cargo of any single importer 
in India. The procedure could not bo 
extended to vessels bringing general 
corgo of several importers because there 
is no single point at which control on 
screeni111 can be exerched in time iince 
no single shipper/Importer has pnor 
intimation or control over the vessel 
chosen because of fragmented interests 
involving shipments from several ports. 
It was in this background that an appeal 
for cooperation from International 
Maritime Community in screenina of 
vessels was made in the said Seminar. 

(c) and (d) A screenio procedure, 
introduced by the GIC for all foreign 
flaa vessels, loading export carao from 
India is already in existence since J st 
August, 1977 and all these years, the 
procedure bas worked well. Tho salient 
features of that procedure are Bl 
under:-

( i) It has to be ensured that the 
vesel is cla11ed with approved 
Class•fication Society. 

(ii) It baa to be ensured that vessel 
bas full Hull Insurance and full 

P aad I Cover valid dudn1 
VO)lap. 

(iii) That several pertiea viz, Owner. 
Manaaer, Opera1or, Charteru 
and 1ub.cbarteror etc. are not 
involved io the operation of the 
ve11el. 

Way1 aad means adTaace to Sta~•• 

10043. SHRI SRIKANTHA DATTA: 
SHRI NAR.ASIMH!dtAJA 

WADIYAR.: 

Will the Minisrer of FINANCE be 
pleased to state : 

(a) whet.her the ways and meaa1 
advances by the Reserve Bank of lodJa 10 
the State Governments have been 
revised ; 

(b) if so, the date with effect from 
which it has been revised and whether the 
J1mit baa been raised for different States ; 

( c) the amouat of ways and meen1 
advances made available to different 
Statoe as per revised llmit1 in l98i ; 
aod 

( d) the details thereof ? 

THE MINISTER OF STAT!! IN THB 
DEPARTMENT OF BXPBNDITURE IN 
THE MINISTRY OF FINAN CB (SHR.I 
B.K. OADHVI) : (a) Yn, Sir. 

tb) Tbe said limlts of ways and moan• 
adv11nce1 have been revited for all tbe 
States w.e.f. 1st March, 1988. 

(c) and (d) A 1tatement 1bowJn1 
detalJs of the r1vi1ed •• wen •• pre-revised 
limits 1s given below. 



Statt•Ht 
~ -Way1 and mean• limits with Reserve Bank of India 

(Rs. crores) ' -i State• Ways & moan• limit prior to 1.3.1988 Rovi1ed W & M Limits as on 1.3.1988 Cl 

----------------------------- ----------------- t 
lat April to 30th Sept. J st Oct. to 31st March Normal Special ·Total ~ ------------- ------------- ~ 

Normal Special Total Normal Special Total 

2 3 4 s 6 7 8 9 10 ~ -fl) 

> 
J. Andbra Prade1b S2.00 19.SJ 71.SJ 48.00 19.53 61.53 56.00 19.S3 1S.S3 ~ > 2. Arunacbal Prad11b 4.80 2.09 6.80 4.80 2.00 6.80 S.60 2.00 7.60 -·°' -3. Assam 19.80 8.00 28.80 19.20 8.00 27.20 22.40 8.00 30.40 \0 -Q 

4. Bi bar 36.40 14.00 50.40 33.69 14.00 47.60 39.20 14.00 53.20 ~ s. Goa 6.80 6.80 6,80 6.80 S.60 S.60 - - - I '-

6. Gujarat 36.40 14.00 S0.40 33.60 14.00 47.60 39.20 14.00 S3.20 

7. Haryana lS.60 6.00 21.60 14.40 6.00 . , 20.40 16.80 6.00 22.80 ~ -... 
8. Himacbaf Pradesh 10.40 0.07 J0.47 9.60 0.07 9.61 IJ.20 0.07 11.27 i 

:i-. 
9. ICarnataka 41.60 8.83 S0.43 38.40 8.83 47.23 44.80 8.83 S3.63 I 

t: 
18. Eorala 31.20 6.51 37.77 28.80 6.57 3,.37 33.60 '·'' 40.17 

11. Madhya Pradeab 41.60 14.Jl 55.71 38.40 14.11 52.Sl !t 
44.80 14.11 51.91 N 



fl.JI! 
~-

2 3 4 5 6 1 8 9 JO . 
~· 
~ 
~ 

12. 27.35 111.35 
~ 

Maharashtra 78.00 27.35 I05 35 72.00 27.35 99 ~5 s ~.oo =-:ii.: 

13. Manipur s 20 1.73 6.93 4 80 1.73 1.73 7.33 
f! 

6.53 S.60 ~ 
.~ 

14. Mqbalaya 5.20 0.52 5.72 4.80 C>.52 5.32 S.60 0.52 6.12 

IS. M1zoram 4.80 - 4 80 4.80 - 4.80 S.60 - 5.60 

16. Nlfi•land S.20 - S.20 4.80 - 4.80 5.60 - S.60 

17. Oiiatl 31.20 10.0l 4t,2J 28.80 10,01 3UI 33.60 10.0t 43.61 ~ 
-I!! 

JS. Punja1b 31.20 7,39 38.59 28.80 7.39 36-.19 33.68 7.39 40.99 it 
:'}. 

19. R~tb•n 31.20 - 3J.20 28.80 - 2&.80 33.60 - 3UO • 
20. Tamil Nadu 57.20 22.00 19.20 52.80 27.00 74.SO 61.60 22.00 SJ'.60' 

21, Trfpura S.20 - S.20 4.80 - uo S.60 - s.&J 

22. U &tar Pradesh d.40 34.00 122.40 8t.60 34.M' 11,.68 9S.20 34.00 129.20 

23. West Ben .. I 52. ()() 3.66 SS.66 48 O(J 3.66 Sl.66 5'6.00 366 59 • .ftS ' Totst: 692.40 199.77 892 17 '40.40 199.77 84.17 744.80 199.77 
:.. 

944.57 g 
. - ;J 

I 



CooperatlYe 1plnning mlll1 la Karn.ataka 

10044. SBRI SRIKANTHA DATTA : 
SHIU NARAStMH~RAJA 
WADIYAR: 

WJ,IJ the MiuiMer of TBXTU,..ES be 
ple;aud. to.,_: 

(a) .. number of coo.pe1athro •Pin.ll-
101 mlYe •et up 10 fiu in ctiffeleet pa.ttl 
of Karnatalta; 

~~) wibetb~ lb.e proposals to set up 
1001~ m.o.rc. Sl)JntJ.ing milll. in that S11.tc. 
are p,c.l;ld.iog before Uoion Gov~rnmeot; 

and 

(c:) if 10, the ateps t•kco to coo_sjder 
the setting up of those 1pin12JQ& mills ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA) : (a) 
These are 7 established co-oper•tive 
apiooiog milla in Karnataka St•te. 

(b) According to available informa-
tion, o.o propoaal (or tho licensing of co-
operative sectot textile mills io Karnataka 
ls pcm.din& at presooc. HoweVG.f. ~om~ 
representations have been received against 
rejoclioa. 

(c) It ia not pauible. at this. ttu~ ~Q 
indicate tho outcome of these representati-
ons. 

RepNH11tati1>n of Tl•ber InclastrJ for 
withdrawal or Sectloa 44AC of tbe Dirt ct 

Tu:es BUI, 1988 

10045. SHRl MULLAPPALLY 
RAtdACHANDRA\N : Wiii the Mini1ter 
of PINANCB ~ p'eaaed to state : 

C•f wb•Ut4t any rcPte•oatatiQA• h .. ~ 
btte r•~i"4 frQm rcuuc54ataOvcs qf (bO 
~~ IQdv•u·y for wUbdr•wal Qf ~tiQQ 
4'AC Qf tlac Dir~t Tui;• 8Ul, 1981; 

(b) tbe reasons put fortb by them for 
nqaeetiol the witbdrewal ot the SecUon; 
ud 

(c) the decision taken by Government 
in tbls reaard !-

THE MINISTER OF STATE IN THB 
DBPARTMBNT OF REVENUE IN TfllB 
MtNlSI'llY OF FINANCB (SKlll A. L 
PANJA) : (a) Yes, Sir. Aftor tho iauo-
daction of the Finance Bill on tbe 29tb 
Fobt~~Y .. 1988 aome Associa,•ons repre-
._iQt_ pers.o.ns e.ogaaed in timber trade 
1eot wntten representations and so~e 

peritons also came to me:t the Chairman 
ol the Central Board of Direct Taxos at 
Delhi. Tbe.f meotioocd about cert41D 
diflicultlea which the traders felt would be 
experae1M:ed by them consequent to the 
enactment of tbe proposed sections ::4AC 
&Qd ·206c of the Income-tax Aci aa propo-
sed in the Finance 8111. 

(b) The r~,sons given in tbe writt~n 

and oritl represen•ahons for the withdra-
wal. of the 1ection are :-

(i) that tho section is arbitrary, 
UB1euoaablc and unconstitutio· 
aal; 

(ii) taking deemed profit at 60 per 
cent. of the purchase price is- too 
hisb; 

(Hi) the term "For.at Produce.. bu 
not been defined in the Bill; and 

(iv) timber is used by row income 
people to buiid house.a. 

(c) Some G041eroment amoodmeots 
have been made in the provisions takmg 
Into account the various points raised io 
the representations made. The decision of 
the Government if reflected in the F1aaa-
ce Bill, 1988. as passed by the Lok 
Sabba. 

Atlcicatioo 1nd -.tilisatioo of faods for 
4eTetopmeat Qf H41ndloo~s 

l<nl6. SQllI MULI.iAPr~t-~ Y 
l\AMAClJANDllAN ~ Will t~~ Mt~i'tft 
of TBXTILBS be pla.ed to 1t4te : 
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handJoom development durina the aeventh 
Five Year Plan; 

(b) wbetber Union Government are 
monitoring the uae of funds allocated to 
the bandloom sector; 

(c) the details of utilisation of funds by 
Handloom Sector during 1985-86, 1986-87 
and 1987-88; 

(d) whether HandJoom Sector showed 
profits duriDa these three years; end 

(e) if not, the reasons therefor 'l 

THE MINISTER OF TEXTILES 
(SBRI R.AM NIWAS MIRDHA) : (a) 
During the Seventh Five year plan an 
amount of Rs. 165 SO crores bas been 
allocated for band loom devo!opment. 

(b) Yes, Sir. 

(c) A statement sbowina the releue 
of Central Plan Funds to the handloom 
sector is aiven below. 

(d) and (e) The fund1 are relea1ed to 
State Government on a matchln1 basis for 
the development of Handloom Sector and 
not. for, commercial purposes. The produc• 
tion of bandloom cloth durina the Jut 
three yoars i1 estimated as follows : 

(in million metre1) 

1985-86 

1986-87 

i987-88 (upto December, 
1987) 

3692 

3884 

2982 

Statement 

Utilisation of funds in the Handloom Sector under different 
Scbome during tho year 1985·86, 1986-87 

and 1987-88 

SI. No. Allocation of Utilisation 
of Plan Fuods 

1. Budaot Estimates. 

2. R.eviaed Estimates. 

3. Actual Utilisation. 

AmoHt allocated to West Bengal from 
Special J11te Detelopment fond 

10047. SHRI SANAT KUMAR 
. MAND AL : Will the Minister of TEX-
TILES be pleased to state the amount 
allocated to tbe State Government of 
West Bengal out of 1lupee1 one hundred 
-crore Special Jute Development Fund for 
{I) Jute AaricuJtural Dcvelopmont Pro· 
1ramm c, (Ii) Jute Corporation of ladJa•s 

(R1. in crore1) 

i985-86 1986-87 1987-88 

30.36 26.80 27.99 

30.36 26.80 25.20 

23.60 24 82 

cooperative programme aaenciea, (ill) 
State Cooperative Martetlna Federationa 
for improvement of marketing and sror11• 
of jute. (Iv) Product diversification and 
research and development 1upport, and 
(v) Schemta for benefit or worken ID th• 
Jute Industry iocludioa rebabnftatJon aad 
trainina 1 

THE MINISTER OF TBXTll..BS 
(SHRI RAM ,NIWAS MIRDHA) : 
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Under the Speclal Jute Development Fund Scheme State-wise aJlocation of 
fund1 i1 made only under Jule AaricuJturaJ Dev:1opment Prngramrrie. Year-wise 
detaJll of the funds aJJocated to West Bcnsal under this Proaramme for the yeara 
1987-90 are as under :-

I. Ce•trally Spoa10red Scheme 

Years 

1987-88 

1988-89 

1989-90 

Central budgetar.> 
outlay 

3S2.92 

499.72 

499.72 

II. Central Sector Pro1ramme 

Grant-in-aid 
relcated 

352.92 

(Rup~ea in lakh) 

(Rupees in lakh) 

Allocation for tho Universities for undertaking 
evaluation studies of SOOP during 1987-90 

Name of Univenity Year wtse allocation 

1987-88 1988-89 1989-90 Total 

1. Calcutta Unlversfty 0 70 1.20 1.60 3.SO 

2. Bidban Chandra Krlsbi 
Vi1wa Vldhayalaya 0.90 1.30 2.JO ...30 

3. Viswa Bbarati 0.20 0.35 0.45 1.00 

4. Indian Statlatlcal 
lnatt., Calcutta 0.10 0.15 0.20 0.4S 

Outlays in respect of other programmes are not made State-wise. Fonds for 
tbe1c prog1ammea are released to the implementing agencies viz. Jute Corporation 
of India, Indian Jute lodustric1 R.esoarcb Association, Jute Technological Research 
Laboratoriea, Industrial Finance Corporation of India, etc 

Espert breaktbroagla bJ MPEDA 

10048. CH. RAM P ARKASH: Will tbe 
Mlnlator of COMMERCE be plea1cd to 
atate : 

(a) whether the MarJne Products 
Export Development A utbority (MPEDA) 
U. not been able to achieve breakthrouah 
la maria• exporta durin1 last three years; 

(b) if so, the reasons therefor; 
(c) whether marine products export 

substains on the catches of traditional 
fi1bermen; and 

(d) the steps bcin~ taken to revamp 
the MPEDA? 

THE MINISTER gF STATE IN THB 
MINISTRY OF COMMERCE (SHIU 
P. R. DAS MUNSI) : (a) and (b) Bx-
ports of marine products during tbe Jut 
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3 year1- hl'ft shewn- stead, im~cat 
as fellows : 

Value (Ra. crore1) 

198S·86 398.00 

1986-87 460.67 

1987-88 492.69 {Provisional) 

(April '87 to Eeb. '88) 

(Source : MPBDA, Cochin) 

(c) No, Sir. 

(d) MPEDA in its present form is 
carryina out its trade promotional funct-
ions satisfactorily. 

Guarantees issued by Maltim Brancb of 
Syndicate Bank 

10049. SHRI N. SOUNDARARAJAN: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Mabim Branch of Syn-
dicate Bank In Bombay issued two bank 
auarantecs in favour of a person without 
his written request, prior knowtedge or 
express authority; 

(b) whether the persons in whose 
favour these guarantees have been issued 
baa aaffc.tcd huge loascs and has fifed a 
compJaJnt; and 

(c) if 10, the action taken : (i) to 
'unish and prosecute the person who has 
obtained/received the bank auarantees, 
(ii) to compensate the sufferer, and (iii) to 
puniah tho guilty officials of the bank ? 

THE MINISTE&OP STATE IN THE 
DEPARTMENT OP ECONOMIC AFF-
AillS IN THE MINISTRY OF FINAN-
CE {SHRI EDUARDO FALEIRO): (a) 
ao (c) The information. i1 beiaa collected 
Md to tb• cKtent avallabte, will be laid 
oa the Table of the Houac. 

Cu81eatlo11 or Nylon Cloth 

100.SO. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of FINANCE 
be pl eased to state : 

(a) whelber any decision Has taken 
to auction huge quantity of confiscated 
nylon cloth at ~man Ott 18 APftt, 1988 ; 

(b) 1f so, when the nyJon cloth was 
confiscated and its value ; 

(c) whether there was demand to 
cancel the auction and dispose of the 
nylon cloth to Super Bazan and Co. 
operative Steres at predetermined price ; 
and 

(d) if so, the details thereof? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) (a) Yes, Sir. 

(b) Approxtmatety 53 000 yards of 
nylon cloth was put to auction to realise 
duty oo &bortajes of goods noticed 10 the 
bonded warehouse of M/s Tiger Umbrcl a 
as provided under section 72 of the Cus-
toms Act, 1962 and approumately 44,000 
yards of nylon cloth which bad been 
seized on 13th/14th October, 1987 from 
the premises of M/1 R.P. lnduatries 
because it bad been removed 1lhc1tly from 
the premises of M/s Tiger UmbreJla wu 
also put to auction on the same day as it 
was deteriora1mg rapidly. The CIF value 
of the nylon cloth put to auction was 
approximately Rs. 7.05 Jdkhs. 

(c) and (d) Yes, Sir. The National 
Consumers Co-operative Federat 1on reque-
sted the Assiatant Cotlector of Customs. 
Bulsar. tba t be should offer the nylon 
cloth to them for sale to the coDtUmera 
directly Instead of patting it to auction. 
However, aince the nylon in question was 
umbrella cloth meant for iodu1tr1al use 
and Dot for direct consumption, the 
Ani1tant Collector of Cuatom1, Bultar, 
did not cancel the auction. The Sooda. 
bowe¥er, bad to be withdraw a from tbe 
auction 1ioce tbe bids otfered were low. 
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ReJ)artriatioo hy M/1 ITC Limited 

10051. SHR1'AM BHAGAT PAS-
WAN: Wdl the Minister of COMMERCE 
be please'd to refer to the reply a1ven on 
20 November. 1987 to Starred Question 
No. 223 regnding permission to MNCs to 
set up cigarette factories in Nepal and 
state : 

(a) whether Government are aware 
that a huge amount was repartriated by 
M/s ITC Limited by way of showina 
expenses towards Turkey consultancy 
"Services although no Turkey consultancy 
was required in that case and even old 

• plant and machinery were shown as new 
•nd foreign exchange was mi11used tbere-
·ar; and 

(b) jf so, whether an enquiry Is being 
.conducted in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE {SHRI P.R. 
DAS MUNSI) : (a/ and (b) \i/!.. ITC Ltd., 
Calcutta were givco approval to set up 
a Joint Venture in Nepal on 14.11 84. 
Total equ•tY of the project was Rs. 91.95 
lakbs out of which Rs. 45 06 Jakh was 
contributed as Iod1an equity through cash 
remittance from India The approval 
letter indicated that Indian Party sbalJ 
be entitled mter aha tor a "um of ~­
Rs. 29 lakhs towar<1s Turkey services. 
The said amount has since been remitted 
to Ind.ia No export of machinery was 
attowed towards equity partic1pat1on. 
However, the Governmenr permrtted the 

t'iame C'f tbc tmployee 

1. Dhmlssa! . 
1. A. Jain 
2. Ku. Fofoa Khan 

JI. Voluntary Cessatjoa or service : 
1. P.R. Bathri 

2. Suresb Bacbawat 
3. H.L. Raghuvansbi 
4. Smt. Usha Rangaswamy 

'· C.L. Verma 

lndisn party .&o gjv~ on ibire two machines 
to thmr Joint Venture in Nepal tlJI 
altf:roative arranaement1 wcro made -~ 
~. 

Removal of emploues of State Bau 
or Indore from service 

100S2. SHRI MANVENDRA SINGH : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether a larae number of emp-
loyees of the clerical cadre have been 
removed from the service by the State 
Bank of Indore during the la!t year ; 

(b) if 10, the detailt thereof and the 
patticulara of employees wit .. postina 
place; and 

(c) whether the employees removed 
from service have not been given the 
be~fits of the provident food e_tc. by the 
bank tilt date 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OP 
FINANCE (SHRI EDUARDO FAL· 
EIRO) : (a) and (b) State Bank of Indore 
has reported that it is not a fact that a 
Jarge number of clerical cmi.'Joyees have 
been removed from service without proper 
reasons. However, the Bank has reported 
two cases of dismissats follov.iing disci· 
plinary proceed DSS, and five cases of 
voJuotBry cessation of servlcea. The par• 
ticulan of these sevoo employee3 are as 
follows: 

Place of postmg 

Udankheri Branch 
T.T. Nagar Branch, Bhopal. 

Univ, Campus, Indore. 
M.G. Road. Indore. 
Mahesh Nagar Indore. 
Vldisba (M.P.) 
Ragbogarb cM.P.). 
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(c) The bank bas advised that in the 
case of four emp,oyfes. Providt'nt Fund 
etc. bas been paid and for remaining three 
employees. requisite application/docu-
ments etc. for the claim have not yet 
been received by tbe bank, 

Smuggling actMtie 1 

10053. SHRI BRMA MOHAN 
MOHANTY: WIJl the Minister of FI-
NANCE be pleased to state : 

(a) whether Governtbent a1c aware of 
the fact that large scale smugg1ina act1vi· 
ties are going on along the Palk Strait in 
between Sri Lanka and India after resump· 
tion of repatriation of Stateless persons to 
India Bild return of Sri Lanka Tamil 
refugees a.nd if so, the reaction of 
Government in this regard ; 

(b) whether organised gan1s of 
smuHJers active JD refugee camps in India 
and in plantations m Sr:: Lanka and 1f so, 
the dctai.s thereof ; 

(c) the steps taken to prevent such 
smuaalmg acuvit1es ; 

(d) the number of detections of smug-
aing ca!CS Ul Palk Strait during the last 
three years 'l 

THE MINISTER OF SI ATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHKI A.K. 
PANJA) : (a) The seizures made and the 
intelltgence availabJe do not iod1cate any 
increase in smuggl•"g act1v1t1es along the 
Palk Straits in between Sra Lanka and 
India after r<.!!umpr100 of repatriation of 
Stateless pers~ns to Iodta and return of 
Sri Lanka Tamil refugees. 

(b) No, Sir. 

(c) and ( d) PatroJJiog of the aea bas 
been intensified along the PaJk Straits in 
co-ordination with the Coast Guard and 
the Navy. The number of cues of smug-
alins detected in the Palk Strait durioa 
the last three calender years are given 
below:-

Year Number ol ca1e1 • 1985 22' 

1986 212 

1987 204 

Export of Tyre1 

J0054. SHRI V. KRISHNA RAO: 
SHRI G.S. BASAVARAJU: 

Wlll the Minister of COMMERCE be 
pleased to state : 

(a) whether bis Mtniatry bas prepared 
an action plan to promote export of 
tyres ; 

(b) wh~ther any detailed study bas 
been undertaken in th11 regard ; 

(c) if so, the main poiota of the study 
report ; aod 

(d) the action taken/propo1ed to be 
taken by Government thereon 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) ; (a) and (b) No, Sir. 

(c) and (d) Do not arise. 

Amendment to uws to check dHI 
Abtlse 

10055. SHRI SOM NATH RATH: 
CHAUDHARY RAMPAR· 
KASH: 

Will the Minister of FINANCB be 
pleased to state : 

(a) whether some new laws are belaa 
framed or amendments beiaa made fn the 
existing laws to check the use of narcotic 
drus•; 

(b) if so, the details tberft>f ; and 

(c) the extent of Increase In the con· 
aumption of narcotic dru11 durlna tile latt 
three year• 'l 
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T¥E l4INISTER OF STA TS IN THB 
DEPARTMENT C111' REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
KUMAR PANJA) : (a) and (b) A Cabl· 
not Sub-Committee bas been con1tituted 
to review tho various measures to combat 
drua trafficking including the need to 
•tiug&boo th• existins laws. 

Name of tho. dr.ug 

1. Opium 

2. Heroin 

3. Charas 

4. Ganja 

s. Morphine 

6. Metbaqualone 

Lny for discouraging Illegal traffic 
of Goods 

10056. SHRI VAKKOM PURUSHO. 
THAMAN : Will the Mmister of 
FINANCE be pleased to state : 

(a) whether it is proposed to Intro-
duce inter-state levy for d1scouraains 
illegal traffic of goods agricultural pro. 
ducts, etc. from one State to anothM to 
prevent avoidance of Central Sa!es Tax ; 

(b) If 10, whether any final decision 
bas been ta ken in this regard ; 

(c) whether th&s leavy would bo col-
lec&ed by the concerned State Governmeats 
or by Union Government ; 

(d) whether any study was conducted 
to auua. its impact on p11ce rise of the 
af&cted commodities ; 

(•) if so, the findioaa thereof; 

(f) whether State Govermneat1 h•ve 
been coasultcd in this re11rds ; and 

(a) if so. the response of State 
Oonrnmonts tboroto 1 

(c) It is difficult to etti.D)tle th~ 
extent or increaac in the consumptioll of. 
drugs. How.ever, India coatinuea to, fa9' 
ao increasing problem of dro1 trt~, 
maaoly io transit. The quotitics of diva 
soized in the last three years are aivea_ 
below: 

198S 1986 1987 
(Quantity in kiloaram) 

6.840 8.789 2,859 

761 2,621 2,780 

10,312 18,909 14,792 

66,314 60,620 53,307 

12S 207 90 

745 1,48S 1,500 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A.IC. 
PANJA) : (a) to (c) As States reparted 
large scale avoidance of Central sales tax 
through the device of inter-State conlip-
ment of goods. the Constitution wu 
amended throu1b the Consutution (Forry-
Slli:th Amendment) Act 1982 1nter-alia to 
enable the revy of tax on ioter-Scate 
con51gnment of goods. A Conference of 
Chief Ministers held on 28th May, 1984 
recommended hy cooscnsu, different as-
pec1 s of framing a legislation for taxing 
inter-Stare consignment of goodl. The 
revenues from the consianment tu have 
been assigned to th~ States. In terms 
of Che consensus arrived at the Cllief 
Ministers' Conference, the consipmeat 
tax is to be collected by tho Stato Govern-
ments. 50% of the collect1on Is to be 
rotamed by the coJJectmg States and the 
remaining 50~o is to be placed in a 
divisible pool. The proceed• ol the 
divisible pool ~ill be distributed amoaa 
the States as per formuJa applicable for 
distribution of basic exciso duty or aucb 
formula as may be devised in future for 
this purpose by the Finance CotamiL • 
sioo. Since the Union Territories have 
their l»>Qseta funded wholly by tho 
Ceatro. this arraQ1cment would no' UPb 
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to the Union Territories. As some of 
the issues involved, are yet to be sorted 
out with the States, it bas not yet been 
po·ssibJe to take a final de~11ion witb 
reaard to levy of consignment tax. The 
!mpact of the proposed consignment tax 
on the p1fcc bas be~o considered by the 
Government. 

12.00 hrs. 

[English) 

PROF. K K. TEW ARY (Buxar): I 
have g;vcn a notice of privilege. 

MR. SPEAKER: About what? 

PROF. K. K. TEW ARY: The house 
of Shri Narayan Chcubey. an hon_ 
Member of this House, was bombed aod 
h~ "as attacked with IccbaJ weapons. 

MR. SPEAKER : I will look into it. 

PROF K. K. TEWARY: He has 
aUeged in a memoranclum to West Bengal 
Government that the C.PM orgaora.cd the 
attack on bis house. Let me formulate ... 

MR SPEAKER ; I cannot say with· 
out seeing it. I have to see. I have to 
took inlo n 

(Interruptions) 

SHRI BASUDEB ACHAIUA (BAok. 
ura) : He bas denied it. 

PROF. K. K. TEWARY He bas 
not denied it How can be deny it ? He 
has submitted a memorandum to the 
s•ate Gcver'm"'ent. 

(Interruptions) 

MR. SPEAKER : I will have to fiqd 
out. As usual, I wlll go ioto the facts and 
find out. 

( lnterruQ/ions) 

MR. SPEAKER : No debate now. 

SHRI SHANT ARAM NAIK (Panaji): 
It is learnt that tbe Karnatak:a Home 

Minister, Mr. JaJappa, who 11 on antici-
patory bail... I:~ 

(Interruptions) 

[Translation} 

MR. SPEAKER : It i1 betmeeo die 
Home Minister, and him. 

(lntur11pt1ons) 

[English] 

PROF. MADHU DANDAVATE 
(Rajapur): Yesterday, myself and Mr. 
Somnath Chatterjee have given a motion 
for inviting the Attorney-Genc1aJ In the 
House. 

MR. SPEAKER : I am looking into 
that. 

(I nturuptions) 

MR SPEAKER : Mr. Naik, it is an 
administrative matter I won't indulge 
myself into that. Yesterday you did it. 
I am not going to Interfere. It is an 
administrative matter. 

(Interruptions) 

MR. SPEAKER: Now, Papers 10 be 
lald on the Table. Yes, Mr. Mirdba. 

11.03 hrs. , 

PAPERS LAlD ON THE TABLE 

Rniew on the working of and AnPuaJ 
Report of National Te:stile Corporation 
Ltd for 1986-17 and 1tatemeat for delay kl 
layloa these paper de. 

[En1/lsh} 

· THS MINlSTER OF ThXTJLliS 
(SHRI RAM NIWAS MlRDHA): I b91 
to lay on the Table-

(1) A copy each of tbe foUo"ima 
papen (Hindi and, and EoaUIJl 
versioa1) under 1ub-sec1ioiJ (I) of 
1~cti.on, 619A of the C011lPfJlic1 
Act, 1956 :-
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(i) Review by the Government 
on the workin1 or the 
Natioaal Texta_le Corpora-
tion Limite~. for the year 
1986-87. 

(li) Annual Report of th~ Na. 
tional Textile Corporation 
Limited for the year 1986-87 
alona with Audited Acco-
unts and comments of the 
Comptroller and Auditor 
Geocraj thereon. 

(2) A ,tatement (Rindi and Bng1ish 
versions) sbowmg reasons for 
delay in laymg the papers mcot1-
oned at ( 1) above. [PJaced in the 
library. Sec No. LT-6070/88] 

(3) A statement (Hindi and English 
versions) explalaioa tbc rcuons 
for not laying the Annual Report 
and Audited Accounts of the 
Jure Manufactures Development 
Couactl, Calcutta, for the year 
19~6-87 within the stipulated 
penod of nine moo tbs after the 
close of tbe Accoununa year. 
[Placed in Library. Sc" No LT-
6071/881 

Notification under castoms Act, 1962 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE {SHRI A. K. 
PANJA) : I beg to lay on the Table a 
copy each of the following Notificationi. 
(Hindi and Bng1ish versions) under section 
JS9 of the Customs Act, 1962 :-

(1) G.S.R. 462 (B) published in 
Gazette of India dated the 18th 
Aprll. 1988 together wilb an 
explanatory memorandum mat-
ing certain amendmonts to 
Notification No. 34S/86-Customs 
dated the 16tb June, 1986 so as 
to withdraw tbe concessional 
rate ol custoait duty appllcablo 
on pot111ium silicate required 
for the manufacture of olectronic 
valves-and tubes. 

(2) 'G.S.&J 471 (E) publislled IQ 

Gazette of India dated the 18th 
April, 1988 together with an 
explanatory memorandum resard-
ina exemption to medical equip-
ments 1ncluding spares and 
accessories thereof when impor-
ted into India by any Depart-
ment of M1mstry of 1be Govern-
ment ol lodia from payment of 
&be who1e of the basic ducy of 
customs and the whole of the 
add1tiooal duty of customsltv1-
abJe thereon &UbJect to lhe 
conditions stipuJaced 1n the 
notification. 

(3) O.S.R. 473(E) puo'ished in 
Gazette of India dated the 18tb 
Apral, 1988 togdher with an 
exp1anatory memorandum rcg,ud-· 
mg exempcJoa to &be goods 
covered by Not1ficat1on Nos. 
137/8&-Customs and 138/88· 
Customs both dated the 18th 
Apnl. 19lS~ uom payment of lhe 
whole of the auxiliary duty of 
customs. [Placed in library. See 
No LT -6072/88] 

Repents of the Farrukbabad Graoaia 
Bank, Gurgaoo Gram in Bank, Rajgarh 
Sebroe Ksbetriya Gramin 8Hk, Muzaft'ar-
aagar Kshetriya Gramio Bank etc. for the 
year eDded the 31st December, 1987 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO 
FALEIRO) : I beg to lay on the Table-

(1) A copy each of the follow1na 
Reports (Hindi and Enghsb 
ve1 sions) :-

(I) Report of the Farrukbabad 
Gramin Bank for 1bc year 
ended rhe 31st December, 
1987 together with the 
Accounts and the Auditor's 
Roport thereon. [Placed in 
Jlbrary. Seo No. LT-6073/88] 

(ii) Report of the Gurgaon 
Gram1n Bank for the year 
oodod tbo 31st ~cmbor, 
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1987 together with the 
Accounts and the Aditor'1 
Report thereon. [Placed in 
library. See No LT-6075188] 

(iii) Report of tbe Rafgarh. 
Sebroe K$betriya Gramin 
Bank for the year ended the 
31st December, 1987 toget-
her with the Accounts and 
the Aud.itor·s Report there. 
on. [Placed in library. See 
No L T-6075/88) 

(iv) Report of the Muzaffaroa-
gar Ksbetriya Oramin Bank 
for the ')'ear ended the 31st 
December. 1987 together 
with the Accoanh and the 
Auditor's Report thereon. 
[P!aced io library. See No. 
LT-6076/88) 

(v) Report of the Gopalganj 
Kshetriya Gramin Bank for 
the year ended the 31st 
December, 1987 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in hbrary. See No. 
LT-6077 /88] 

(vi) Report of the 
Kabctrjya Gramln 
the year ended 
December, 1987 
with the Accounts 

Aravali 
Bank for 
the 31st 
together 

and the 
Auditor's Report thereon. 
{Placed in 1: brary. See No. 
L T-6078/88] 

(vii) Report of th: Pat!:putra 
Gramin Baok for the year 
ended the 3 st December, 
1987 together with the 
Accounts a11d the Auditor'• 
Report thereon. [Placed in 
JJbrary. !ee No LT-6079/88] 

(vfil) Report ·of the Avadh 
Gramin Bank for the year 
ended the 31st December, 
1987 together whb the 
Account• and the Auditor's 
Rciport tllertoo. [Placed lo 

library. See No. LT-6080/88] 

(Ix) 'R41port 'Of the Marudhar 
Kahctriya Oramio Bank for 
the year ended the 31st 
December, 1987 toaether 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Libra'\'y. See No. 
LT-6081/88] 

(x) Report of the Farldkot-
Bbatrnda Kshctriya Oramin 
Bank for the iyear ended tb" 
3lat Decerober, 1987 toget-
her with the Accounts and 
the Auditor's Report there-
on. [Placed in library. See 
No. LT-6082/88] 

(xi) Report of the Aurangabad· 
Jalna Gramln Bank for tbe 
year ended the 31st Decem-
ber. 1987 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
library. See No. L T-6083/88] 

(xii) Report of the Hadoti 
Kshetri)' a Gram in Bank for 
the year ended tho 3llt 
December, 1987 toaetber 
with the Account• and tbe 
Auditor's Report thereon. 
[Placed 1n hbrary. See No. 
LT ·6084/88] 

(xiii) Report of tho Sr«vaahthJ 
Gramin Bank for the year 
ended the 31st December, 
1987 toaethcr with the 
Acco11nta and the Auditor'• 
Report thereon. [Placed in 
library. Sec No. LT.6085/88] 

(xi•) Report of the Surat· Bbaruch 
Oramin Bank tor the year 
ended tho Jlst December, 
1987 roaether with the 
Account• and the Auditor'• 
Report thereon. [Placed in 
library. See No. LT ·6086/88) 

(xv) Repiut of the Bundi-Cbit-
torsarb K1hetriya Grainlo 
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Bank for the year ended the 
31st December, 1987 toae-
tber with the Accounts and 
the Audito~s Report there-
on. [PJaced in Jibrary. See 
No. LT·6087/88] 

(xvi) Report of the Murshidabad 
Gramin Bank for the year 
ended the 31st December, 
1987 toaetber with the 
Accounts and the Auditor's 

·Report thereon. [Placed in 
library. Sf'e No. LT.6088/88] 

(xvii) Rcpoyt of the Jomuna Gra-
min Bank for the year 
ended the 31st December, 
1987 together with the 
Accounts and the Auditor's 
Repart tbe~o~. [Placed in 
library. See No. Lf.6089/88J 

(xviii) Report of the Bbtlwara-
Ajmer Kahetriya Gramm 
Bank for the yoar ended the 
31st December, 1987 toge. 
tber with the Accounts and 
the Auditor's Report there-
on. [Placod in library. See 
No. LT-6090/88] 

(xix) Report of the Mewar Aan-
chalik Gramtn Bank for the 
year ended the 31st Decem· 
ber, 1987 t<>aethcr wnh the 
Accounts and the Auddor' 1 
Report thereon. [Placed in 
library. See No. L T-6091/88] 

(XX) Ileport of the Dungarpur-
Baoswara Ksbetraya Gramm 
Bank fGr the year ended tbe 
31st December, 1987 toae-
tber with the Accounts and 
the Auditor's Report there-
on. [Placed in library. Sec 
No LT-6092/88J 

(ul) Report of the Vldisha-
Bhopal Kshetriya Gramin 
Bank for the year ended tbe 
31st December, 1987 toae-
tber with the Accounts and 
tbe Auditor's Report tbcro-

on. [Placed io library. See 
No. LT 6093/88] 

(xxii) Report of tho Akola Grainin 
Bank for the year coded the 
31st December, 1987 together 
witb the Accouuts and tbe 
Aodtlor's Report thereon. 
(Placed 10 hbrary. See No 
LT ·60~4/88} 

(xxiii) Report of the Saogamesh-
wara Gramin Bank for the 
year ended the 31st Decem-
ber, 1987 together w11h the 
Accounts and the Auditor"s 
Report thereon. (Placed in 
library. Sec No, LT-6095/88] 

(xxlv) Report of the Sbahjahanpur 
Kshetriya Gramin Bank tor 
the year ended the 31st 
December, 1987 together 
with the Accounts and tho 
Auditor's Report thereon. 
[PJaced an hbrary. See No. 
LT-6096/8&] 

{XX\') Report of the Nimar 
Kshetnya Bank for the year 
ended the 31st December. 
1987 together wnh the 
Accouou and the Auduor's 
Report thereon. {Placed in 
library. See No. LT-6097/88] 

(xxvi) Report of the Valsad-Dan&1 
Gramio Bank. for the year 
ended lhe 31st Deccmb~r, 

1987 togetbor with the 
Acc"ants and tac AuditDr's 
Report thereon. [Placed in 
hbrary. Seo No. LT-6098/88] 

(xxYii) Report of the Bbaodara 
Gramin Baak for the year 
ended the 31st December, 
1987 together with the 
Accounts and the Auditor'• 
Report thereon [Placed in 
library. Sec No. LT.6099/88] 

(xxviii) Report of the Yavatmal ' 
Gramin Bank for the year 
coded the 31st December. 
1987 together with tho 



Account• and the Auditor's 
Report thereon. (Placed in 
Hbarry. See No. LT-61001 
88] 

(x1tix) Report of the Solapur 
Gramin Bank for the year 
ended the 31st December, 
1987 togt'ther with the 
Accounts and the Audttor'R 
Report thereon. [Placed in 
library, See No. LT-6101 /88] 

(xu) Report of the RatJam 
Mandasaur Ksbetrlya Gra-
mio Bank for the year 
ended the 31st December. 
1987 together with the 
Accounts and the Auditor's 
Report thereon. [Placed m 
Jibrary. See No. LT.6102/88] 

(xni) Report of the Kanakadurga 
Grameeoa Bank for the year 
ended the 31st December, 
J 937 together with the 
Accounts and the Auditor's 
R~port thereon. [Placed in 
library. Sec No. LT-6103/88] 

(uxil) Report of Lbe Cbandrapur-
Gadcbiroh Gramin Bank for 
the year ended the 31st 
December, 1987 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in hbrary See No. 
LT-6104/88] 

(xxxiii) Ropert of the Dewas-

(:uxiv) 

Shajapur K1botr1ya G ramin 
Bank for the year ended 
the 31st Docember, 1987 
together with the Accounts 
and the Auditor's Report 
thoreoo. [Placed in library, 
See No. LT-6105 /88] 

Report of the Manjira 
Orameena Bank for the 
year ended the 31st Decem-
ber, 1987 together with the 
Accouotl and the Auduor'a 
Report thereon. [Placed lo 
library. Soe No. LT-6106/88] 

Paper.r LlllJ 2Gs 

(uxvi) RepOlt of tbe Nagarjuna 
Grameena Bank for the year 
ended the 31st December. 
1987 together with the 
Accounts and the Auditor's 
Report thereon. [Ploced fo 
hbeary. See No. LT-6J07/88. 

(xxxvi) Report of the Pioalini 
Gramcena Bank for the 
,>ear ended the 31st Deccm· 
ber, !987 toaether with the 
AccouritS aod the Auditor's 
Repor1 thereoo. [Placed in 
hbernry. See No. LT-6J08/88J 

(2) A copy each of rhe tolJowmg 
papers (Hindi and English 
versions) under sub-section (2) 
of secuon JO of the Regional 
Rural Banks Act, 1976 :-

(i) The Mursbidabad Gramin 
(Staff) Service Regulations, 
1985. [Placed in library. Src 
No. LT-6109/88] 

(1i) The Hazanbag Ksbetriya 
Gramm Bank (5taff) Servicr 
Regulattoos, 1985. [Placed 1 n 
library. See No. L T-6110/88) 

(in) The Bcgusarai Kc:brtriya 
Gram in Bank (Staff) Service 
Regulations, 198S. [Placed 10 
library. Sec No. LT-6ll1/88] 

(iv) The Gwahor-Dat1a Kshe· 
tnya Gramm Bank (Staff) 
Service Regulations, 1986. 
[Placed in library. See No. 
LT-6112/88) 

(v) The Hissar-S1rsa Ksbetriya 
Oramin Bank (Staff) Service 
Regulation. 1985. [Placed in 
bbrary. See No. LT. 6113/ 
88) 

(vi) The Golconda Grameena 
Bank (Staft) Service Reaul· 
ations, 1986. [Placed io 
library. Ste No. LT-6114/18] 
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(vii) The Varada Grameena 
Bank (Staff) Service Regul-
ation1, 1985. [Placed in 
library. See No. LT-6115/88] 

(Ylri) The Bikaner Kshetriya 
Gram1n Bank (Staff) Service 
Regulations, 1986. [Placed in 
library. ·See No. LT-6116/88] 

Notifications under Imports and Esport1 
(control} Act, 1947 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
PRIYA RANJAN DAS MUNS[): I beg 
to Jay on the Table :-

Cl) A copy of • the Not1fi· 
cation No. S. 0. 235(B) 
(Hindi and English versions) 
published in Gaz"tte of India 
dated the 29th February, 1988 
authorising the Joint Chief 
Controllers of Imports and 
Ex.por\s, the Deputy Chier Con-
uoll, rs of lmpons and Exports, 
the Customs Collectnrs and• the 
officers of Customs under · the 
Customs Act, 1962, the Develop-
ment Commissioner for lroo aod 
Steel, tbe Deputy Development 
Comm1'ls1oner for Inn and Steel 
and the Super1ntendencs of Pohce 
in the Economic Offtnces wing 
of the Central Bureau of loves· 
t·&atton, to make complaints m 
writlog in Courts in respect of 
any offence punishable under 
section ~ of the Imports and 
exports ~Con1rol J Act, 1947. 
issued under section 6 of the 
said act. 

(2) A copy of the Imports (Control) 
Amendment Order. 1988 (Hindi 
and English versions) pubJisbed 
1n Notification No S.O. 200(E) 
in Gazette of India dated the 
23rd February, \988 issued under 
section 3 of the Imports and 
Export• (Control) Act, 1947. 
[Placed in library. See No. LT-
6117/88] 

Pottmmem Report ofSllrl K. Vn•••ft 
Paolcker, Member of ParliamHt 

THE MINISTER OF STAT£ IN THJ! 
MJNISTRY OF COMMERCE (SHRI 
PJlIYA RANJAN DAS MUNSI): On 
behalf of Kumari Saroj Kbaparde, I bes 
to l&f on the Table a copy of the Post-
mortem Reports (Hindi and Bngliab 
versions) of Sliri K. Vasudeva Panic:ker 
Member of Parliament. [Placed in library: 
See No. LT 618/88] 

12.03 brt. 

MESSAGES FROM RAJY A SABHA 

[English) 

SECRETARY-GENERAL : Sir, I 
bav~ to report the folJowiog measaaee 
received from the Secretary-Gearral of 
Rajya Sabha : 

(•) "lo accordance with the provi-
sions of sub rule (.6) of rule 186 
of tbc ¥. ules of Procedure and 
Conduct of Business in the Rajya 
Sabba. I am directed to return 
herewith the Appropriat!oo (No. 
2) 8111, 1988. which y, as passed by 
the Lok Sabha at Us sitting held 
on the 26th April, 1988, and 
transmitted to the Rajya Sabha 
for its recommeoda:ions and to 
state that this Hou~ bas no 
recommendations to make to the 
Loi\ Sabha in r~gard to the said 
Bm.•• 

(ii) ·I am dire~:ed to inform the I.ok 
S1bba that the RaJya Sabha at 
Ifs ant1n1 held on Monday, the 
2nd May. 1988. adopted tbo 
foJJowrog motions in reaard to tbo 
Commutee oo Pubhc Accounts : 
··That th&a House concurs in the 
recommendauon or the Lok 
Sabha that the Rajya Sabha do 
agree to nominate s6ven members 
from Rajya Sabha to associate 
with the Comm1ttee on Public 
Accounts of tbe Lok Sabha for 
the term endina on tbe 30th 
April, 1989, and do proceed to 
elect in aucb manner u tbo 
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Cbai.nnea may dil•Gt •••ea mem-
bera uom am aeg the Dlftl')\lefs ol · 
the House to serve on tho said 
Commi•tee.·• 

2. I am fUl'ther to inform the 
Lot Sabha tlaAt in puruaac• of 
tho above motion, the followm&< 
members of the Rajya s.-ha ba'YO 
been d~ elected to tho Mid 
Committee: 

1. Shri M.S. G urupadaswamy 

2. Shri YaJJa Sesi Bbushana 
Rao 

:i. Sbri Kalpnatb Rai 

4. Sbt• Surender S111ah 

s. Sbrimati Maoorama ·Pandey 

6. Shri T. Chandrasekhar 
Reddy 

7. Shri Kailash Patt Mishra. 

(iii) ·I am duccted to inform the Lok 
Sabha that the Rajya Sabha at 
its sitting held on Monday, the 
2nd May, 1988, adopted the 
following motion io regard ro 
the Committee on Public Under· 
takings : 

"That this House concurs 
in the recommendation of 
the Lok Sabha that the 
Rajya Sabha do agree to 
nominate seven members 
from Rajya Sabha to a~so­
ciate with the Committee on 
Public Undertakings of the 
Lok Sabha for the torm 
ending on the 30th April, 
1989, and do proceed to 
elect in such manner as tho 
Chairman may dtrect, seven 
members from amoog tho 
member• of the House to 
S!rve on the said Commit· 
tee ... 

I am further to inform tbe Lok 
Sabha that in p.ursUOJJct of the 

abevo mat.ion. tbie (.Qllowlna 
~ &I tb,e lhjya Sabha 
have been dub' elected to tbe 
said Committe• : 

J. Thakur Jagatpal Siiwh 

2. Sbri I<.am•l Mosarka 

3. Shri Dipeo Ghosh 

4. Shri Vireodra Verma 

s. Shri Raoof Valtullab 

6. Sbd A.O. ICulkarm 

7. Shri V. NarayaDU81DJ 

(iv) 'I am directed to inform the Lok 
Sabha that the Rajya Sab-.at 
its sittln1 hcJd on Mo~ay, the 
2nd May, 1988 adopted tho 
following motion in rcwd to tho 
Committee on the Welfare of 
ScheduJed Caatos and Scheduled 
Tribes: 

"Th11t this House reaolvea 
that the Rajya Sabha do 
join the Committeo of both 
the Houses on the Welfare 
of Scheduled Cra.toa and 
ScheduJed Tribe1 for tho 
term ending on the 30th 
April, 1989, and do proceed 
to elect, in accordance with 
the system of proportional 
representation t>y moana of 
the sinalo transfcra,ble vote. 
ren me1X1ben from amona 
the members of the House 
to serve on tho 1aid Com-
mittee.·· 

2. I am furtb~r to Inform the 
Lok Sabha tbat in purs•nco of 
tbe 6bovo motion, the f0Howln1 
members of the Rajya Sabha have 
b~n duly elected to tho laid 
CommUtet: 

1. Sbri N. Rajen11m 

2. Sbr4 Anand PrekaM Gautam 

3. Sbd llamoarayaa Goewaml 
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4. Shri V. Ramanathan 

s. Shrl Puttapagii Rad ha· 
krishna 

6. Shrimati Kailashpati 

7. Sbri G. Swamy Naik 

8. Shri Dhuleahwar Meena 

9. Prof. N.M. Kamble 

10. Shri Jerlie B. Thriang 

12.os hr1. 

BUSINESS OF THE HOUSE 

[Engli~h] 

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND MINISTER 
OF INFORMATION AND BROAD-
CASTING (SHRI H.K. L. BHAGAT): 
With your permission, Sir, I rise to anno-
unce that Government Business in this 
House durang the week commencing 9th 
May, 1988, wi!l c~nsist cf:-

(l) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(2) Consideration and passinl! of the 
Employees' Provident Funds and 
Miscellaneous Provisions (Amend-
ment) Bi'I, 1988. 

(3) Consideration and passing of the 
following Bills, as passed by 
Rajya Sabha:-

(BJ The C.ne Workers and 
Cinema Theatre Workers 
(Regulation of Employment) 
Bill, 1987.i 

(b) Tlic Hospitals and Other 
Institutions (Rcdrnsal of 
G1 ievances of Employees) 
Bill, 1988. 

(c) The Companies (Ammend-
mcnt) Bill: 1988. 

(4) Consideration of a mot~oo for 
concurring in the recommenda-
t ron of Rajya Labba for reference 
of the Shipping Agents (Licensin1) 
Bill, 1987, to a Joint Committee. 

(S) Discussion on the motion regar-
ding continued arowth of popu· 
lation. 

(6) Discuasion on the statement made 
by the Minister of Defence 

· regarding the allegation of 
payment of commission to Indian 
agent in the purchase of subma. 
rines from M/s HDW of Federal 
Requblic of Germany at 4.00 PM 
on Monday, the 9th May, 1988. 

MR. SPEAKER: Smt. Jayanti Patnaik. 
(Interruptions) 

MR. SPEAKER: Mr. Tewary, sit 
down. I am on my kgs. Take your seat. 
Loo. here. The law is for all. Nobody 
is immune, even the Mio1bter or whatever 
be ts. And the law will take its course. 
There is nothing to worry. 

(Interruptions) 

MR. SPEAKER : Now 
I have gt ven my ruling. 
N 01.hing doing. 

(Interruptions) 

sit down. 
That is all. 

MR SPEAKER : I don't like it. I 
will name ) ou. Sit down. It is enough. 
I cannot do it. I am not going to allow 
this House to be a pohce station. . 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : The following matter may 
please be included in next week"s agenda : 

Though becdi making i!l flourisbioa u 
a Cottage Industry in Madhya Pradesh. 
thousands of peorle en@aged in it CC\Dtinue 
to be exploited. A m3jor factor for the 
arowth of the industry is the availability 
or cheap labour. Besides. the forests are 
rich in tendu leaves. the main raw mate-
rial for beedi. Rough estimates show 
that at least 20 crores beedis are rolled in 
the State daily makin1 lhe indaitry a 
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muJU-cr.ore busioeu. But it is regre-
tt-abJo that the factory owners do not keep 
the w.orkers. on their rolls permanently to 
~ape the.provis·ons of Jabour laws. They 
appoint sattcdar~s who are commission 
agents. The beedi workers get the raw 
111aterfaJ from the sattedars and supply the 
rolled beedis to them. 

In Most case!, the entire famJ1y inclu-
ding women and children are enaaged in 
the Industry hut none of the members is 
listed in tbP. rolls of sauedars. After two 
or three months, the workers' name is 
cbe~ed with the name of another member 
of the family. The becdi workers do n~t 
get the minimum wages as the sattedars 
often reject a sizeable number of bcedis as 
sub-standlfrd, wbi-=b are often purchased 
by the sattedars themselves at reduced 
rates 

Ac; such, It 1s very necessary to 
pr.ovide job security to Jakhs of beedi 
worker~. Thy should be given free 
medical aid, t-~ucaticnal scholarships for 
their children, mterest free hou~,ing loan 
and "Ub5i~tence allowance in the event of 
occupational hazards like tuberculosis and 
cancer. The implementation of all these 
measures is necessary. 

( lnt-erruptions) 

MR. SPEAKER: Tho law wlll take 
Its own course. Beimi a Minister does 
not absolve any person from any reapon-
iibility. 

(Interruptions) 

MR SPEAKER : 1 do not like it; 
enough 1~ enough Plea-5e sit down. 
Nolbiog goes on record. 

( Interruption!J) .. 

MR. SPEAKl:R : Do not throw the 
daanity of rbe House to tho winds. It 1s 
enousb; please sit down. 

(Interruptions)** 

MR. SPt:.AKER. : Prof. Kurien, you 
are aow def) 101 the chair. It is boy.ond 
co4troJ; J Y.HI name you. Please ait 
do.wo. 

( lntt1rruption1) •• 
-----·---------
.. Not recorded. 

MR. SPEAKER : Dr. Rajhaos. I have 
.Jlowed only Dr .. Rajhens. Nobody else 
i• allowed. All are now speaking without 
my perm1ss1on. Nobody goes on record 
except DT. Rajbus. 

(Interruptions)•• 

Mil. SPEAKER. : It ls more than 
enough. Mr. Jaipal Reddy, you also come 
in the same cateaory. I will not spare 
you also. 

(Interruptions)*• 

MR. SPEAKER : It is not therea-
teniog; it is a warning. I will treat you 
equally. Nothing doing. Not alJowod, 

DR. G. S. RAJHANS (Jbanjarpur) : 
The following matter may be included in 
the next week's agenda. 

It is irony that despite all the natural 
resources Blhat: rontinues t~ be one of tho 
most backward Slates of the country~ Tbe 
per capJta income. of Bihar is probab1y 
the lowest 10 tbe. couctry. 

There is acute poverty m the land of 
plenty. One of the basic reasons for the 
pathetic condition of the people of Bibar 
is the Jack of power there. There 1s no 
appreciable increase m the power position 
e\o·eo after the comm1ssionma of Muzaffer-
pur Power Unit. 

The ave.rage production of electricity 
in Bibar is 40 to SO per cent Jess than the 
installed capacity. The working or B1har 
EtactrJcity Board is not at all sat1sracrory. 
Tber e la an urgent need to appoint an 
Enquiry Commission to look into techni-
cal and administrative aapects and ~uggest 
remedial measures. 

But despite this. industry and agricul-
ture will continue to suffer for want of 
power and the State will continue to 
remaiP as backward as befJre. 

It ;s, therefore. earne~Jy request cd 
that at leau two aromic power plants be 
11nc.tiQ.De4 for Bih1r. by the Central 

•• Not recorded • 
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Ooveroment. Ooe of these ptaots may 
be located in North Bihar. 

B1bar is rich 10 Uraoium which is the 
principal raw matenal for geoera1ion of 
atomic energy. 

The economy of B1har witl und.,rgo a 
sea change 1f these atomic energy power 
plants are inita!led there at an early date. 

[Translation] 

SHRI KAMMODILAL JATAV 
(Morena) : Mr. Speaker, Su, tho ToHowiog 
matter may please be aocludcd ln the 
next week's agenda:-

~'A1r-scrv1ce bas been started ID many 
divisions of Madhya Pradesh as Gw:il1or, 
Guna, Bhopal, Kbajurabo, Jabalpur, 
Bilaspur, Raipur, Baster, Indore and 
Uiia1n but the Air-service has not been 
started 10 ChambaJ Divis•oo so far. 
Sheopur Katan of Chambal D1vis1oo is at 
& distance l1f 25 k1lorn~crc from Gwalior. 
It is a place where many businessmen and 
rich people rcs,de. There is narrow 
gauge hnc starting from Sbco Kalan to 
Gwanor and tt takes 22 hours to cover 
this distance and buses reach Gwalior in 
8 hours I, there'ore, reques1 the Gove-
rnment to start a hehcoptor-service from 
Sbeopur Kalan of Cbambal D1vttton so 
that the people of this ana could be bene-
fited. 

12.15 hl'I. 

[MR. DEPUTY SPl!AKER in the 
Chair.] 

SHRY MADAN PANDEY (Gorakh-
pur) : Mr. Deputy Speaker, Sir, the rono-
wioa matters may please be 1ocluded m the 

'next week's agenda. 

Although the 11tuat100 10 the country 
h favourable for iodustr1alisatioo yet 
re&'tbnal imba!ances persist. Became or 
the avallilbUity of tnrrutructore facilities, 

'the private and Public Sector Industries 
are' being eftabll~od only in tho developed 

1Jar.•'1fhtcb i1 rather iDM•dlls "llollal 
1 i\m:balan.:es. 

Therefore, following urgent steps shoufd 
be taken to remove the regional imbalao-
~s with regard to industrial development 
io all parts of tbe country·-

J. The !)olicy regarding selection of 
sites for the establishment of industries in 
Pubhc Sectors should be amended and 
aaa-bascd fert1l1zers plants, the cotton 
mills for the overail development of 
Handloom Industry Printing and Proce-
ssing P!ants and agro-'Ja)ed indu:,tr1cs 
should be set· up 10 the country's back· 
ward areas such as D.stnct Gorakhpur 
situated OD the eutern port or Uttar 
Pradesh. 

2. It 1s necessary for rhe entrepreneurs 
to observe stnctiy the terms and cond1· 
tion to set up their rndustneo; only at 
places a'Joned b: the Go•. ernmc-nt af the 
time of issuing licenses 'or the set1i11g up 
of their mdusrries in Private and Jomt 
sectors. 

3. Io order to encourage the entre-
preneurs lbe ba~k.vard areas .sh..>uld be 
re-demarcated and subsidv and 
infrastructural fac1ht1cs should be made 
available. 

I, therefor, request Lhe Central Gove-
rnment to 'ake rnstant steps tor makmg 
the overalJ development of the country. 

{English] 

SHRI CHINTAM.\.NI JEN.\ (Bala-
sore) : The river Subaroarekha 1s popu-
larly known as a treacherous river as 1t 
changes its course frequently causing huae 
Joues to the villages located on us banks. 
Besides, th.: devastating floods of tb.s 
riYer \\hich are a regular phenomrnon 
cause large scale devastation to the vast 
areas of the States 11ke Or1ssa and West 
Bengal. This year. due to large- ~cale 
erosion, three very thickly populated 
V1"1lages in Bali.sore d1str•ct of Or 1ssa were 
sobmc:rged and nearly 600 to 700 families 
became destitute and have taken sheher ei-
tller in nearby villages or beneath the 
ttces. Erosions caused threats to about 22 
villages, located on both sides of the 
banks of this river. Immediate attton 
1boutd bo ratco to save tho situation. 
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Paper industry of our country is facina 
clol'ure due to less consumption Our 
country's per capita consumption of paper 
is only two kilograms wbtcb is the lowest 
in the world. 

Out of 300 and odd paper mil 11, 245 
are JD small sector, and the total mstalled 
capacity is around 27 lakb tonnes. The 
production of paper bas come down to 
about 60 per cent of the installed capacity 
and this under~utlJisation bas resulted in 
the closure of 22 per cent of these M•lls in 
amall scale sector and other 38 per cent 
are already in the red and half of th~m 
are on the verge of closure. 

SHRI SOMNATH RATH (Aska): 
The following matter may please be Inclu-
ded in next week's aaeoda : 

The Union Ministry of Labour and 
officials in-charge of emigrant Indians 
deserve apprccaataon for their efficient 
work. The public hearing thrice a week 
helps the rnkndmg emrgrant1 as welJ 
returning emigrant1 to solve tbeJr prob-
lems. Workers sent abroad are at times 
exploited by labour Saradara more so 
from Orissa. Some cases have been 
detected and action taken. But again 
they have raised their ugly head and arc 
very active. The agents arc el1Ctract1ng 
heavy amounts from the workers to send 
them abroad tllrougb construction compa-
nies at Delhi; in Private Sector as well 
as Pubhc Sector. Workers do complain, 
but th~ ex~!o:!atron has nut enG\.d. 
Establiahment of man-power corporations 
in all the States. Union Temtor es and at 
the Centre arc l kely tu solve the probJem. 
Tbe Union M1mstry ot Labour i~ to take 
immediate action to safe('uard Th~ iTlterest 
of workers., 

SHRI K. N. PRADHAN (Bhopal) : 
1be Ministry of Heahb and Family Wel-
fare, Government of India constituted a 
Central Medi90 ~e~l Advi1on Commit-
tee..-• ~·y 41 i'1 .195(1 w1ih tl:J~. O~J.ect gt 
~n~\j~g a suncy ot 'Mcdrco.leszal 
erac,lj,qe jp t~c ~i;wntj'y (pr an. au.e1sment 
ol. es.iltilJli ~9aditJoa~ ~o orovide a coi:rect 
appr.aiaal of the d.c{lci enci~s a"t various 
levei. APf:J to roxmu111te •chem• ror 
torrection thereof 

The Commntee submitted its report in 
1964. It made a very s1ron1 plea that the 
Union Government ahouJd initiate a move 
for establishing a Central Medtco-Leaal 
Institute. 

The preseont Medico-Legal institute at 
Bhopal has a good foundation of nearly 
ten years with all working Jaboratoriea. 
It is alreadv functionina as a trainin1 
centre for Medical Officers. Police Officer, 
Judicial Officers and is functioning as a 
pioneer imititutc. The cases from all 
over India are referred to it for expert 
op1mon. It should be taken as a Central 
Medico-Legal Institute to start with. 

It wm be in the best interest of the 
nation for the Ministries of Home, HeaJtb 
and Law to create a Central Medico-Legal 
Institute at Bhopal. 

SHRY SYED SHAHABUDDIN 
(K1shaDganJ) : The Wakf Act, 1954 was 
last amended an 1983 but the amended 
Act has not yet bFcn enforced because of 
objcct1oas raised by the Muslim commu-
mty to some prov1S1ons. Since then. the 
Government have been engaged in evolving 
a national consensus on further amend-
ments and in finalising the biJI for the 
purpose. Delay 1n enforcmg the non-
cootrovc.rsial provisions of the amended 
Act 1s causing much harm to tbe Wakf 
properties, and to the Muslim community 
by depriving them of the benefits from 
Walf mcomc. It is suaaested that the 
non-controversraJ provisions of tbe Wakf 
Act, as amended upto date, should be 
promulgated ar:d enforced without any 
funher delay sod the proposed amend-
ments based on tho consensus should be 
formulated 1n the form of a B11J at the 
earliest aod introduced in Parliament. 

I would. therefore., propose that the 
enforcement of Wakf legisJatfon be taken 
up during the coming week. 

After its victory in Auranaabad Muni-
cipal elections t~ Shiv Sena bas announ-
ced its iritentio-ns of changing the name of 
the oklJ. Recently in Delhi ~~u 
Metrological had launched , a ic:8au>1iaA lo 
cbanae tho name• of roadJ~ llmilAr 



281 B.0.11. VAJSAKHA 16, J9JO (SAKA) B.O.H. 212 

moves largely motivated by communal 
con11d"rations have been made in other 
part• of the eountry, for example A:iaarh 
and Bombay. Such moves have been 
resented by some communities. There is 
no legislation to regulate change of names 
of cities. I think there is need for a central 
legislation on the subject but before a 
legislation is enacted the question must be 
discussed 10 aJl us d1mem11001 and aspects 
in order to' evolve a national consensus, 
keeping in view. the over-riding demands 
of national mtcgration and communz,l 
harmony. I, therefore, suggest that tb1s 
question be taken up in the coming 
week. 

[Translation] 

SHRI BALWANT SINGH RAMOO· 
WALIA (Saoarur) : Mr. Deputy Speaker, 
Sir, I would request that the followmg 
matters may please be included in tbe next 
week's agenda. 

In Punjab, there is a production of 
about 6.5 lakh metric tonne pota!o ever~ 

year and It is grown in 35,00C. hectare land 
every year but it is sorry srate of affairs 
that no proper arrangements have been 
made for us sale Cunsequen'IY the prices 
of potato come uown for the last some 
yeara at tbc time of barve;;t eind as a 
result of which the farmer ba!l to suffer 
heavy losses instead of profits. Therefore, 
tberc is a need to set-up an indu~try which 
could maintain the dc.nand of the potato 
and could also provide the farmc1 s 
remunerative prices. Punjab Aero-Indust-
ries Corporation bas decided to set up a 
project through which it will make efforts 
to earn foreign exchanac by usins 30 000 
metric tonne potato nery year bu~ 
implemenration of this projl!ct is not iu 
1i1ht. Therefore, the p1Jtato·producer 
farmer ia facing severe financial crisis. 
Therefore, there is a need to discuas the 
present miserable conditions of farmer io 
tho House next week. 

Toe annual production of sd'eds of 
0U1eed1 Is about J 10 Jakh tonne while 
the oil extrachng capacity of crushing 
plant is 350 Jakb tonne eiil seeds. The 
country has to depend on import for 
mectiq its requin,~ents of oil and sioce 

o4~~l1W 1,thd~~; pi'1J\~s boon imported 

for meeting its requirements. The 
Government dad not work as efficiently as 
it should have worked for makin1 the 
country self-reliant in respect of 01) and 
consequently there was not an adequate 
production of ~ecd5 cf oil and even today 
the Government have tu depend on foreign 
countries to m~e' us requirements. In 
1985 86 tht support price of mustard wu 
Rs. 400/- p('r qu·rital and m 1986-87 it 
was Rs. 4J5i· :Jer qurnta1 but their mark.ct 
prtcca in tbc atoreE1a;d period were Rs. 
.580 aGd R&. 650 per qumtal respecuvcly. 
The condition ot other seeds ot oii is also 
the same. I. therefore, requc&t the 
Government to d1acuss this impottant iaaue 
in detail ln the House in the ensuina 
week. 

[English] 

PROF. SAlFUDnn... soz (Bara-
mulla) : Evea though Haj p1lgr!magc for 
·ahc current }'ear 1s not far away, the 
programmes in respc.ct of fl18hts aod other 
arrangements do not seem tQ be in final 
shape. The SauJi Airlines. usually orea-
nises outaoing Haj fl11,,hts from DeJbi, 
Bombay and Cafcutta, but this year th~re 

is no firm commitment from Saudia so far. 
There is aim an apprehension that the 
fare will be increased this year also. If 
there is a prop\)sal JiJce that, it should be 
dropped forthwith. The fare was continu-
ously increased year after year, since 
1983. 

The Air India would be well advised 
not to increase fare in i?s o~n interest. 
It bas been incurring losses on all rout~• 

except the fligtm ro tbe Gulf. 

There arc severai other qncatJODI 
connected with the Haj pilgrima~c wh1<.b 
deserve atccotion, e.g. : 

(i) West Bcogai Go~·crnmcnt bas 
made it known to various quar. 
ters that flights can be oraanlzcd 
that will charge Rs. 5400/· only 
per passcmgcr (to and fro Jeddab). 
Hsj Committee charges a subs-
tantially higher rate. 

(1J) White travel agents get a com-
mission of 12% from Air India. 
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the Haj Committee teta • cttm· 
missfon of '5% only. 

(Hi) Baj Committee is at present bead· 
quartered at Bombay, which is 
no looaer a central place for 
pilgrims drawn from all coroers 
of the country. While there 
could be zones and zonal office~, 
hoadquCU"tcrs 1bould be an New 
Delhi. 

(iv) While Central Haj Committee b 
not a statutory body, it takes 
various crudal dec1s1ons all by 
itae1f. 

(v) The Central Haj Committee lacks 
representative character, so far as 
its membership 11 concerned. 

THE MINIS rER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMA TI SHEILA DIK· 
SHIT) : We will consider all the sub-
miuioos that have been made by the hon. 
Members, to be rncluded 10 the business 
for 001tt week. 

12.21111'8. 

COMMITTEE OF PRIVILEGES 

First Reportc; 

[EnKlish] 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : I bq to move : 

"That tbas House do agree with 
the First Report of the Commit-
tee of Privileges Jaid on the Table 
of the Rous~ on 5th May, 
1988." 

MR. DEPUTY-SPEAKER The 
quettlon is : 

0 Tbat this Houae do aaree w1tb 
the First Report of the Commit-
tee of PrivlM,ea laid on the Table 
of tbe Houae on Stb May, 
1988. 91 

The mo1io11 was adopted. 

J'2.'29 br1. 
STATUTORY RESOLUTfON RB 
APPROVAL OF CONTINUANCE TN 
FORCE OF t>ROCLAMATlON fN 
RESPECT OF PUNJAB-Contd. 

[English] 
MR. DFPUTY-SPE,c\KER. : The 

Houre will now take up further discussion 
of tbe foUoWffl8 Resoluuoa moved by Skr1 
Buta Smah on the 2nd May, 1988, 
namely:-

"That t'hts House appro~es the 
continuance in force of ttle 
Procfama 100 dated the lltb 
May, 1987 rn respect of Pua,ab 
issued under article 356 of the 
Consutuuoo by the President, for 
a further per1od of six months 
from the 11th May, 1988 •• 

Now Sbn Ja1 Prakash Agarwal. 
[Trans/at1onj 

SHRI JAI PRAKASH AGARWAL 
(Cbandn1 Cbowk) : Mr Deputy Speaker, 
Su, I support the Resolution moved by 
Sbr1 Bula Sm~b for extending President 
Rule m Punjab for a further period of six 
months. What are the reasons for not 
holding e'cction~ m Pur1ab ? If we look 
IDlO the present situation JD Punjab, we 
will find bow violent inciden•s a1c taking 
place there, ho\\' bus-passengers are shot 
dead and bow cb1ldrco, young and agtd 
persons arc taken om of their houses and 
killed merc1les1Jy. 

Tbe situation in Punjab has deterio· 
rated so much that t~rrorists are now 
u1aog Rockct·Lauochers 10 rheir attacks. 
Tboy possess the Jatcst arms. The 
PunJab problem bas been discussed several 
times in this House It is almost a 
certainly that Pakistan is bebmd the 
aoc1dcnts an Punjab. PaklSIBD provides 
tra1om1 facditre. to the terrorists 'aod 
gives them shelter. After havioa 'been 
trained, the tcrrorhts come mto Punjab 
to create mayhem. Cao elections be held 
In Punjab or a popular Government 
function if tbia situat1on continues to 
exist ? Could tbe erstwhile Punjab Govern-
ment restore norma Icy in the State 1 
The action or the Central Ooverotnent to 
disbaodin~ tbe Jast State Government btls 
a1vei. a lot of relief to Hindus and Silch1 
in the State The ~resent sftuaticm''1n 
PanJab tia1 created 1 teetfn1 of ta•ectirtty 



in the mind of every resident. This is 
(tic reason why thousands of people are 
J~aving Punjab and taking shelter in Delht. 
Uttar Pradesh and Rajastban. Is soc& 
an atmosphere conducive to holding 
elections in the State 1 I feel that the 
Government wants to take strong mea-
1ures to solve the Punjab tangle. For 
the Punjab crisis I shall also blame those 
hon. Members of the Opposition whet 
did everything with•n their capacity to 
make the situation more complicated. 
They are fully rcsponsiblt for that. Why 
is it that an act of terrorism 1n Punjab 
brinas forth. only a cautious reaction from 
us 1 Why do we hesitate to condemn 
the action of terrorists ? What is holding 
u• bal.!k from organising peace-marches on 
the roads of Punjab ? Leaders make tall 
claims white speaking at the party-level 
here. But why do the same leaders get 
cold feet when it comes to visiting 
PuoJab 1 If we analyse the situation we 
witl find that the entire blame lies with 
our ho'l. colleagues in the Opposition. 
A polittcal leader from Delhi visited 
Punjab and stayed at the Golden Temple 
for a couple of day~. On hi 1 return to 
Delhi be said that no arm~ cou 1d be seen 
within the Temple area and that Golden 
Temple is just a place of religivus impor-
tance, tt> .. t no person witb arms could be 
seen over there. But the seizure of large 
quantities of arm~. dunng •Operation 
B1ue Star' clearly rnd:cated what really 
went on over there. Did this not des-
troy the sanctity of the Golden Temple ? 
Everyone bas a devotion towards places 
connected with bis or b~r respective 
religion. AIJ of us bow our heads rn 
reverence when we pass by reJ1~ious places. 
But can a d:vc~e: ::::~='t t~: G.J!d:n 
Temple as a rel1g1ous p'ace ·any longer ? 
Cao be do that when be knows that 
politic! bas overshadowed what the 
Golden Temple stands for ? Even today 
a large stock-pile of arm~ exists in the 
Golden Temp c. Reports of firios and 
clashes with the police and m1h•ary are 
received everyday. Can we still call the 
Golden Tempie as a p!acc of religious 
importance ? I requl!st tb~ Go\lernmeot 
to take the strongest posaible measures 
to 'sol~e rtJe crisis in Punjab. Th• 
Governmeut must restore the sanctity of 
tbe Golden Temple. Por it is the symbol 
or the deep rooted faith- of all <teveteoa. 

It should be restored to its original state 
10 that the feelinas of devotees are aot. 
hurt. 

I take this oppottunity to remind thoee. 
political personalities wbo!e actions have 
created a rift between Hindu and Si~IJ~: 
One of our leaders kept silent over ktn-
inas in punjab but when riots took placa 
in Delbi in 1984, then be started counting_ 
the number ot people kilJed. He soqgi\4 
to prove that casualties were much more 
than what was beina announced through 
official statistics. Are these stept not 
aimed at ·alienating Sikhs from the 
Hindus "! Nothing can be more shameful 
than this. I want to remind him that he 
himself bad said that while trav11lin1 on a 
bus onl:Y Sikhs arc chosen for scare.A from 
the entire lot of pauengen. If such 

- things are said, the hatred between Hialha 
and ~ckhs rs bound to grow. Tbe rift 
between the two communities will widen 
making it extremely bard to strike a 
compromise. While supporting this 
proposal. I req.urst tbo§C boo. coUeaauos 
to choose their words carefuU:y beCor.o 
speaking out. Thia problem is not like 
other problems It is a dJscaac, the c~u• 
to which lies in our work in!! toaetber. We 
should not just stand here and condemn 
the acts of terrorism. Empty words of 
condeq>0at100 w11I only strengthen tbe 
spirit of terrorisu making them believe 
that they have an aJJy in our midst who 
sympatht:.ses with their cause We should 
refrain from uttering such words. 

Why did Sacdar Buta Singh keep siJeoc 
when be was declared •Tack.haiya' ? Did 
Sb.:: E;l:;i S;;iih iO Ou <l :._;;;,og ~pr~e 2. 
Did Shri Buta Singh. go around shootina 
with a gun ? But t'eople who induJaed-
in wanton kil1in1s of innocenr peasoaa,. 
who wiped out children ID cold blood 
were not declared •Tankba•ya'. All tbia 
saddens my heart. And they should feel 
sad too. Even such a state of affair~ 
does not deter our boo. colJeagues from 
helping the terrorist cause and criticia-
ing the Government here Tbe 
same boo. Members aro scared of 
coodemnina those who kill people op0ly. 
How couJd '9Ur hon. coJJeaa.ues rem4fn 
oblivious to tho kil1ioa' of Lalit M~ka9 
aad Geetanjali Makan and Arjun Dass. 
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the kl1ling children attending a birthday 
party. AJI these incidents happened ri12ht 
here in Delhi and yet our hon. colleagues 
chose to ignore it in their speeches. 
Today the unity and integrity of our 
country is in peril. Powerful forces are 
at work behiod this and we must work 
together to counter them. So I feel that 
it is impossible to bold ~lections and 
form a popular Government in Punjab 
considering the situat;on existing there. 
With this I support this Resolution. 

[Englislr] 

12.37 hrs. 

SHRI BASUDEV ACHARIA 
(Bankura): Mr. Deputy-Speaker, I opp0se 
the Statutory Resolution moved by the 
Home Ministe1, S. Buta Srogb, for further 
ntensfon of th.e proclamation of the 
Emergen::y,-1 mean the Presidtnt's 
Rule, for srx months in Punjab. 

THE MINISTER OF STATE JN THE 
MINISTRY OF PARLIAMENTARY 
AFFAiR~ (SHRIM.\TI SHEILA DIK-
SHIT): You arc obsessed w:th the Emer-
gency. 

SHRI BASUDEB ACHAR! A : Yot. 
arc. 

SHRIMATf SHEILA DIKSHIT: You 
are obsessed with Emergency. Ic i~ a 
slip of your tongue. 

SHRI BASUDEB ACHARIA : Tne Pre-
sident's Rule, in Punjab, it has not-led 
to any improvement in the s1tuat1on io 
Punjab ; the situation has detenorated, it 
bu become worse. It was never so bJd 
before. 

It ls doubtfu whether ·rhe Gov:rn. 
ment bas any policy on Punjab at all. 
For the last s1x years the Government 
bas been expenrui.:nting This important 
border State of our country bas been 
minimised to a laboratory. The Govern-
ment is experimentins one after another 
mcasur"s. But it bas nor been ab'e to 
1olve toe Punjab problem. ·· .. Tbc P1csi-
dent9• rule was Jmposcd Jast year io tbe 

month of May-on May 11, 1987. · What 
was the reason ? The reason aiven wa1 
there were Iarae scale kHhna• in tbo 
month of April. about 73 persons were 
killed. And another reason which wu 
put forward by the Home Minister was 
that some Ministers w're intorfering witb 
the problem or law and order. The 
terrorists and the extremists are not 
arrested and tbqy are preventing, or they 
are interfering. 

But. one year bas elapsed-after two 
or throe days, it wiJJ elapse. Durina tbe 
Presldent"a Rufe. as many as two thou-
sand persons were killed by these 
extremists. The terrorists, the extromi1t1 
and the Khalistaoi elements have intensi-
fied their activities six months back. The 
Hom~ Minister claimed that these extre-
mist elements are rurining away. but 
rather they have intensified their activi· 
riea. The terrorists, the Khalistani 
elem:nts and the extremist elements have 
increased tb:tr activities . 

Sir, five bead priests were released. 
Who are these bend priests 1 Out of these 
five bead priests, three bead pricsts-
once declared inside the Amritsar Golden 
Temple "independent Kbalistan.. aod 
hoisted Khalistani flag. Then, they wero 
arrested and detained. Who is Jasbir 
Singh Rode ? When there was Blue Star 
Operation, he was not in India. 
He was touring. He was in Dubai ; 
somet1m~s in Man.la ; and sometimes 
in America. Outside India, he oraanised 
these extremist elements and be formed 
Iotcrnat1onal. Sikh Students' Fed eracion. 
When be came back, be was arrested and 
detained. Theo, he was released 001 only, 
but he was made as the bead priest of 
Akal Takbt. After h's release. he declared 
that be would fight for Puran Azadi and 
Sampoorna Azadi. I do not know what 
is difference between 'Kballstao' aad 
'Sampoorna Aznd;' aod whether tbe 
Government is demarcatin~ betweco 
'Sumpoorna Azadi' and 'Kbalistan•. He 
started tight rope working. Subsequently, 
on 13th April, the inteotion was made 
clear The two factlooa cf AISSF werd 
uoiLed and an lotcrnatioaal Sikh Con· 
rerence was dominated by these clements. 
They declared there that tboee who 
would deviate from the path of 1'ball1taa, 
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they would face the same fate as faced 
by Sant Longowal. Before release of 
these high priests, the opposition leaders 
were not coosultcd. The Govcoment only 
consulted with one Sadhu Sushi! Muni. 
Subsequently, forty Jodhpur detenus were 
released. 

We demanded the release of Innocent 
deteoues. "ho are not Khali!iitanis or 
extremists and are languishing in Jodhpur 
jail. Most of' hem are innocent. Some 
of them were picket up outside the Golden 
Temple. arrested and put behind bar, tn 
Jodhpur Jail. 363 oersoos were arrested. 
We have been demandmg in th: House 
that those who are innocent, should 
be released. Ao autJrance to that 
effect was aho given 1D this House. 
The Pdm~ Minister himself g~ve an 
assurance in a meeting with the 
leaders of the opposition tbat their cases 
would be reviewed and that those who 
were not associated wit!:l the scd1Uous 
activities would be reJeas~d A categori· 
cal assurance was e1ven by one of the 
Cabinet Ministers, Sbra P. V. Naras mba 
Rao, in Amritsar Jase year that their cases 
were being reviewed and that tbcy would 
be released soon. But only 40 detenues 
were released. A re these 40 persons oaly 
innocent and others are asso:iated with 
the sedltiou~ act:v .ties a11d that is why 
they Vtcre not released ~ These arc the 
irr,tants which should be removed. 

I do not uudcrstand the intent:on of 
the Government. Governor~ Sidbanba 
Sbankar Ray, has said that the release of 
five bead priests and 40 Jo1bpur detenues 
is part of their package wtth whom ? Is 
ft with Sushi! Muoi ? With whom \\-BS 

this package arrived at ? Why w;--re the 
leaders of the opposition not consulted '? 
For the last one year not a smgle meetmg 
wa1 held. It bas been said m the annual 
report that an all-party convention was 
beld in Chandigarh on 1st March, 1987 
followed by all-party 1 a Hies in Ludhiana 
oo 8th March, then at Hussaioiwala and 
then at Amritsar. At1er Amritsar, what ? 

What about the action plan ? The action 
plan was adopted unanimously in the 
meotina of tbe leaders of the opposition 
and tho result was very much encouraging • .f 
L•kha of people attended tba meotinr 

from different walks of life, not like your 
Gbulam Nabi Azad'• public contact pro-
gramme with security people. 

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SlNGH) : That was mass 
contact. 

SHRI B ASUDEB A CH ARIA : Mass 
contact with the security people and not 
the actual mass contact. But these pro-
grammes were very much successful and 
very much encouraging. Why was the 
action plan, which was adopted and accep. 
tcd unanimously, stopped ? Because 
suddenly Barnala Government was dissol-
ved just oa the eve of the Haryana 
elections to woo the voters of Haryana 
where you have failed miserably. StiJJ 
you are pur!.uing a very narrow political 
path. You are still having a narrow 
opportunistic line. You do not consider 
Punjah problem as a national and a politi-
cal problem. When the problem is poli-
t1cal, solution must also be polmcaJ. 
While replying to a debate under rule 193 
last March in this veo House, the Mtni-
st~r spoke for l inety minutes but be did 
not come out with any solution. He did 
not give aay hint u to what they are 
goiog to do, what is their action plan. 
what is their Punjab policy. He only 
went on sying that the situation is impro-
ving. Like a broken gramophone record, 
he \Vent on sying that the situation ls 
improving, that 1hc terrorists are runomg 
away, that they are sealing the border. 
We ha.ve been demanding the scaHng of 
tbe border, \\e have been demanding that 
a White Paper shou!d be published with 
regard to foreign intervention. Everybody 
kaows who are encouraging, who are 
be:ptng, who are abetting the U. S. impe-
rialist forces and Pakhtan. Why can't 
the Go\ernment s.:al the bord:r ? Now 
only they are thiiiking tilat the . border 
should be seaied and barbed wire should 
be erected. What h3Ye tb:y been doing 
for the Jast three.four years wheo we have 
been d~manding iti this House. not cnly 
from this side bu. from that side also. 
that the border should be sealed ? It was 
the unanimous demand of this House that 
thr border should be scaled but they 
ha\·c been sleeping like Kumbbkaroa . 

U tbo intention of tho Government la 
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to bold elections and to band over t-he 
power to the extrem·sts, this will be 
disastrous because this cult of Bhindran-
wale, this fundamentalism. has gone deeper 
into the minds of the extremists. This 
will not only create a fear comp!ex among 
the minority, but will also create further 
wedge between two communities in Punjab. 
It b good that still communal harmony 
is there. We have seen what incident 
took place m Kamari. Though the Sikhs 
, nere were asked to aet separated from 
Hindus, they refused to do so. Both 
Sikhs and Hindus were kWed. They died 
tog.!ther. That tradition of t>uajab 11 
stiJJ going on. So, the Government bas 
to rely on the patriotic secular forces of 
Punjab, the moderate Akalis, the secular 
forces. Now political forces have bcc"me 
irrelevant They are holding talks with the 
ntremists, munis, sadhus, but not with 
those who are fighting :!gainst lhe extre-
mist elements. Buth the Communic:t 
Parties, my party and Cboubey Ji's party-
The Commumst Partv of India (Marxii;t) 
and the Communist Party of lnd;a-arc 
shcdaing their blood everyday. Our 
comrades arc sacrificing their lives. Those 
who are aµainst these extremist forces, 
tho"e who are against rbese separatist, 
elements, sep:uat1st forces, they are not 
holding talks with tbe-m. Tbes"! forces have 
now become irrelevant in Punjab. 

As regards the implementation of the 
Punjab Accord. they have stated in their 
Repor1 that out of 11 a rt cles, they have 
implemented on 1y eight. They have not 
implemented three imoortaot demanas-
traosfer of Chandigarh. transfer of some 
territory to Haryana and toe warer 

d spute-tbough two years and seven-eight 
molltbs have elapsed. We all welcome this 
Accor ct. Though it could have be~n ;ro. 
plementcd earlier. but st!ll we all welcome 
it. We have a 1ways demanded that this 
Accord should be implemented. Wheo 
tbe Accord was signed and the Pnme 
Mmistcr want:-d to hold e'ection1. when 
be consulted us, we rold him not to bold 
elections. We said, first peace sbouJd be 
consolidated there. Elections can be 
held 'ater on, Fir11t peace ihould be 
brought in th~ Slate before the eJect)oos 
are held~ Aka Ji Dal Party came to power, 

Punjab accord has not been implemented 
in letter a.od E:pirit. The water dispute 
~-s not been solved. The Erady Commi· 
sstpn wbicb was. constituted to recommend 
the ways a.nd means for the di!tributioo 
'of ~•ter between the three States bad 
submitted their report Jong back, in thC' 
month or January last year. It was 
~ced.oa th.o ove of Haryaoa election 
to woo the voters of Haryana. But you 
miserably f.aiJ•d. Why are these rec;o-
mmendations not bein~ implemented ? We 
want to SUP.Port all the recommendations 
of llle Erady Commission Repo1t. But 
tbis Commissoo has not done justice to 
RQnJab. What about the traofer of tcrri· 
tory ? So manr Commisaions have bean 
constituted. Now, Punjab is under your 
rade. What about the construction of the 
SYL Caoai. We were told that because 
the Barnaia Government was there, the 
Akali Dal Governmcmt was there, the 
coo&Jtu.c;tion work was being prevented. 
Now. Pun.jab il' und"r your rule. What 
ar;e }OU doing 'l What lS the prosresa or 
tbe SYL Canal ? Wbo i~ now preventing 
you from its construction ? 

Sl.C, about Ranganath Misra Commi-
ssion Repou. a number of tirros we have 
raiaed this jssue. The Commission sub-
mi.ttcd its .report and the ~ame was placed 
oo the Tab!e of thi~ House. In every 
session we arc demaoding that the Commi-
saion'a report thould be discu!sed so that 
many pofots and many thinJZ'S wlll come 
out. But we are not being e Jlowed to 
discuss the Report of the Ranganath 
Miua Commission. A hout 3000 pro pie 
w~r.e burcbcred and 2733 innocent Sikhs 
were murdered. Not a single person 
rcsp.Joslble f.os the murder of 3('00 Sikhs 
t:as been arrested so far. What iii your 
reply to this ? J. M. Banerjee Commi-
H;on was constituted. But why the 
recommcnd4t1ons of the Commission have 
DQt been implemented so far ? Sir. there 
ii oo inadequacy of powers in the hands 
of the Ceotrol Gr•vernment. A number 
of Bills have been passc<l acd enacted into 
Acts. hk~. the Punjab Arms Act, the Anti-
Terrorists Act, the Diaturbed Area Act, 
So maoy other Acrs have aJso been 
en~t~c,I.. Now. you have amtndtd t~.e 
Cpiast11utioci also tQ impose Emergency 
ia 'Punjab ao that now Punjab problem 
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can be solved if you impos-: Fmergency. 
You take away the r1glit 10 liberty 
and rh&bt to freedom of life which are 
inherent riahts of the peoplt!J of Che couo · 
try, tor a tew thousand K.halistan exre· 
mists. You cannot take away tbe taaht 
to hberty and risbt to live of the people 
of Punjab as well as of the people outSide. 

MR. DEPUfY·SPEAKtR. : PtoaH 
wind up. P 1eaac conc,ude. 

SHRI BASUDEB ACHARI..\ : Sir, I 
do no~ • now whether the Oovernmeot has 
become mad m expcmmeatrn1 varroos 
asp.:cts of the situation and ftncflog oUi a 
solution, somet:mes having discunfon 
with the e"!ttrermsts. with Mr. Jasb!r-Stogh 
Rode. sometimes with Ragi and Bairigls 
and Susbtt Muni. I do not know what 
JS your policy. ( Interrup11011s) 

About t' is Jn'nt campaign tbPre are 
many differences with the Congress (I), 
bul on the question of unity and intogrJty 
of India we want to join hands with you, 
Ilmean, all the national parues which are 
tor the uony anJ integrity of India will 
be wirh you. There should be a joint 
campa1gn mass campaign, to isolate these 
extremists and terrorist elcmen•s. Politi· 
cai campaign should be restored aad the 
irritants like release of mnoc:ut p:rsoos 
who arc kept and wb.l are languish1ng 10 
Jodhpur J'111 i,bould be removed by their 
cases being reviewed. The Punjab Accord 
shouid be 1mplemeot~d 1n letter and spirit, 
Rangaoath Misra Commrssaon'.s r~rt 

sbouJd be di:.cassod and Its recommen-
dations should be 1mplemooted. Thon 
J. N. Banerjee Commission•~ recommen-
dations strould be 1mplcmeolcd, tbose who 
ant responsible for the massacre in Delhi 
riots, 10 Kanpur and Bokaro, should be 
panisMd. These are the trntant!l. Tbe 
psycbt1 of the S1kba has been disturbed. 
These irmants arc to be removed and th• 
jouat campaign should be restored. The 
action p1e11 whu:b was adC)lN*I and accop· 
ted in tho. moe•ing of the Leaden o~ the 
Opposruou should be atuted aguo.. 

MR. DEPU' Y : SPEAKER : We 
acljourn for Luacb now and te"811e&11blc 
at·2.1>0' P. al. 

13.02 bu. 

The Lok Sabha adjourned for L•nd till 
Fourteefl of tire clowk. 

The Lak Sabha re-ass ... mhled after Lunch 
c.t four minutes past Four.een of 1h11 clock. 

[MR. DEPUTY SPEAKER in th.: Chair.} 

STATUTORY RESOLUTION RE: 
APPROVAL OF CONflNUANCE JN 
FORCE OF PROCLA~A TION IN 
RESPECT OF PUNJAB-Contd. 

[English] 

MR. DEPUTY SPEAKER Shri 
Keyur Bushan. 

SHRI BASUDEB ACHARIA (Ban· 
kura) : Sir, I was on my :egs. wh"'o you 
adjourned the Hou!le. I was on my leit. 
I could not conclude my <:'peech. I was 
not allowed to conctude. 

MR. DEPUTY SPEAK ER : No. t 
allowed you to conclude. But ycu did 
not do. What can I do ? 

( lnterrupt10ns) 

SHRI BASUDEB ACHARIA : I was 
on m)' legs. 

MR. DEPUTY SPEAKER : I allo-
wed you for ten mirutes and rang tbe 
boll for ten maoulea. You never beard. 
What cao I do ? 

{Interruptions) 

MR. DEPUTY SPEAKER : I told 
you for the past 10 mmutos before ad1our-
otna tor lunch to w1nd up. '\ ou were on 
your aegs. But he was aiso oo hrs leas. 
I called bts oame. 

(Interruptions). 

MR. DEPUTY SPEAKER : Just only 
one minute. You have only to concfud'e. 
If you cootinue, I would not altow it tq 
10 on record. 
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SHRI BASUD~B ACHARIA : I 
conclude with a story rrom Rabindranatb 
Tqore. Do you know, bow the shoe 
was discovered ? It is a story by Sbri 
Rablndraoatb Tagore. A king wanted to 
save bis feet from dust. So. be called a 
meeting of bis Ministers. Ministers came 
and started discussion. The discussion 
was going on and 201' drums of snuff were 
finiabed. But they could a ot sotvc this 
problem. Then they decided to remove 
the dust from the roads so that the dust 
may not touch king's feet. They started 
removmg the dust. The atmo<;pberc 
became full of dust. 

Again, the king convened a meeting. 
But they could not find out any solution 
to the problem. 

Then a poor. 11l1terate cobbler came 
and he told the king "Wh> are you doing 
all these things 7 You can do one thing 
to save your feet. You cover the feet 
wit b a piece of Jcather. Then dust will 
not touch your feet. ' 

All these problems are due to this 
Government Today. the Punjab prob-
lem bas become comphcateel because cf 
this policy of this Government ........... . 
( lnterrup1ions). The Pu :Jjab problem can 
be solved if this Government is removed. 
Because of tbis Government, ali these 
problems are here You arc cri:atmg all 
these problems. The Government should 
be removed. By extension of proclama-
tion of Pce~id~ol'~ rule u1 PunJdb, the 
problems cannot be solved. 

[Translation] 

SHRI KBYUR BHUSHAN (Raipur): 
Mr. Deputy-Speaker. Sir, I support this 
lleaolutioo moved by lht; hon. Home 
Minister. The views expressed by Sbri 
Acharia in the end have hurt me deeply. 

Treating an issue, as serious as this, 
in a cursory manner. accusing each other 
of being guilty or shifting responsibility on 
the Opposition or tbe administration will 
not solve the problem. Let me emphasize 
that the Punjab problero should not be 
taken li1btly. 

Proclamation about Punjab 

Observations over a Iona period of 
timo have sh own that repeated effort• to 
arrive at a solution have met with failure. 
Th: problem is a deep-rooted and acute. 
If we consider jt as an ordinary problem 
of terrorism we can compar-: it to the 
terror created by dacoits in the Chamabal 
region. Some dacoHS were killed in enco-
11ntcrs and some surrendered consequent 
upon change of mind. Whenever commu-
nal riots ta~c place. they too are con-
trolled and th.! situation brought back to 
normal. To treat this as just another 
communal disturbance, a religious crisis 
or even an economic problem would be t'1 
deceive ourselves. And the problem will 
rema10 as It Is. Efforts to find a social or 
political solution have also proved fuule. 
Htstury makes it clear 1ha1 this is nothin1 
but a conspiracy against the nation, a 
conspiracy to br\!ak chc country apart. 
The part1c1paots in this game-plan are so 
ignorant that they fail to uaderstand the 
gravrty of their crime against the country. 
Their crime or 1 heir Ignorance can be 
explained but the nat:onal leadership 
seems incapable of doiag so. History bas 
a lesson for us but we have not learnt the 
same. Were efforts not made to divide 
the country in the pre-independence days ? 
Were the feellngi;; of the masses not pro-
voked in the name of re'1gion 1 Did imper· 
ial•st forces not try to div;de the country 
in t~e name of rehg1on ? The same thins 
1s happening today. A State which till re-
cently h:id n•1rtured a uniql!e culture and 
religion gives no importance to religion 
or lo the maintenance of brotherhood bet· 
ween S1ll.hs and Hindus. I can say with 
certainty that whatever ts happening in 
Punjab may be in the name or Sikhism 
but definirely not 1n the best interests of 
that religion. Sikhism essentially aims at 
creatiPg bo11ds between hearts and brida-
ing different rcli:;ions together. Today 
cvcrytbmg is bcrng done 10 the opposite 
direcuon. We should learn from history. 
The same thing happened then also. Pia· 
mes of hatred and distrust are being fan-
ned in the country. The masses are bein1 
brainwashed in the name of reliaion onJy 
to acbreve the objective of dividing the 
country. 

Can a religion be protected if separate 
nations come into beina by cxploitina tbo 
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name of reliaion ? I can say it with cortai· 
nly that due to the division of India those 
very people have suffered the maximum 
whose ignorance wa!I once exploited for 
this purpose, Today some of theu family 
members are 10 India, while the: others arc 
in Pakistan; both the families have to lead 
a separate life of grief and sorrow. Thes~ 

people pray to uod th.u at le11st tb1s art1-
fic1al separation may bo removed from the 
hearts of the people. Today anempti arc 
being made once agamst to create a s1m1-
Jar situauoo in the Punjab 

It is quite clear that any follower of 
Sikhism who follows the path shown by 
the Gurus can never. do such a thmg. In 
the PunJab, the rollgton of every 10d1V1d-
ua1, whether S1kb or Hmdu 1s fully rnflu~n· 
ced by the teacbrn1s of Guru Gob.nd 
Singh. Tnese teachings caa never separate 
them from each other. The people who 
had misled others earlier at the lime of 
partition a 1one are once again trying to 
d1v1de the country by m1sleadmg the peo· 
pJe. Therefore 10 such a s1tuat1on, my 
1ubm1ss1on 1s. that it is a questton of the 
securuv of the whole nation and not of 
any particular party or person. We will 
have to solve it on the same basis as we 
did for a~brevmg our rndep.indence. At 
that time we had unu~d tbe wt ole country 
irrespoctrve or party affil:dtions because 
we bad to fight agamst the lmpenahst 
powers. With this thma m view, we have 
to move ahead step by step wnhout 
botherina !or the parry to whacb one be-
longs. we should wor together 10 order to 
solve the present composite problem 
whether it. is io the form ot politics or 
problem of the masses. We have seen 
everything from the view of admm1strat1on. 
We have tned every system and ea.:h party 
which came into power. But the problems 
have not been solved. After that we are 
now empowering you to extend the Presi-
ilent's rule Nooe of the -;itlzens of India 
have any grudge a~a1nst this. Wbalcver 
we want to achteve we may try to achieve 
the same throu&,h politac.al process. We 
hope that your enure admmistration w1JJ 
face these secessionist forcos strictly. The 
whole nation is with you. All tho rcspon· 
1iblo pepole of the country should sh to-
ptber to find out a solution. Thu1 those 
people who criticise for the sake of critic. 
jaJJl ooJy aod aro trying to preaoot tboir 

views, will also get an opportunity to come 
fcrward and rut their pc11nt of view. This 
problem wil I be solved t'1rough politic.I 
process. I am earne,tly submudog u ro 
you that the su~gest on given by our lea-
der 1s rea5onable and we accept •t. Let DI 
made concerted c.fforts and more ahead. 
I want to tell you another thing tba& we 
vi!Jltcd 12860 vrJJ, ~e~ We abo keep on 
meet rng Shrt Ramc owal1a There is no 
sign of communal1sm rn even a single vill-
age We all mu3t forge unrry. When India 
was under for~1gn rule we d1v1Jed 1t due 
to our own folly 10 spite tbe right leader-
ship But today In11a 1s independent and 
its citizen is wide awake; be w-ill not Jet 
the country be d \ijed Tbe masses arc 
leading UfJ and w~ should move alc.ng 
with them. We should not blow our one 
trumpet but W:Jrk together ro create nat-
ional awarcL .:ss Just as we had made 
sacrifkes in toe Jal1anwala Bagh for the 
cause of 1ndependeoce, s1rn11arly we aho· 
u•d be prepared to make sacrifices toget· 
her. It was a day of 1930 tnat those who 
made therr sacr1t?.;es saog patriotic songs. 
We conveyed tbe aspirations of Mahatma 
Gandhi ia every village. The zeal, stren-
gth and emot.on with wh•ch our bold 
patriots used to siag the patriotic song 
should be showo to the whole Punjab and 
be p·eparea for the same I would hkc to 
present an extracc out of 1hat song o you: 

Men Jaan na rao~. mcra srr na rahe, 
sam:aao na rahe, na vch saaz rahe. 

Faqt hind mera aazad rabe. 
men mata ke sir par taaj rahe, 

Sikh, Hmdu. Musalman ek raheo, 
bha1 bbar sa rasm r:\\aJ rshc, 

Guru Granth. Quran-Puran rahe, 
mcr1 puJa rahe, men oamaz rabe, 

Merl taot1 mad a) ya mern raa1 rahc, 
Kor gair na rabe-, 

Meri been meia tac1.r m1len hoao. 
sabb1 ck bhin: madhur aawaz rabe, Yo 

kisan 

Kbushhal rahen, puri ho fasal sutb 
saaz rahe, 

Mere bachhe vatan par nisar rahen, 

Meri maan bebooo ki laj rabe, 



[Sbri Ke)'ur B,hush_Jn] 

Meri jaoo na rabe, mora sir na rahe, 
Samaan na rabc oa veh saaz rabe, 

F,aqt hind mera aazad rs be, 
Meri Mata ke sir par tUJ rabe 

[&,lish] 

SHRI SYED SHAHABUD(N (K1shan-
ga~) : Mr. Deputy-Speaker, Su, nolh1n1 
loss than the destiny of our country, tho 
lntcamy of our State, the very future of 
our nat1oobood &s today be.ng decided 10 
the fields of PunJab. This long ioteracuoo 
or cbauv1n1sm and fundamcnta 1ism b.ts 
created a s1tua1 100 replete with sepa at1sm 
aod terrorism. It bas aJi the clements of 
a Greek tragedy. And many of us find the 
counlry mpvmg mexorably towa1ds Cclt-
aclysm1c event which we dare not 
concdvc, which we dare not dream of 
whetbei; It shall be the replay 01 1984, we 
do not know. We hope, u shall not be 

Today. we have no opuoo but to 
su1>1><>rt the Rcsohwon boiorc us. Wo 
cannot permit a poi!ttcaJ vacuum and yet 
we bave an opportunity to ask ourseJvcs 
how shall we ut1hse tb11 additional period 
of alx months. I wou1d hke the Govern-
ment to tell us to give U'I aome bopo that 
we shall be able lo ehmindtc tcrrora~m. 

that we shall be able to restore a sense 
of secunty to the people, that we sbal 1 be 
r.ble to movo towards a pohucaJ solutmn 
towards restoration of tb11 democratic 
process towards revival of the democratic 
forum that we sbaU be abJo to create an 
atmosphere 10 which elect1on1 can be 
held. I do not know what the answer of 
the Government w1JI be, Mr. Deputy-
Dpeaker. I do not know what auarantee 
tbc Govcinmcnt cao 1•Ne us. B~t here, 
we are placed on tbe horns or dilemma. 
I don't thank we arc 10101 to achieve any 
maaical result an the next 1rx months, 
aalea we undertake an aaooialoa reapp. 
ralaaJ -of the past hne that we bavo 
fCJ,1.Jowed and ddioitcly adopt a courae, a 
cnfrcrent course. 

Sir, lince the impoaitaon of tbe Presi-
dcat•• repme, thcrt i b~• boca drtmatic 

Prodamati~n t:lbout J'uq/q,/J 

escalation of vio1encc 10 Punjab. The 
level of terror18m ha1 aonc up, the fire 
leveJ, the casualtty levels have gone up. 
The t.cequency of e,ncouoters h1vtt 
gone up The seni,e of 109ecur1ty 1n 
the mands of the people baa mcreased. 
The exit of the people from their beartb 
and home is almost asaummg a 
torreotial dimensions 10 certa10 parts of 
the Stat~. The Golden Temple 1s once 
agam bema fortified. The Akal Takbt and 
the SGPC the cwo time-teated 1nsutut1oos 
of the Sikh community have becu v1rtuany 
marg1oahs~d. Our border as bo1oa 
traoi&(essed at >\ld 11 we J.rc to accept tbc 
Governmc;DL 'a r..:port toat there 1s tegulat 
11musah.os ano arms runnmg across tb1a 
border. Wo know 1bai Pak1slao cannot 
resist the temp1al100 ot fhh1og 10 our 
troubled wattrs, though 1 aro not coovm-
ccd what th: lcvei ot th(.ar rnterfcreoce 11 .. 
because the Oovcrnrnoot have chosen to 
remarn s1l~ot and not taken the country 
anto confidence I would once again urac 
upon the Government that it should place 
all the facta and eviJencc before the 
people 10 the form of a white paper. 

Angry statements oven by the Home 
Mir11ster \\Ill no" do. I dare say, 
even the barbed wire wlll not help u~~ 

Even 1f we accept the suggut1ons made. t0 

some quarters of bandrng over the border 
dtttricts to the Army, I don't tta1ok wouid 
produce peace 10 Punjab, unless we tako 
the neople aoto confidence and tako 
occc86ary DJeasures 

PROF. N G. RANGA tGuntur) : 
Arc they not being taken mto confid.:nce 
now? 

SHRI SYBD SHAHABUODIN : No, 
they are not. That 1i, my feeling. 

The GovcrnnJcnt seems to lack a 
polJUcal perspective aod a pohhcal vision. 
We must adm1t-wberher we m .. e •t or not. 
that the Ak.ah Dal 1s the only !>arty watb 
roots 1n PuoJab aod that has been 
d~atol'ed. Our aame has been to di\'ide 
the Jca4orsbip. to dostroy the teadc:rsluo. 
Alli tla• political paruQ put toarlbct 
caoeot, •l4'1•lise the polatiieal syato111 io 
r.,.;,~ to4•1. 
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Tbe»e ha; been a deliberate creation 
of a poht1cal vacuum Guns and rockets 
naturally fill in the vacuum. Punjab bas 
been turned Into an arsenal of the 
turorists and a play•round of the para-
military force11 It is an unfortunate 
situation. 

I don't icoow whether the Gov~rnment 
deliberately avoid the quest for a poJit,cal 
solutitm. I am not ~uggeqrng that all 
demands must be accepted. But I do 
suggesc that the Accord that hat been 
solemrily e11tered into c:hnuld not be put 
aside. It should be senously pursued and 
implemented to the urent po951hle. 
Something mu\t be done about Chandi-
garh. about water dispute, about the 
terr11or1al adJui;tmeot about the rcll1uous 
domaads of the 51kh communHy, about 
the relig1 _)U§ and cultural questions that 
have been raised Ooc th·ng more: tb4t 
tho Government ')hould try to understand 
the psychologv of the sttuation The 
Govcrnm::n•. it seems co me, lacks this 
slciJJ or the capacity of dugnos s A deep 
wou"'d has been cauced to the Sikh 
psyche and unless we can do someth1og 
about n 1n terms of undorng the bitterness 
of the Operation Btucstar, io terms or 
domg somethmg for the victims cf the 
massacre, ID terms of rebabiuta1 iog and 
providmg adequate re liet for those who 
suffered 1n Delhi aod other places ... 

MR. DEPUTY-SPEAKER . Please 
conclude. 

SHRI SY[D SHAH <\BL ODIN : Sir. 
I will take a few more minutes. 

MR. DEPU fY-S"PEAK.ER The 
Minister has ro reply. 

SHRT SYED SHAHABUDDlN: Sir. 
othen ha\le taken 20 to 25 mfou'es I will 
take only a few minutes more 

MR. DEPUTY-SPEAKER: 
Par&y baa been allotted only 
minute• Please conclude now. 

Your 
three 

SHRf SYED SHAKA.BUDDIN: I 
•m·sure -you wdl not be that strict with 
me Sir. I must complot~ my argument. 

The Government ~t seems to me are 
at their wits and because they seem fo IJe 
movina in circJcs. The trob&fe i1 that 
they are moving wrthln a fixed framework 
and worlung wnb a fixed methodology. 
I tbmk there is a need for a new btcak-
t&rougb and a review of the situation. 

Di vlsiveness cannot become the 
instrument of 1overoance. It can obJy 
l?enerate an emotional backlash. There-
fore, I would su,ge!t that tt should be 
tre&ted as a long term national objective 
to avoid. to eliminate m11understat1diags 
and the distrust rhat have crept in and to 
give Justice where due. Hindus and Sikhs 
have to live in Punjab and Punjab ba1 to 
rema;n a part .Jf our countrv. These an 
the two issues on &he basis of which we 
can build a new sirnation. 

Our leaders and our Government 
have to undertake serious negotiadoos 
wtth a capacity of gwe and take. They 
have to respond propCTly, not in confused 
terms or rncobereat measures or rn a 
heavy-baPded or 1mag1nauve style. BJact 
taws or use of farce and military acnon 
cao he1p us; but onty to a point. Mob 
v1ofencc can never help us; and even 
cloak and dagger operations 

I und.rstand rbat the Mm1ster of 
state admllh:d rn the Rajya Sabha that 
certain arms have been smuggft;!d by some 
secret agencies of tho Government. That 
1s wh .• t I saw 10 the papers. 

rm:: M;·,;:;T[R Or STATE IN THE 
Ml NISTR Y OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
.MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMB ~RAM! : Pfea~e read the 
paper correctJy. I stoutly denied tbe 
allegation aod the newspaper report. Tile 
newspaper report is here. No newspaper 
b;ss reported me like that. 

SHRI SYED SHAHABUDDIN : 
That arms have ~en 1mu11led from 
Kabul to India by c~rtaio secret asencies. 
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SHRI P. CHIDAMBARAM No. 
The word •smurgle' was never used. You 
pJcase read the newspaper. 

(Interruptions) 

SHRI SYED SHAHABUDDIN 
would conclude by saying that we cannot 
use another Barnala to demolish another 
Badal, we cannot find another Raai to 
demoflsb another Barna 1a and we cannot 
find ano1her Rode to demolish another 
Ragi because whether another Rode will 
come or be found we do no· know This 
is the situation in which we have to step 
in very wisely and very cautiously. I 
once agam plead with the Government 
that there should be genera) amrresty for 
the so-called deserters and effective action 
for their rehabilitation There should be 
release of all the Jodhpur deteovs. There 
must be punhhmcnt for tl"te 1984 rioters. 
Fake.-encounters rnu~t be stopped. Mass 
arrests must uop There shciuld be per-
haps be a change of guard because Raya 
and Ribeiros have had their turn. The 
Punjab acc0rd must be imf"lemented. 
Political parties must be consulted. This 
great community, this patrtotic community 
which bad made such sacrifices their 
leaders and represent&tivts in al' fields of 
Jire, all the prominent elite uf the com-
muni•y. must be invit<.d to participate in 
finding a solurion. By gaining trust b~ 
acting justly and by proving our bonafides 
to the Sikh community we can isolate the 
terrorists even today because that Js the 
main purpose and we can encourage the 
patriotic and the nat10,alist forces t-ccausc 
that alone and they alone \\orking with 
the GO\eroment and with ell tt-e roHttcal 
forces In the country can save Punjab and 
can sa\'e Indra. 

[Translatio11] 

SHRI Ri'\M NARATN SINGH (Bhi-
wani) : Mr. Deputy Speaker. Sir. the 
President's rure bas been imposed in the 
Punjab for the pa'it one year. The 
s1tuatroo in the Punjab after that bas been 
growing frC\m bad to worse. Whtn Shri 
Barnala's party was in power, 3- 1 persons 
used to be killed every day and corruptton 
was also prevalent. The Government 
always appuciated the BarnaJa Govt'rn-
ment and called it a good administration. 

But Barnala Government was suddenly 
thrown out of power in tho month of May 
last year and President's rule was imposed 
there. Ever since then, 4 to 5 times more 
people are being killed. People are killed 
at the rate of 10, 20 or 30 per day. 
Besides, you must have observed that in 
the adjoiaing states also these terrorists 
have created a panic. Recently in the 
Patiala district shots were fired on two 
lorries of Himacbal Pradesh in vthich many 
people were mjured. In Haryana two 
buses were totlifly destroyed. Thus. even 
the adjoining states have become the 
targets of these terronsts now. 

There is no ~ecurity of aoyooe'a life 
and property in the Punjab. Terrorism 
preva1lc; in the whole of PunJab. Earlier 
Yr hen 4-5 persons used to be killed, the 
people from religious communities, Coog-
rrss Party or Communist Party used to 
condemn it. But today even if 20 people 
arc killed there is no one to condemn it 
because everyone in scared of the 
terrorists. The major cause of these 
terrorists act1vit1es is that the border of 
Pakistan touches the Punjab. They aet 
traimn~ from there. In this direction, 
endeavours have been made by the 
Government to seal the border. But 
despite all the efforts of the Government 
the herder bas not yet been sealed. Now 
th~ situation in such that the terrorists 
cross the border and come to our country 
and after doing tbc mbcb1cf go back to 
Pakistan Therefore my submission is 
1 bat the border should be sealed immedia .. 
tely. 

1 he !)econd cause of terrorist activities 
Is that the Punjab police does not co-
operate with the Government. The 
police personnel do not a pp1 ebend the 
terrorists while atrackang the people, be-
cau!>e they arc in connivance with the 
terrorists and other anti-social elements 
and are bnbed by lh~m. There a large 
seek corruption in the Punjab polk.e due 
to which it k ots huge amounts of money. 
Even tb~ chastity of women folk Is not 
safe in the Punjab. A aood number or 
people are m1grdtma from tborc. You 
must have read It in the newspaper today 
that there are 2000 families Jivina in camps 
in Jalandhar and Amritsar. Therefore it 
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is not right to re!y on the Punjab po1ice 
particularly its lower rung. It is B i.F. 
and C.R.P.F. personnel who take action 
as and when the situation demands. 

Another thing is that moderate Sikhs 
bavo not been encouraged. Had the 
Government encouraged them, tbe old 
people would h.ive given good advise and 
done something Bllt now the terrorists 
have become advancement and tt"ley 
demand Kbalistan. Therefore the Govern-
ment has no right to govern 1f it cannot 
safeguard the life and property of che 
people. So the Government should take 
some so 1id ~teps and find out a solution 
by taking the leaders of national and 
regional parties into confidence. Besides 
the ca.)es ot the derenus Jodbed rn Jodnpur 
jail for the last 3 to 4 years shou:d be 
examined and tbe rnnocent persona should 
be released. Their genuine demands shou1d 
be considered so that this issue may be 
solved. Tcday the umty of India 1s 
endangered due to this. 

[English· , 

SHRI NARAYAN CHOUBc.Y 
(Midnapor~) : :vtr. D.:pury SpeJker, Sir, 
we are hearing -about the Punjab 11tuauon 
for the last :,everal years And I don't 
know how long wil! we hear about tb1s. 
Aclually, the Punjab ~1tudt1on b detcn0ra-
tlng very fast Only four leaders of 
Punjab have given a statement 1hat Mr. 
S.S. Ray. Governor of Punjab, as mislea-
ding the Government ot India. fbey 
have also ind11..ated In 1he statement that 
corruption in PunJaO "as never so high 
as it 1s today. Tu<! corrupuon m the 
area of Punjab is at the b.gbest peak. 
Such a statement 1s coming from the 
people belonging to the ruling pany. 

The President':, Ruic was brought m 
Punjab only to help the Congress Party in 
Haryana. But th~ Congress party fa1ted. 
I had met our boo. Home Minister and. 
wanted to know what he intended to do 
now. For about a month or so. they are 
waiting for a Hukamnama from Shr: Ja'\btr 
Singh Rode. Wben be wall ls~ue the 
Hnkamnama, th.:: killin~s ID Punjab should 
come to an end and the Hukamnama will 
quell everythina. With this hope, they 

are going in a fashion which is mo1t non-
po1itical. ft has only crippled tho admi-
nistration. I request the administratioD 
aod the Government to kindly 1ee that 
this is not done. You are political wiags 
and sbou d move politically so that we 
are able to save Punjab and face the 
shuatron m the correct manner. 

When the Barnala Government wu 
brought down. we were told that the 
morale of the forces •~ now very high and 
the terrorists are on the run. But after 
s.rx months, we are findmg that the morale 
of the terrvri3ts 1s b.gh. More and more 
people are be•ng krlled and the security 
forces rotuae 10 come out of their camps 
at mght. This is the real s1tuat1on in 
Punjab. Nobody grouses. But why this 
situation 1s there ? Everybody accepts 
that Pald~tan's band is there. Ev..:rybody 
accepts that US hand 1s there. Everybody 
accepts that only a small number or terro-
nsts m Punjab are playing a very good 
game. But you don't accept your own 
fa1lu1e, plus the fai1ure of the Government 
of Indra to tack e the things properly. Its 
int:;-rvenuon from time to time has always 
been oa the wrong srde. Thrs is the 
reason. Now we have gone to 1ucb a 
s1tuat1on that 1t 1s very difficult now to 
come out. 

As Comrade Basud:b Acharia was 
tellrng. the re-ponse to the mass contact 
programme was really mce. It was 
suddenly stopped Then suddenty, the 
mas'-" c0nta:t rr<·g-1mme was stJrtcd by 
your par y Why ~as that done? Why 
d•d you c;fop that thing Why don•t you 
call a meetiC'g of 3f 1 the polrtrcal parties 
agam ? At lea~t, my party never says. 
don't be strong againc;t the terrorists, You 
must be strong The morale of the 
security forces must be srrengtbened. But 
on 1y by this method }Ou cannot do it. 

PROF. N. G RANGA : Why don't 
you g:ve your su:ution to this ? 

SHRI NARA YA~ CHOUBEY ~ Our 
sqlutton is to call for a meeting of aJJ the 
political parties. Why don't you caU for 
• ? f 1t • I you only try to briog the Congress 
Gove~o~ent in Punjab by this way or that 
way, 1t 1s wrong. As you are tryiq in 
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[Shri Narayan Choubay] · 

Tamil Na du don't try that here. That 
will be a wrong method. 

My 1ast point is that we wil1 •tEain and 
aga•n bf' saying Puniab. Punjab .. For how 
long. we r;baH be sayfnt! like this ? J a11a•n 
enjoin Ul'OD the Government to kind1v 
consider it s•rious1y and leave out the 
sadbus babas and fathers. You can a11 
the pn1ftica1 oarty reople at1d ~ee that 
1omethin~ can be done. T want and 
request Mr . .Buti1 Sif'~b to consider one 
tbinp. Th~cie irrltants wi11 have to be r>ut 
to an end. W~dt Phout the J odhour 
detenus ? Can't screet1ing he done within 
4 yeani 1 Y 0u sav so. Thrse peoJ)1e 
should be scre~nf'~ and re1ea!=ed wherever 
requirt-d Tbev are not screened. Jn 
screeninl!. if' vou fir~ them to be culprits 
or 2ccused. then fhe case sh0uld be started 
&f!&inst them Then io front of our eyes, 
tbouciand~ of S'khs are killed. Tbev have 
been tied up f<' the liimp oosts and petrol 
was sprinlc'ed Bnd have been set abJaze 
Mr. Buta Sineb. ~ ou saw it yourself. And 
you could not arrest a sin1Zle person. 

You say Puniab is a national prob1r-m 
but when the question of impJementinp the 
Accord comes. you become wbo1Jy irri-
tational You become partlssn. Leftists 
and Gur party are there to help you. We 
do not think to take a parti~an role Our 
people are dying: your people are dying 
and their people are dying. Still you aro 
silent. J do not know what for you are 
silent. Be serious. Solve the problem 
and call a11-party mect•nl! immediately and 
face !he rrob'em as it c;bould be faced. 

With these words, I conclude. 

MR. DE,PUTY SPEA.KER : Yee: , Mr. 
Buta Singh. 

PROF. SAJFUDDIN SOZ (Baram-
ula) : Sir. 1ive me two or three minutes. I 
would l; ' c to give some suggestions I 
have given my name. 

MR. DEPjJTY SPEAKER : After the 
)rtin11ter'1 reftrv is over. I will a11ow you. 
At the eod of his repiy, I wdl allow you 
to bave clarifkatioos. 

(Interruptions) 

. 
PROF. SAIFUDDIN SOZ : This Is 

not correct. I have suaae1tion1 to make. 
I will not seek clarifications. I wi II spend 
Jess time than that. 

MR. DEPUTY SPEAKER : Don't 
disturb. Usten to the Minister's reply. 

PROF. SAIF,UDDIN !'OZ : What is 
the rational behind this ? 

MR. DEPUTY SPEAKER · There is 
no tJme for your party. · 

PROF. SAIFUDDIN SOZ Why 
not ? What is the reason 'l 

PROF. N. G. RA NGA: What is all 
this•• ? Every time you create this trou-
ble . Every time you get up in this man· 
ncr. 

PROF.- SAIFUDDIN SOZ Sir. I 
have areat respect for )- ou 

MR. DEPUTY SPEAKER 
waste time. Time is llmited. 

( Interrutions) 

Don't 

MR. DEPUTY SPE.AKER ~ Yes, Mr. 
Buta Singh, 

[Translation} 

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH): Mr. Deputy 
Speaker, Sir, the Morion for exten11on of 
the President's Rule io Punjab bes b~eo 
the subject of discussion for the Jast three 
day1 an the hon. Member! have expressed 
their ~enuioe feeJloas on the issue. The 
hon. Memlxrs have exprei;sed their deep 
concern over the PunJab situation. Punjab 
bas become a compl.!X and grave probJcm 
for this House and the nation. Last time 
during ·the course of a discussion oo 
Punjab, I bad star1ed my speech by :.fat-
ing that one thin& is amply clear about 
the prevailin1 terrori1m·1n Punjab that the 
forces which are out to divide the country 
have' made terromm their iostrumeot and 
are kiliiog unarmed people to that State. 

•• E1pun1ed 11 ordered by tbc cbau. 
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This has beeo going on for the last four 
or five years. Howev.;:r, gradually the 
situation has reacbed a poiot where the 
terrorists have now been completely iso-
lated. Many hon. Members and Shri 
Sbahabuddin wanted to know whether 
there is any connection between the pre-
vailing terrorism and Sikh psyche. I want 
to clarify that there is no such link al all. 
The SiKh psyche is patnodc, the Sikhs 
are famous in h1~tory for their contribut-
ion in maintaining the unity and integrity 
of 1he country and hmce it is a part of 
the Sikh psyche. Moreover, -tbe Sikh psy- -
cbe has beeu shaped by the teachings of 
the Sikh Guru>. These handful of terro-
rists engaged io balkaoisiog the country, 
have no coooectioo with the Sikh psyche. 
No Sikh would take Up arms against the 
innocent people. The Sikh co,nmuo1ty has 
been created to protect the innocent and 
not to ki II them . .. (Interruptions) ... 

[English] 

AN HON . MEMBER: What about 
the mas.sacrc of so many people everyday? 

[Translation] 

S. BUTA SINGH : Please listen to 
what I am saying and then ask your 
quest ion. I want to assert that to call the 
terrorists as Sikhs is to insult Sikh'sm. 
They are not Sikhs they are th:! enemies 
of humanity . By calling them Sikhs, we 
are hurting th e' sentiments of the Sikhs 
and this is what I hav.: to say. The situa-
tion has com '! to such a pass, as you may 
have read .in the newspapers yesterd:iy or 
day before, that ev.!o the s•1pporters of 
terroriim insUe the Golden Temple 
are unwilling to support it any longer. 
Similarly, the merciless killing which is 
going on which includes the mas:>acre of 
women, children and toe aged, soatcbing 
of ornlm~ots, and rape have be:n con-
demned. We cu nn<>t say as to bow far it 
will be successru · but it proves the fact 
that even the communal minded Sikhs are 
not supporti ng tb0se eiements biding in 
Har Mandir Sahib and opprtssing human-
ity in .this way. 

Therefore I wou!d hke to analyse it a 
ltltlc further. I agree that there arc many 

issues in Punjab which are still unsettled. 
For Example. the Puoja 'J Accord . The 
Accord bas to be implemented, it is not a 
closed matter. Unfortunately th <! very 
composition of the Accord is such that in 
order to im plement each article three 
or four part ies a re !'.1volved, and for e' cry 
new isrne there i> a Tribunal or a Comm-
ission and . so on. The verd :ct of the 
commission has w be accepted and ex-
ecuted. Many efforts have been made. I 
am not saying so today to a.::cuse some-
body. Much cffons have b~en made on 
the question of water, territory , Chandi-
garh but the various parties involved fai !ed 
to reach a consensus. The result wa > that 
the implemeotati" a of the Accord got 
stuck upon these three or four i ,sues. 
Ju.>t now Shri Shahbuddin ha~ stated that 
religious asp~cts of the Accord siJould be 
implemented. I can say it with certainly 
that the religiou s potnts hav<: a lmost been 
taken care of. A draft of the Gu[ udwara 
Act bas been sent to every Stat e. The 
view of 1he Stat e' s will be c .i.mir.g s l1ort iy, 
So far as the Gurudwara Act is con :::eroed 
effort ; are being made to implement it as 
it has been proposed in the Accord. 
Views are being obtain ed . S .G.P .C bas 
to give its opini on. When the S.G .P.C. 
docs not ex ist. who >e view should be 
taken ? How is the Cen1re to be bh med 
io th is regard ? Tl1ere are >cvcra l ;.;ther 
bodies which will hav e to furni ., h th.:ir 
opinions. Several issues h .J vc: financial 
implications. Sbr i Ramoowal;a is pre:;cnt 
here. The daily broadcaf.t o f hymns from 
Sbri Mandir Sahib is a b o 10 a: cordance 
with provision of the Accord . 

SHRI BALWANT SINGH RAMOO· 
WALIA (Sangrur): I think the S.G .P.C. 
has s~nt its views on the subject. 

S. BUTA SINGH : We have not recei-
ved it so far . It has not c ome to us U it 
bas beeo sent to Punjab Govcrnmrnt, 
then I cannot say, It h a~ IJ O '. come to us 
and there are m:wy States where 1i :sl\>rical 
Sikh Shrines arc located . Several State 
Governments have yet to submit their 
views. We have received the views of 5-6 
Staie Government~. The Sikh Organi sa'-
ioos have also to send the same. T bcn 
there arc the Members of Parlidmen1 as 
well . Another reason for th:: ooo-im ::i le· 
mentalion of the Accord is that Haryana 
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[S. Buta Singh] 
Government has not yet accepted it. H0w-
ever, they want that the canal should be 
expedited. These two are contradictory, 
We do not accept the -'\ccc-rd but we want 
the water of the canal. How can it hap-
pen ? What have you to ~ay, Shri Chou-
bey? (Interruption~) 

SHRI NARAYAN CHOUBEY: You 
only tell us. 

S. BUT A SINGH : We are providing 
100 per cent funds. In order to expedite 
it, we held meeting with the Planning 
Commission, Central Wa1er Commission, 
Haryana Government and the Punjab 
Governor. But the Haryana Government 
Says that it does not accept the Accord 
but the Canal should be completed at the 
earliest. If this is their opinicm, then it is 
difficult to implement the Accord because 
the very nature of the Accord demands 
the agreement among both the parties. 
Along with it, there is also the territorial 
issue. Under it. certain areas of Punjab 
have to be giv<:n over to Haryana. There 
arc points on which both parties should 
agree. As regards the issue ot Water, we 
have the Award. It includes the views of 
Rajuthan, Haryana and Punjab. 

[English] 

SHRI BASUDEB ACHARIA : Why 
cannot you speak with those Govern-
ments? 

S. BUTA SINGH : The Governm;:nts 
say that we do not want to accept the 
Accord. With whom arc we to sit ? Can 
you persuade witb the Government '> We 
are willing. That Is the probl-'"'1. 

SHRI BASUDEB AC'H \RTA: You 
have to take the in1t,alive. 

S. BUTA SINGH : Defini:cly, I my-
self took the initiative. The first thing I 
did after the Hon. Chief Minister was in-
stalled in Haryana I called him and he 
said, •·sorry, I cannot sub~cribe to this 
Accord but you expedite the canal," 

SHRI SAIFFUDIN CHOWDHARY; 
In same line with the BhaJao L~l Goverp-

ment. 

S. BUT A SINGH : We will definitely 
try. We do not say that we will not. We 
owe the reponsibllity. But unfortunately 
the very nature of the Accord is that it 
cannot be implemented by only one party 
on one side. It has to be 

[Translation] 

SHRI NARAYAN CHOUBEY : The 
draft of the Accord has been prepared in 
such a way that it can never be implemen-
ted. 

S. BUTA SINGH: Now you are 
questioning the Accord itself. When the 
Accord was prepared. you had supported 
it. As regards its implementation,. ..... 

[English) 

You should also lend your support. 
You have a lot of leverages with these 
Oppcsition parties which are ruling. You 
kindly lend your support to them and tell 
them that this is in the best national in. 
terest. Everybody should support it. 

SHRI NARAYAN CHOUBEY : Tiii 
recently Haryana was ruled by Your 
party. At t!'at tia1 e you did not do it. 

S. BUTA SINGH: This is the pro· 
blem. I say even now it is not too late. 
Why do not you go there and tell them, 
We are willing. Str, I have to finish it be-
fore 3.00 o' clock. 

SHRI SAIFFUDIN CHOWDHARY: 
We will try tc. do within the power that 
we have. We are here to persuade them. 

[Translation} 

S. BUT A SINGH : Shri Ramoowalia, 
Shri Acharia and Shri Choubey 
have rnised certain points. You 
said that the Pradesh Congress leaders 
have said so, I verified it with the Prc~i­

deat of Pradesh Congress who said that 
the press reports arc absolutely false. His 
amended statement h::is come. He has 
stated that such reports are untrue. It is 
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not proper to blame aoy- particular individ-
ual and make him accountable fer every-
thing. I can see that some newspapers are 
also involved 10 such a campaign. Many 
boo. Friend• are of the orun1on that Sbri 
Buta Smgb 1hould be held responsible for 
it. Some would blame the Governor for 
the punjab situation, or Shr1 Rebeiro or 
tho o;.trict Superintendent of Police or 
even the Patwari they would say that if 
the Patwad is cbanged Punjab may be-
come peaceful. 

SHRI BAL'.\'ANT SINGH RAMOO-
W ALIA : There is a difference between 
the Patwari and the Governor. 

S. BUTA SINGH: I was refering to 
the system. I mclude myself as well. I 
'don't know as to bow roany articles have 
been written in Weeklees and Dailies 
about me. 

[English] 

So long as Buta Singh is there, I tell 
you J wiJJ be the luckiest person. 

[Translatian] 

I am prepared 10 make every sacrifice 
for anythmg lb.it could solve the Punjab 
problem. 

[English] 

I am phys1caJJy prepared to go. 

[Translation] 

I do not agr~e that anybody is puttins 
any obstacle in the way of peaceful 
1olutaon ot the Punjab issue. We could 
oot reach several pJaccs aod other officials 
al10 haw oot been 'able to reach aJl the 
place&. But the Gover.nor goes to every 
pa.cc or mishap. He shares fecJ:ngs of the 
people and express sympathy wub them. 

DR. A.K. PATEL (Mehsana) : The 
Governor alao tak ca pan lo • Bhaogara • 
dance. ( lnterr11ptions) 

S. BUTA SINGH ; Sir, it ls not pro-
Pll'. to interfere lo anybody's personal life 
and play jokes with him. We should see 

bow is be discharging bis duty. He 11 
doing maximum stru~~le. He is coverin1 
every village, every tehsil and c~ory 

district. He bas ev-0lved a very aood 
system. All pol1t·cal parties and aU 
officia s take part m the •Lok Sbakti' 
meetings started by ham and solve the 
probJem11 at Pancbayat Jevcl. I have ucvct 
come across such in tiatives as be i1 tatins 
as a Governor. He mingles with th.: p~ople 
to the maximum and makes efforts. But 
the situation is ~ucb that at 1s not possible 
for aoy body to elimmate the problem 
totaJJy how soever inftuenc1al he might be. 

Just oow Sbri Cboubey talked about 
the morale o( the forces, This can be 
confirmed from the details of three 
encounters held durmg the last fc.rtnight. 
Our jawans, both from C.R.P.F. and 
B. S.F. fought with detcrmioat1on and 
made sacrifices. They becar;ne mertyars 
and eliminated the terrorists on the 1pot. 
How far is it justdiabje to calJ these 
enounters as fake enounters. This is just 
launching of a dismformation campaign 
in a planned manner by some people who 
do noc want that the Punjab problem Is 
solved. All the parties, particularly, the 
C.P.M., the C.P.I., Akali Dal (Longowal), 
t'1c Congress Party and the B.J.P. extcn· 
dcd their support to this cause. The ddli· 
culty arose wb>!o some people instead of 
speaking against terrorism aod Khalistan 
in these campaigns held big raIJies and 
repeated their resolve to remove Shri Rajiv 
Gandhi. Just now also Shn Acharia said 
that !he only solution to the Punjab pro-
blem is the resignation of Shn Rajiv 
Gandhi. The courtry w&ll go to doss if 
the aim of such persons in achieved. Shri 
Acbana a~so cannot save the country from 
such a situation. How far 1t 1s correct to 
say that the Punjab problem will be solved 
if the Shri Rajlv Gandhi resigned. They 
arc creating a misconception in the minds 
of the people. On one hand they make 
these allegations and on the other band 
complain that they were not incklded i1t1 
the compa1gn. How this short of remarb 
wi11 boost the morale of the people and 
the forces. NaturalJy, this will boost tbe 
morale of the ttrronsts. This is what th"° 
p~ople want. It 11 uoforluoatc that-~b 
words are uttered by people Lke you. This 
disheartens the people and dcmoraliacs tbe 
forces. Thia weakens tho forces wbo are 
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[S. Buta Singh] 

fiahtina aaainst anti-national forces. Just 
now Sbri Cboubey said that the problem 
miaht be solved by callina an all party 
meeting. I agree with him. 

[English] 

SHRI BASUDEB ACHARIA : Theo 
why are you holding talks with thoso 
elements who are against the uoity and 
intearity of this nation. 

[Translation] 

S. BUTA SINGH : We stncere1y want 
that all opposition parties should come 
toaether in so far as this issue is concerned 
because it is a national problem. It bas 
aho been alleged that we want to win the 
elections through this method. 

[English] 

I do not thin~. anybody can be so 
casual about this. 

[Translation] 

You are talking of e1ectlons in Punjab 
at this juncture. 

[English] 

At least not in these circumstances. 
Your party knows it better than anybody 
else. 

[Translation] 

Pint of all we have to eliminate those 
enemies of the country who are killing 
innocent people in Punjab. You are 
talking about elections. In the rest>lution 
that bas been moved in the House we are 
tlmplJ !!laying that the administrations may 
be pY•n more time under the constitution. 
It is a formality and it it not proper to 
talk about elections in Punjab at present. 
Elections will be held at appropriate time. 
At the time when an of you were of the 
view that elections cannot be held. it is 
we who took the initiative. As soon as 
the slcuation improves .•.... 

Proclamation about Pun/ab ~16 

[English] 

We will be the first people to come 
before this House for elcctioas. We wdl 
not shirk our responsibility. 

[Translation) 

Mr. Deputy Speaker. Sir, I do not 
want to take much time. If you kindly 
allow me, I shall conclude within two 
minutes. 

It is absolutely wrong to say that we 
are trying to make political capnal out of 
it. fast now my colleague Sbri Chidam· 
baram said that a systematic ca[J'lpaign of 
disinformation is gomg on It should not 
be Hke that. 

Shri Shahabudd1n mentioned fake 
encounters. Such allegations were also 
pubhshed in the newspapers. The DJrector 
Gen:ral of pohce, the Governor ot Punjab 
had referred to them and I have also made 
a statement in the House about these 
cases. There were one or two cases which 
came to our notice and prosecutions were 
launched and compensations have duly 
been paid. The Director General of 
police as well as the Governor of Punjab 
have clearly said that the Government 
does not want such incidents to take place. 
It is possible that JD certain stray cases 
some innocent peop!e were killed m the 
midst of a massive compaign being loun-
ched in Punjab. But a misunderstanding is 
being created an the soc•ety by the propa-
ganda that fake encounters are taking 
place. This w1JJ make the commen believe 
that tn the real sense fake encounters take 
plack. It as a wrong thing we should not 
encourage misnomer spread by our 
enemies. 

SHRI SYED SHAHABUDDIN : 
There was a report published in the 
Statesman. Let th0o Government have it 
investigated. 

S BUTA SINGH ; I do not want to 
mention the name of any newspapers. AU 
these stories are planted which create 
confusion. It is aimed at creatina disbelief 
in the minds• of the people aaain1t tbo 
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Central Police Organisations, Para-Military 
Forces deployed there. These things 
demoralise the security personnel. 

SHRI BALWANT SINGH RAMOO· 
WALIA : Will you have it investigated 
by a commission comprising independent 
persons in Punjab ? 

S. BUT A SINGH : H there are any 
such instance$ it should brought to our 
notice in black and white. Only them such 
cHes will be investigated. Wherever such 
instances were reported, they were investi-
gated. When such incidents took place in 
Jalaodhar and Amrirsa .. , they were duly 
investigated aod prosecution launched. 
We have told about these inc_ideots and 
never denied. But it is totally wrong to 
use propaganda tactics and launched a 
movement to demoralise the people and 
create h&t{ed in their minds aga1ost the 
para-military forces. 

Shri Shahabuddin said about Pakistani 
Interference. A meeting of the Home 
Secretaries of both the countries is likely 
to take place. While participating in a 
discussion held earlier I bad pJaced proofs 
and :-lso unfortunate!y I bad to coruradict 
the statement made by the President of 
Pakistan. I bad placed proofs and even 
oow I can produce the remaining proofs 
A~ bas tiern said J.y Shri Choubey, we 
can call a meeling with the leaders of the 
Opposition, if they so like and take them 
into confidence. We will show them the 
documents which prove interference by 
Pakistan. It iS not 1hat we say this thing, 
the entire European Press is publishing it. 
I have got a report put,li'ihcd in the 
Financial Times, London. They have got 
their independent source of information. 
Jo a detailed artic'e they have proved 
almost on the same lines as I had said. 
Tboy have published this 1hing and proved 
as to how the Pakistani o;ecurity forces are 
shielding the terrorists, sending arms. 
training the terrorists and orgsn1s1ng trai-
nina campa and finally sending them to 
India so that they could destabilise India 
and spread terror in Punjab. All these 
things are there. 
[English] 

We are going to take up with the 
Pakistan Govornmcnt tbrousb our diplo· 

matic channels. Under the circumstaDCel, 
J will commend to tbl1 august House tbat 
the situation is very seriout ·We 1bould all 
be toaethcr lo tbi1. Ooe thiog that I may 
teli you. 

{Translation] 

Earlier also I told Shri Jndrajit. Shrf 
Choubey and Shri Acbaria that we will 
welcome any well meaning person who 
would hesp us in finding a solution to thi1 
problem. But I would like to strtss on one 
point that unity and integrity of the 
country Is above all and the Puajab 
problem can be solved w1tb1n the frame-
work of the constitution of the country. 
Religion is not above the country in a 
secutar and democratic set up. The 
simple thing is that the uaity and inte-
grity of the country will have to bo 
preserved Separatism will have to be 
curbed and misuse of religion will have 
to be stopped by adopting constitutional 
method•. Sikhs, Hindus and Christians 
are Jiving like brothers tn Punjab. Their 
unity needs to be strengthened. Keepin1 
in view these thing we have brought for-
ward this resolution in the House and I 
em fully confident that the auaust HolllO 
wiJJ adopt it. 

[English] 

MR. DEPUTY SPEAKER The 
question is : 

;,That this House approves the conti-
nuance 1n force of the Proclamation 
dated the l.itb May. 1987 in respect 
of Punjab. issued under article 356 
of the Constitution by the President, 
for a further period of six months 
with effect from the 1 ltb May, 1988." 

The motion 11-as adopted. 

MR. DEPUTY SPEAKER : Now we 
take up Private Members' Business. Since 
we begin this business five minutes late 
i.e. at 15 OS hrs., we will conduct this 
business tdl 17.35 hrs. 

Now Bills for introduction. Mr. 
Sbantaram Naik. 
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CONSTITUTION (AME1'-1DME~T) 
BILL• 

(Amendment of article 170) 

[Ehgllsh] 

SffRI SHANTARAM NAIK (Panaji) : 
I beg to move for leave to aotroduce a 
Bill further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER : The 
question is : 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

• SHRI SHANfARA\f NAIK 
· introduce the BiJI. 

SUGAR-CANE (AMENDMENT) r 

BILL• 

[English] 

I 

SHRI AN.\t',D SINGH (G<.'nda): 
I beg to move for !eave to mtroduce a 
Bill further to amend the Sagar-cane 
Act. 1934. 

MR. DEPUTY SPEAKER 
question is : 

The 

"That leave be granted to in-
troduce a Bi'I further to ameod 
the Sugar-cane Act, 1934." 

The motion was adopted. 

SHRI ANAND SINGH : I introduce 
tile Bill, 

• Publbhed in Gazette of India Extra. 
ordinary, Part II, Section 2, dated 
6.S.88. 

15.06 .,, 

CO'NsTITUTION (AMENDMENT) 
BILL• 

/lasecdoa of aew artfcJ' 275A) 

[English] 

SHRI SHA NT AR.AM NAIK (Panajl) : 
I beg to m\)ve for J~ave to introduce a 
Bill f urtber to amend the Constitution of 
India. 

MR. DEPUTY SPEAK.ER 
question is : 

Tbe 

"That leave be granted to in· 
troduce a Bill further to amend 
the Con~titution of India." 

The motion was adopted. 

SHRI SHANTARAM MAIK: I 
introduce the Bill. 

15.06 hrs. 

ABOLITION OF BEGGING BILL• 

[English] 

SHRIMATI BASAVARAJESWARI 
(Bdlary) : I beg to move for leave to 
introduce a Bill to provide for aboHrioo 
of beggmg and for matters connecrod 
therewith or incidental thereto. 

MR. DEPUTY SPEAKER : The 
question ls : 

"That leave be granted to intro. 
duce a Bill to provide for 
ab~lilion or beggioa and for 
matters connected therewith or 1 
incidental thereto." 

The motion was adopted. 

SHRIMATI BASAVARAJESWARt 
l introduce tbe Blll. 

• Published in Gazeltt of India 
Extraordinary, Part II, Section 2, 
dated 6,S,88. 
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CEILING ON WAGES BILL* U.07 .,,. 

[En1llsh] 

SHR.I S. B. SIDN AL (Belgaum) : I 
bea to move for leave to introduce a Bitl 
to provide for ceiling on waaes of It family 
and for matters connected therewith. 

MR. DEPUTY SPEAKER : The 
question is : 

uTbat toave be aranted to int~o­
.duco a Bill to provide for ceillaa 
on waaes of a family and for 
matters connected therewith. 

The motion wa.r adoJl"d. 

SHRI S. B. SJDNAL : I ioitocluce the 
Bill. 

PREVENTION OF FORMATION 
OF POLITICAL PARTIES FOR 
PROMOTION OF RELIGIOUS 
INTERESTS BILL• 

[English] 

PROF. P.J. KURIEN (ldtakln): l beg 
to move for leave to introduce a Blll to 
prevent the formauon or functioning of 
political parties to promote any religion 
or rehgious community or denomination 
or section thereof. 

MR. DEPUTY SPEAKER The 
question 1s : 

.. That leave be araoted to intro-
duce a em to prevent tbe forma-
tion or functioning of polmcal 
parties to promote any religion 
or rehgious commuoity or deno-
mination or section thereof. 

Th~ motion was ado pud. 

PROF. P. J. KURIEN : I rotroduco 
··tbo Bill. 

• · Pabtilbed io Gazette of India Extraor-
dinary. Part-II. Section 2. dated 6.5.88. 

CONSTITUTION (AMBMOMBNT) 
BILL• 

.(.Amt8'•ent of arUde 214) 

[English] 

SHRI BALASAHEB VILEHB ·PATIL 
(Koparaaon): I bea to move for leave to 
introduce a .Bm furtller to .-mood :>the 
Cooatitution of India. 

MR. DEPUTY SPEAKER : The ques-
tion 11 : 

..That leave be 1ranted to inko-
duce a Bill further to amend the 
CoastituUoo of India." 

The motion was adopted. 

SHRI BALASAHBB VIKHB PATIL· 
I introduce the Bdl. • 

CENTRAL EXCISES AND SALT 
(AMENDMENT) BILL• 

O•ertlo• of new SectioM UD 11£ ,. ' ' alld UF etc) 

[Engli.rh] 

SB&IHAROOBHAIMEHTA(Ahm• 
dabad) : I beg to mon for feave to 
introduce a BllJ further to amend the 
Central Excises mod Salt Act. 1944. 

MR. DEPUTY SPEAKER : The 
question i1 : 

••That leave be araoted to intro-
duce a Bill further to amend the 
Central Exc:isea •nd S'1t Act 
1944... , 

The motion wa.r adopted. 

• Published in Gazette of India. &ua-
ordinary, Part-n Section.2, cJat011 
6.5.88. 
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SHRI HAROOBHAI MEHTA : I 
Introduce•• the Bill. 

CONSTITUTION (AMENDMENT) 
BILL• 

(Amendment of article 105). 
[&,lish] 

SHRI SHANTARAM NAIK (Paoaji): 
I bca to move for leave to introduce a 
Biil further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER : The qucs· 
tioo is : 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

Tiu morion was adopted~ 

SRRI SHANT ARAM NAIK : I mtro-
duce the Bill. 

15.08 •n. 
CONSTITUTION (AME~DMENT) 

BILL• 

(Amendment of article 350A). 

[En1llsh] 

SHRI SHANTARAM NAIK (Paoaji): 
I Ml to move for leave to introduce a 
Bill further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER : The ques-
tion 11: 

"That leave be sranted to intro-
duce a Bill further to amend the 
Constitution o" India.•· 

The motfon was adopted. 

• Published in Gazette of India. Extra· 
ordinry. Part-II, Section 2, dattd 
6.5.1988. 

•• Introduced wf th the rec~)mmeodatioo 
of tbe Presidrnt, 

SHRI SHANTARAM NAIK : I intro-
duce the Bill. 

t5.09 hrs. 

CROP INSU_RANCE BILL• 

[English] 

SHRI BALASAHBB VIKHE PATIL 
(Kopargaon) : I beg to move for leave to 
introduce a Bill to provide protection to 
farmers for toss of crops suffered in 
natural calamities and for matters conne-
cted therewith. 

MR. DEPUTY SPEAKER : The ques-
rion is : 

"That leave be granted to intro-
duce a BiJJ to provide protection 
to farmers for ·oss of crops 
suffered 10 natural calamities and 
for matters connected there-
with.'' 

The motion was adopted. 

SHRI BALASAHBB VIKHE PATIL: 
I introduce the BilJ. 

15.10 hrs. 

CONSTITUTION (AMENDMENT) BILL 
-Contd. 

(lo~ertion of n~w article lSA} 

[English] 

MR. - DEPUTY SPEAKER : The 
House now shall take up further consider-
ation of the follo~ing motion moved by 
Sbri Thampan Thomas oq the 4th Dc;-cem-
ber, 8987, namely.-

"That the Bill further to amend 
the Constitution of India, be 
taken into consideration ... 

•Publlsbeu in Gazelle of lndia. Extra-
ordinary, Part-II, Secuon 2, dases 
6,S.88. 
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Only 30 minutes are left over and the 

Minister has to reply. Mr. Bhadrcswar 
T anti-not present. Now J wUJ ~all the 
Minister to repl.)'. 

SHRI NA RAY AN CHOUBEY 
(Midnapore) ; I want to speatc. 

MR. DEPUTY SPEAKER Your 
party already spoke, Mr. Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : I must thank 
alJ th~ hon. members who have spoken 
oo this Bill which bas focussed the atten-
tion of the nation on the question of 
unemployment. Tb~ views expressed by 
the hon. members have been carefulJy 
noted. I would Jike to point out that the 
ultimate goal of our society is socialism 
and in that process we have to provide 
food, shelter. c1othing and woe k for all. 
There is absolutely oo going back on the 

promise tbat the society will provide an fut• 
uremore employment for our masses by a 
p 1aoned economy; and the scieoufic socia-
lism is the on1y way by wb1cb poverty can 
be removed and we calJ provide more 
opportuoil1es for employment in our 
country. 

J would submit that the programmes 
which have been launched by the govern. 
meot for providing more employment 
opportunmes are very vital aad their 
successful implcment.ition ooly wiH ensure 
a beuer future for the counrry. 

I would briefty submit that under the 
National Rural Employment Programme, 
the tar~ct fixed to generate employment 
opportunities was about 218 m1lJioo man 
days for 1985-F6 and 275 milhoo mandays 
for 1986·87. and the acbie~ement bas been 
316.41 million mao days and 395.39 million 
man da:n respectively which works oul to 
be approximately 138 8 and 143.7 per cent 
re1pect1vcly- A ver)' good achievement. 

Undor Rural Land1ess Employment 
Guarantee Scheme, the target fixed was 
205.73 million for 1985·86 and 236.47 
million for 1986-87 and tbe achievement 
&las been 237.98 million and 305.37 million 

which qaln workt out to be JJ5.7 aad 
120. t per cent real)eC1ive1y. 

Trainias has 6eeo imparted to l. 78 
lakh youth in 1985-86. 1.85 lakh yoatb ia 
~ 986 87 and 1.12 Jakb youth in 1987-18 
upto January. 1988 under the PrOSJ"•mme 
for train1ns of .RwaJ Youth for Self 
Employment. 

The number of beneficiaries under the 
Self Employment Programme for Urban 
people is approximately 3.19 Jakb durioa 
1986-87. 

So, you may kindly look at these 
6aures aod then I wiU briefly touch tho 
subject. 

For the Rural Landless Employment 
Gu41rantee Programme the allocation of 
funds is Rs. 606 33 crores for 1985-86, 
Rs. 733 crores for 1986-87 and Ra. 72S 
crores for 1987·88. The Seventh Plan 
outlay ii. Rs. 1740 crores approxtmately. 

Similarly for National Rural Employ• 
meot Programme the allocation wu 
Rs. 457.Sl crores for 1935-86, Rs. 457.SO 
crores for 1986-87 and Rs. 507.92. croros 
for 1987-88 and tbe outlay for ihe Seventh 
Plan is Rs. 2487.47 crores. 

Then for the Integrated Rural Deve-
lopment Programme the allocation wa 
about Rs. 407.36 crores for 19.:SS-86, 
Rs. .543. 83 crorc.s for 1986·87 aod 
Rs. 613.38 crorea for 1987-88 and tho 
Seventh Plan tiUtlay is Rs. 2642.99 crorea. 

The number of beneficiaries under 
IRDP during f 985-86 is 30 81 Jakhs out 
of whom J 3.23 lakhs belona to Scheduled 
Caste/Scheduled Tribes and 3.0l Jakb were 
womeo in 1986.87 aod 37 47 lakhs out of 
whom 16.80 lath Scheduled Caste/Tribes· 
and 5.67 Jakb wero women. 

I was submitriog all thfa, to 
emphasise one thing, tbat it is. not 
in the interests of tbe nation to 
just dole out Rs. JOO to youog men and 
women. R.ather. it Is aJway1 usef'a) to 
create and aenerate employment opporq.. 
nitic1 bJ 1Mn1 projectt wlaic:la ........., 
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more employment by 1ivl111 opporLunities, 
eddcattooal opportunitlew, to· the back-
ward peoi;le. to Scbedoled Clites •nd 
Tribes who stand on their own feet and 
become self-reliant and setf4ufticient. 
Alid that is the · direction, amt 
tbat is the direction that tbroupouMhe 
country we should provide more opporru-
nities lor- training to provi&, mOPO oppor· 
tunities for education and matiq the 
weaker sections· of our -society selt"·reli1mt. 
That is tho direction. 

It will weakea the wcalr.er sections 
more<if we giw them· just Rs. 100 1and 
ut them to do nothing. They sit idle.at 
home. Firstly Rs. 100 wiil be of DQ use 
to them for sustaining themselves, to get 
f~- clothing and shelter: And that 
weukl,-forther weaken the desire to acbion 
HJf-IUliciency and self-reliance. 

Therefore. the national objectivt tet 
forth by your found•na fathers is vory 
correct, that bJ a sc1eotlfic development 
of the country we have to fight this 
menace of poverty. That is tbe propn 
direction and the country has acbieve4 
1ometb101 wbteb ts being noticod in the 
rural areas of our country. We wuat tbla 
cbaago-tbe noli•eable change-should 
aprnd out, to the farthest parts of the 
country 1111d that ii whJ our leader. Sbri 
R-.;iv Gandhi, tbct Pdmo hfiaister of ladia 
al tbe laNlt aession at M.Uras. bas. laua. 
cbed another vigorous. drive to . achiove 
..,..aftideocy by the weaker sections of 
tbo 10Ciety. 

This is a new direction which bas been 
atun and an answer to remove poverty, 
unomploymont, pestilence and di~~aS<C. 

You create self-confidence in the- masie.., 
. create education in the masses for thtS>. 

SHRI P. M. SAYEEO (f..akshadwnp): 
Vocational education. 

SHRJ H • .R. BHARDWAJ: By edu-
cation I mean, both vocatioaal and othen. 

I .._,not an economilt. But I know 
w.. tbe aatioa bas been plaaaod •. how 
tlll.,_tfJ la• lleeo plaDllff, riabl ~from 
faaditji"a time to tbla day. Aod tho 

resulta m. come. Se. I tbia~ICtl'...U. 
it• ii IU(.aya eood to arpo and U.. ;cull 
other's Yiews on bow to aolw tber...., 
cular dJsease lite unemployment. Bat It 
is aMtaya useful to Joot to , the reaHties. 
Any dole, or pittaace of Rs. 100 will not 
solve any problem. 

This particular Bill. wbicll was apcan~ 
sored and which was moved by the boo. 
Momber ia no solution ai all to the_ un-
emplo)'meot problem in the country. I 
would reapectf11lly submit that thia BUJ 

\may. be withdrawn and wo- should lend a 
bclpina hand to our leader who is strivina 
very hard to solve the unemployment 
problem in the country. 

Mil DEPUTY SPEAKER. Sbd 
Thampan Tboma1. 

(Interruptions) 

SH&I A. CHARLES (Trivandrwa)1: 
Sir., it ie very unfortunate that the mover 
of this Bill is not present here. 

If Interruptions). 

MR. DEPUTY.SPEAKER : Since 
$hri Tbampan Thomas is not here, I shall 
now put this motion for votina Before I 
pu1 the molion for consideration to the 
vote· of the House, thia. beioa a Coosd· 
tution Amendment Bill, votirg bas to be 
by division. 

Let the lobbies be cleared. 

Now, the lobbies arc cleared. Tho 
question is : 

"Tbaube BiJI further to am...S 
the Coostkuttoa of India~ be 
taken ioto conlideration." 

The Lok Sabha divided : 

15.25.lari. 

DIYl1loD1 (No. 10) 

AYES 

•A lamed, Sbrimati Abida. 

Cbowdbary, Sbri Salfuddla 



Iyer. Sbd V. S. Krilbna 

•Meira Kumar, Sbrimati 

Ml1bra, Sbri G.S. 

lb4dy, Shri. B.N. 

Siddbartha, Sbrtmati D,K. 

Tb6ra Deva 

NOES 

Agarwal, Sbri Jai Prakash 

An1ari. Sbri Abdul Hannan 

Bancd-'C.. K.umari Mamata 

Basavaraju, Sbri G.S. 

Chandrasekhar, Sbrimati M. 

Chandrcsh Kumari. Sbrimati 

Chaudhry Shri Kamal 

Das, Sbri Bipin Pal 

Dennis. Sbri N. 

Dikshit. Sbrunatl Sheila 

Gomana.o. Sbri Giridbar 

Gupta, Sbri Janak Raj 

Gupta. Shrimati Prabhawati 

Jain, Shri Virdbi Chander 

Jatav. Shri K.ammodslal 

Jeevarathioam, Sbri R. 
Jena, Shri Chintamani 

Kamla Prasad Singh, Shri 

Kaul, Sbrimati Shella 

Keyur Bhusao, Sbri 

Kbattri, Sbri Nirmal 

IC.rlsboa Siagb, Sbri 

Kuriea, Prof. P.J. 

Laobcbbi Ram, Sbri 

Mahajan, Shri Y.S. 

Mahondra Slqh, Shri 
Malit, Sbri Dharampal S•nsh 

Ma.oorma Singh, Shrhnati 

•wronaly vored for A1et. 

( .4Rllk.) Bll,l 

Mavan;, Sbrimati Patel Ra•ben 
Ramjibbai 

Meena, Shri Ram Kumar 

Mehta Shri Haroobbai 

Mishra, Shri R.am Nagina 

Misra, Sbri Nityananda 

Murthy, Sbri M. V. Cbandrasbekara 

Naik, Sbri Shantaram 

Naikar, Shri D.K. 

Nagi, Sbri Chandra Mohan Sia&b , 
Pandey, Shri Madan 

Pan1grabi, Sbri Sriballav 

Parasbar. Pf'of. Nara.an Chand 

Paawan, Sbri Ram Bhagat 

Pathak, Shri Chandra Kisboro 

Patil, Shri Balasabcb V1kbo 

Patil, Sbri Vijay N. 

· Patnaik, Sbri Jagannatb 

Prabbu, Sbri R. 

Purohit. Shri Baowui Lal 

Rclj Karan Singh, Sbri 

Rajeswari, Sbmnati Buava 

Rajbaos, Dr. G.S. 

Ram Awadh Prasad, Shri 

Rana Vir SJDab, Shri 

Ratbod, Sbri Uttam 

Raut, Sbri Bhola 

Sayoed, Sbri P.M. 

Sethi, Shr1 Anaota Prasad 

Sbaktawat, Prof. N1rmala Kumari 

Sharma, Shri Cbiranji Lal 

Sbivoodra Bahadur Sioah, Sblli 

Siddiq, Shri Ham Mobd. 

SJdnal, Shri S.B. 

Solanki, Sbri Kalyu Sinata• 

Soron, Sbri Huiltar 
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Sparrow, Sbrl R. S. 

Sultanpuri, Sbri K. D. 

Suman, Shri R.P. 
Swami Prasad Singh, lhri 

Swell, Sbri O.G. 

Tomar, Sbrimati Usha Rani 

Tripathi, Dr. Chandra Shekbar 

Vanakar, Shri Punam Chand Mitha· 
bbai 

Verma. Shrimati Usha 
Vijayaragbavan, Sbri V .S. 

Vir Sen, Shri. 

MR. DEPUTY-SPEAKER : Subject 
to correction .. the result of the Division 
is : 

Ayes : 7 

Noes : 74 

The motion is not carried in accor-
dance with Rule 157 of the Rules of Pro-
cedure and in accordance with the provi-
sions of ArticJe 368 of the Constitution of 
India. 

Th~ mo1ion was negatived. 

••The fol1owing Membcra also recor-
ded their votes for NOES : Shri Abdul 
Gbafoor, Sbri A. Charles, Shri Ram Pyare 
Panika, Sbri Nihal Singh Jain, Sbri Nawal 
Kiabore Sharma, Shri Naresh Chandra 
Cbaturvedi, Shnmati Abida Ahmed, 
Sbrimati M1..ira Kumar, Shri G.S. Mishra 
and Shrimati D.K. Thara Devi, S1ddhartha. 

15.27 hrs. 

RESER VA TlON OF POSTS IN 
GOVER.NM ENT SER VICES AND 
SEATS IN EDUCATIONAL INSTITUTI-
ONS(FOR ECONOMICALLY WEAKER 
SECTION OF PEOPLE) BILL. 

[Eng/i1h] 

MR. DEPUTY SPEAKER : Now wo 
take uo Reservation of Posts in Govern-
aicot Servicca and Seats io Educational · 

Institution (For Economically Weaker Sect .. 
ion of People) Bill. · 

{Translation] 

SURI RAM NAGI NA MISHRA 
(Salempur): Mr. Deputy Speaker, Sir, I 
beg to move : ·•That the Bill to provide 
for reservation of Posts in Government 
Services and Seats rn Educational lnstitut-
1oos for persons be!on1ina to economicaUy 
weaker section of people be taken into 
consideration." 

Mr. Deputy Speaker, Sir, at the out-
set, I thank you for allowmg me to move 
thia Bill. I have been trying since a Ions 
time to introduce the Bill because it envis· 
ages revolutionary changes in the society. 

Sir, the purpose behind moving thit 
Bill is that those secuoas of society for 
which the reservation policy was formuJa-
ted are actualJy not getting &ts advantage. 
Keeping this thing in view I have to draw 
your attention towards the statement of 
objects and Reasons of the Bill-Under 
the present reservation policy the reservat-
ion for Scheduled Castes and Scheduled 
Tribes in Government Services and seats 
In Edacatfonal Institutions is made on tho 
basis of caste. The Scheduled Castes, for 
whom the provision or reservation is 
made, have been, notified. The system of 
reservation on tbe basis of caste baa crea-
ted a feeling of hatred and estrangement 
among the people. The fact is that there 
are poor peopJe jn every section and caste 
of the society. Of course. the people be· 
longing to backward classes are very poor 
but there are large number of poor people 
in other castes also. Under the existing 
rules, these poor people do not get bene-
fits of reservation and that is why they are 
unable to raise their standard of living. 
Therefore. if reservation in Government 
Services and Educational Institutions is 
made on economic basis, without any dis· 
crimination of caste, it would be more 
rational. This will benefit the society as a 
whole because all the people belonging to 
economicalJy weaker sections will 1ot equal 
opportunities for raising their standard of 
Jiving and will also give mQre benefit to 
the people belonsi ng to the back-
ward sections or the backward 
claH. For exampie, if some one belooaina 
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to the reserved cateaory set• aoy hiaher · 
post due to the reservation policy, tbeo 
under the present system other members of 
bis family atso continue to avail these fa-
cilities whereas the very poor persons be· 
longiog to the same caste are deprived of 
these faciliues. As a result of chis, two 
categories or rich and poor are created in 
tbe same caste. The persons who have 1ot 
higher posts or have improved their eco-
nomic conditions should not regularly be 
given the benefits of the reservation policy. 
Instead, remaining poor persons belongmg 
to that comrnunu y should get its benefits. 
But there is no such provision in the exist-
ing law under which only the remaining 
poor persons would get the benefits of 
reservation. 

Therefore a law should be enacted 10 

which a provision should be made that 
the persons belonging to the economically 
weaker sections of the soceity wdl only get 
the benefits of reservation. In other words, 
in Government Services and Educational 
Institutions the rese vaU~n should be 
made on tbc basis of econumic condition 
of the people. In this manner two alms 
will be achieved. first js that the disparity 
am~ng different castes wlll be removed 
aod the second ooJy the poor people will 
get the benefits of res~rvation. 

This is my objeccive. The present re-
senation policy ~as prepared \\Ith the 
purpose of giving special relief to the the 
persons who are really weak and poor. 
Even after 40 years the same policy is in 
practice. Often :t is seen that a part1cu'ar 
section ta vd 1ages or cities tzocs on getting 
the reservation facilnies for indefinite 
period. Suppose, by availing of this fa:i-
Hty, anybody becomes M P .• Collector. 
Judge or Inspector of poli.:e or gets any 
other higher posts then has e:::ooomic po. 
snioo improves and the standard of llvrog 
of bis family members is also raised. But 
even after getting all this. bis family goes 
oo availiag the same facilities for an inde-
finite period. If you see through this an-
gle then it becomes clear that this system 
ls creating two categones of persons in the 
same caste-one is rich and other is the 
poor or weak. 

I submit that the policy of reservation 
is very good but the people whose 

economic status has improved shoutl 
be restricted from availia1 tbi• 
facility and it should only be atvca 
to the rest of the poor people who 
have not been able to derive any benefit 
from this policy. For example, suppoae a 
person becomes a collector by avalliq thia 
facility then his children go to school by 
car. be employes tutor for their educatioa 
and give them the best a\'a1lablc education. 
But bis peon belonging to bis caste or any 
other category cannot arrange samo fJpe 
of education for his children due to bis 
economic condition. Under the present 
system the children of that Collector will 
continue to get tbi(j facility wberea1 his 
peon or a cook wiU be depr.ved of tbeao 
facilities. What a mockery 1s this 1 One 
one band, a person enjoying higher status 
in society 11 getting the benefits of reser-
vation but on the other band a peon ia 
deprived of such facilities. This system Is 
creating malevo!ence among the different 
sections of society. That is why I have 
moved this BIJI. 

Secondly, our Government. have adop. 
tcd the principal of socialism and tbcro 
should be no rescrvat1oa on the basis of 
caste in socialism. There are only two 
castes in socialism one is rich aad the 
other 11 poor. There is no Brabamin. 
Thakur or Harijan in iOciah1m. When we 
have adopted socialism than the reserv-
ation facility should be given to the poor 
persons and not on the basis of cute. 
Tbe present system creates maJevolenco 
among the people that they arc availing 
tbis facility and we are not. Today, most 
of tbe people are poor and belong to wta-
ker sections of the rnciety and they in-
clude Harijaos. V. eavers. Barbers and 
other section of our vitJages. Alongwith 
th11, some Brabamins, Tbakurs and land. 
less are also poor. It is true that their 
number is less. At present the aim with 
which this Bill baa been brought is not 
being, achieved and poverty still exists ia 
our country I agree that some of the 
families have raised their standard of Jiving 
as a result of this reservation policy. But 
if we make th~ rescnation on t be baafs of 
two castes viz rich and poor, then tbere 
will be a revolutionary change and the 
problem of spreading socia1 malevolence 
will also disappear With this purpose only. 
I am moving this Bill. 



[Sbtl ft.atn Nagiea Mishra} 

'Apart from this. the reservation sbotild 
,,_ made In the educational institutions. 
'O"Gteniftient Institutions. Private Cbm· 
)a1li~ Sugar Factories and in Textile Mills 
"i'•o. 'A'S f,Jer my information 'SO per cent 
'Ot>PUfat1oo of this country is poor. There 
'fbre, tht reservation. should be made on · 
tbe "basii of 50 per cent popuhtt1on, 

1>ut it should be made on the buis 
~of t>O\'erty and not on the bas;s of caste. 
'""\Ve 'itand for socialism and if \\'e make 
'111cb a provision, It will help a Jot for 
acbvlevi'ng the toal of socialim tbroughOut 

·"tbe wrorld. If we take the caste as the 
"buis then we shall not be able to achieve 

'"oor goal of socialism. I hope that the 
Government w11J bring its own Bill on 

"tbese lines- and give shape to socialism in 
'tbe teal sense. 

I do not want to speak more on this 
Bill but b,ope that my boo. Colleagues 
w1JJ teep in mind tbe provisions of the 
Bill. I want that maximum number of boo. 
Members sboold express their views on 
this Bill. I, once again, would lake to re-
quest that instead of making reservation 
on the basis of castes it should be made 

- on the basis of poverty and richness and 
the reservation at the rate of 50 percent 
should be made for the poor people. In 
tbe Education1I lnstitutioos. G.:wcromeot 
Services. Private Firms and Factories. 

With these words, I move this Bill. I 
. boPe that tbe entire House will support 
tbia BiU and our socialist Governments 
will formulate the reservat~on policy on 
Cbe basis of poverty and richness. Wirh 
tbi•. I move this Bill for consideration 

[&glish) 

MR. DEPUTY-SPEAKER : Motion 
moved. 

'•That the Bill to provide for reserva-
tiOft of pests in Government services and 

··teats in -educational institutions for poraoos 
· belooliDI to economicatJy weaker section 
· of IM'OPle be taken into considerations,'' 

Sbri Krishna Iyer : 

"11>J1t. ·S#Y*u111i #Ol8 : JJ6 
'" edw. ltutitlllloru 

SHlll V. S. , ICRISllNA QIBR. 
(Bebaalore·9oath) : ·Mt. Deputf-lpeaMl', 
Sir, I gtvo a q•li8ed· support to ... tho .. aw 
mc>Yed _,,Mr. Rem Najina Mishra.' Sk, 
the Constitution pl'OW4es 1 tbat au ..... 
ttbo •re-apart from tbe Scbechlled .~ 
and Scheduled Tribe ... backward, soaially 
and economically backward, lbould .. 11o 
get reservation. Sir, -.any a Mme._ llMe 
discu99ed on the floor of this Howe, that 
the backward claues also ·lhoald ··-tet 
reservation facilities in the GoYa:maeet 
jobs aod -educational inNitutiona. Sir. iD 
a number of States, partic1ffarly in South 
India, Mr. Mishra may be aware, there 
baa boen reservation raqina fl'om i400k 
to 70% for the backward classes and or 
course when I am saying backward 
classes, they do include economically 
weaker sections also. Now, Sir, tbi1 Blll 
provides that reservation must be made 
for tbe ecooomicaJly weaker sections of 
the society. It bas been proved tbat all 
those who are backward, are economically 
backward atso. In our country, neo 
afrer 40 years of Independence, you are 
aware, even according to the Government•• 
own figure, that 40% of the people live 
below the poverty Hoe. They cannot 
even 1et one morsel of food a day. Mr. 
Mishra bas been forced to bring forward 
tb1s Bill. though be belonss to tbe ruJin1 
party. The Government has failed to 
eradicate poverty from the country. If 
during the 40 years of our Iodepeodcace 
you have taken steps for the eradication 
of poverty, this Bdl would not have been 
moved by the hon. Member. who la an 
experienced Member. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STA TE IN THE MINlS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : Forty years include 
three years when you were in power. 

SHRI V. S. KRISHNA IYER : Mr. 
Chidambaram, you are aware, except for 
the few years I bad been in the .. 1l'Dlln1 
Party. ( lnterruptionr) Now, very ncently. 
at the Madras Sdssion of tbe AICC ~he 
other day the Prime Minister aave another 
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1laaan to lbe country, •Beokri batao'. 
What happened to that -Oaribi baltlo• 
..rotan ? Tbe •Garibi hatao' 1logaa bas 
oo& 10Jved any problem at all. That tlogan 
ba• remained a mere 1lo1an. If •pribi 

, batao' sJ.ogan has solved tho problem, if 
It bas been 1mplemeated faitbtuJly, then 
there would not have been a necessity for 
having another 1lo1an, •b:kari hatao•. 
It is the other side of the com. So, it 
proves that the Government at the Centre 
bas- completely faiJed to soJve the unem-
ployment problem and the economic 
problem. So far as this Bill is concerned, 
of course, nobody wlll oppose it. lo this 
connection, I would like to know from 
the hon. mover of this .Bill whether the 
term •economically backward' includes 
those who are economically and socially 
backward or only those who are econo-
mically bacJ.. ward. It is absolutely 
necessary to include socially backward 
people also because io all the communities 
we have got people who are economically 
very very backward. But at the same time 
tbe Constttutiooa• obligation 1s that those 
who arc backward economically and 
1oc1ally, shall be given reservations, It is 
obligatory on the part of the Government 
to 11ve reservauons for •hem. It 1s only 
on that bas11 that the Central Govcrn-
menl during the Janata regime appo1ntcd 
the Mandal Comm1ss1on h 1s nearly four 
years smce the Manda! Cornm1ss1on's 
Report was submitted to the Government, 
but I don•t know what bas happened to 
that Report. Probably it 1s in the archives 
of the Ceotra1 Government, it bss not 
seen 1be hgbt of the day. The present 
Government bas not tdken any mterest in 
this matter. But they shourd be able to 
tell the country what their reaction is 
wnh reaard to the Mandal Comm1ssron's 
Report. If the Governmenl bas taken a 
decision on the Maodal Commission's 
Report. probably this Bill would not have 
come before the House today. So, It 1s 
necos1ary that the Government takes a 
decision on that immediately. I do aaree 
with Mr. Mishra that due to poverty, due 
to economic backwardness. maoy people, 
nearly 40 per cent to SO per cent of the 
peo1)le are not able to educate tbetr 
children. When wo dhicuued tbe Demands 
of tbo M1n1stry of Education, a number 
of Members mentioned on the Boor of thi1 
House tbat d uc to economic backward· 

in edue. imtit•tioM 
ne11, nearly 60 per ooot to 70 per oeot of 
tbe dlihtren drop out at the primary ttap 
itself. According to a study made bJ oae 
or the expert commiuecs, out of 1 100 
students in tho rural areu who-go toithe 
educational lnstitutf 001, nearly 80 drop 
out from the achools. That 11 the posirioa 
io oar country and wbeo there ia no 
education, certainly the poverty canooC 
be eradicated and those the arc without 
education cannot aet Government j9bs. 
It is only with this idea the boo. Member, 
Shd Mishra bas brought this Bill before 
this House. 

Another pomt J would like to mention 
10 thi1 connectton is that because the Gov-
ernment baa failed to attract backward 
classes. they have not takeo any steps. 
Under the new Education policy, they 
have ntabhshed a number of Navodaya 
schools. The Govi!roment claims that in 
the Navodaya schools, ideal education it 
being imparted and there the children of 
aU those who are ecooom1cally backward 
and socially backward are brought under 
one roof. They are given some 1peclal 
kind of education. I have seen it in 
my own State. Even during the selection 
of students It 1s the afftuent section of the 
society that has got entrance to the 
education in Navodaya schools. You may 
claim otherwise. Let Mr. Chidambaram 
go and fiod out in bis S•ate. I think, ta 
your State. tl'tere is no Navodaya School, 
in Tamil Nadu. 

THE MINISrER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS {SHRI P. 
CHIDAMBARAM) : I hope, the boo 
Member has read the recent two-par; 
article wbicb appeared in a paper which 
is not so friendly to us, written by Mrs. 
Sevaoti Nainac. Please read that article 
on Navodaya school. Even tbe paper 
which ia u9ually cntlcal of the Govern-
ment, in that two-i:art article. bas paid 
tribure to the pohcy of Navodaya 
Vidyalaya and bu Pointed out that 80% 
students adm1ttod to the Navodaya 1ellool 
comes from the weaker sections of the 
society. That article appeared . oaly last 
woet. 
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SHRI V. S. KlllSANA IYBR : But 
it ta a question mark. We have to take a 
survey. It may be true at one place. But 
Jt la not so in all the places. Even tben, 
I would lite to know. bow many of tbe 
economically backward aections wall 1ct 
education. It is a small percentasc. 

SHR.I A. CHARLES (Trlvandrum) : 
It ia a model school on the basis of which 
other acbools should follow. 
(Interruptions) 

S}IRI V. S. KRISHNA IYER : Let 
them follow your State. You have 
800k literacy. It is because, 400/o of the 
State budget is spent on education. 
Then what is the percentage. the Govern-
ment of India is spending on education. 

SHRI·A. CHARLES: That is a State 
subject. You should ask your Government 
to spend 400/o or 45o/o. 

SHRI V. S. KRISHNA IYER: If 
you say, it is a State subject, then why 
did tbe Central Government bring the 
new Education Policy with all pomp and 
show and so much publicity. You have 
just provided Rs. 800 crores for the whoJe 
of India in the current year's plan. 
Jtarnataka State alone spends Rs. 700 
crorea on education and KeraJa State 
spend• 40% or the Budget. Many of the 
States spend 200fc>, 25% to 30%. But that 
is not sufficient. It is because of tbe 111-
planniog of the Central Government that 
they have not been able to solve this 
problem at all. I wo11ld like to say that 
while supporting this particular Bill, as I 
•id at the outset, I will give a qualified 
1apport. It ia because, when I think of 
.economically weaker sections of the 
10Ciety, I cannot forget those who are 
IOCially backward also. That Is also 
equally important. When Mr. Ram 
Nagina Mishra was aayiog about educa-
taon in particular sections of the society, 
dae to environment. family backaround, 
for exampJe, my family, Mr Cbidamba-
ram'• ram1ly or Miahraji's family 
aet education bccau1e our 
previOUi 1eocrationa also got education. 
But those who aro reaidina in the alum 
area. in various clt!es and wto are 
livilll in the rural areas, where father la 
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not educated, mother is not educated, the 
children are also not educated. Those 
people who li've in iucb environment, 
wboae famtHes could not get 3 Rs. for 
centuries toaetber, we call such famiJiea 
economically and socially backward. I do 
say that caste conaidcradoo alone should 
not be there. But what I would submit is. 
along with economic backwardness you 
should take into account social back-
wardness also. For example, in the 
families of Dhobis and barbers. even tn 
the end of '80s, you will find sons of many 
barbers will never go to school and tako 
up the profession of their father. Like 
that in many such professions, it becomes 
almost hereditary. It should go. We 
should oppose this type of profession 
based on caste system. It is the duty or 
the Government to see and identtf y who 
are all economically and socially back-
ward. Yoo should have done it by now. 
I do oot blame the Congress alone. 
Everybody is to be blamed for the 
present states of affairs be<:ause we have 
failed to give education to our chiJdren. 
The whole world is la~ghing at us. We are 
the biggest democracy in the world and 
probably the second largest 1lhte1a1e 
country in the whole world ! At the time 
of independence, illiteracy was above 
75% ! What is the percentage of literacy 
DOW ? It is hardly 35% ! 

We have completely failed to formulate 
plans by which we could educate every-
body. You give education. We cannot 
give jobs to everybody m Government 
Service. Sbrl Ram Nag1na Mishra says 
that at least some percentage of jobs must 
be reserved for the econom1cally back-
ward people. I am not very keen about 
this. What I am keen is about the 
reservation in educational institutions 
mentioned in the second portion of the 
resolution. For example, there aro a 
number of private educational institutions 
m our country. In almost every city in 
every State, there are private educational 
institutions. Some of them are very 1ood. 
But at whose cost ? In my own State, to 
enter into a Nursery School, one bas to 
pay Rs. 5,000/- donation. I thought it 
was only in my State. But they take the 
aame amount even in Deihl. Many people 
come to me for recommendation•. Of 
courso, becaute I am M.P. tbey come to 
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me. Here also, we find that the amount 
to be paid as donation is not less. In the 
private educational institutions, they take 
Rs. S,000/- and that is for the Norsery 
Scbool1. You imagine what they take if It 
is Engiaeering or Medical College seat. 
What will happen '1 Those who are weJJ-
off in society get education and the 
econom1cally weaker sections do not act 
at all. It is the special responsibility of 
the Government. That is why, Shri Ram 
Nag1na Mishra has brougbt this Bill. It 
shall be obligatory OD the part or the 
Government to see that those who are all 
economically backward shall be educated 
at the cost of the State. I am not bothe-
red whether you give them jobs or not. 
That is a different question. For that, tho 
reso1ution of Sbri Tbampan Thomas 
would have been the best thing but 
unfortunately during bis aosence that has 
been disposed of wnhout any ... 

AN HON. MEMBER : Voted out. 

SHRI V. S. KRISHNA IYER : Ever 
since we came into the House four years 
ago. the non-official business used to 
start at 3.30. 

MR. DEPUTY-SPEAKER: There 
are many instances when we have fixed 
Private Members Business at 3.00 
O'Clock. We have fixed it at 3 O'Clock 
when we are having half-an-hour discus-
sion like this. 

SHRI V. S. KRISHNA IYER : I am 
not going to discuss. That is not the 
subject mat1er. The subject matter is 
that all those who are economicalJy back· 
ward should have reservations in Govern-
ment service and also they s~ould have 
reservation in th~ Government institutions. 
I am not very much bothered about the 
Governmenl job, 

I hope that this Bill will not meet the 
same fate as that of the Bill of Mr. Tbam-
pan Thomas. They should accept it, 
because reservations in educationa1 insti-
tutions are a must. 

. In this connection. I am emboldened 
to aa~ tbat io Karnateka State. ccon9mic 

consideration is not there. It f1 bated oa 
backward classes and the cute system. I 
am not very much in favour of that. Bat 
there, it is on the caste basis. 

The Government of Karnataka have 
appointed one Commission when Sbrt 
Devaraj Urs was the Chief Minister. Oae 
Minister of Karoataka, Mr. Havanoor 
submitted a report. On tbe basis or that 
report, the backward classes get reserva-
tion of nearly. 62%. 

Again, another Commission was set up 
by the present Janata Govornmtnt and 
that Commission gave another report by 
which also the reservadon would have 
been a little moro to backward claaaea. 

But there was agitation in the State 
and an interim and ad hoc arrangement 
bas beon made with regard to resenatioa 
in Karnataka by which nearly 80% will 
be. covered by the backward classes. There 
is discontentment among certain sections 
of the people. Government has appointed 
another Commission now. a singleman 
Commission to go into the whole gamut 
and see that reservation is made and to 
recommend reservation for the Backward 
Classes. One thing is there. In the eudcat-
ional institutions and particularly in 
Government institutions, wherever there is 
Government quota of reservation for 
Covcrnment 1erv1co, merely 62 per cent 
goes to the Backward Classes. Of cowsc. 
when I say Backward Classes all the eco-
nomically weaker sections of the society 
will come there. One ·thing is there. 
One difference between this and Mr. 
Mishra ·s move is that caste c:ooslderation 
ls there. Of course, be says that it sbou1d 
not be there. I am one of those who agree 
that caste should not be there. The only 
criterion must be economic and soctal 
conditions. That alone should be there. It 
is bigh time to consider this aspect. I 
would earnestly appeal to the Government 
to consider it. Sbri Chidambaram is a 
young and dynamic Minister and he ia 
here. I would suggest one thina in tbl1 
connection. The Government should not 
throw away this Bill. Let it not meet die 
fato of Mr. Tham pan Tbomu's Bill. I 
don't mind If you mato aa amoa4aMat, 
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[Shd V .S. Kdsboa Iyer] 
Sir, as far as Government serYice 11 

concerned, one in thousand gets a job. 
Sometimes, not even ono 10 hundred gets 
a job •. That 1s not important. But. as far 
as educ.ttiooal institutlons are concerned, 
particularly in the Government Colleaea 
als.o, I would even go to the extent of say-
ioa that there should be a certam parcoo~­
aae of reservation. Why I am saying tbu. 
is because Government alone cannot bavo 
educat1ooal institutions all over the coun-
try. Gi>veroment bas not been able to do 
thia, Goveiomeat alone cannot be able to 
eduaate all tho mllhooa and m1Hions of 
oul" ,chHdreo lo our country. Therefore, 
wbotber Jt i.s a Government College or any 
private iostitutioo, there should be a cerr-
ain percentage of reservation for the eco-
nomically weaker sections of the society. 
What happens is in the private educational 
institutions, they cannot get admission. 
Th• economically poor students cannot 
even look at the board of the school. For 
example, there are certam cooven1s. Big 
Convents are there in my city 1 kc the Bi-
shop Cotton Convent & Baldwin Convent. 
There, even the poor sections of the peo-
ple cannot walk •n those streets. They 
ar~ beyond the reach of the common peo-
ple. The other point is that the Go\'crn-
ment bas recognised such mstitutions. 
Therefore. whenever such educational in-
1titution1 are: recognised by the Govern-
ment, Jt should be made coad1t1onal that 
all such educational institutions should 
provide a c~rtain percentage or seats on 
reservation. At rbe same time, it should 
be on the same condition OfJ which edu-
cation is imparted 10 the Governmeot 
icbools. It should not be on rbe bao:is of 
capitation fee or dooattoo. It should he 
made to see that evon the poor st or roor, 
aot• admisaion. 

That ia not important. Government 
mmt sec to it that there is a cenain per-
cemago of resen ation in Private institut-
ion• al!io. Let the Govdrnment. if ne.cess-
ary. give tbem tuition fee. Let the Govern-
ment compcmsate that. But, there should 
be a eertain percentage of reservation. So, 
I de·hope that the Goveroment will ghe 
terioua thought to/ tbts problem aod sec 
that it ia impJomonted. SecoacNy, tbe 
Qovornment ahould consider as to what 

Sthhes ad 'leati 
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percentage should be set apart. The i>er• 
centage should be worked out. It shouhf 
be left to an expert Committee. They 
abould go through and examine and make · 
recommendations with regard to percent-
age. Any, anyhow, reservation must ha 
there. As I said at tho beginning itself. I 
give my qualified support to 'this BiH 
which bas been moved by our hon. 
Member Sbri Mishra. , 

With these words, 1 thank you very 
much. 

[Translation] 

DR. G. S. RAJHANS (Jhanjbarpur): 
Mr. Deputy Speaker, Sir, although I 
belong to the community of Shri Mi' bra, 
but I cannot support this BiJJ. Thero 
arc two-three points becau~e of which I 
am opposing this Biil aod I would Jike to 
place them before you. 

It is correct that one or two per ceot 
people beJonglng to scheduled castes and 
scheduled tribes have become well-off and 
their children do not need reaervahon 
now. But 90 to 95 per c:nt people are 
still living below the poverty line. You 
go to the colonies of scheduled castes and 
rcbeduled tribes and then you wi1J come 
to know about the standard of their living. 
Bv ~010g to a colony of tribaJs, it appears 
that they are not aware of even this fact 
that our country has got independence. 
They ltve In another world and make their 
both ends meet °"'i1h great difficulty. Same 
is the condlt1on of scheduled castes also. 
What crime those sweepers have done. 
who h~ve to dean the toilets today, 
because their ancestors also did rhc same 
work and theh children should also do 
tho same. If we have to bring socialism 
in our country. then som'C opportunities 
aliould be given to them to make progress. 
The group which bas been suppressed for 
tboasaoda of years, must bo given opper-
tuoitles to come up to the !evel of other 
people. It is a fact that there are poor 
pertoos io other castes also, especially in 
tho North Bihar, from where I come. 
There Is acute poverty. You cannot even 
imaainc the poverty prcvailloa there. In. 
winter, .SO per cent people do not have any 
1belter and bavc no clothes to wear. 
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PG.erty end• all the dicrimination of 
caft• wbcn fn the footblfJs of Nepal 1n a 
c()Jd· tv1nter tuant people sit around a bur· 
Di'DI log. At that tim• It is impost.ibk to 
dlfietentiete that who belocgs to schedu-
led caste aod who belongs to other caste. 
All face the poverty together. Tbat is a 
very pathettc scene. No one can say at 
that time that you have got reservation, 
you arc from pnv1legcd class. so go from 
here, only wc will take warmth from this 
beat. 

The ConstHwion frameu made the 
provis,on of reservation policy for the 
scheduled -castes and scheduled tribes 
after dvc cons1dcrat1on Had this not 
been done, then the injustice might have 
increased. Sttl. th<"re 1~ feudahsm in the 
vniages. I have said many times that in -
some districts of B1har, a parallel Gove-
rnment is being run by the naxalites and 
the administration has become totally 
ineffective. You may get sodo economic 
survey conducted and you will find that 
mainly the scheduled cas1e and scheduled · 
tribe people have taken up arms. Why 
js it so 1 You may give it any other 
colour or you mav have some different 
approach but tht mam reason behind it is 
that they have not been provided with 
suitable job opportunities lO I :ve properly. 

Many of us might not have got tbe 
opportunity to see the atmosphere in 
v11Iag~s, I realise it. Still, ther1 arc 
such people in our· country who consider 
barijans as untouchables aCJd Jf I happen 
to take any harijan to their houses they 
will not let him enter. They say "send 
this Har1jan away. our doors arc always 
open for you.·• Then I wou'd reply that 
close th.: doors for me also. For me this 
barijan is as important as you. There is 
great disparity in the v1IJages. You can 
not imagine while Jiving in tne city. 
Zamindari bas been abohsheJ but the 
mentality has not changed, !ls there is a 
saying to be full of airs, though \anqui-
abed. Still the scheduled castes and 
achodulod tribes are treated worse than 
tbo animals. If some reservations have 
been made for them io employment and 
education, then what is the harm in it. 
We are tryio1 to make progress iiDd bring 
aoc:ialism 10 lhe country. But lbis socia-
lism· can only be brouabt when tho back· 

ward and expfoitcd class wirt be given 
opportunity to improve their lot. If we 
ate unabJe to do this, the.: soc1aJ1sm will1 
remain only a mere slogan for us. Tbe 
rich witl grow richer and the poor wih 
become poorer. In the history of last tea 
years, what per cent of scheduled castes 
and scheduled tri b-:s people have been 
apprehended in the raids conducted to 
unearth blackmooey. There is not even 
one per cent. Only those people are 
prospenng who spread hatred and create 
d1v1s1ons rn the ::.ociety. T !lis reservation 
policy should be continued. More efforts 
should oc made· to bring the scheduled 
castes and scheduled tribes In the main-
stream of the soc;ety. Besides, standard 
of the poor beiongrng to ca5tes Hrndus 
should also be raised. They should not 
be neglec ed on'y because they are caste 
Hindus. We have to fight rovert), d·sbo-
[ esty wbicli is making the people 
poor. s~ we should fight th'! 
poverty D-Ot the poor. I mean to say 

• that besides this reservation policy, more 
effe:tive Sll!PS should be taken for the 
uplifrm:nt of rbc scbedu!ed castes and 
scb~dmed tribes and the se.:-tion of the 
society whkh tnes to harass in the villages 
should be given deterrent punishments, so 
that the S C., S. T. can feel that they 
are pan ~od parcel of the mainstream or 
th: society. 

For the la~t hundreds of years, the 
rivers of Nepal create havoc for the 
people living in the n.:>rtnern region of 
B1har. Everything is destroyed ju the 
floods. The peacocks start danc!ng and 
the pcop!c b.;come happy whenever the 
sky 1s ove1cast io Delhi or Rdjasthan, but 
whe:iever the sly is overcast in N~rthern 

Bihar. pe p•e fear that calamity is goina 
to befalf and h0w much destruction will 
be caused by 1h1s ycu's flood. You 
cannot imagine the amouor of destruction 
and the problems caused by the 6.oods. 
The people who once had 100 acres of 
fertile land in a jo:nt family, are now 
workmg as labourers in Cbandoi Chowk 
area of De:hi for the last two years.-
because oot a single penny was left with 
them. Sreps sbvulJ be taken to rehabili-
tate the peop)i;! who have become destitute 
due to such calamHies. The Government 
should c0nslder tbls matter. But thi1 
rcscrvauon policy for the scheduled cutes 
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and echedu1ed tribes should continue so 
that justice cao be done with these people 
aad only then socialism can be brouabt lo 
this country. 
[English] 

SHRI VIJAY N. PATIL (Erandol): 
Mr. Deputy Speaker, Sir, tho Resolution 
brought by my friend Mr. Ram Naaina 
Mishra is, though untimely. speak5 1ome-
thin1 about the trend of thinkina that is 
1oi.aa on in some sections of the people in 
different parts of the country. 

We may recollect the facts that led to 
tbo riots in Gujarat and which havo beeo 
repeated again. In Gujarat tho students 
seek1111 admission in coJleges and tho 
araduates 1oek1Dg employment opportu· 
nities were agitated over certain aspects 
of reservations. They agreed that people 
belonaiog to economically and socially 
weakCfr sections, specialJy the Scheduled 
Caste and Scheduled Tribes should be 
aiven raservations. But their thinking 
was, when these communities were aupp· 
ressed by their anceston for generations 
toaether, why in one generation they from 
Savarna-higher communities-should suffer 
the most. That was their contention. 

Although there is a substance in that, 
yet tho fact cannot be denied that Sche-
duled Caste and Scheduled Tribe commu-
alties and other socially backward sections 
of tho people need reservat1on1 for some 
time to come. 

When, after independence tho framers 
of our Constitution decided to give special 
concessions and reservations in services 
ad in education to these classes or people, 
it was jmt a beginning. There was almost 
no education among these c1asses. Now, 
to complete education, a person born in 
1960 will require at least 22 or 23 years to 
become a Jtaduate. And then be gets an 
opportunity of reservation provided for 
Scbeduled Caste and Scheduled Tribe 
communities. Therefore, they have just 
ttarted enjoying the fruits of reaervati on. 
At ncb a point of time, if we want to 
Introduce more people for 1ivio1 help or 
for reserving the post. it will not be in 
1be titnest of tlJiop. 

Gtnt. ~lui t111J .reat1 t48 
I• •d•. ltutlt•tlotu 

Mr. Doputy Speaker, SJr, altbouab 
there wa1 an aaitation reaar41na r~­
tf ons la Gujarat yet we see even today 
there are coraio communities wbicb are 
economically better-off but are eajoyloa 
the fruits of reservation. These commu-
nides are economically beth~r·off but 
because of their be1n1 declared in the SC 
cateaories we cannot now taken them 
out. I do not want to name auc.h cutes 
which are there and who are enjoying the 
fruits of reservation. Io India we are not 
only givina economic upliftment through 
reservation but also if community is very 
small we give polt~tcal reservation as it 
the case with Anglo-Indians. 

16.16 hrs. 

[SHRI SOM NATH RATH in rhe Chair] 

Although the Central Government 
has given definite directives about the 
implementatJon of reservations in tho 
recruitment of people in services or for 
somo other benefits yet the pohcy of 
reservation is not beina properly implc· 
meoted in certain States, In some States 
it is belDg better implemented whde It is 
not being properly implemented in other 
States. In Maharashtra it is being better 
implemented as compared to other 
States. 

ID 1980 there was a tbfnkiog amona 
some sections of people that wo 
should not give extension of ten 
years for the reservation yet Madam 
Prime Minister and our party thought 
that it will be appropriate to extend the 
scheme of reservation for another 10 years 
but while extending the reservation of 
scbedul~d castes and scheduled tribes we 
ha vc also started the programme of •aaribi 
hato'. Tb1s programme 1s not only on 
paper. Through 20-point programme we 
are implemenrio1 it. What is coming in 
the way is the population spurt. Popula· 
tion is growing at a very fast rate. In 1947 
our population was 3S crores. Had wo 
remained static in respect of population 
as ba1 happened in some other countries 
the fruits of development would have 
reached over a arcater portion of our 
population! Because of the very fut 
arowina population we are not 11ble to 
brioa down the fiaufo of poopJo wbo -. 
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below the poverty lioe. Although there 
h decrease in this respect yet there are 
1tm many people who are below tbe 
poverty hoe and that 11 why the Govern· 
ment of India and ·state Governments are 
aiving 1pecial incentives and conce11ions 
ror the •mall and landless laboJJrers. 
When we aive certain incentives to 
landless labourers that does not exclude 
a •Tbakar• Jabour, a •Maratba', Jabour or 
a 'Jaf labour. You are talking about 
sidhanta. 

In the beginning itself, I have meodo-
ned that your bill though untimely, speaks 
of a trend of thinking in certain parts of 
the country, among some sections of the 
people. (lnterruptions) 

On the other band, after taking the 
benefit of reservation, some people have 
become elite. That fact cannot be denied 
even amon(! the scheduled caste and the 
scheduled tribe people. For example, 
it may be 11 p~r cent. But there are some 
people who were recruited as class-one 
officers. but because of reservation · 
became suptr class-one officers. They are 
now among the elite class in the cities. 
Such type of people-ahhough they belong-
to scheduled castes and scheduled tribesy 
should suo moru stop taking tile advant-
age of reservation. That is the feeling 
among the upper caste people. 

In future, we have to thank that for 
how many years, we have to continue thrs 
reservation. We cannot shrft the tracks 
immediately. There must be some thanking 
about such type of people who have 
already got the benefit from reaervauon. 
If they have got the benefit whether their 
children should gel the benefit. If be 
earns Rs. 4,000 per month and having a 
property worth Rs. 5 lakbs now, whether 
he should be entitled for that ? That is the 
thinking which Mr. Mishra and many 
other people, specially who are economic-
ally poor but belons to upper castes, 
havo today. 

Bven amons the scheduled caste and 
acbedaled tribe people. wo should think 
of alvin1 reservations, specially the 
promotions tbrousb roster system to the 

In edue. lutitution 

people who adopt tho smaJJ family aonm. 
lf'aome people. even among the scheduled 
cutes and scheduled tribes, are iaot 
adopting the small family norm&, wo 
&hoa1d not think or giving them jumpiaa 
promotiona through roster system. 

In my State. we are giving more 
incentives to the scheduled caste and 
scheduled tribe peoi)le not only econo-
mically bat also politically and socially. 
For example, in a village. if there i1 a 
vacancy of police patili post-it is at the 
village level then it is filled by a scheduled 
caste or scheduled tribe candidate. In tho 
election to the cooperatives, we an 
giving special reserved seats to tbo 
scheduled caste and scheduled tribe 
people; so also to women. We have 
recognised that something should bo done 
for economically weaker people belonging 
to upper castes also. That is why la 
cooperatives also, we are keeping one 
seat of director for people belonging to 
economically weaker sections, but who 
may belong to any caste, not only the 
scheduled caste or scheduled tribe person 
but eveo an upper caste person-if he is 
economically weaker-can get elected. A 
seat is reserved for him in the coopera-
tives. 

A trend of thinking is there in om 
State. We realise that econ!JmicaUy poor 
people, belonging to any caste, need also 
the same type of help that we are giviq 
to the scheduled caste and scheduled tribo 
people. 

In the end, I would like to request 
Mr. Mishra not to press this Bill at thia 
juncture because I am repeatins that tho 
fruits of reservation are best beina 
enjoyed by the people who obtain decrees 
amons the Scheduled Castes and Schedul-
ed Tribes. It is not that we ue giviag 
them these benefits for • century or so. 
It had begun IS to 20 years before. Their 
children become educated and sraduat• 
and they are eqiploycd in dift'crent services 
or the State Government, Central Govern-
ment aod pubhc sccton. 

Witb these words, I cooclude. 
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SHRI THAMPAN THOMAS (Mave-
likara) : "Slr. the subject matter of thb 
Bill is regard-ng res~rvations to econo-
mically' weaker s~cdons ID employment 
and education. If you are sincere about 
tbc slo~ao in Madras, • Bekari Harao', 
then the first thing that bas to be done 
la to accept that as a funda::nental princi-
ple 10 tne Co11stitution, ~hrch bas not 
.been done. Can the reservations of 
cconomi.:ally weaker se.;dons 10 jobs be 
done ID the Congress regime? Now, 50 
per cent of lbe population is below the 
poverty line. 

SHRI T. BASHEER (Cbirayinki1): 
Do you want economic relations ? 

"' SHRI THAMPAN THOMAS: I want 
to tell you that the attraclive slogan which 
you appreciate, you are not prepared to 
implement. Even the Con~tttutional 
Am,endrneot shouJj take up the re~pons1-

bility to give jobs for the people who are 
not hav:ng j0t-s. When you are ·not 
prepa1ed to undertake this. bow far will 
-you take up this re)pon~ib1Hy ? Mr. 
Mishra wants a slogan to b~ pJaced here. 
I say that be bas gone a gooil job to have 
a d1scus~ion on a sub_1e~t matter wbi::h is 
very very importanr m the present 
context. Frrst or all, we will have to 
define as to wbac are weaker sections ? 
Which is the ecoo.:>"'!li.:ally ~ecr100 rn this 
country which is getting the benefi.ts and 
which section is gomg to get the resarva-
tions ? My first subm1ss•on would be that 
whatever bendi·s gwen to the Scheduled 
Castes and Sch 'Juld Tribes and other 
reservations which are given on the basis 
of caste systel'Jl wh .. h 1s prevalent in th•~ 

country should not be taken away. 
According to the Ccnstitut1oa. there 1s a 
provision of reservation to th~ e:icteot of 
SS per cent for the Schedufed Castes, 
Schedu'ed Tribe~, ba .:kward commuoit1es 
and ban jicapped people. 45 per cent 
remains for the genera. category You 
want some reservation for the weaker 
sections. Are you prepared to give 

. tCJervations out of this 45 per cent "l I do 
not want to c;ocroacb upon the 
rights or the Scheduled Castes 
and Scheduled Tribes. That is my 
first point. These S;bcduled Castes and 
Scheduled Ttibol have been exploited for 

a aamber 'of year1. It i1 a matter1 of 
hi~tory that these shoodaras were, ddna 
bard work in the class 1y1tem , and were 
depr1ved for centuries their a,hts. CcLUln 
reservations have been given to tbom in 
tho Constitution to bring tlaem up in 1the 
society and now if people who aro 
economical'y weaker have to be ,.Wen 
some roservat1ons, that should not be 
done encroacbmg upon the rights of those 
people Such a proposition canaot, 
therefore, be supported. 

According to the framework of our 
Constitution. only limned reservations 
can be made. Can reservation go beyond 
fifty per cent ? In that case, will it be 
reservanoa at all ? It can ooly b'e w1tb1n a 
limn. It has to justify the term reserva-
tion. If the economically weaker sections 
have to be given reservation both in 
employment and educational field, firstly 
the ecooomically weaker sections will have 
to be defined. Don't you tbmk that in 
India a large majority of the people are 
econom1catly weak. To bnag them up 
tbt. re should be a social re-orientation. 
We should have an egalitanan society by 
which the Government undertakes the 
responsibility to meet the basic needs of 
the people. UoJegs the Government takes 
up the respons1bi11ty to meet the basic 
needs of the people. nothing can rncceed. 
At present, 1he Government is worried 
only for the need of the bave's, people 
who have tt>e means, people who control 
th;;; means and source of produ=tion and 
the people who are enjoying 1bc fruits in 
the soclety. Unless and until that is 
und. ine. and Government takes the 
rcsponslb·lity to meet the b:isic needs of 
the peop'e nothing can succeed. 

Basically, the principle of this 
resolution is very good, but that -cannot 
override the interest of the people wbicb 
has bei:n provided for in the Constitution 
m view of the b1storlcal facts and 
requirements of the society today. 

I need not go into tho detail• of tho 
educational system that is prevalent toda)'. 
I came from a State. where the lit~racy 
is as high as aixty 1)er cent. In Bahar and 
other States lib Orfssa, 1ixty JK'r cent 
people are 41Heoratea. Tbl1 is beCHIO -10u 
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do 1 aot• ha¥e . the ript commitmeat. 
Ksa1a. llad .elwaye occuions to .have left 
Oovernmer.da .•. (Interrupt/om). 

THE MINISTER .OF STATE IN THE 
MINIST.R.Y OP PERSONNEL. PUBLIC 
OR.IEVANCES AND PBNSlONS AND 
MINISTER OF STATE IN THE 
M1NISTR Y OF HOME AFFAIRS (SHRI 
P. CHIOAMBARAM): You are- suffer-
ing hom selective .amno1ia. 

SHRi P. M. SAY BED (Laksbad .. 
weep) : Shaft I remiod you of one-.th101 
that your Government in Kerala Promilecl 
to create ten taltb jobs. but not even a 
couple of hundred jobs have been created 
ovoo after two year1 .•• (lnterruptioru). 

SHRI THAMPAN THOMAS : What 
have you done in the matter of education? 
Education is a State aubject. 

So, what I am suagestina la that edu-
cation should be free or at least tho arlult 
education should be free. You should 
take the responsibility. 60 per cent of 
the revenues of the Kctrala roes for that 
purpose. So, there ia 'no other way or no 
other means or income. Mr. Ktshoro has 
pointed out here bow rotten the education 
system is. For admission into the Kinder-
garten, you have to pay, and money ultt· 
mately makes things riaht. If money is 
there you cao have evcrytbias and if 
money is not there you cannot have aoy-
thina. This system should be changed. 
In that sense, the Bill reor>ens eyes of the 
people on matters in this regard. But 
once again ·1 say that this should not 
contradict with the intercet of the class 
which is suffering. 

SHRI HAROOBHAI MEHTA 
(Abmedabad) : The Bill apears to be very 
attractive on tho first stabt but it means a 
prqposal to reserve seats only on the basis 
of economic weakness to the exclusion of 
reservation for the SC/ST and other back-
ward classes. I am afraid ;a is difficult to 

'support the Bill. Sir, in this connection, 
I shall first start with quoting Pandit 
Jawabar ·Lal N~bru. Pandit Jawabar Lal 
Nebru-wbose wordt are still a beacon liabt 
for"US, atatod the followins. Mr. Chair-
man, Sir, PUtllt Nebru wbflo addresslns 
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the Cooareu Parua.,..m1. Part1 m. . hd 
Nov •• , 1954, in a situation not d~ 
tbit, IUlted : 

"'We talk about ca1~iam 11114 we. 
coodesno it aa we sboutd. But, 
the fact remaioa that half-a-dozea. 
or may be ten, so called • .._.RI'. 
castes dominate the Indian . SCCJM 
amoq the Hindus. There ii no 
doubt about it. And if I talk 
about the removal of calteiaJD, 
don't uodorataod by that that .. I 
want to perpetuate tho pro•eo& 
clallificauoa, some at the top, 
tho-other people at tho bottom. 
If wo don'r oquaJile undoubtedl7 
caaieism wiJI 6.ourisb in a moat 
danaeious way.'' 

In tbe 3000 year1 of the binary of . 
I adian society, the castoism, aa it was haa 
created different acenes of backwardae• 
11.nd forwardness among the castes. Some 
calte1 became backward or the rest of tbe 
society made them backward wit.b tbe 
result that the Constitutioo bas to enact 
Article-16 and JS and other provilions of 
the Coollitution. in order to ensure 
reservation for the Scheduled castes and 
the Schedalod Tribes aad other backward. 
classes which are sociaUy and education-
ally backward. Sir, I am afraid reaerva ... 
tioDI onlY on economic criteria might also 
not stand the scrutiny of the Constitutioo 
because it has to satisfy the criteria of 
social and educational backwardness. 

Sir, Gujarat has appointed a Bakshi 
Commission which after atudying the 
castes and other interactions secommended 
82 claaes identified on the basis of cute 
to be treated as other backward cl...,. 
with 10 per cent reservation. Sir. the 
Gujarat Government has oobanced tbe 
reservation from 10 10 28 per cent, thouah 
accordina to another Commission., Rane 
Commission. reservation should be pro-
portionate to the population So, tt altould 
be about SO per cent but keepi111 in .,_ 
certain expressions made h,. tlle SuPftme 
Court the reservation was supposed to- w 
~nbanced to 28 per cent. Unfortaoatelr-*-
people of Gujarat could not abeorb- ...._ 
nere was agitation. The 00'tlll'llllleat 
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of India adviled the Government of Guja· 
rat that the present status quo should be 
maintained until a national consensus is 
arrived at on this point Time and again 
we have requested the Central Government 
to take steps for securin1 a national 
consensus on this. I take this opportunity 
to request the Central Government to take 
apedient steps to have a national con-
aensus so that what should be done with 
the Mandal Commission's recommenda-
tions aDd other provisions regarding the 
other backward classes. i.e. socially and 
edacationatly backward classes, a national 
coDIODsus should be arrived at on this 
point. Sir, the Supreme Court also bas 
an occasion to examine this. In fact the 
Supreme Court in one case says that the 
cute and class in this country are the 
aynonyms. Sir. I wou1d like to quote 
1971 Supreme Court. pase 230. The 
Supreme Court said like this : 

••Caste has always been recogni-
sed as a class. There is no gain 
sayiog the fact that there are 
numerous castes in the country 
who are socialJy and education-
ally backward. Ignoring their 
existence is to ignore the facts o' 
life." 

Chief Justice Gajendragadkar observed 
in his judgment (1963 SC 649) : 

uc1ass accordin1 to tbe dictionary 
meaning shows the division of 
society according to status. rank 
or caste. In the Hindu social 
struL1ure caste unfortunately bas 
an important bearing determining 
the status or the citizen ... " 

I do not want to go into tbr details 
now. But the 11tuat100 being what it is, 
we bavo to continue with reservations. 
Altbouah we would very much like to be 
aa eplitariao •ociety. three tbouaaod 
years of our b11tory baa not allowed our 
IOCietJ to bo equal. Therefore. in order 
to do awaJ wi•b inequality created by 
oar IOCl&l atructure in the put, we have 
IJOI to bear wnh the situation and em.ire 
tbat nsorvationa would bettor tbe pro•· 
pects of tbe backward cla1M1, tbe Sebo. 

s~n'"' alltl ,, .. ,,, 
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duled Castes, the Scheduled Tribes and 
other socially and educatfonally backward 
classes. 

In this connection, I may also quote 
from Mark Oalanter who bas given a very 
beautiful analysis of the tituatlon in India 
in bis book entitled •Competing Equalities. 
I bad an occasion to analyse the jud1e· 
ment of the Suprem~ Court aiven in the 
case or Vasant Kumar versu!I tho State or 
Karnataka. I made a reference to it in 
a book entitled •Dynamics of Reservation 
Policy• edited by myself and Prof. Has-
mukh Patel, Minister of Education, 
Gujarat: 

PROF. SAIFUDDIN SOZ (Bara-
mulla) : We must have a copy of that 
book. 

SHRI HAROOBHAI MEHTA: I will 
certainly 
says: 

give you. Mark Galanter 

"The use of caste groups to 
identify the beneficiaries of com-
pensatory discrimination has b{"en 
blamed for perpetuating the caste 
system, accentuating caste cons-
ciousness, injecting caste into 
politics. and generally impedin1 
the development of a secular 
society in which communal 
affiliation is ignored in public 
hfe. The indictment should be 
regarded with some skepticism. 
Caste ties and caste-based pohtl-
cal mobilisation are not exclusive 
to the backward classes The 
political llfe within these groups 
is not necessarily more Intensely 
communal in orientation; nor are 
the caste politics of greatest 
political impact found among 
these groups. Communal consi-
derations are oot confined to 
settio1 that are subject to com· 
pensatory discrimination politics 
but ftourisb even where they are 
eschewed. Altbouab it bas to ti 
1ome utent legitimated and 
encouraged caste politics, it is not 
clear that the use of cute to 
designate beneficiaries bad played 
a prcponder~nt role in tho 
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marriase of caste and politics. 
SureJy, J t is greatly over 1bado-
wed by the franchise itself with 
tho invitation to mobilise support 
by appeal to e~i1ting loyalues. 
But th~ avowed and ofticial 
recoanhioo of caste 1n compen-
satory discrimioa1ion poJicy 
combines w1tb Lhe over-estimation 
of its effects to provide a con-
venient target for those offended 
and dismayed by the contiouina 
reliance of caste in Indian life." 

Galanter concludes : 

"Compensatory dhcrimination 
embodies the brave hopes of 
India reborn that animated the 
freedom movement and was 
crystallised in the Constitution. 
If the realuy bas disappointed 
many fond hopes, the turn away 
from the older hierarchic model 
to a plurali~tic participatory 
society bas proved vigorous and 
enduring." 

Here I may also pomt 0•1t as to what 
would be the effects of confining reserva-
tions only to the ecooomically backward 
classes From the stratum of economically 
weaker sections, people belonging to the 
already advanced castes in the society 
throughout our history will score over or 
overtake the econo.nically weaker sections 
belonging to the back\\ard classes. Tbe 
inequality perpetrated io our society on 
account of its feudal structure in lhe past. 
will continue to flourish. Till the time ' 
that we arc in a position to do away w1tb 
the obnoxious effects of caste system and 
reach a reasonable degree of equaliry, no 
other thing is possible to be contemplated. 
Therefore. I take this opportunity to 
request the Central Government also to 
take some vigilant steps -for cosurioa 
further reservations in those States where 
there is already a provi~ioo for reservations 
and for reservations in those States where 
there is no such provision. It may be based 
on the recommcndarions of the Mandal 
Commission or any other suitable formula, 
Including those backward classes which 
are identifietl under the principles alroad1 
·~=orated b)' the Supremo Court for 

preferential treatment by way of COlll.Pt8-
1atory pr iociplea. 

With tbeae words, I requesc the boa. 
mover of thit BiU to reconsider hi• Bill. 
His purpose 11 Jaudab'e. He may coaslder 
whether it caa be achieved by tho formula 
proposed by him Or OD the basil Of a 
formula already accepted by our Jeacler· 
ship and oar judiciary. Therefore, I 
respectfully request the hon. member to 
reconsider hts move with re1ard to tbil 
Bill. 

PROF. SAIFUDDIN SOZ (BaramuH~): 
Mr. Chairman, Sir, om friend Mr. Mehta 
is a koowledaeablo person. He baa made 
an eJaborate speech. But unfortunately 
I also know sometbina about the subject 
of roservatron. I bad the privileae of 
meeting Gajcndragadkar Commission when 
we requested them in Jammu and Kashmir 
to determine the backward classes. Ear· 
lier there was a Judgement in Myaoro-
Balaji vs. Mysore Srate-in which tbO 
Supreme Court ruled that the reservation 
should be upto SO per cent. It is became 
in some States the whole block of people 
wanted to have reservation. So, the Biii 
which is in our hands at the moment, 
wants us to adopt cconom•c backwardnea 
at the sole criteria. It 11 a very defficult 
subject. 

Twenty years ago, the country was 
d1scusslng the multiple criteria for deter· 
mining backward classes 10 that reserva-
tion could be made in services as also in 
educational institutions. But we have 
failed to do anything concrete. With tbo , 
result the reservation for Scheduled Castes 
and Scheduled Tribes--in many reapecg, 
these benefits went to the people. who 
accordin1 to this economic criteria, did 
not deserve It. It is a broad questioa 
among the Brahmin.s, that there may be 
many poor people. In the Rajput Commu-
nity. in Jammu and Kashmir State, there 
are people who haYe nothing to eat, 
there are people who are poorest of the 
poor, in that community a11e. So ttae 
spirit of the Bill is correct. Tbere lhoald 
be a criteria based on economic back· 
wardncss. But it is very cWlkult t:aec:a ... 
it is not achievable. So. when we -... 
miao backward clllMI, we ... 
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have to llave a multiple crlf.eria-social 
bactwardaesa. oconomlc backwardness, 
reafooal imbalances and so many other 
thinp. 

Mr. Mehta was mentioning about the 
Mandal Commission, I would remind him-
self Jr he were bCYe-lbat there was not only 
Maadal Commission but there were many 
other Commission which were instituted. 
They widened the net. In Jammu and 
Kashmir State there was one Waz1r 
Committee. It widened the net so much 
so that if the Barber was to be bracketed 
in the backward classes community the 
Wazir Committee brought io Sa}eeds also 
the highly educated community. So there 
was a great noise in Jammu and Kash-
mir State as to bow could Sayeeds be 
bracketed a1 backward. 

So the Mandal Commission or the 
other Commissions have widened the net 
and got many more people. Perhaps 
there -was a time an the Seventh Lok 
Sabha when I would riso here in support 
of the Mandal Co~mi1S1on but now I feel. 
why tho Government of hadia did not 
accept tbe recommendations of ahe Maodal 
Commission was so that the net was very 
wide and perhaps 60 per ceot of the popu· 
Jation of India would bo brouaht in apart 
from Scheduled Ca1tea and Scheduled 
Tribes, 1bore would be 22 other backward 
classes. 

So, you would bring in 60 per cent of 
tbei Iadia"a population and dcclue them 
backward and they would &1k for roser-
vat1on of aeata ia services and admlnion 
to Yarieua teQboical and other profes11onal 
celleles. In my m1od, there are two 
questions which are very vnaJ. It is a 
PMate Member'• Bill, he will, be will 
witbctraw it just oow or jt wlll be rejected. 
Bat I would reque11 the boo. Minister 
becaUBe of bis job, be has many irons in 
the fire-·l do not how far be will ao. But 
lhcrc are two 1ssuc1 wbicb aro very Tatal, 
ad Mr. Cbidambaram 1bould apply bis 
d!ltnd there. That is 1he real problem: 
bowrfal'. will you ao on reservin• mata tor 
.... rdr-clas1n, for SCI- a&KI ST• ? ~OU 

couJd·afve prbtecfloii for some thne. The 
Constitution perhaps wanted that, but you 
want that' 'Whatever tbe lev~ of develop-
ment, · these · reservations will tontinue. 
What will ba,Jpelt to the ·merit ? Merit 
wnt be a casuaJty, and it wm inflict an 
injury. Even "the poorest of the poor 
students who will be brain, who will be 
capable, whose pattnts may do bard 
labour to educate them, will be nowhere. 

There 11 a solution. Althe>qh this is 
a Private Member's Ball, and the Minister 
may not be giving attention to it. I request 
him to aive attention to imparting compe-
titive abihty to people drawn from the 
back ward classes. I am not opposing 
reservation for SCs and STs; but I am 
saylna that many more people want to get 
into the bracket. We should refuse that. 
whether it 1s the recommendation of the 
Mandal Commission. or any other 
Commission. But economicalJy poor 
peopl~. people living in far-flung areas of 
India, people belonging to tho so-called 
backward cJesaes must be imparrcd com-
petilive ability. We cannot just get them 
into the IAS and similar Services, for 
example, just because they are backward; 
but we have to take precaution. We can 
provide opportumties to them throughout 
the length sod breadth of the country. 
We cao have evening classes. 

We can charge .,JI the cotleaes 
io the country with the respo-
osibihty of running special classes for 
these children and aiv1ng them competitive 
ability. We can give them scholarship 
and get tbem to a level where tbey will 
compete with the best boys and airls 
drawn from the cosmopohtao citiet lake 
Delhi, Madras, Calcutta and Bombay. 

The other problem which I will refer 
to the boo. Minister who bas the capa-
city to understand, is this. As of now, bo 
has a lot of sincerity; but one does not 
know. There may be so many problems, 
and bi• sincerity may get blunted. God 
forbid! As of now, I am sure he is a very 
1iocere person. Tbe second problem i1 
that the census fiaures have been cotlec-
tod, but in certain areas, these aro ·not 
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released. ·So, we do not kn~ them; we 
lfOP• la the dark. It ta not bis problem. 
It is Mr Paaigrahi'• proW.m, But M 
abould tell him to give. as the figures. 

Yesterday, the Prime Minister inaugu-
rated a programme. Today, we were In 
the Consohative Comttiitte for the fttioi-
stry Of HRD. I referred to this there. 
Thero is a Mission for the promotion of 
literacy, and there is an assertion that in 
the 21st century, wo should not go with 
this much percentage of Illiterates. Some-
body said there was a possibility. viz. 

· that 50% of India's population will enter 
the 2ut cenrury as illitetates. But my 
challenge is that that figure is wrong. We 
shall enter it with much more substantial 
population, because the drop-outs rate at 
tho elementary stage is 68%. So, these 
programmes aod the Mission are good. 
The intention of the Prime M1n11ter ii 
very good; so aJso thal of the Miniater of 
Human Resource Development. But we 
are not taking concrete stepa to attest the 
trend of drop-outs in the primary school 
system. as also the promotion of literacy 
for tho rura 1 sector. 

So, the figures relating to literacy in 
respect of religous minorities and other 
socially backward classes are not 
available. The censua figure9'" have been 
collected, but they are not released. 
Therefore, as far as religious communitioa 
are concerned, we must know pointedly 
the literacy figures for Hindus. for Sik!ls, 
for Muslims, for Parsis, Jains etc. 

Wo must also know separately the 
literacy figures for Delhites, SC&ST or 
Harijans aa a whole so that wherever 
Government of India requires a pointed 
atteatioo, that attention can be organised. 
So, through organised literacy proaramme 
whatever programme you wiil envisage, 
yoa should know where poioted attention 
11 reqaired. Theo you •bould impart 
oompetitive abllit)' and orpnile a bla 

effort for that; and in the DMuwMle, all 
of •• want him to withdraw tbt. Bill 
becauae it has generated some Jotetelt. 
Actually,. the Government of India 1bollhl 
bome forward with a comprehensive BUI 
on this 1ubjoct. Thank you. 

SHRI SRIBALLAV PANIGR.AHI 
(DBOGARH): Mr. Chairman, 1bi1 'Bill 
preset\led by our honowreble friend, •Mr. 
Miahta rs no doubu a controversial BRI. 
but, at the &Gme time, a thooaht provoklaa 
one on a very delicate and sensitiv-e sub-
ject. Tho feelling that is there ia a 
section of the papulation ha1 been reftec-
tad in this Bill, the feeling that 1s arowiq 
in a section, is that they are not 1etti111 
eocouraacment from tho 1ovornment 
somethnes in a legitimate way in the 
matter of receivin1 education, 10 the 
mauer of also tetting into government 
services. Ia the field of jobs and odaca-
t100-, they do not get duo attention. But 
as i1 rightly observed by aome of tha 
previous speakers, our society is ono 
where 1bere are imbalanees and inequa-
lities. In such a soc~ety, naturally, f 01' 
overall or balanced development, we have 
to so in for some reservation; and natu-
rally, this reservation should be in favour 
of comparatively ~aker sections, weaker 
people, economically weaker, socialJy 
weaker. 

16..SO hrs. 

[SHRI SHAR.AD DlGHB in the Chair l 

Thanks to the framers of our Consti-
tution for their foresiabt. Without such 
reservation, auc:b special tr~atmont 
meted oat to these SC&ST people. A• 
you know. SC&ST people, quite many of 
those people were regarded as untouchabJo 
and quite inhuman treatment was boiDa 
atted out to tlaom. With such treatment 
and with such state of affairs, aaturally 
we could not think of even an iatqratcd 
country. Had it continued lib lbat, 
naturally that "ould· have posed a tbnat 

·to tile very intqrity and '80lidarity el tbia 
country ? Not only dine tenorist acti~i­
tln pose a threat to the aolidarity of ·&be 
couatry but tllere are othor coDlidentioM 
allO and thit is definiteb QDO. So, it ii 
.,od. After 49 yioan aiace Indiipaa4e~ 
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there bas been some Improvement in our 
society; and particularly in this commu-
nity. SC&ST many people have stood to 
.. 1n: they havo been benefited out of the 
policy. Tlaey have established themselves. 

17.00 lln. 

But painfulJy, what is observed is that 
some such people who have established 
themselves by taking advantage of this 
p0licy who have also some sort of obligation 
to their btetbren which I believe, aome of 
tbem are not performing. Many of them 
aro not performing. They should also help 
thoir friends and others in this community 
to come up, to grow. But at the same 
time I make it very clear that this policy 
of reservation should continue up till tho 
SC/ST people roach a certain reasonable 
level and thereafter it can be reviewed, as 
to what should be done whether to eon-
tinuc tbat policy or that can be wnb-
drawp. This is not the time, definitely to 
think in terms of withdrawal of this policy 
of reservations. That would only have 
serious repercussions also and it would 
defeat the very objective oi establishing a 
democratic socialistic society. Our 
objective in a socialist society is to go in 
for socialism and nacuralJy the socialist 
society has to face inequalities in different 
spheres, in different 6cJds and u you 
know, due to historical reasons, doe to 
traditions, we have inherited thi1 caste 
system which is prevalent and we have 
inherited that. This caste system is 
definitely an outcome of the conspiracy 
of tbe vested interests. The caste system 
that we have inherit,d, that we have now 
has its origins centuries back and it bas to 
fought out. Further we have to remove 
the untouchables. How can we think a 
section of people as untouchables and 
keep them like that '? Even today, al-
though we have advanced we 
have done a quite about in 
this direction, in spite of that even today 
wells are not accessible to some people 
in some areas, temples also are not 
accessible to them, they do not have lbe 
tiaht of entry into them. AU these thin11 
are aoing on. Bot at the same time, I 
would hkc to say that from what Mr. 
Mishra baa probably tried to• spell out in 
this bill, thal there is diacontentment 
timorioa and arowioa amo111 tbo pooplo, 
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the poor people and poverty is not con-
fined to SC/ST people alone .. Poverty is 
spre•d over different castca, other commu-
nit1e1 also. Admitted. In Oriasa. ··• ··· 

(Interruption) 

THE MINISTER OF STATE IN THE 
MINISTRY 9F PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STA TB IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : I raise a point of 
order. There is no opposition at all in the 
House. 

SHRI T. BASHEER: There is no 
member from the Opposition. 

THE MINISTER OF HOME 
A_FFAIRS (S. BUTA SINGH) : What 
klDd of opposition is this '? It is so irre-
sponsiblo ! They have no duty towards 
this Houae. 

SHRI T. BASHEBR : Actually it is 
a disrespect to the House, by the opposi· 
ti on. 

SHRI SRIBALLAV PANIGRAHI : 
In Orissa, the percentage or people 
below the poverty line was as high as 
65 at one point of time and the total 
SC/ST population is of the order of 
38 per cent. So, naturaUy i£ SC/ST 
people arc considered as very poor peo-
ple, or under the poverty line, about 26 
per cent of the people in other communi-
ties also would be there, of the Sawarna 
catte people arc there coming under the 
poverty line. Something bas to be done 
about these people in the field of 
education and employment, of course, 
there is an unboJy aucmpt all tho time 
going on to brin1 io more and more cas- , 
tes under the SC/ST Jist in the Constitu-
tion. It should be prevented. Genuine 
people only should be there· 1,JDder the 
SC/ST community list and they should 
get the benefit as guaranteed to them 
under tbe Constltution. Several schemes 
have been introduced for their benefit and 
the benefits abould ftow to them. But, at 
the same time, in some States, some poli-
tical pattlaa and some State Govern-
ments through back door, just for 
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tho sake of political poi: ularity 
aad political gains. try to bring in com-
parative1y high castes. \Pfbo do aot deserve 
to be brought under the SC/ST comm· 
unity list. This should be prevented. We 
abould be vegilant about this. 

Jn fact, poverty ls our eoc:my, caat· 
eism is our enemy and exploitation is 
our enemy. We have to fiabt it out. 
Unless poverty is eradicated, we cannot 
move in our cherished direction of 1ocia-
llsm rapidly. 

The introduction of Navodaya schools 
in the rural areas i1 a welcome measure. 
The rural poor talented people, who can· 
not go to the urban good schools because 
of poverty, get good type of education 
now through these schools. Pr0viding 
financial assistance from the Government 
for their stay in the hostal is a we1come 
feature. Such facilities should be extended 
to an the poor people regardless of caste 
and community so that there is no scope 
to complain against the Government. 
for showing discrimination. The 
financial difficulty facing the guardians 
to send their children to the schools will 
have to be looked into. We have to take 
steps inadequat~ measure as quickly as 
possible in this regard. 

Our Prime Min•ster has given a clarion 
call to fight out poverty and unemployment 
very recently in Madras during the AICC 
meeting. The Government as determined 
to eradicate poverty and provide employ-
ment to the unemployed. Several steps 
have already been taken in tbi~ regard. 
"'One family one job" Scheme should 
be accepted and put to implementation. 
If this scheme cou1d be properly imple-
mented. then much of th~ bickering and 
discontent that Is going on in different 
1octions of the population on account of 
reservation policies restricting the scope 
of their employment, will disappear. 

Sir. I do not W3Dt to take. much of 
your time. I would rather request the 
Government that they should think in 
these directions and implement ••one 
family one job .. scheme immediately. We 
bavo a provision of univcrsalisation of 
primary oducatfon. But th:re arc; cert•in 

d&ultiet in its implementation. Became 
of poverty, there aro dro,.out•. How 
can that be prevented 1 Whether food 
should be served in schools and whetMr 
1ome financial assistance should be aiv• 
to those boys wbo attend the school, all 
these points ouaht to be considered. But 
in the matter of providing jobs, at leall 
there should be one famliJ one job princi-
ple. This principle should be accepted 
and implcmeotod. 

With those words, I thank you for 
gi*I me the time. 

SHRI SHANTARAM NAIK (Panaji) : 
I, under no conditions, accept any of tbe 
propositions mentioned in this Bill. First 
of all. it appears that the Mover of the 
Bill bas not taken into consideration tile 
background under which this country has 
adopted a Constitution and provided for 
an in-built reservation policy. It was not 
just for anybody's whims and fancies that 
the proviaions with respect to the reser-
vations were introduced in the Constitu-
tion of India. But there were 1001 
deliberations by eminent scholars and 
legal lomanacies which brought bdore 
their eyes the entire picture of the country 
and it is because of that this policy 
or considerations of SCs & STs 
was adopted Not only that; after the 
enacrment of the Constitution, one of tbe 
clauses was spccificaJly added which provi-
ded in article J 5. 

"Nothing an this article or in 
claulc} (2) of article 29 1hall 
prevent the State from making 
aoy prov1a1on . for the 
ad vancemcnt of any socially and 
educatioolly backward classes of 
citizens or for the Scbec:!uled 
Castes and tho Scheduled 
Tribes." 

This was added by tbd Constitution 
(First Amendment) Act, 1951, So whatever 
things which were there in the Coostitu· 
Jioo were further strengthened by thia 
aeoeraJ ameDdmeot to articte IS of the 
CoQltitution. II Ram Nagina Mishraji 
by this Bill seeks to do away with tllia. be 
must first tell us whether throuabout these 
decades the policies which were condnuioa 
wer4 totally wrcms. that •• baye aooo 
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astray, that we should not have 1ivon 
these reservations and that these reser-
vations have brought ill.affect in the 
country. On the contrary, ff the Govern-
ment of India, particularly the Congress 
Party h'ad not carried out these peovislons 
of the Constitution, one does not know 
what would have been the fate of SC&ST 
people. l fail to understand how. in 
spite of bis being a Congress man, be 
does not undersrand it for any other 
narrow considerations. I would urge 
upon him not to think in a manner be is 
thinking because this tbinkina is perhaps 
reflected in th• Bill. 

Secondly, what is this Biii ? Provisions 
of the Constitution arc there. By intro-
ducing a plain Bill no provisions of the 
Constitution can be nulllficd. It is neither 
an amendment of the Constitution nor an 
amendment to the article of the Consti-
tution. It is a simple Bill to provide for 
reservations for economically weaker 
sections. What are the consequences of 
his BiH 1 It will not stand the test of 
any of the provisions of the Constitution. 
The Constitution is very specific on this. 
It wiJJ not stand the Jaw of reservation 
contained in this article which I have 
quoted, and subsequent articJ~s. There-
for, even without admitting tbii; proposi-
tion, if he wanted to say somethrng which 
is against the present Constitution or 
would like to amend the reservation 
policy, be ought to have brought a Bill 
to amend the Constitution, not a Bill of 
the nature which be bas sought to brini. 
Sccond1y, in the Statement of Objects and 
Reasons, what does be say ? ••This basis 
of reservation ls creating hatred and 
dissatisfaction among the people.'' In 
fact, he i~ saying that reservation should 
be there for economically weaker sections 
and be is also plcadmg for some sort of 
reservation. If reservation per se creates 
some sort of dissatisfaction among the 
people, what guarantee is there that the 
reservation which ho is trying to seek wilJ 
not do the same thing. Thercfo1 e, this 1s 
a contradiction io itself. It is not .,.ery 
cJcar in the Statement of Objtcts and 
Reasons what are his intentions. Speci-
fically, as I said, be bas not said whether 
we have gooc wrona totally by fotlowina 
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the provisions of the ·Constttution in tbe 
past. 

Another aspect which I would like 
to stress is that why the country bad to 
adopt the reservation policy is basica11y 
because of-we have to admit unfortu-
nately-the way tho higher class is to 
treat our Harijan brothers. One bas to 
admit it. The treatment they used to get 
and they are stlll getting is undcscribable. 
I will say without any hesitation that my 
view has more strength than any of the 
views expressed here, for one reason. In 
my State, Goa, I have hardly one per cent 
Scheduled Castes. I am not in any case 
affected so that I have to plead a case for 
my political existence or something like 
that. As you know, Sir, Goans are 
treated as affiuent peop1e. So, it is not a 
a case. Secondly, in Goa whatever 
Scheduled Caste population is there, we 
do not have that sort of treatment which 
we find wuh ScheduJed Caste people in 
States like Bibar or Madhya Pradesh. 
There are no such complaints basically 
and substantiaUy. Therefore, such prob- .. 
Jems are not there. Yet I see and I bear 
about my Scheduled Caste brothers in 
other States. My view 1s formed on the 
basis of what I bear from the rest of the 
parts of the country9 not from the part of 
my State. I have strictly no such problem 
and we do not have such problems. There-
fore, I am saying that my view is more 
unbiased and I am placing my views in an 
objccuvc manner. 

Secondly, I would like to say that 
whatever reservations exist today. they arc 
framed by the Government on the basis 
of the provisions of the articles contained 
in the Constitution. On that basis the 
Governm"nt frames recruitment rules, 
prescribing reservatmns. But many times 
it happens that it is the courts which give 
guidelines to the Government to fix per-
centege in a given case, say. forty percent, 
fifty per cent, to which I strongly object, 
because what should be the reservation 
in a given dase should be the concern of 
the Government, should be the decision 
of the Government, whether it is a State 
Government or the Central Government, 
but not of a court of Jaw. A court of 
law can only say whether a particular 
reaervation violatea any of the provisions 
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of the law or of the Constitution. They 
cannot lay down, for instance, that io a 
par!icular case there should be a fixed 
perc~ntage, aay SO per cent or 40 per ccnc. 
But unfortunately, many courts have done 
it. Therefore, I would urge upon the 
Go:veroment-in faca, once before also J 
asked to this effect-that In case the 
courts fix any perceotaae. it ls the Gove-
rnment which "Should intervene ao,d 1t is 
the Government which should fix .••...... 
(Interruptions) 

MR. CHAIRMAN: Now, the time 
allotted for this Bill is expiring. I would 
hkc to know wnctber it is the pleasure of 
the House thac the time may be extended 
by one hour more for this Bill. 

SOME HON. MEMBERS : Yc1. 

MR. CHAIRMAN : The time for thls 
Bill is extended by one hour. Mr. Shao-
taram Naik, you may proceed now. 

SHRI SHANTARAM NAIK: Sir, I 
was speaking regarding reservation, As 
far as reservation and fixing of percentage 
is concernrd, it is the prerogallve ilf the 
Government either in the States or at the 
Centre that if any courts fix any percen-
tage for this purpose and if it is not in the 
interest of the society, then the Gove-
rnment should interfere to fix the perce-
ntage. That is roy submission. 

Secondly, Sir, with respect to reser-
vation or otherwise or any service rules. 
the recruitment rules. should be clear 
enough so that no problems are created to 
any person, may be a person who is bene-
fited by tho rcserv at ion or any person who 
is opt benefited by the reservation. If 
the recruitment rul~s are clear, nobody 
would go to the court of law. It is very 
essential because if you see the analysis of 
ponding matters in various courts, mo re 
than SO% of the cases would not have 
been filed simply because the recruitment 
ruJes were not clear. But everybody 
fights for bis right and if this percentage 
is not to bis sa&isfaction, be will fight. 
But ·u the rocruitment rules arc made 
cl08f;"So3 of the cases would not pending 
in the courts. 50% of tho persons would 
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not have 1one to th• courts. But wbate· 
ver may be tho rcaervatioa policy, J. 
would humbly request that these roles may 
be made .clear. 

.t\notbct aspCG& which I would like- to . 
brioa to the notice of the mo~er of ti••· 
Bill is that in tho ~ouotry, there ii a rillat··· 
fut impression that tlaose who are aaaina& 
the Scheduled Castes people aro aaaimt 
granting them any reservations in jobs •. 
They put the plea of economically wcake1. 
sectiona of the society who are not conai-
dered for jobs and other facilities. About 
the economically weaker sectiou, Sir, ir 
you 10 and see the Government or India 
and various State Governments, you will 
find that they have adopted from time to 
tlme various financial !chemcs, altboup . 
there are no specific provisions for reser-
vations in various financial schemes in all 
the areas for the PDrPolC of economically 
weaker aections aad in those schemes -if 
you ace. the only criterion basicaJly is tbe 
income of the persod. That ia wbiclt 
comes under economically weaker aectioa. 
Most or the schemes which try to briut 
the Jcvel of any person to higher stataa, 
are comins under financial considerations. 
Therefore, it is not that this aspcci of 
finance with respect to elevating the 
status of our people bad not been conai .. 
dcred altoaetber. In fact, in the joba we 
do oot have tbjs criterion. Mr. Haroo-
bhai bas considered that the caste and the 
economic weakness 10 together. You 
will hardly find any person belonging to 
Scheduled Caste as a rich person. It 
has not been so. If anybody toilay bas 
come up in his Jife, it is because or the 
reservation whicb we have kept and beca-
use of the opportunity which we have 
given to him. And now we the higher 
classes are tending to point out saying 
that •look, he is owning a car' or &bat. 
•Some is an IAS officer'. and so on. But 
basi;:aUy and substantially we must admit 
that the Scheduled Castes and the ecooo-
mica Jly w~ak are synonymous terms. 
Therefore, considerin1 all aspects one has 
to say and everybody, I think, llt tho eDd 
of t~is debate, perhaps Ram Naaina 
Misbrajl also, will admit that this p0liq 
cf reservations bas to be contiued. , 
WisdQm lies wbea our peo,ple, 1,p1 
luminaries, the Yeteran Conareaamq... I 
would say. buieal)y, who bad fouabt for 
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the purpose of incorporating the Articles 
in the Constitution, their wisdom should 
not be challenged by Mishrajl. Mishraji 
otherwise wouJd say what Pandit Jawabar-
lal Nehru said, what Gandhiji aatd · ·and 
wlaat Ambedkarjl said. But do you think 
that they were not rational? Do you 
think that they bad no applied their 
mind, 'l You wiU have to say that all 
tboae people were wrong. Therefore. 
Misbraji, in the interests of the people of 
tbis country, you should withdraw this 
Bill. 

[Translation) 

SHRI VIR SEN (Khurja) : Mr. Chair-
man, Sir, you have given me the oppor-
tunity after a long wait. The hon. 
Members, who have spoken uptil now, do 
not belong to the scheduled caste. This 
Bill ii very reactionary and it denotes 
narrow mentality. This Bill Indicates 
jealousy against the benefits provided by 
the Constitution to tboso people who 
were exploited for centuries I feel that this 
Bill violates lbe provisions of the coosti· 
tution allo. Besides. it is also aaaf nst 
the policy of our country and the phdo-
1opby of •Father of the Nation', Mahatma 
Gandhi, Before movtna the Bill. its pros 
and coos have nol been considered. The 
effect of this BiU bas also nor been kept 
lo view. I would say that this Bill 
denotes parocb1l1~m. 

When tho Constitution was framed• 
certain provisions were inclued in it, which 
indicate the entire thjnlcing at the time of 
drafting of the consrirurion. There was a 
provision which stated that everyone will 
have equal status in this country. There 
will be no discrimination on the grounds 
of caste, reli11on, rac~ or sell. Why this 
proviton bas been made in the constitu· 
tion ? This provision was made because 
in reality there was discrimination in our 
society oo the basis or caste, class etc. 
In order to remove all this discrimination. 
this provi11on wa1 made in the constitu-
tion, otherwise, there was no nred of this 
provl1ion. I would like to rrmind you 
that on the last day when the debate io 
the constituent a11embJy came to on and, 
Dr. Ambedtar bad said that in future, 

In tdue, Institutions 

there will be a great differtnce in the day· 
to-day hfo and law. Although every 
citizen of tbia country will be equal in the 
eyes of law. but in practice tbibgs would 
be different. In practice, there will be 
prejudices and discrimiaarlon fa every day 
Jlfo, This broad question was raised at 
that time and even after 36-37 year~ of 
enrorcement of the constitution, there is 
no change in the aituation. I want to 
Jay atress on the fact that uotoucbability 
and discrimination have rather increased 
after independence. Perhaps among the 
iiliterate peop1e, these fce1ings have dimi-
nished to some extent, but all the educated 
aod high rankioa Governmoot officials 
discriminate apainst them. At the time 
of recruitment in various jobs, mosl of 
the candidates are rej"cted oo the pica 
that they are unfit. While the real cause 
behioct ft is that they belong ro scheduled 
caste. There is no provision for reser-
vation of seats for doctors in military 
services. In one instance, a doctor who 
belonged to scheduled caste and knew 
that no reservation benefit was to be 
sivco to such candidates, wrote •No' 
against the column relating to scheduled 
caste while filhng up the form alter appe· 
aring in the exammaf1on conducted by 
.Public Service Comm1ss1on. So, that 
individual was selected whil( all others, 
who declared themselves as scheduled 
caste candidates were rejected as there 
wa1 no reservation. But afterwards, 
when tbe fact come to light, he was dismi-
ssed oo the charge that be concealed t be 
facts. Would it be proper 10 discontinue 
reservation for scheduled castes and 
scheduled tribes when corruption and 
injustice is rampant at cv~ry pornt and 
Government officers have adopted this 
type of attitude towards them ? It may 
be a coincidence that 1 bappencd to be 
a member of U. P. Public Service Commi-
ssion for 6 yean. and I have examined 
character roles of many people. The high 
officials make same entry or the other in 
character rol s of the scheduled cute 
candidates at every step on flimsy grounds 
when one is being coosinered for promo· 
tion. The character rolls used to be 
frivolous. In one case, I observed that 
on the one hand, it was mentioned that 
bis performance Js good but on the other 
band, they write 0 Requires 

1
good1ng., and 

on that baai1 be was rejected. When l 

• 



g73 Res. of posts In Govt. s~rvlces VAISA~HA tS 1910 (SAU) 
and seats in edu. institution1 ' Ii. A.It.-1e. ~'4 

Unemployment 

had been in Public Service Commi11ion, 
I observed in one case where an empJoyee 
was cllaible for promotion in accordance 
with the ruies after complehng five years 
substantive service. But this duration was 
enchanced to 1even yoars in order to 
deprive the scheduled caste candidates of 
their promotion. I was told that in one 
case 23 vacancies were to be filled with 
scheduled caste candidates which ultima-
tety reduced to only three due to the 
enhancement of provisroo of period of 
substantave service from five to seven 
years. In the circumstances when pro-
judl ces play the major role in the seletion, 
promotion and in character roll entry in 
respect of scheduled caste and scheduled 
tribe candidates, you should consider 
whether reservation is necessary or not 1 
A person can expect justice from an 
officer mcbarge ot the selection process, 
if be happens to be honest. But what is 
the alternative when corruption and injus-
tice is rampant at the initial stages itself. 
What can ooe hJpe when the judge or an 
officer incharge of selection himself is 
corrupt. Why was this system adopted 1 
Coost1tutioo makers were aware of the 
facl there will be partiality and corruption 
and thus some sort of compolaion was 
necessary to be !ntroduced. Some pe"ple 
arc of the opinion that the feelings of 
other pec1ple are hurt in this manner. 
25 per cent of the total popu'ation comp-
rises of scheduled castes while the provi-
sion of reservation is just for 15 per cent. 
We want our right on the basis of our 
population. We will not tolerare any 
corruption in tbis rcgald. The Govern-
ment dqes not try to understand the 
repercussions . .. (lnturuptions) ... Let them 
bear. They are the real listeners. 

[Engl1sh} 

MR. CHAIRMAN: You may conti-
nue next time. Now we go to next item, 
HaJf· an-Hour Discussion. 

[Translation] 

SHRY VIR SEN : Sir, I wouldn't let 
the bell ring, it's wrong. I b.avc not yet 
mentioned my main point. (Interruptions) 

KUMARI MAMATA BANERJEE: 
You would continuo next week. 

SHRI VIR SEN: It is just S.30 P. M. 
and this discussion is to 10 upto 
6.00 P. M. 

[En11ish] 

MR. CHAIRMAN ~ Now, we 10 to 
next item, Hair.an-Hout' Discussion. 

Kam. Mamata Banerjee. 
(Interruptions) 

17.35 br1 

HALF-AN-HOUR DISCUSSIONS 

[English] 

Problem of Unemploymeat 

KUMARI MAMATA 1 BANERJEE 
(Jadavpur) : I am grateful to Hon. 
Soeaker because be i,t kind enough to 
allow tbi1 discussion. 

THE MINISTER OF STA TE OP 
THE MINISTRY OF LABOUR (SHRI 
JAGDISH TYTLER) : Not to me! 

KUMARI MAMATA BANERJEE: 
I am coming to say that. I am also 
grateful to the boo. Mmister because ho 
accepted our Demands. 

UneropJoyment problem is one of tho 
chronic problems of our country and our 
C\>untry is facing very crucial times from 
tho uocmploymoot poaot of view. 

I would like to congratulate our 
Pr;me Minister because In the AICC 
Session be bas 1iven a caJI for 'Bekari 
Hatar>'. I welcome this slogan. 

But I would like to suggest to t&e 
hon. Minister that this slogaa should not 
remain a sloaan. We want proper 
implementation so that our country can 
act proper results through this 1lopn. 

It is said that due to problema of 
population growth, 1ick industrial units. 
clot'ed industries and so maa1 Ollac 



~75 il.A.H.-re. MAY 6.1~8 
. it...-. 

tJ nemployment 
' ' . 

[Kumari Mamata Banerjee] 

pr0blem1. · we 'are facing this problem. 
There is no doubt about it. 

It is also said that our scope of 
employment is very poor. 

I think this is not a partisan matter. 
So, from this side or that side, everybody 
is racing thi• problem. 

That is why, I request the hon. 
Minister to appoint a National Commiss-
ion to review the whole situation and· to 
find out some way so that some construc-
tiire measures can be taken tbroagb the 
decision of tho National Commission. 

It is said that our scope or employ-
ment is very poor. Government bas 
provided something to the rural poor 
through the 20-Point Programmes like 
lRDP, NREP, RLEGP and DllDA. I 
·welcome these programmes. But It is not 
ooouab for our country to solve uoemploy~ 
mcnt problem through~ only these few 
icbemes. 

If you go through the figures, you 
will feel unhappy about what is going on 
in our country. 

Year 

1980 
1981 
1982 
1983 

1984 
1985 

1986 
1987 

No. of job-seekers 
on the live regi1-
ters. 

Lakhs. 

162 

178.4 
197,5 

219.5 

235.5 

262.1 

lOl.31 

305,31 

This is the position. 

If JOU 10 tbrouab the data, )OU wj]) 
loo bow•tbe unemployment :amt"DI youth 

is increaaing day by day. I would like to 
draw your kibd atten·tion to the fiaures of 
the number or registrations made. vacan-
cies notified and piactnienu 'effected by 

·the Bml)Joymeot Excbanges durina tfae 
)'ear, 1987. 

It is mentioned that in Andhra Pra-
desh, registrations were 4Sl.6 lakhs. 
Vacancies notified were SS. 7-all (heso 
figures are in thousands-but placement 
was only 20.6. I am not giving you all the 
details. Only, I will meotion about some 
States. In Assam. the registrations were 
155.7 and the vacaocies notified were 
12.9. But the placement was enly S.S. In 
my State of Bengal, the registrations were 
454 1; vacancies notified were 25.4 but the 
p1acement was onJy 10.1. But in Delhi. 
the vacancies notified were 31.4 and the 
placement was 45.5. Sir, the people of 
Delhi are reaJJy lucky. I am not jeaJou1 
of the people of DeJhi. I am really very 
happy to see that their notified vacancies 
were 31.4 but they have got placement to 
the extent of 45.S. It is above aJI the 
States. I am not jealous of Delhi. I am 
telling this because in every State. the 
notified vacancy is sombtbing and the 
placement is something. The placement 
is very poor. Whoo Government declares 
this vacancy. there is also some backlog. 
They aro not going to fulfil this quota 
also. But I can tell you one thing th.at 
it is not possible for the Government to 
sort out the unemployment problem 
altogether, It is a facr. 

Secondly, the age-ceillns of 25 years 
to enter tbe Government of India service 
ls absotute1y unrealistic. Why I am say-
ing this is that when the youths complete 
graduation. they attain the age or 18 or 
20 years. After that, only 5 or 7 years are 
left to get employment. The age-ceiJina 
fixed for entering the Central Government 
service is 2S years. I think, it is the duty 
and responsibility of the Government to 
provide job or to give self.employment 
scheme to the unemp1oyed youths in order 
to atfeast make them earn their livelihood. 
But, you will be surprised' to note that 
the aae-celllns fixed for Central Govern· 
ment employment i• 2S years. They have 
given some notified vacancies. But Ibey 
wUJ not evon fulfil tbl1 taract. Whore will 
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the. youths go 7 I would. therefore, 
request the boo Minister tbat when \'10 
unemployed youths reaister their names 
in the Fmployment Exchanges. they 
tbould be provided with job. Btthcr you 
provide them job or give them self· 
employment opportunities through banks. 
They can be trained on these lines so · 
that they get some opportunity to earn 
their HvcJihood. They can get money 
from the banks. They can establish 
themselves throuah self-employment 
schemes. But, aa I have already pointed 
out, as per the present age-ceiling of the 
Central Government, the youths are left 
with only 7 or 5 years after they complete 
araduation. It is difficult to get job 
within this period. Who is to be blamed 
for this 1 Tiley are not guilty for this. 
They are the c1t1zeos of thici couotry. So, 
the Government is responsible to provide 
them Jobs. I would, therefore, request 
the boo. Mmister to kindly mcr~ase the 
aae-ceiling from 25 years to 35 years, 
Why I am telhog this IS because arter 25 • 
years of age, there is no scope for the 
youths to get employment. Where wall the 
youths go ? Sir, you know that there are 
2 lakb unemployed pe0ple from the 
Public s~ct.>r. So many industries have 
been closed. Thousands and thousands 
of worken are unemployed. Tb.;:re are 
two crores and odd unemployed poor 
youths in the country. This information 
is according to the Employment Bxchan-
1es. I do not know what is the number 
as far as the unorgamsed sector 1s cooeer-
ned. That is why I am tell111g that in 
order to protect the interest~ of the 
unemployed youths, the Government bas 
to raise the age-celling from 25 years to 
35 years so that the youths will get atleast 
sometime to get employment. 

Sir, there are also some discrepancies. 
as far as the agc-ce1hog is concerned. lo 
$ome States, they are bavmg ·the ceihng 
or 35 years of age. Whereas ID some other 
States, they are having the ag9-ceiliog of 
30 years. Therefore. I would like to ask 
as to why there is d1ffcreoce of opinion as 
far as this question is concerned. Thefe 
should be some same Qniform policy 
adopted by both the Central Government 
and the State Governments so that the 
youths can get iato the Government 
aorvi.u. 

Another point is PostaJ Osder fees, 
It is a burden on the uDemployed yourb. 
Whenever 'a qualified youth is to ppply 
for a job, be bas to pay Postal Order of 
at least Rs. 25. Where will the po.or 
xouth set the money from to buy the 
Postal Order ? Government bas already 
discontinued charging Postal Orders fees 
from Scheduled Caste and Schodulcd 
Tribe peop1e. I welcome this. But at the 
same time I would request the hon. 
Minister to think over this matter and 
stop charaing Postal Order fees from the 
unemployed youth who apply for jobs. I 
think, by this, the unemployed youth wm 
at least get a chance to apply for a job. 
So many unemployed youth are comin1 
to us-because we are public representa-
tives-and they say, "This Postar Order is 
a big burden on us; you are not providing 
us jobs, you are not giviog w any .scope; 
Jet us at lea st apply for a job". So, it is 
our mo!'al duty. That 1s why I am 
req uosting the boo. Minister to think 
over this matte'r seriously. 

I would also like to point out what 
is happening in some Employment 
Exchanges. In fact, there should be a 
Commission of Inquiry to look into the 
working of the Employment Exchanges 
and their role in employment promotiom 
and also to provide for remedial measures. 
Why I am saying this is because, lo our 
country so many Employment Exchanges 
aro there, at lt>ast 150 ar~ there and some 
people are involved in corruption. When 
unemployed youth go to meet them for 
call-lotters, these people take some 
money before giving the call-letters 
according to their choice. They are not 
going according to rules. That is why I 
am requesting the hon. Mln1ster to set 
up a Commission of Inquiry to find out 
the real thing, to find out \\'bat is soing on 
in the country. 

It 1s a fact that m my State the 
une:npJoyment problem ia a crucial 
probJem; 70 per cent of the unemployed 
youth are in my State; the porcentagc is 
much higher than m any otber State. I 
know, it is not possible for the Govern-
ment to provide employment to all the 
p~ople. But you should act up some ne,r 
iodustrie' there; you aive more importance 
&9 S\D•ll a~)c industries; in tbc rQJtl 



~79 H.A.H.-re. MAY 6, 1988 Unemployment 38o 

[Kumari Mamata Banerjee] 
sector you can set up agro-based indust-
ries and in the urban sector, you can set 
up ow industries. I know; you are 
trying to modernise factories. I welcome 
this. But the unemployed youth are 
increasing day by day. In the name of 
modernisation, you are going to retrench 
so many workers. Where will these poor 
workers so ? You have to train them. 
Before you modern;sc any factory, you 

'moat train ttle workers there, so that 
they are absorbed there itself after traio-
mg. Otherwise, where will these workers, 
after retrenchment, go ? That is why I am 
requesting the hon. Minister to train the 
workers before any modermsatlon is done, 
so that they can be provided alternative 
jobs. 

In our country you should start some 
tramiog centres where unemployed youth 
can be trained so that they can cstabl ish 
their own industries and stand on their 
own feet. 

I am now giving some suggestions. 
One 1s work-oriented educational system. 
The second is avoidance of overtime 
work as a regular feature. We have seen 
that. due to ovem01c work, some people 
are earnmg moce but new people are not 
coming in; that is why, there should be · 
some restriction on overtime work. Ano-
ther 1uuest1on 1s cs1abJishment of National 
Power Grid: tms will also help. Then, 
Jinkiog major rivers 10 the country and 
providing a network of canal system both 
for irrigation and. wherever possible, for 
inland transport. Provision of a network 
of puces roads so that no village is left 
without a road connection. Embarking 
upon a massive programme or urban and 
rural housing, Encouraging small scale 
industries. If you try to implement all 
these things, I think, one day our country 
may solve this unemployment problem. 
Otherwise, if you do not take proper 
action, if you do not take up proper pro-
jects, then •Bekar1 Hatao' wilJ only re-
main as a slogan, This slogan will re-
main only a •Bekari Hatao' slogan and 
the opposition will be happy if we aro 
not able to implement thia slogan. That 
is why, I request that Government should 
take 1tep1 immediately. I waot to tbe 
Hon. Minister that the Prime Mia.i1ter 
bas already 1ivcn a caU for • Bekarl 

Hatao' sloaan. But what steps Govern• 
· mcnt is going to take to solve this pro· 

blem and whether rhere is any time-
bound programme to solve this problem. 
How are you going to implement this 
Be~ari Hatao slogan? I believe that my 
M.m1ster will be kind enough to reply to 
my question and he wm consider some-
thing at least this age relaxation with· 
drawal of postal order fees and t~ gene. 
rate more employment for the unemployed 
youth. Otherwise these youths will go 
astray and some fissirarous forces will be 
happy to see it. That is why, I tell you 
to solve this problem as early as possible. 

THE MINISTER OF STA TE IN THE 
MINISTRY OF LABOUR (SHRI 
JAGDISH TYTLER): Sir. I am grateful 
to the Hon. Member for raising this issue 
uf unemployment. Last time when this 
question came up during the Question 
Hour. this was the w1H of the whole 
House that this should be given more 
time. 

I would like to inform the Hoo. 
Member that this Government 1s com-
pletely committed to eradicating unemploy-
ment from this country. Every decision 
taken by the Government-may be the 
Cabi::iet or the Prime Minister-is ro see 
that the unemployment is removed from 
thi» country. Even recently, In our party 
meeting in Madras, this slogan of 
Bekari Hatao was taken up. This was 
just oot a slogan but this was a scheme, a 
plan of the Government where ultimately, 
we hope, by 2,000 we will be able to give 
job to every registered unemployed per-
son. 

Fust, I would like to go into the 
figures. Accordlna to the Sc.venth Plan 
Document, the backloa of usually un-
employed people at tbe beginning of the 
Plan period. that is, March 1985 was of 
the order or 9.20 million 10 the age-group 
of five plus. That means, right from plus 
five including people have been working in 
the a&!_i_culture. Thia compriHI 7 .01 
m\llion males and 2.19 million females, 
The rate of unemployment, calculated as 
percentaae of total labour forces is 3.04 
per cent. that is, 3.20 por cent for males 
aod 2.6S for females. Now the Sovosatb 
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Plan Document also estimated that the 
net additions to the Jabour force during 
the plan period 1985-90 would be or the 
order of 39.38 mlJJion. If you Jook at 
the figures which have been given by the 
employment exchange, at the end of 1987, 
there was a total of 30.25 million of job-
1eekers registered in the various employ-
ment exchanges. Now this ne:d not fm· 
ply that to all those who have been re-
gistered are unemployed. because we had 
a survey recently conducted In Trivandrum, 
Kcrala in the year 1987 by the Dpartment 
of Economics and Stattstics, Kerala, in 
three employment exchanges. This was 
done in Trivandrum. Eroakulam and Pal-
gbat. 32 to 41 per cent of the job-seekers 
on the live registers were aJrcady in em-
ployment and another 9 to 24 per cent 
were either students or housewives or 
peopJc who are too 'oid to work. They 
just got themselves registered in the em-
ployment exchangL!S. This left with only 
34 per cent to 59 percent of the actual 
job-seekers who were unemployed in the 
registers of the cmp 1oyment exchanges. I 
think, all over the country this must be 
the pattern. 

As per the saying that number of un-
employed people is going up, there is no 
doubt about it be=ause when population 
is going up, the unemployment will also 
go up. But Government is doing every-
thing possible to sec that unemployment 
goes away from the country. I would 
like to tell you tbat in the Seventh Five 
Year PJan the generation of productive 
employment was achieved through deffer-
cnt development programmes under the 
20 Point Proaramme and different em-
ployment-oriented schemes. Programmes 
like the self-employment scheme for the 
educated unemployed youth, Integrated 
rural development prograIDme -IRDP-
training of rural youth for sc:lf-empJoyment 
-TR YSM-national rural employment 
programme-EREP-rural Jandless cm. 
ployment programme-NREP-rural 
landless employment guarantee pro-
gramme, self-~mployment programme for 
the urban poor, etc., arc there. All these 
schemes which were given by the Govero-
men' are there to generate employment 
and this ha1 benefited the people. 

I would like to give you a little detail. 
The Rural Landless Employment· Guara-
ntee Programme was started in 1983 and 
~ts basic objective is to improve and ex-
pand the employment opportunities for 
rural landless with a view to providing 
guarantee of emplovment to at least one 
member of a family. This was the ultl· 
mate aim l t bink the whole scheme is 
started 100% and I believe that ultimately 
a time wm come when we would be able 
to fulfil our targets. 

The second acbeme for employment 
generation ts the National ·Rural Em-
ployment Programme. This programme 
also was aimed at providing employment 
opportumties to rural workers, particularly 
during the lean period of the year when 
they are not able to find gainful employ-
ment. This also was aimed at creating 
durable community assets !O that at the 
time of need this will create an infrastruct-
ure in the village level and will create 
jobs. 

The third is the Integrated Rural 
Development Programme. This is the 
single largest programme for providing 
direct assistance to the rural poor and it 
is moant for the poorest· offhe poor in 
the country. This also is to provide pro-
ductive asset to the poor enabling them to 
attain a higher income and better stand. 
ard of living. The expenditure on this 
scheme is shared by the Centre on 503 
basis. 

The next is the Training for the Rural 
Youth for Self-Employment. This scheme 
was starred Jn J979. This was also for 
removmg u .. employment in rural youth. 
This scheme is also doing well. 

There bas not been a single scheme 
which bas been started bv the Government 
where you cannot say that the employ-
ment is not generated. No doubt, we 
have our problems: just Jike most of the 
prob!em you had mentioned-Jock-outs. 
str1k.cs, people going bankrupt, etc. Apart 
from them, there is incresse in the popu. 
lation. Naturally when there is increase 
of population. the opportunity for people 
to ask for jobs also automatically grows. 
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We have also another big scbe.:ne 
wbf'cb wa started in 1983 for providing 
seJr.:emptoyment to educated unemployed, 
that js what you were referring to. I 
would hke to inform you that this scheme 
extemfs to the whole of India aod covers 
all the areas of the country excluding 
cities which have more than one milllon 
population as per 1981 census. We have 
got different norms. In this scheme the 
people who are e1igible should have pass"d 
their matriculation of equivalent examm-
ation.__i.e. 10th class-from the financial 
year 1986 onwards. ITI pal!ed candi-
dates should be within the age of 18 to 
35 years and should be unemployed. The 
family income of the applicant from all 
sources should not exceed Rs. 10000 per 
anoam. A comoosite loan not exceeding 
Rs-. 35000 to respect of industrial venture, 
Rs.. 25000 for service venture and Rs. 
15000 for business trading venture is 
provided to the beneficiary under this 
scheme. 

A capital subsidy equialent to 25% of 
the assistance sanctioned isalao available to 
the beneficiary. A minimum of 30% 
sanctions are reserved for Scheduled Caste 
and Scheduled Tribes. Mr. Vir Sen 
was speaking about this on a Bill just 
before this discussioa started. Out of 
300/o that bag been sanctioned for SC and 
ST. women and t•cbnically personnel are 
also given due consideration. 

We have also anoLber scheme-1elf-
emptoymeot programmo for urban poor. 
This scheme was also started in 1986. 
This is appJicabJe to the cities which have 
population of more than IOOOJ and not 
covered by the rntegratcd rural develop· 
ment programme. It bas also been imple-
menLed 1n selected places. 

18.00 brs. 

Sir, other than tbis the Government 
bas identified areas all over the country 
where the employment can bo generated. 
I have a Jong list of it. If the Members 
are interested I can place it on the Table 
of the HOUie. 

Now a very valued su1&e'1tion baa 
come from Kumari Mamata Baner)ee 
about raising the upper ase limit for 
Government service. This has been 
examined many a time before and there 
are reasons why it canaot be done. If the' 
older people are taken into service then 
they also need some time to gain ex~ 
perience in the job and that leaves a short 
span of service whereby Goverament will 
not be able to get full benefit of their 
service. This is one of the reHons. A1e 
bas also relevance to the time factor 
involved, prescribed quali6catfon1 and 
experience and the existing age-limits 
were prescribed after taking into account 
these factors. The r~ising of age-limit 
docs not in any way increase the employ-
ment potential. Besides this the span of 
the competitive age will be very wide, that 
Is. from J 8 to 35 years thus creating a 
wide disparity in the quality and efficiency 
of those recruited belonging to the same 
batch. Further a person joining at a fairly 
advanced age wilJ not be able to earn him 
ful1 pension and may not, therefore, be a 
contented employee. 

KUMARI MAMATA BANERJEE : I 
request you take up this matter with the 
highest &uthorities. 

SHRI JAGDISH TYTLER : I can 
assure you that this Government will 
make every effort to see that younger 
people are given more opportunities for 
jobs. I have already mentioned In the 
bcainning this Government is committed to 
the younger generation. 

Further Mamataji mentioned about 
charging of the e;xaminat1on fee. This bas 
also been considered previously and there 
are certain things which I would llko ... 

KUMA~ MAMATABANEUEE: 
This age relaxation and postal order 
problems are the burning issues and I 
want you to consider these. 

SHRI JAGDISH TYTLER : I will 
examine these but at present I would like 
to say that these are the reaaona but in 
futore we can examine it. 

I would like to end my little comments 



~85 H.A.H.·re. V~tSAkHA 16. itlO (SAKAJ Unemployment 

on the points raised that we are committed 
to 1ee that as many jobs as pq11lble are 
aenerated so that our younger boys who 
come up with aspirations and pass schools 
and colleaes should have an opportunity 
to have a job. 

SHRI SAIFUDDIN CHOWDHAR Y 
(Katwa) : It is an irony that just a little 
while ago you rejected a private members' 
Bill whicb sought to insert right to work 
as fundamental right into the Constitution. 
Now you come and claim that by 2000 
AD you are going to prov:de employment 
to au those who w11J be there in the labour 
force. I wish you al1 success but past 
experience bas shown us that all the 
measures that have been takeo by the 
Government have failed. We have to go 
into the root of this failure. I do not 
have the time. It requires a big debate 
but the point is chat if you refer to the 
National Sample Survey the data here 
says that the rate of growth of workl on 
workers on usual status basis dochned 
from 0. 7 percent in 1972-78 period to 1.3 
per cent in 1978-84 P"riod. On the basis 
oi emerging trends, the total agricultural 
employment in the six major States they 
have referred co Punjab, Haryana, U.P .• 
Madhya Pradesh, Tamil Nadu, Rajasthan 
-would decline. That would be the 
general feature in the agriculture also. 
Now this data shows that the 11rowtb rate 
of Jabour in the factory sector declined 
from 2.43 per cent in 1972-7B period to 
2.23 per cent in 1978-84 period. The 
preliminary data for 1984-85 and 1985-86 
shows the zero growth rate. There is also 
a decline in the growth rate of self-
employment from 1·86 per cent in 1972-78 
to l ·52 per cent in 1978-84 period. Io all 
the sectors, that is, factory sector, agri-
culture sectors, self-employment sector. 
there have been failures. We all know that 
Factories are closing down. Why 1 More 
than one lakh factories have closed down 
and many are sick. We have a big market 
-more than 700 million. So, you under-
stand tbe failure is in policy and politics. 
It is not that you give a , slogan and that 
will be automatically implemented. 

About tbe self-employment programme, 
you give some mon:y-some thousands. 
Wbo wlll guarantee tho market 'l Who 

will 1uaraotee the raw material 7 Thil ia 
very important. Otherwise .. the money will 
be wasted. Apart from an that. bureauc-
ratic bungling and all those obstaclea-red-
tapism-are there. I am not going into all 
that. But the emphasis is that we have to 
increane the purchasma capacity. How we 
can say anything about that 'l The way 
things are aoiog oo, in the near future, 
the Ministry of Labour will be irrelevant 
no Jabour will be there. It seems to mo 10. 
Thoy wilJ be retrenched and there will be 
computer. In-between there will be 
nothing; may be the Minister. Anyway. 
this is a very important tbina. Now aope 
histication in the ecomomy is a very good 
thing Modero1aatioo is a good thing. But 
modernisation for what ? Is that to brina 
miseries to the labour force 7 Is that to 
take less labour in the production system? 
In our country. what is required? Till 
you do not do that, you wiJJ be facing 
faiJures. Nobody w11J seriously take yout 
motives. Every body w11J question your 
integrity. You have to start from thil 
pomt that you consider it as a right for 
the younger generation that they should 
get a Job. Whether you are goina to do 
that or not 1 That is very important. 

(Interruptions) 

MR. CHAIRMAN : · You ask tho 
question now. 

SHRI S~IFUDDIN CHOWDHARY: 
You tell me, when are you sincerely goina 
to achieve and realise the slogan 'Beluui 
Hatao' ? Or. will it meet the same fate 
as tb&t of Garibi Hatao ? 

MR. CHAIRMAN : Tho Minister IDIJ 
reply at the end. Now, Dr. Rajhans. 

[Translatton] 

DR. G. S. RAJHANS (Jbanjarpur): 
Mr. Speaker, sir, the problem of 
unemployment is very acute. One cannot 
understand its Intensity while sittina in 
Delhi. In order to know the real facts. 
Government officia's sbou ld visit rural 
and remote areas. 200 ll"aduates in each 
Panchayat of my contituency are 
unemployed. One can imqine the actual 
position from these figures. Sbri TJtler 
must be aware that the peoplo el IDJ 
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(DI' •• G. S. lla.i11u4 
CO'llldtuenc, have joined tile ,,eople' 'Ot'hil· 
CODltitueney. 

SIDll JAGDISB TYTLER. : Every 
holy.ob .. bem1prov1cled with job. 

DR.. o. s. RAJHANS: Not a linale 
penon baa bee-a employed 6 ·Jakh people 
from my constituency and the adjainia1 
areas constitute tbe population of Delhi, 
Oaziabad, Faridabad and Ballabbgarb. It 
it aa acute problem. You cannot 18llgh 
lt away. People from distant areas come 
to Delhi in the hope of aetring jobs but 
tticy roam about aim!essly without getting 
job. Has the Government ever paid 
attention towards this problem ? What is 
tlie reason that poople come for jobs from 
distant areas and are disappointed. Tiie 
situation bas become so critical that 
graduates and post:.araduatea from Blbar 
are forced to do 1he meanest job in Detbi. 
Therefore. Sir, this problearis very acute. 
Ybu may take it lightly of explain lame 
excuses or say this Is the luck of 
Btbar's ........ . 

SHRI JAGOISH TYTLER : you 
should talk of entire youth community of 
tbe country and not that of Bihar <>nf y. 

DR. G.S. RAJHANS: Pandit Jawahar 
Lal Nebtu bad observed that so Iona peo· 
pie of even one country of the world 
atarvo or bad a wretched Hfo, there -can be 
no everlastina peace in the developed 
countries or western countries. In the 
aame manner I would like to empbaaise 
the fact that so long basic o«dt of rbe 
people of Blbar aro not met; the well to 
do people of Delhi will not be able to 
enjoy life. I submit this fact wuh1 utmi)at 
emphasis and respoosib1hty. I am sorry 
to say that Sbri Sangma .tlways paid pro· 
per attention towards the inues raised 
by me dursog bis tenure sn tbia Mini· 
1tr1 .. 

SHRI JAGmSH TYTLER : I shall 
also cooperate with you. 

na-. G. s~ ll:AlHANS : nw. IDOlt 
R1Nttable1 tbiD1~ is· that. •-•• a 
1raduate from Blbar trlet to 1et bis name 

reai1tered jft Che Employmcnc Excha111e fa 
Dolhi, be is snubbed and told somcnow or 
the other that his name cannot be reai-
stered. Should I expect from the boo. 
Minister that be wiJJ get the mauer inve•· 
tlgated. I hope that some treatmeint in 
beina meted out to the young persons 
coming from other Statw aleo. The 
Government ought to fomnalate IOi'.119 
integrated policy, because tbe problem·t• 
very acute. It might not directly rotated 
to the -department of boo. Mtnister, b\lt 
the Government bas collective rupon• 
ssbility. Formost praority should be ainn 
to control population. A comprobcnlivo 
policy sh oufd be made to aohieve it. 
Uolesl" strtngeot steps arc taken in tin. 
reaard, tbe unemployment problem cannot 
be solved. Secondly, education should be 
included in tbe Central list and only 
tecbnscal edocatioa should be imparted 
after matriculation or hisber secondary. 
I would· like to know whether the Govern• 
mcnt would adopt such an iota,rated 
approach or not ? 

lo the end, I would like to point out 
that the number of sack 10dustries 10 
Bahar and West Bengal bas been Increasing 
manifold. About 40 thousand worten 
have become unemployed in Rohtat onty. 
Same is the case WJtb Asbok Mill and 
1everal other malls. W1Jl the Government 
take some measures for rebabilltat100 of 
the workers who have become unemployed 
as a result of several industries becomin1 
sick. 

(£nglish) 

SHR'1 AJJT KUMAR SAHA (Vishnu-
pur) : Jn his reply. the Minister bas said 
a f aat raae of growth of aariculture, com-
bined with faster rate of growth o! in· 
duury toaother with spec!fic employment 
pnerat.100 proarammea wouJd, it i1 
e&peeted. make po111bfe the proviaion of 
joba 10 all in the labour force b)' the year 
2000. But Sir, what is tho real p;cture "l 
Accordin" to the. ILO Report, five mallion 
educated youths wiU be without job1 by 
the end of the Seventh Five Year plan. 
Tbi1 Seventh Five year plan wiJJ be ond-
tna in 1989: Within tbia one year, how 
can be provide Joba- to five mdtton 
people 'l 
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Aireadp in the Jive .reailter of .emplor .. 
meat excbaaaea. 3. Oil crorea people were 
rDlieaead,in·Deaembor 1916 aaaimt 2.627 
cmrea at the ead of· December. 1985. Tbis 
llllowa an: iocreuo of 38.61, lakb1 in twelv. 
months only. I do not know bow tlw 
GoYernment. is &'1lnl. to tackle. tbi1 pr°' 
blnl. We .must have a look at the real pie.. 
ture. 

HePe. it- is said that we ar.e aoiq. to 
hll\le a fat rate of growth of qriClllture. 
Bat wtiat·about land.reforms? Tlaete•ame 
no ~land ref orma. What about irrigation 
111tem ? Afttlr forty yean of independeaco, 
ooiy 3S per cent of our land ha1 come 
under imgauon. What about indmtriaa2 
More than, 1.47 lakh small bia and medium 
induatrica are Jyint .closed. 

Kumari Mamata Banerjee- said that 
the problem of unemployment in weet 
Bengal was acute. No double about· it&. 
In West Bengal we have been asking for 
clmlranae of Petro·Cbemical complex. In 
reply to my .quearion the otbor day, the 
ladustrle• Minister said that everytbina 
had been cloared from tho Central 00111111-
ment. But. the next day, Shd Paaja uid 
that every thing had not been cleare4, 
something was. peocUng. Then. the 
Finance Minister, Sbri Tiwari said that 
ho did not know whether it had been 
cleared from tho Central Government or 
not. This is the position. If this project 
comes up, one million people will a~t jobs. 
Various aoc11bary industries can be set 
up. while it JS a petro-chemical project 
and the hon. Minister is not concerned 
directly. but be is a Minister in the Cen-
tral Government, I would request him to 
ure bis good offices to get it cleared. 

SHRI SOMNATH RATH (Al'ka): 
Sir, the problem of uoempJoymcnt should 
not be cooaideied aa confined on)y to 
those who have ntttllleted tbamsel~oa 
with the omployment1exchao1M. Jlllti like 
tll&'Unorwanized taboory which coo.Mitu&e 
ninety per cent of JabDur. s~ h•·to be 
1iwn1 on tlrit aspect· also u maaUODOll by 
tb• Prime Mtnilter several, timas. 

Tbe bt>a. ·Minister bat - meationed 
about the poverty eradication schemes 
Ulr.a.&LEGP,. l&DB e&c. ancl..alao~ tho 

Joans af ven to the educated unemplayed 
youths. But have we got any positive 
data on aJl·tbese thinas? What ii reqairo6 
is that we mu1t have a data bank at> the 
1ra11root level beginning from the blook••· 
so that we know how- many pel'SOlll" 
remained unemployed in each area of 
skiJJed and unskilled labourers, worileftr 
and also the graduates, engineers aod1 

doctors, that will be the correct assCMllll"-
ent and bow best we can give tlleln-
employmeot. i.e. iolido and outside tho' 
country. In tho morning I have atreadJ 
stated about the migrant labours and bOW" 
they are exploited at times. But I baw1 
got volumes !>f praise for the Labour 
Ministry and the officen who are in' 
charge of this migration. They haYe dontt 
tho best work. What b required in that• 
area is that we mlJSt have man poww 
corporations 10 the States, Union Tettito-
rics and even at the Centre so that we will 
know who are the peraom who sbould be 
given-job and who a"' the ponons- wbo 
should be- sent abroad· and they may not. 
be exploited. These aro the moaaur• 
necessary. 

SHRI SAIFFUDIN CHOWDHART : 
Those who cannot be given job should be 
sent abroad. 

SHRI SOMNA:liH R.ATR: It ii DOit 
only the· quaitlon of pttina &bo 
job, for tho info11nation of the. Hon .. 
Membe• wo aot foreil8 cxohut&o, to a 
great extent by scadin1 pcl'!Oll& abr~ 
ID fact there Is a competition in China 
and otbm countr.ies- for 1adin1 pogple 
abroad. So, what I want to aay. aad 
invite the attention of the Hon. Minister 
to .. is that this.data b&Db aad. the maa po-
w. corporattoo i&necessaey. I would late to 
kaOW what Slel>S the Goverament is &oiD& 
to take to see tlaat' by tho tum of century 
the UDlllJploJCDCDI. will bo eradacaled aa 
per tlao clatlon call aiven.by our beloved 
Primo Mtnistor. Unf<munately, at the 
af«sar.oot lcMI, at the· district or the 
State Jovel tho labour officcars =moloyees 
uc noti invol"Ud at. th~ u far as tbo 
lmplm>mtntion of the 1>4»¥ert7 alJoviatibn 
acbe1Do.ia COMerood. How. many penom 
ami boooiied; whether ript penona are 
_.\loaM.or itds ai¥GD to die- allucnt 
pemou; wb_._ baoka arc intcrcatod to 
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{Shri Somnath Rath] 
give loans to the poor people or to the 
pro-rich people, all these facts are not 10 
ne into at the block level because at the 
block level, the coordinating Committee, 
the Jabour department employees or the 
officers are not a party to it. So, I wouJd 
like to know from the Hon. Minister 
whether he wm take up tbe 
case in this matter with his 
colleaaues in the Ministry and see that 
with regard to implementation of these 
different programme and reaJJy the poor 
peraoos and unemployed are benefited. 
This can be known better when the 
employees or the officers of the Jabour 
department at the arassroot level are 
involved. I want the Minister to look 
into this and reply what 1teps he is going 
to take. 

THE MINJSTER OF STATE OF 
THE MlNISTRY OF LABOUR (SHRI 
J'AGDISH TYTLER) : Sir, most 
of the things I bad in my mind I 
have spoken in the inidal reply. Mr. 
Chowdbary bas asked about the ri1ht to 
work. This bas already been thought 
before also because the whole planning in 
the Seventh Plan bas been done where 
tho right to work has been taken into 
account but till auch time, we have the 
right facihties and the situation exists 
where we can promise rlsht to work, I do 
not think country is 10 a condition in 
which it can become a reality. That ts 
bow it bas not been taken. 

SHRI SAIFFUDIN CHOWDHARY : 
The condition has to be created. 

SHRI JAGDISH TYTLER : In that 
way the whole thinking and the planning 
bas been thought of. I would just Jike to 
ao back to the figures which you have 
quoted. You have quoted the survey of 
32 round of the NSS. But after that we 
have another round. The 32 rou.od 
of NSS was in 1977-78 and after that we 
have 38 round which was conducted in 
1983, and the situation is not that bad 
aa that of 1977-78. I can have a Jictle df1 
and say that was the Janta time but I do 
not want to 10 into that. I would just 
like to toll this thing. The employment 
fotltioD bas improved 1'1c1u10 

tlne1ttployme111 

lo the public sector alone, 
if you take the fiaures from 1971 to 1986, 
employment bas increased by 65 per cent. 
That does not mean that we are all very 
happy and doing nothing, thinking that 
that is the end of It. My point i1 that 
one cannot HY that we have not made 
any progress. We are working towards 
it and In spite or the financial constraints 
and other problems all around the country 
such as the closure of the factories, etc. 
as has been mentioned by many hon. 
members, stilJ there has been an increase 
of 6S per cent in the public sector Itself. 
The overall employment in the organised 
sector bas increased by 43 per cent bet· 
ween 1971 and 1986. Again that does not 
mean that the Government is very happy 
and is sitting down tbinkioa that nothing 
more need bo done. Every effort should 
be made to see that we increase the 
employment potential in the country as 
much as possible, 

As far as Shri Saba's query is conc~r­
ned, I cannot say aoythina about the 
Petro-chemicals complex. But I can 
certa10ly convey his sentiments to the 
Minister concerned. I can answer him 
only after that or the concerned Minister 
may directly repJy to bjm. 

, SHRI AJIT KUMAR SAHA: what 
about land reforms 'l 

SHRI JAGDISH TYTLER : That also 
does not come under my Ministry. I 
can say that it is something which we 
would like to im plemcnt. 

DR. G. S. RAJHANS : You have not 
replied to my query about employment 
exchanges. 

SHRI JAGDISH TYTLER : I thought 
I replied. Employment exchanges come 
under the purview of the State Govern-
ment. We too recived certain comp1aints 
in thts rcaard. The only thing I can 
aasure you ia that any problem or com. 
plaint regarding the working of my Mini· 
stry either directly or indirectly, 
wilJ be Jookcd into and remodied. 

DR.. o. s. RAJHANS : ID futuro, 
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whoever comes to me for a job will be 
sent to you then. 

SHRI JAGDISH TYTLER : Now, I 
come to distribution of leans. T be 
b on. member mentioned that at the block 
Jevel, there is a pro.rich bias on the part 
of the baok1. I would say that the baaks 
are competent enough to see as to who 
should ger the loan1. A• you all know, 
these are the maladies in our structure. 
There are people who are dishonest and 
who do not think a1 you do. Here again 
the general thinking of the people mu!t 
cha'ngo and a feellop among people ruutt 
be mc11lcated that this money belongs to 
the poor peopJe to better their lives. 
The guardians of a particular area such 
as government servants, sociaJ workers or 
poluical workers should soc that the money 

reaches the riaht persons. 

SHRl SOMNA TH R.ATH : Wbat 
about the Data Banks and Manpower 
Corporations to have more reliable data 
on employment ? 

SHRI JAGDISH TYTLER : I think 
we are worldn1 on that. or course, I 
speak subject to correction. 

MR. CHAIR.MAN: Tho Bouse will 
now adjourn to reassemble at 11,00 bour1 
on Monday. 

18.28 hrs 

The Lok Sabha then adjourned till 
Eleven of the Cl11ck 1m Monday, 
Mi 9, 1988/Vaisakha 19, 1910 

(Saka) 
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